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RAJYA SABHA
Wednesday, the 7th February, 2018/18th Magha, 1939 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Hon. Members now we will take up Papers to be laid on
the Table.

PAPERS LAID ON THE TABLE
Report and Accounts (2016-17) of the CCRT, New Delhi and related papers

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE; AND THE
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND

CLIMATE CHANGE (DR. MAHESH SHARMA): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Centre for Cultural Resources and Training
(CCRT), New Delhi, for the year 2016-17, together with the Auditor's Report

on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 8684/16/18]

I. Notification of the Ministry of Information and Broadcasting

II. Reports and Accounts of SAI, New Delhi and IIMC, New Delhi and related

papers

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS; AND THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION
AND BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): Sir, I lay
on the Table:—

I. A copy (in English and Hindi) of the Ministry of Information and Broadcasting,
Notification No. G.S.R. 43 (E), dated the 19th January, 2018, publishing the
Press Council (Amendment) Rules, 2018, under sub-section (3) of Section
25 of the Press Council Act, 1978.

[Placed in Library. See No. L.T. 8732/16/18]

II. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Sports Authority of India (SAI),
New Delhi, for the year 2015-16, together with the Auditor's Report

on the Accounts.
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(i)

(b) Review by Government on the working of the above Authority.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 8731/16/18]

(a) Annual Report and Accounts of the Indian Institute of Mass
Communication (IIMC), New Delhi, for the year 2016-17, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (il) (a) above. [Placed in Library. See No. L.T. 8730/16/18]

I. Notifications of the Ministry of Home Affairs

II. Report and Accounts (2003-04 to 2011-12) of the National Institute of NIDM,
New Delhi, and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Sir, I lay on the Table:—

L.

II.

(@)

(i)

(M

2

A copy (in English and Hindi) of the Ministry of Home Affairs Notification
No. G.S.R. 389, dated the November 19, 2017 — November 25, 2017
(weekly Gazette), publishing the Assam Rifles, Para Medical Staff, Group
‘C’ Combatised Posts, Recruitment Rules, 2017, under Section 167 of
the Assam Rifles Act, 2006.

[Placed in Library. See No. L.T. 8691/16/18]

A copy (in English and Hindi) of the Ministry of Home Affairs,
Notification No. G.S.R. 41, dated the 18th January, 2018, publishing the
National Fire Service College, Nagpur, Professor, Associate Professor and
Assistant Professor (Academic Group 'A' Posts) Recruitment (Amendment)
Rules, 2017, under Article 309 of the Constitution of India.

[Placed in Library. See No. L.T. 8785/16/18]

A copy each (in English and Hindi) of the following papers, under
sub-section (1) of Section 70 of the Disaster Management Act, 2005:—

(a) Annual Report and Accounts of the National Institute of Disaster
Management (NIDM), New Delhi, for the years 2003-04 to 2011-12,
together with the Auditor’s Report on the Accounts.

(b) Review by the Government on the working of the above Institute.

Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 8690/16/18]
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Notification of the Ministry of Skill Development and Entrepreneurship

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI ANANTKUMAR HEGDE): Sir, I lay on the
Table, under sub-section (3) of Section 37 of the Apprentices Act, 1961, a copy
(in English and Hindi) of the Ministry of Skill Development and Entrepreneurship
Notification No. G.S.R. 1525 (E), dated the 20th December, 2017, publishing the
Apprenticeship (Sixth Amendment) Rules, 2017.

[Placed in Library. See No. L.T. 8692/16/18]

Notification of the Ministry of Commerce and Industry

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION; AND THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRY (SHRI C. R. CHAUDHARY): Sir,
I lay on the Table, under sub-section (2) of Section 38 of the Footwear Design and
Development Institute Act, 2017, a copy (in English and Hindi) of the Ministry of
Commerce and Industry (Department of Commerce), Notification No. G.S.R. 63 (E),
dated the 25th January, 2018 publishing the First Statutes of the Footwear Design and
Development Institute, along with Statement of objects and reasons and explanatory note.

[Placed in Library. See No. L.T. 8696/16/18]

REPORTS OF THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES

st IM ARV Gt RIORAT): HBIgd, H o Uws vl & woar ddel affy
& FfaRaa * gideHl @ te-ta af (@RS den o=l #) 9wT ted W Edl g

(1) Ninth Report on the subject 'Measures undertaken to secure representation
of OBCs in employment and for their welfare in Oil and Natural Gas

Corporation' pertaining to the Ministry of Petroleum and Natural Gas;

(ii)) Tenth Report on the subject 'Need for greater budgetary allocations for
various welfare measures/schemes for OBCs' pertaining to the Ministry of

Social Justice and Empowerment; and

(ii1) Eleventh Report on the subject 'Measures undertaken to secure representation
of OBCs in employment and for their welfare in Food Corporation of India'

pertaining to the Ministry of Consumer Affairs, Food and Public Distribution.

* These Reports were presented to the Speaker on the 14th December, 2017 under Direction 71A of the
Directions by the Speaker, Lok Sabha. The Speaker was pleased to order the printing, publication and circu-
lation of the Reports under Rule 280 of the Rules of Procedure and Conduct of Business in Lok Sabha. The
Reports were also placed before Chairman, Rajya Sabha on the 27th December, 2017.
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STATEMENTS OF THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES

3t M ARTIV G RIORYM): Heled, § o= oS @ & woaror wadt |fify
& IifcH B T PRars Fedd FEfaRad Ao @ tw-ue ufa @iUsh qur 2=
#) |HT Ued TR Wl gi—

(i) Statement showing action taken by the Government on the recommendations/
observations contained in the First Report (Sixteenth Lok Sabha) of the
Committee regarding action taken by the Government on the recommendations/
observations contained in the Fourth Report (Fifteenth Lok Sabha) on the
subject 'Reservation in employment and Welfare measures for OBCs in the
Reserve Bank of India' pertaining to the Ministry of Finance (Department

of Financial Services); and

(i1) Statement showing action taken by the Government on the recommendations/
observations contained in the Seventh Report (Sixteenth Lok Sabha) of the
Committee regarding action taken by the Government on the recommendations/
observations contained in the Fifth Report (Sixteenth Lok Sabha) on the
subject 'Measures undertaken to secure representation of OBCs in employment
and for their Welfare in Indian Oil Corporation Limited' pertaining to the

Ministry of Petroleum and Natural Gas.

REGARDING ZERO HOUR SUBMISSIONS

MR. CHAIRMAN: Hon. Members we will go ahead with Zero Hour submissions.
Shri Ghulam Nabi Azadji, Shri Naresh Agrawalji, Shri C. M. Ramesh, Shri Dhindsaji
and others have given notice under Rule 267 on various issues. We discussed the
matter. I have taken up the matter on which Shri Naresh Agrawalji has given notice
with regard to the Maldives situation and to discuss about it. I contacted the External
Affairs Minister. She is abroad for an important function which is a prestigious one;
and she told me that the situation is fluid, delicate and sensitive and let us not

discuss it immediately in the House, wait for sometime till the situation crystallises.

St AR AT (TR U eN): TIRAT W18, AR YA T AR1Y & b d IS
DI HH-A-HH J&I 99 < § & situation TWRE B BT B TE ST & AW H HET
AT o fb BF AT T dled, offh SMEd WR 3R Jabad oM f&U MY, ST M9 1
ensure BX SINIY & 89 SHB! HIgs &I Jag IaIU|

MR. CHAIRMAN: Please I have taken note of your suggestion. H+ 319 GSEIE]
oI, H 39 WY H HAl St ¥ 910 P S The second is about the Kashmir
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situation. I have decided to convert it into a Zero Hour submission; and the Leader

of the Opposition will be making that submission.
With regard to the notice given by Shri C. M. Ramesh ...(Interruptions)...

SHRI C. M. RAMESH (Telangana): Regarding the implementation of the Andhra
Pradesh Reorganisation Act, please give us some time for discussing it and let the

Members know about it.

MR. CHAIRMAN: I do agree that it is an important issue. But there are other
ways and means to discuss the same. So, please take recourse to other means and
we will give you an opportunity to discuss. But I am not allowing it under Rule

267. ...(Interruptions)... Please don’t argue. Once I said something, please accept it.

With regard to Shri Dhindsa’s notice on anti-Sikh riots and the revelation that
has come, I have decided not to accept it under Rule 267. ...(Interruptions)... No

Member is supposed to stand in the isle or in the lobby and speak to other Members.

Then, I have decided to allow it during Zero Hour. It will be given priority

also. ...(Interruptions)...

DR. K. V. . RAMACHANDRA RAO (Telangana): Sir, I have given notice for
Calling Attention or Short Duration Discussion on the implementation of the Andhra

Pradesh Reorganisation Act.

MR. CHAIRMAN: There will be no Calling Attention in this session. It has
been decided long back. Now, Zero Hour issue on deteriorating security situation in
Jammu and Kashmir by Shri Ghulam Nabi Azad.

MATTERS RAISED WITH PERMISSION

Deteriorating security situation in Jammu and Kashmir

fuer & a1 (ot qa™ TR SMSIE): AR TIRAT 89, dfe SIRI-siER H,
.. (TALTT)...

55 sz wole Gmeie Sl H(ALT e pXe Glz) Bl i W
---(CJ&MA)--- OsR )95T

MR. CHAIRMAN: MoS should take note of it. The Leader of the House has

come. Okay.

+ Transliteration in Urdu script.
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2 e T sretTe: SiR1-SaR § S1-F e @ sarer 39 favg ) § ==l T8
PR FHAI, Riifdh g0 AN [J9g ¥4 & M1 £1 399 U8l & § Fa &l "o W)
Heq # U 919 G, H AFA TIRAT W19 3R WBR A FagT & B S
PR H 9 T8 B R 8Y &, S W (Bl gax Ief =4l g1 a8y, R
9 IR # TR A orTel I H o) Fat B ARy ofR iR 9wt g
SHERERSIIC]

9 9REl Y g o7 6 SH-HR ¥ BT ool $B Ardl § 9gd ©R19 8¢ 6,
i TRBR Bl IRG A gardn 741 A1 {6 e aui § J99 &1 g1 Sd 81 1Y
g, Il 9 Tl gl ER A A BT WRE § R 39 o Nifdd § W e ©Re
Bl Sff Y8 €1 Pl g8l Sl Ul §s 8, 98 d9gd gua gl Uh Uil Ua.g.Sl. &l
FHATSY, TdIT SIIE, ST 5[, 2014 § U SdISC AN H HorTH fSReae H qdmer T
o 3R Aveal o, MR § AT, Bl I SN & fo1U HBRToT eRRYE srdarar § o
ST ST 8T ATl AERTST 8RNIE WA HR B Fa RT RUATA 8, TS b
3fER 7, WSHA dietel W I H &, QAT & 18] 999 I91 3R T, S el
H early 90s ¥ U AT 8 Fadll oY, offdh fUsel 15-20 A1 ¥, SE9 B B
di 81 Y &, T4 ¥ Y8 ysell "l g3 & (b 99 SRYATA A U UIfpwril AR
& fafode @1 o g fAfaded ger o WY — I8 gear Wbl ave 9 T[T
I WHR W Ruerge & T8 ol Afdr <o & fay § st 781 81 ..(@aum)..
§ Grell WRHR B a1 81 PRAT &, < & (B Mg & udre d§ VAT 8 Feobell
2, AP SUH FE-T-FE I WHR B HH I8! T, Fife R I frel g T
TeT.$.S1. Sidara] HI S SRYATA H of ¢ o, A1 IFDT JR& & forg W_1-fferey,
Tl AT gER SN W B ARG G-I Ul Al I gl o oy 7 el H o
ST AR o1, STgf URIE 3R Bei-He & ANl & AT G-I Big Sff el Ahdl Al
I AT STE AT o MY, S8l ULl & T §WIRI @I I 81?7 81 s S eabl
TR W o S gl &1 § wHer § {6 g8 9w & fou, 59 & oY 8k WReR &
foq 98 or<d! 91d TEI B WWHR Bl Fad &A1 A1y MR 9 IRE Bl g SIGRT
T BI, $9PT M AT ATyl

o R by ool 03l o Cie 08 80 use 99l 5y PN 8 PN Sl
e vl com el S 0w by el S S eSS S S o e
Omiez Bl gme weSs b Rl om Ol LS S US e S g
WYl pib Gur o weiSToges S B 09 Ong v U sl wele
00 ose O o9l 1Bl Ggr sz Olp 85 S O on Se s
o o9 e b v Dby sl Rle G lrz 090 o dew L
-od ~as

T Transliteration in Urdu script.
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7S Moz OVl e wedST sz NS LY L g usws R
o S WS L v Eb (S 8w Sz o S 0ls S ose 0slle
0 S — oxd T 97 om S 5SS OVl ool e e o 0yl
= B Se Wls OVl L e 099 x usez Ol sl o ol OV Gy
5 -S-sl-d) SlSh SOl - W88 S 09 (@ S WS sz by IS —ow
ESud oIS G Odonl Cdllse SO e 2014 sz sz Sl g ILS
S el sl IS oo O e e Je ool WS IS L
sl g% 6 bl <l by b bl J oo Jiewl S gn ~zlle
o ol G @ USode o 0Nl S b 2 Jlied Ul o o 8 e
ol oxe early 90s e bl ol o Jbewl 15 o BTN bl =
Sitf ~azS OVl v e Lo punTosu ez 0S8 S 5y LS
GSl S o Jiwl S o G WS Gl m e DB oo S o
Sapb LS~ T odle S Ihez eidide @ s S S Cadide S Gl
A2 A S e 0 (FS o Sl S8 sl CadnssS e b
S S i wsr B e Ob S S s e —oo(Cdslae)oon o oxg
S Wzl oS A oS o vl O (2 B g Ll o bl S 035
o Jlisul ol oS @3ly SET Lioglodil e S 85 S AS 0sS o 1) SS
e Sof e mwd b ool Wt g N S WS S ol B 5 I
bl J o il o)) 8 S e ol o8 o oo o ol Do
> SsS Iwsd odle S udlly Sy S CadetS sl Cadd ol b Rle
0l S 689 bz (S T usS So Gul owl g WS gug
lgow om - B b J oy S e Bad —ul 35S obs fusy Sile S
o Ob gl Cp IS v pl A S Al (IS g S o
Okod 5 ol o 5 03b90 LS (S gub ol sl ol Ly blisw S 5w o
-Rlz S

SHRI DEREK O'BRIEN (West Bengal): Sir, I associate myself with the matter
raised by the hon. Member.
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SHRIMATI AMBIKA SONI (Punjab): Sir, I also associate myself with the matter
raised by the hon. Member

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

MR. CHAIRMAN: Shri Vivek K. Tankha to associate ...(Interruptions)... Dr. K.
V. P. Ramachandra Rao, I will not continue the House with such placards. I am
telling you very frankly. Whatever has happened, this is not the way. Ghulam Nabi
Azadji, take care of your Member. Ask him to go back to his seat.

SHRI GHULAM NABI AZAD: Sir, I would like you to use your good offices
...(Interruptions)... 4 "I H O g1 dReIed AR U €, § S ufcq WY e o
BRAT E ...(FAHH)...

CS09 Sod o 05 S O o o &5 b J&uslS 90 9o e LEaS Gl
---(C&b‘u\.b)--- SEY) L))S

MR. CHAIRMAN: The point is, the issue which he wants to raise is an
important issue, not because of his Andhra issue, but even otherwise also. But, at
the same time, this is not the way, and I am not going to accept this. And some of
you felt that why the House is being adjourned. I cannot run the House like this.
ff IEE 19 Sf, 39 ST SE WX SH] Sl ... (HAH)... 3T I S, wilel
T G Bl FHSMSYI ...(@AYM)... [ am very clear about this. There are only

two ways left — either name him and take action; otherwise adjourn the House.

MY AN fearss Bl

SHRI DEREK O’BRIEN: The House should run, Sir.

SHRI GHULAM NABI AZAD: Sir, let me tell you that my Party does not

approve this behaviour of the hon. Member.

sft urafe: AT § @1 8MU 3T fdhATl Dr. Ramachandra Rao, you have made
your point; please go to your seat. Dr. Ramachandra Rao, please go to your seat;
I am telling you the second time. Dr. Ramachandra Rao, we had a discussion
yesterday; after that, we discussed it today morning. All parties have said that the
House should run and the Zero Hour should go on. Now, if one Member creates a

situation like this, tomorrow, another Member will do the same thing!
SHRI DEREK O’BRIEN: Sir, the House is in order.

MR. CHAIRMAN: The House is not in order.

T Transliteration in Urdu script.
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SHRI DEREK O’BRIEN: Sir, with all humility, the House is in order and we

should have Zero Hour mentions.
MR. CHAIRMAN: Yes.
SHRI DEREK O’BRIEN: So, the House is in order.
MR. CHAIRMAN: How can you say that the House is in order? ...(Interruptions)...
sft Re1 3FmETel: WX, TR B SINIYI ...(GUH). ..

MR. CHAIRMAN: No, I can’t. I will not ignore it. If I ignore, the country is
not going to ignore. Are we so helpless?

i o Re Ry Toer &3, fieelh): W), e @fd & foag R s @
...(FAHT)....

it |uTafa: wite, U1 SereRe A9 <fTel emg 9feyl ey §fSY A1 Mr. Sanjay

Singh, please sit down. You are a new Member; just watch for some time. I am

going to allow you on your issues also. Why are you getting involved in this?
Mr. Vivek Tankha has to associate himself with what has been said. A lot of other

Members also have raised their hands and all of their names should be included.

WITHDRAWAL OF MEMBER

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, can I speak for a minute

on this issue?

MR. CHAIRMAN: Not now. The House is not in order. I have told you about
the two alternatives. ...(Interruptions)... Dr. Ramachandra Rao, finally I am telling

you to go back to your seat, please.

Rule 255 talks of withdrawal of Member: “The Chairman may direct any member
whose conduct is in his opinion grossly disorderly to withdraw immediately from
the Council and any member so ordered to withdraw shall do so forthwith and shall
absent himself during the remainder of the day’s meeting.” Dr. Ramachandra Rao, I
am invoking Rule 255 and also directing you to please conduct yourself by going
back to your seat or withdraw from the House immediately. ...(Interruptions)... Dr.
Ramachandra Rao, I had allowed you and now I can’t allow you to speak. I can
give you an opportunity if you want to speak; go back to your seat and not here.
You can’t speak to me like this. ...(Interruptions)... Go back to your seat. 9§ TNT
%g 2 2l Everybody is saying.
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DR. K. V. P. RAMACHANDRA RAO (Telangana): *
(At this stage, the hon. Member left the Chamber)

MR. CHAIRMAN: No commentary will go on record. No discussion on this.
No statement made by Dr. Ramachandra Rao will go on record. ...(Inferruptions)...
A Member coming into the well of the House is very unfortunate. Nothing will go
on record. No camera to be focused on this because the disorderly conduct will
send a wrong message. ...(Interruptions)... We are here to do justice. Justice can
be arrived at by debate, discussion and decision and not by disruption. Now, Shri

Vivek Tankha to associate.

MATTERS RAISED WITH PERMISSION
Deteriorating security situation in Jammu and Kashmir — Contd.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I am associating myself with
the Leader of the Opposition on the Kashmir issue for three very good reasons.
Firstly, we must act on Kashmir because it is demoralising our security forces. We
can’t let this happen indefinitely. Otherwise, the security forces will get demoralised.
Secondly, the people of Kashmir are tired. They want peace. There has to be a
dialogue. I want to see the start of a dialogue. Otherwise, it will be unending.
Thirdly, the very important thing is, Kashmiri Pandits who had left Kashmir in the
90s are wanting to go back to Kashmir. We have to create a situation where the

Kashmiri Pandits go back.

MR. CHAIRMAN: Normally, the associating Member is not allowed to speak.

But, he raised an important issue. That is why I allowed.
SHRI VIVEK K. TANKHA: These were the important three points, Sir. Thank you.

Issue of involvement of a former Union Minister in the 1984 anti-Sikh riots

in Delhi as revealed in a recent sting operation by a news channel

AeR gaed e ffsar ([doTme): a9t #8iey, § oot U9 339 3ud dH-
3R BISW & WY SSMI dl8dl §, Sl 34 WA Ugdl (Gl & 1Y TRASR gal,
genocide B3, S FHY 18 AT T ITdhI Bl SATH T8l A, oifh ST 57 e
fIBRY IIoTut it 51 AT HHRE" IR A, S B F Y ey b N H
HEl b g9 g1 81U 81 SuH ol Sredl T & Sl ol gef W g1 d ** SR **
...(TTYT)....

* Not recorded
** Expunged as ordered by the Chair.
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PV AT S: Il M T8l o Fhd| ... (FaYH). ..

WeR gaed g f&samn: =al, d§ 9@ 781 o §, dfed U 71 ...(adm). ..
Tl 3NF 8, H, ...(HaUm)...

MR. CHAIRMAN: Name will not go on record. ...(Interruptions)... But we have

to follow this rule in all cases. ...(Inferruptions)...

AeR gaed e f&san: W, ta 71 vfasy amr 21 99 ufasy &1 § I8f 9w
PRAT =S g, Fgad! A 9 89R 919 81 AR URise, faeel R TogRT Hsice
BHCT &b TIRHAT DI SR AT A1 I8 I Ied R AT el =l 3R g F T 3
2l 3@ § T W A1 3G, ifh 99 SAE A O HEl, 98 H 39 'Y & A
@A I18dT €| 98 $edl § & H 9l g AR L (@aum). ..

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): He

shall have to authenticate it. ...(Interruptions)...

WRER gEad g fesw: oY, § 98 A€ <ad R @ @[ §, MY oF Fahd ol I8
& W AN T Fell gl ....(TAH).... IFH I8 el W 9gd Fdplerar 2l ...(aag). .

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I am on a point of order.

...(Interruptions)...
WeR gued e f&sam: 431 oveilc ov o vl
MR. CHAIRMAN: I will give you time. ...(Interruptions)...

SHRI ANAND SHARMA: Dhindsaji can continue, but hear me out. Sir, the
rules of the House do not allow two things (a) when a matter is sub judice and the
matter is actually sub judice, and the evidence as such can only be presented in the
court; the court has taken cognizance to whatever is being alleged; (b) this House
cannot convert itself into a trial court, and (c) a person being named, individual,

irrespective of...
MR. CHAIRMAN: Right, I understand what you are trying to say. ...(Interruptions)...

SHRI ANAND SHARMA: A person who cannot come and clarify the fact, he

cannot be included ...(Interruptions)...
MR. CHAIRMAN: Please stop. ...(Interruptions)...
SHRI ANAND SHARMA: It is a sub judice matter. ...(Interruptions)...

MR. CHAIRMAN: Please. You have made your point; now leave it to the Chair.
I do agree that we should not name the Member that is why I suggested that it will
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[Mr. Chairman]
not go on record. ...(Interruptions)... Any person who is not a Member of the House

and not present in the House, his name will not go on record. ...(Interruptions)...
That is one stand taken by them. See it in the future also. But the point is that the
hon. Member and two other Members came to me, met me in my Chamber and
showed me the CD — it is not my duty to see the CD — I told them to authenticate
it. He said it in the floor of the House now that he is submitting the same
CD with authentication to the House. So, I don’t find any objection to that. Please
go ahead.

WeR gued g fEswn: @R, SUST ST confession B I8 B HE fIT,
SEfP bl AR Tl Ted IR gl 21 9o H Al 2 ok § g9l I8l W) 9 @ gl
JE BT confession B, dl IMN S B I8 & 6 STV R AT B SWH dE el
ft M@Terar 8 3R a8 dear © & #9 9 R@l & 9R71 98l a1 98 941 f6 &
aeHl A1 A Rigl Bl T AR AhTl IEDh A BIA-BIA A? A I8 HE © (b
¥ 9% SRed &I <oll®iA fhar iR 1 o9 * 3R * a1y iR {9 SHHT 9l
foar § ok S=M & * &) 9HEd @ 8, S eoft ff E 8 o offl ugi 99-9e
STl Wies & ATGH! 98 8, d gaV b R 39 YR fHdl &) SHET 8 dobdl 82
HeISd, ERT I8 © ...(FGHM)...

MR. CHAIRMAN: Please no commentary. ...(Interruptions)... X ¥R &, Please
try to understand. Mr. Anand Sharmaji, I have not called you, please. ...(Interruptions)...

I have not called you. ...(Interruptions)...
SHRI ANAND SHARMA: There are rules ...(Interruptions)...
MR. CHAIRMAN: I know what is there in Rajya Sabha rules.
SHRI ANAND SHARMA: There are rules ...(Interruptions)...

SHRI NARESH GUJRAL (Punjab): Sir, for 33 years, where were these rules and
regulations? Where were the rules when Sikhs were massacred? Have they forgotten
the rules? Is it a rule that Sikhs should be massacred and no justice should be

given? ...(Interruptions)...

MR. CHAIRMAN: Shri Anand Sharma, please sit down. ...(Interruptions)... No
rule is being allowed to be violated as long as I am here. You don’t worry on that
count. ...(Interruptions)... They have a serious issue. They have every right to raise
it in the House. I have permitted them. Once the Chair permits, you cannot object.

Please sit down. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI ANAND SHARMA: *

MR. CHAIRMAN: What Shri Anand Sharma is saying will not go on record.
Whatever Sardar Sukhdev Singh Dhindsa is saying will go on record. Others should
sit down. ...(Interruptions)... Please sit down. wilst, 310 §8 WISV . (TIEHT)....

WeR gued R ffsan: war ot Ru 21 ...(caum)...
MR. CHAIRMAN: It is an emotional issue.

WeR gEed R feun: war &) oot R 2 &5 2,733 R 2, e b
faeell H eel gaTl A D! figures B, <fh 5,000 ¥ STGT Rl &1 I8 R Heolal™
B3Nl 1 a9 I I8 99 Bl I8N 7] S o wed AW Tel o, ** A fam
qdb 9 Yford gerars Tl ... (agm). .

st |uTafer: SMUP! T HEAT B2

|veR gued fie fdewn: 7 gfaw g T ik 9 wis &1 garar T
... (TALT)...

MR. CHAIRMAN: What do you want to say?
sft 3 YWIl: R Fod IT FHEd B2 ...(TGHF)...

WER gafdex fFg YsT (do19): I8 National TV TR IMAT Bl ...(ALH)...
National TV TR ¥q 3T &l ...(FILH)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, it cannot be permitted.

...(Interruptions)...You have to expunge it.

SR YEqq [ f&San: I8 National TV TR 37T IET & ...(R@YH)... National
TV W A IET Bl ...(Jaegm). ..

MR. CHAIRMAN: This is not the way to behave. Please sit down.

...(Interruptions)... Please conclude, Sardar Dhindsa. ...(Interruptions)...

sft vaa Aferd (I9T9): SR & AT BT AARYI (AT, ..
WeR gEed Rie f&san: w, 3 o 991 diem 98 < @ 8 L (am)...

MR. CHAIRMAN: Except Sardar Sukhdev Singh Dhindsa’s speech, nothing else
will on record. Any reference to persons, name and position who are not here should

be avoided. It should be removed from the record.

*  Not recorded.
** Expunged as ordered by the Chair.
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WRER J@Eed R s o san =1 89 34 91 3§ BIs 9% e 82
...(TAH).... 319 99 AN § & R Bls $AT% HI 91 B 8T 82 991 @l B H)
% el a1 T8l Ao ? oFR 9 YT confess PRI & Al S A 3T A1 & g
IR &l §I ...(aE). .

WER Jafdex g 43 I opnfl W FIfcrell &1 fRARa aR B ©1 ...(Fadm ). .
34 AT B Y E, ot Y fRAma R I LA, .

WER JEed i & 3 onfl ff 9@ femma & <2 ©1 ...(magm)... o
W g & foy IR T8 € enft ft o 9 ® I L (au)...

sft |uafy: MUYHT SIH TG B AT B ... (AYUF)... Let me make it clear

once again. The reference to a particular name earlier, the reference to the former

Prime Minister will not be part of the record. Other things will go on. Thank you,

Dhindsaji, please sit down. I have to give an opportunity to others. ...(Interruptions)...

SHRI NARESH GUJRAL: Some hon. Members were disrupting him, Sir. Please

allow him to speak.

MR. CHAIRMAN: That is why I gave him time. 39 U @81 # conclude &Y
...(TALT).... MY ANT 98 WI8Y, Wil ...(Interruptions)... If you want to associate,
you can associate afterwards.

WER Yu@cd i &S ta 1 SUF confession @ 91 Bl ...(FGEM)... § Th
3R ISt 9T ATedT g 98 $edl © F ... (FaAH)... I§ T a1d 87 ...(FALH). ..

sft umafd: M9 conclude HINTUI Please conclude. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, are we having a discussion here? He has

already taken nine minutes. This is not the discussion time. ...(Interruptions)...
MR. CHAIRMAN: I am asking him to conclude. Please sit down. ...(Inferruptions)...

WER gued fe feswr: N IR e @1 oMy & @1 g g, U g9 drer
& feam ...au)... BT ART 99 A AR @1 Y 2 L (9. .

it |urafey: emg AT 9fSTl .. (craEm). .

SHRI ANAND SHARMA: Sir, | am on a point of order. Please allow me.

...(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, how much time can he take?

...(Interruptions)...

WER gaEqd e fsan: N S vd 9 aidesr R o1, S9Rd IRIS], I
B YA S A TS, g8 W G ST B L (@EET). .. ORI 918 adl 9dhd ©




Matters raised [7 February, 2018] with Permission 15
6 S8 B AU ST Al .. (@EAYH).... ST R &1 ER1 AT, IAD! ORI
WEd & B H SHL T S g4 TS .. (FGE)....

Sl w1 TR @ FRRE): Aeeg, § 9T 99 §RT Sl Y vy 4
WA P Aag B g

it ST WAl (AERTS): #eled, H Al A 98w §R1 SolY Y vy 3 w3
Bl Adg BT gl

it YUs Aed RIORYM): H8Ied, § Al A 9a gR1 IolY T vy 4§ w3
B Adg BT gl

sft IRTAUT e dERAT RIORA): Heled, H |l AFHY 99 §RT S8 Y
w4 w3 B dag PR Gl

st vaq "fere: Heicy, § W A9 9 gRT SoIU U vy 3 W &l ddg
PRAT g

SARDAR BALWINDER SINGH BHUNDER: Sir, I associate myself with the
concern expressed by Sardar Sukhdev Singh Dhindsa.

SHRI NARESH GUJRAL.: Sir, I also associate myself with the concern expressed
by Sardar Sukhdev Singh Dhindsa.

SHRI LA. GANESAN (Madhya Pradesh): Sir, I also associate myself with the
concern expressed by Sardar Sukhdev Singh Dhindsa.

SOME HON. MEMBERS: Sir, we also associate ourselves with the concern
expressed by Sardar Sukhdev Singh Dhindsa.

MR. CHAIRMAN: Okay. Now, Shrimati Vandana Chavan, not present. Shri
Manish Gupta. I am not allowing a discussion. I have already given the ruling. So,
please go by that. ...(Interruptions)... Shri Manish Gupta. ...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, I am on a point of order. ...(Interruptions)...

Sir, I am on a point of order. ...(Interruptions)...

MR. CHAIRMAN: No, no. We have been discussing in this House issues which

are sub judice for years together. It is everybody's knowledge. ...(Interruptions)...
SHRI BHUPENDER YADAV: Sir, I am on a point of order. ...(Interruptions)...

MR. CHAIRMAN: No, no. I have already called him. Mr. Bhupender Yadav,

please, you are from the ruling party. Please sit down. I have already told you.

SHRI MANISH GUPTA (West Bengal): Sir, I rise to flag the issue of abhorrent

practice of manual scavenging. ...(Interruptions)...
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, you should take care of

what is happening. ...(Interruptions)...

MR. CHAIRMAN: I am keeping a watch on what is happening, Sukhendu ji.
I have taken note of it.

Need to eliminate manual scavenging in the country

SHRI MANISH GUPTA (West Bengal): Sir, I rise to flag the issue of manual

scavenging in India.

After more than seventy years, more than 2.6 million dry latrines still exist in

this country! And, more than 7 lakh of those latrines are manually serviced!

Now, the problem is, the people engaged in this particular profession are from
poor and disadvantaged sections. Although, there is legislation in 1993 and 2013
to look after the interests of this particular section of people, action taken by the
Government — whether it is Central Government or State Governments — has not

been adequate.

The two-pronged strategy of the Government to identify manual scavengers as
well as to provide them alternative livelihoods is still at a nascent stage. What we
need to do at this hour is to find a way to bring in stricter laws to see that these

people are properly identified.

There was a proposal to set up a survey to identify the manual scavengers.
But, it has not taken off. As a result, this particular practice is still continuing in
many parts of the country.

MR. CHAIRMAN: Mr. Gupta, what is your conclusion?

SHRI MANISH GUPTA: Also, we have noticed, some cases of death in manual
scavenging are filed. More than 400 people have died due to manual scavenging in
the last 3-4 years. It is a very serious matter. But, when cases are filed, we find
that FIRs cite negligence and other acts, instead of saying that it is an act of not
only negligence but also violation of law by those people who employ these manual
scavengers. Sir, not a single person has been punished in the last 10 years! It
means, the law is very weak. We need to amend law and provide a comprehensive

rehabilitation package for these manual scavengers. Thank you.

SOME HON. MEMBERS: Sir, we all associate ourselves with the Zero Hour
submission made by Manishji.

MR. CHAIRMAN: Names of all the hon. Members be recorded as associations.

One is, raising your hand; subsequently, you also send a slip, because it may not
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be humanly possible for Reporters to note down all the names. So, you send a slip,

so that it will go on record.

3t g9 Tas (MERIXY): HeIed, A 9w 1 I fqway Iem &, § A oo

SMYP] T HHg hdI _§\.r|

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I associate myself with
the Zero Hour submission made by Shri Manish Gupta.

sft el fErdt (SR uew): #Elgy, AT Wew o W favy Ser 7, § W

U YD THY g HRAT g

SHRI K. C. RAMAMURTHY (Karnataka): Sir, I also associate myself with the

Zero Hour submission made by Shri Manish Gupta.

3t 9. Td. g (STR 9Qw): qeled, A 9ed | Sl vy Sorn 7, H W9
U SYD] SHY g AT g

sfiocht ST geEe (SR USY): WElRd, AT ey 1 o vy Sern 7, § i
3T 3MUH! T TG Bl gl

it Yuifaora Rig ST (B<RTTG): ARIGY, AT 9ewg 3 S favy Ien 7, #
Al A Dl 3HA ARG BRal gl

St foera a1gR (fewrad yewn): #eiey, A+ wew 1 Sl favy Sor B,
H 0t oI JAMMUBT THA ARG B gl

FARY don ERATM): 7RIS, AT Gew A S 9wy Sorn B, H f o

MIP! T g DR g

SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, I also associate myself with the

Zero Hour submission made by Shri Manish Gupta.

SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the

Zero Hour submission made by Shri Manish Gupta.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the Zero Hour submission made by Shri Manish Gupta.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with
the Zero Hour submission made by Shri Manish Gupta.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with
the Zero Hour submission made by Shri Manish Gupta.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I also associate
myself with the Zero Hour submission made by Shri Manish Gupta.
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SHRI OSCAR FERNANDES (Karnataka): Sir, I also associate myself with the
Zero Hour submission made by Shri Manish Gupta.

SHRIMATI AMBIKA SONI (Punjab): Sir, I also associate myself with the Zero
Hour submission made by Shri Manish Gupta.

SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the Zero
Hour submission made by Shri Manish Gupta.

Deteriorating condition of the real estate sector

3t AR AT (SR U<2): AR FHART Sfl, H U g &1 AEdyul e W
9 9GS $ AW Y ARBR BT & DN BRAT Aed] g1 S99, 59 39 3R
Saawie MR 3, 39 999 RId we g9 W o1, S & <9 984 Aftd 21 3
BT W AV R I B 1 980 $B fhar Wi 3R Sfg SHIF $ <M MY 8 1Y Bl
I FHY AN I WBN W ST & oy afdar Ye a1 g <<t off| @ afda Ye
& a9 W ST < 9, actual rate & BEE F WRIE ol I, Al $H9 <o
B U 3ifsY Ugdl 6 Afdher Y& A A S Bl WRIGT T8 S 479, 3R 319
afdel Y€ 6,000 TUY ® R I BT M 3,000 SUF €, Al 84 $A TIIS? &H 6,000
JYY BT &M I, Al &l F11 G 3R &lp A1 G0, A1 ARPR &b THH BT 84
R A NIefIeR) &) 91 afdd Y 987 o &l 399 fharl & I 999 g
JERIT YT B Y B 3T U b QAT Wd S99 R, Ol S9d Wd Bl Afhd
X & HRU Pl WIS dTal T8l gl 3R &9 IAD Aldhe ¢ W od &, dl gid
$hH TaT B Al 3 Il § AR 99 g &1 71 BT 57hH H Sedx, 39 R
ST T IJ T SR WIZA o <d © 399 fBFAM Bl 9gd W 81 @ 8§l PR
fra B U SReRd & folg S 99t B, 8RS g7 @l W Al 7 3R
I9F I U1 8T B, WRPR dl 9 g P AT B b v U < T8, waife *

sft |guTafy: eMv =T favy SRyl .. .(@auH). .

3t AR IATA: TR, MY AR ATl Ted AT A BRY| I8 TS Aoy sifhe
H 8, 91! 99 g JA oYl I§ U 98 IS G 39 < b AHET WSl 8
T g1 AEISY, 9gd A RNl 7 39 919 @I $E1 ® AR I8 99 wel A 21 gwfony
ﬁﬂ@ﬂ%waﬁﬁwaﬁéﬁmﬁmm Income Tax Deparment &I
STSTT &I W1 Pl IJAT @ BT 8l IR WBR &id A Bl gerdl <A1 =redl g, dl
§ o T8 Bl g, dfb § ag 59 TRAT b qHEE b AdY § ARPR
Ply TeHe © Al 9gd 3reel 8l

st TR e gl (doT9): ARGy, § WM 9ew §RT SO Y 39 faRy
Ieoid ¥ WA Pl GRg PR gl

sft faemR yve fAue ((STR U<En): #Eiky, § W AY 9ew §RT I8N Y
9 ORIy Ioelkg A W@ Bl THEg Bl g

*Expunged as ordered by the Chair.
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st uTafe: oFR PIs favy faare & 8k SIam 8, @1 § S correct HHIMN BT
Wﬁ%ﬁﬁﬁﬂ’w%ﬁmﬁmﬁunneoessaryﬁﬂﬁ%ﬁlWQJT
T B IWIHR T8 B

Concern over quality of education in the country

st gRdwr (ER): 99l S, s &R Rien 31 4f7a T g ik w1
[HTST 3TTST JBT b ygal &1 BUR I8l ORI a9 ygl Hel 11 & & fagm &1 gom
|AF BIA & 19 o I M99 =R, & H & qHH Ul gl

JATST §FIT U Knowledge society a9 H T I T8 o &l 8, offbd 8H
fUsa 40-50 aui # Rienm & S gHae STefl, IFBT T outcome B2 AT HATET
fd®RT FATTT BT National Achievement Survey 3TRIT B, Sifs <21 & 700 Tl & 22
ARG BIE & 419 1.1 ARG Tpall H g1 8, 9P wpy 8 {6 ORI-O1 9 89N 99 a3
g 8, T 3R Wi §, SdT S Tedl 81 Heled, 17 SFaNl Bl IR H Iy
YRd & geai & 8T WX R Annual Status of Education Report, 2017 SmRft ?-', o
P py g 6 14 9 18 99 & grivl faenf¥@al & d/ 14 Bl B WRA &1 TR
el UEATd, 36 URIed 92 Q2 B ST BT AW T8l S, 21 TR 95 31w
ST BT A 8] S, 58 TR 9o WRd & Fd9 § 3709 g HI T8l ggard|
ARG, U 3Md q2 €1 ASER &1 RUIE, 2004 iR 2014 7 V=Y & Ry oYl av 2014
&1 Ruic 4 gfrar 4 Rienfde & wu d ufig = #91gg ggm 7 $81 8 fd 2004 I 2014
%sﬁamaﬂﬁgaﬁﬁmﬂﬁmsﬁ??ﬁaﬁwﬁuﬁforma reading%ﬁﬂ?ﬁ%l

R, W%ﬁ%ﬁﬂgﬁg’ﬁ@]ﬁﬁ%l Narcotics Bureau & 1 STHaRl & Id
P AR drugs o dTel BTATI H 15 AT 4 BH SF & gedl &I [FRIGRT 12 Hfrerd
21 % Al qd HieT A Ml A1, Sifd Times of India # TG ¥ BY 7, IWH
7t v & RUId & {5 g8 IR W AT IMTSIMSI/IMSINEUH BT dgax FuT
< dTel BT drugs 3R SATHEAT B 3R 9 %8 &1 § QA 3T UMD q28 Igd
TR FHT g HEIG, I el S & Y1 §1 HRUT & — I8 AW Tal AR TSI
H FW I F JeT 8l 899 e B W dlc 96 B Ao F G, T§ 59 B
UM gl HIS[ET 68 $ ARHR H ofid A FChY AEfid H3H Io BI &Adl 3R
HHed Bl AT AR 7 5 98 39 Ady § FHeH Il FumafT S, H orud At
H % WHR A J7: AE do 6 98 39 e # o, §Audg $e¥ IoIY 3R
TS ¥ 3MUE ® f5 &9 fiaex dded of 5 Rien & &3 § R Areier ok qahren
B A8 YA: WRA A BT bg gl

HEIgY, ofd # we A & e 4 &7 @ 9few ¢ @1 §, g2 o1 ok
aifar # et firet 31 e & oM © fF 9ed 99 o 5 &9 W g2 989 & foy
SIS RITRCRSEIE]

it |umafr: g=aTs|
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3l T Tds (TBRT): WEIed, H AFFIY WG §RT SoIY MY 39 (429 Seoid
A WA B GG bRl gl

sft A gprer qEt (IR U<Y): HERY, H W "G 9T §RT SO Y $9
Ry Seo ¥ WA B AE AT g

sfiucht deEde WaH (ER): 78igy, § ft AFFT 9 §RT SaY 7Y 39 favry
Il ¥ WA Bl TG BT g

Pathetic condition of cooks employed in Government schools

sl iR Ss& (wed Uew): W), H Ul &5 P R fEel A Il gl W,
faemerl # g X8 <9 & 9oy, fqenfry & fou S WIem @ @raRen #Rd 7, SH
ARl @1 e AR S 721 31 H P A1eddT I WWBR A AN BT d1ed g
5 g ol A TASHel & AW ¥ e} fJEnerd # WieH WM o g, fhg g
e ¥ fRufT a8 & fh Iigar S8l R 9= Ao ddiford $Rd 8, SHé dFed |
TEII Bl I8 a1 H 3MMUPh AETH F WBR db gl el gl < F & 4T 4
IR I8 3TaTSl 4 Sod I&d &l

Helqd, fO avE <9 & ygr 3l 9 ¥ F5-78 ARl Bl YB3 PR B 6,
H TN 6§71 &1 AFQY 911 SV A1fd d S & a-FH101 3§ (U1 3F[ed AR
3| gaTg|

st BrRm gt (BNTG): ARGy, § A 9ew §RT $OY U 3N fa9y
Il U W Bl TG BT g

sft ieg RiE 9e (SIRES): A8Iey, § ff AT 99T §RT S8 U $9
eIy S ¥ WA B Ag AT gl

sft arels fart (SR ueEn): Helgy, § W 7Y 9ew §RT 38N U 39 favry
Ieelkd 9§ WA Bl THEgG BT g

Need to declare the birthdays of Swami Vivekananda and Netaji Subhash
Chandra Bose as National Holidays

3t fae T (et d9ren): Heled, § Qa9 Ugdl dl JAMUBT YihAT AT HRAT
=g o SMu 91 SfRY SffaR gl &1 Hil g W, § el gl Wt g 3R ATsl
TiRar=a W €1 § g g9y € fb 89X & & &1 gual 7 7 Had 9RA F Ay
FRTERT WR W YRT &1 A1 9 a1 § R 8= < 81 e 81 81 § 8ot
W fader iR GuIY 9% 919 St & R H 91 ST dredl gl

TRy, W1 W fade AR <1eT Sft 9 W@ fader—< St & URT 8ex &1 3T o
IT I & oI ST 8 A1 &1, 89 99 96 IR H S &, SAY g1 $9D
QBN & S’ Tl ol IBT I 6 AR T Ted 531 S i) Wi fadee—<
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BT AR 7Y AT H 76 BRI & &1 S1d WY ITb! el Bl Hel & IR H DIy
g 3T &, A Y 39 ARPR BT o9 TSl AYH Al ToR AT 8

Heleg, H Aarll guy dg 99 & gR § Hel G S STal §fETT A9
T 1 WRA @ WdAdl & Y St $8 f6a1, S96 59 INEM Bl shasr™ 1 H
§N g e A T8l Al Bl HEIGH, H AU I Bl HH AR H bl Al g (P
TARY = WAL, FHAT g9011 o As &7 g8l mem™ 31 & U 9= i foar & 6 &9
SFI HEGHTE] & STHGa TR TG HIRT "ifNd HA1 aleyl

HEIey, H 3Ud HAIgH ¥ WRGR &b AMH &l ARl IG] =Gl gl Usell qi I8
2 b B9RT g WAl 9 S oA fofen 8, 99 W YR o oY &R gl fedeiar &t
SIU| $9h A1 B A1 39 Sl & R H fhaEl § SRy &1 <Y, difd 1 drell
ST BT 379F 3R 9h BT & IR § SIIGT A AT BRI Al

it IR IR (IR U< ARG, AFHN G 7 Sl fJvg IS™ 7, H oS

AR Y g hdl § I

MR. CHAIRMAN: Naturally, everybody will associate because not only that they

were from Bengal but they represented the entire country, India.

sft aell foamt ([TR UQeN): ARG, AT WewT | Sl fJvg Iemn 7, § W
3T AU SH Fg Hal g

3t Yis RiE IR (SR 9Q9): Heled, " 9w J Sl fqwg Serr §, § 9@
3T 3MMIH! ST TG Bl gl

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I also ssociate myself

with the issue raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the issue raised
by the hon. Member.
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Need to withdraw the increased excise duties on petrol and diesel

SHRI K. K. RAGESH (Kerala): Sir, we are witnessing an unprecedented price
rise of petrol and diesel. In many cities, petrol prices have touched ¥ 80/- and more.
Sir, considering this alarming price rise, I demand from the Central Government to
withdraw the excise duties which have been imposed since 2014. Sir, I also demand
from the Central Government to take steps to regulate the prices of petrol and diesel
and withdraw the deregulation regime. Sir, the Finance Minister, in his Budget, has
made a cut in the excise duties to the tune of I 8/-. But he made it sure that the
cut does not pass on to the consumer by introducing a new road cess of I 8/-. Sir,
what was the argument while deregulating the prices of petrol and diesel? It was that
the prices of petrol and diesel will be decided on the basis of international prices.
The price may increase or decrease vis-a-vis the international prices. But what is our
experience? Sir, when the crude oil price rises, we see that petrol and diesel prices
also rise. At the same time, when the crude oil price falls, it is not getting shifted
to consumers. In 2014, crude oil price was US $§ 110 per barrel. Now, it is only
US $ 70 per barrel. It has come down to US $ 30 per barrel. But, unfortunately,
the Government is taking it as an opportunity to increase the excise duty but the
benefit of falling prices is not being shifted to the consumers. At the same time,
Sir, as you can see, in 2014, the total excise duty imposed on this sector was
T 1,00,000/- crore; in 2016-17, it increased to ¥ 2.67 lakh crore, and now it has
crossed I 3,00,000 crore. What about the subsidy? In 2014, for diesel, I 92,000/-

crores were earmarked as subsidy for diesel. Now, it has also been cut into zero.
MR. CHAIRMAN: What is your suggestion?

SHRI K. K. RAGESH: Sir, it was the UPA Government that had initiated the
deregulation of petrol. At that time, they were opposed to this. And, now, they have
deregulated the price of diesel and taken away the subsidy of I 92,000/- crores.
Moreover, they are not passing the benefit of falling prices of crude oil to the
consumers, and hence putting more and more burden on the people. So, I demand
from the Government to review this policy and withdraw the deregulation regime.

Thank you.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.

sft RS dER (ST US): HEIGY, AFE 9ew 7 9l vy Sern ®, H oW

3T YD S TG BT g
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st amee foat (SR u<wn): ABigy, A 9ew o o favy o 7, § W
U SYD] THY g HRAT g

3t Yis RiE IR (SR JQ9): Heled, A 9w 7 Sl fawg Ser B, § 9

3T YD T TG BT g

sfucht ot wifed (AERTSY): ARGy, AMHN 9eg | W1 favy Sem g, # i

U JAID! THY TG DR Bl

it SfEWE Ucd (YORIA): Heled, A 9ew o Sl vy Iorn &, H WY arae
IR A FEG Bl gl

sft Ardfteel a1 (STE): ARG, "G 9o | S fawy Iemn g, § W

U YD S TG BT g

3t g9 a9 (MERINY): HeI8d, A G ° Sl faway Iemn &, § o oo

JMYDP] T HHg hXdI ?gl

1. I5Tel 8 Ied (IR USe): ARG, Mg 9ad A Sl 99y SR &, |
W 3T MMUPT ST FEE Bl g

SOME HON. MEMBERS: Sir, we also associate ourselves with the issue raised
by the hon. Member.

Concern over deaths and destruction due to underground

fire in Koyalanchal, Jharkhand

2 Aola AR (FIRTS): FHUNT HBIGH, 20 ST, 2018 Pl ARES BIAATIS H
RTS8 & faera” Al&Te ggl & qH- YA 3T | HIMD Y-8 &b BRI
3T geh I3I1 S IS STeiell I A YR SATDT G TN AN SIH-HI g4 b
foY SER-SeR WH, T 981 SIhRI-dBY) A9 1 20 SaR], 2018 &I €] Y-8/
B I FHAKN TS Tl T, DA § Ig AW I Tl T B H 24 A, 2017
B FRAT & IR AP B Y-8 BT G Vb dq9-d¢ Bl R T, DT e
0 M T8 DI ST DIl S THR 20 R, 2017 Hedrelg Ud 6 RawR, 2017
baarSIE Solld H Y-€qM B "ger gl

TRIGY, PIIEad H SR 9 Y-49H @ "] e I8 8, dhsl |l AR S gF
PI RN, SHaR, AMBAT A AS-TS Td 3 I & 3 § I8 FART 98 4
R B TS T 3R YT M dId A1 Ud ddEd $ US T8I GHRT IHhY
RE TS Bl

S TSSITS & fAWT § HHE G ARPR BT &1 MBI Rl 8T g1 F Il Bl 59




24  Matters raised [RAJYA SABHA] with Permission

[ Goftg HAR]

a1d A g e b g1t €1 4 dAAve & g <1 JHell § oo AR sifteRal &
RIelTh ATSTellc BIgel 8 ol 81 WX, 8l &1 § YA SN BT T8 DR ARBR
T g1, ISR I AR, Sl IRES B ISR &, B 98 Hx &1, qifs i
PIIAT FdTer Fh| TSRl AT 3fiQTed $R 7 7, IW JRIed HR 2 o

MR. CHAIRMAN: Right. Thank you.
#it ¥olld $AR: ABIGY, S AN SOR S § I8 I8 8, S© gRe @l W)

UgardT SIHT 918Y, i S9! S gaTs Sl Al

BI &f, QU B AR BT HIA & fAar Ig A A FRa1 g 6 T AR B
9 Y-8 & BRI A §s ©, SAD! AT QAT SMY U I8 GRART Bl AR
IS

MR. CHAIRMAN: Thank you.

2} JAollg PAR: ST AN SOR S ¥ I8 8, S JRIEW Rl R Igar S|
YT TgI-9g TRIATS|

MR. CHAIRMAN: Thank you Shri Sanjiv Kumar. ...(Interruptions)... Please take
note. There are more names today because during last three days, we could not
have the Zero Hour. That is why I am trying to accommodate as many people as
possible. Conclude in two minutes only.

it wotla HAR: FHURT S, WX Ugg Gdhs 99 T, gAY § YS! ggarg a1
EIESIE{

MR. CHAIRMAN: Thank you. Shrimati Vijila Sathyananth; not present. Shrimati
Rajani Patil.

Need to pass the Women Reservation Bill for empowerment of women

SR IO gifed (MERTS): AR S, 3M9ehT g=idTe| § U agd Aecayul faua
BT IBT IS ATEdl 8, TP ddy ¢ I It dh 59 IRBR - 89 Afgarel &l
g * I B BM BT Bl ...(@EEH). .

Yt |HTafey: Mg Y Ft drerht §2

Sl Yot ifed: AT SV H IR IR AT L (agT). ..
it wamafer: * SY e WANT A8 AR B Issue, issue; please.
sfiveht Io gifeer: * 9 9dhd 22 ...(aEM). .

*Expunged as ordered by the Chair.
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it AHTaf: T2 39 (U Y WR 31gYI Ig S Hecdqyl vy B ...(aagm). .
Sl Yot ifed: AT el B
s [T e I8 ol A T8l 81 U8 vy 9gd e gl 8, s« A4

AaHR AR Jg IR Bl

St IS Tifee: AU ST, I8 fIv 9gd He@yul & iR H Ye! g=iarg o1
T g 5 oMU 31 39 A9y &1 IoM @t orgufiy < B1 39 < @I S 37el e
g, Sl &g &1 AT AAN AT BT 8, S Ul Afg §, S9! faers |
3R Sl [T H 37T 8F UM DT ORI PR &1 33 YRR reservation for women,
TE BT BT AT TRT AT AR SHB! U8l A & A Ui, I S gieh @ik W)
18T ¥ S SQ BT IR B B

eI, TBCll Al A9 H S 9RIf 489 SWTET & FAd? MY I, I ¥ R
13 STTEI W AN gAPR Mg il 1950 H A HAsA P 3,000 SR W Sl FAE
BT 1, I 216 S8l WX Afersii 7 gAma ofel o, f5H & R 82 Afgey gaas
3 il ot & feq dwe # Ry 11 gfrera |fealt &1 g 2

UG I FH b AGAM b AR Afgen g & aN d BgwE 149 d
FER R AT Bl Ig He) Afgar ufa=ey & R 7 fear w8, S R s Qe
SITARY 3R Ui I ff 9 Bl

QU FEISY, UIETd QR Bl goll 3 SART Afgelg e Sifd, 9, g9, Wi,
UeRrg, e, W, 39 w9 de TS 81 WINA Ahg Sfl, S 99 9Hg U 984
S A oY, I Afgdrdl BT g gRFR-Hea TIR FReb dcblele Afed ARy
I YT fcded f&am on, oifhs g8 ART 81 A TR AieTy B S RABIRe off,
ST 1919 H BT 91, SH A & ABR A A1 AT B gv @1 11 ATl 39
o @1 Rl 9 @, Al St 98 o fhar or iR srmen ad &) a1 o f
U T U (&7 SR ARAIA Pl HAGT PR BT UAT &b Heli| HSATHR ST, JraT
AR AESHY Sl 7 WY b ded 84 I8 A¥eR < a1 {6 wfgard f 7aqE ax
Thal g1 R 1990 | T, Iroig e oY, S 39 99 & AR S Ay veme w9t
J, IBM JAIT IS F T8d AAEH &b AT 739 3R 74d H GSAT FORI B
U ABR T AT IR /b AR BH ST | W e R =

#ered, #§ fah I8 A F=A1 A § 6 8 Wi AoieId o7 I@T1 ® 3R T B
¥ qifear el ST w99 S Bl e} forar fh afeemsi o 33 wéie RordeE
fear <U, 91 8 9 & U sHGT U B S

st WAy g ) IS SN, STaer g g1
Sl BT gt (BTIRTIG): HRIGd, § Wi ®I 39 vy | ddg el g
# T TGS (FERT): HeIed, § W I B 39 Ay § dag Rl g
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Sl fareera STgR (Fomad uewn): weled, H Al W 31 39 vy & dag H=al gl

#t gy T (SRIES): wEed, § ff W @ 39 vy § dag e gl

3t 7ig g aev FRES): 7EIey, § W I 91 39 vy 9 ddg aar g

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, 1 too associate
myself with the matter raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I too associate myself with the

matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.

st wumafa: S B, offal THIRIUS| 39 AR ST <81 dlekil 8, o9 MIH!
Hiel e g, <feh sue! drg # oI § 81 g$1 gl Jexdrss diedr 33 B

This is a challenge before the entire nation. We have all made a commitment. We

must honour it at the earliest. Now, Shri Sanjay Singh. ....(Interruptions)... Please

don’t make a running commentary.

Problems being faced by businessmen due to sealing of
commercial establishments in Delhi

sft worm Re R IoteT & feeet): g=uare, AU wEEal § 3MUdT SR
RS FIAT § 5 A G AT S TR P2 W 0 919 HEd FT rawR
Y B o et 7 smurd-RAfT UeT 81 s 21 fUsd g A 9 W &1 FEx
AMIRAT WR SRUTAT o7 YET 71 feeh & Aa arg AmaiRal wR Aol 1 1w’ aRurn
ST e 5 o9 § 9 A AIRAT B 91 BR BT g, Al B A6 A’ AR A
B g 21 €, STd! DM IR B B dlel HHART W1 &, ITDI GPHMI IR AoIGH]
BT dTel AR W 8, ITdI SHMI A GHEA IST B AN ghMI db UgA dTel
Raer arel A1 € 3lR AU & gPMER Al &1 I7d! gHMI BI Aol & SIRY qd18
3R a1 forar S @7 Bl U rgaR H S9! RuiféT & & fooelt & amailRar 3
IR BIIR BRIS BUY Hgoi drorsl o1 [HYd €, ITD dIas[a SAd! gl dl Al
frar <1 381 7, 99 & | AifehT &1 dEx Aol & 8ier aRuTT S @ '

R, § UP gl qare b ool ¥ U gl SRR TR 8, I sAld |
U RMIRI 7 $¢ RIS BUY Heaoid droiol & ST B &, Iqdh qraoje ITD! g
e R & 131 Roell F ofgR S Gl & A 4, S & S ¥ d9IR §, 918
g8 Tl dld &I dI9TR 81, 918 98 dias! qieiR 81, 918 98 el TR Arhe g1, 9%
T8 X dNTR &1, S99 IRy b1 o Hfier fhar o7 &1 'l ' 9 o et # v=q
g, g P WeR e § I8 B, 89R vu H30 off fecell § W&d 8, 39 99 &
EAR THM AT 96 feell # Y&d 8, 89 dn faoell &1 W& @ €, safeg §
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Tadgd® ARPR A FGRIE HIAT A8l §, AUS Aegq § e d1 s §
b W F BB BT b1 BT B BN AR I8 AR SleatiPpg! B8R W oA
B & Bl B 99 FHA ©, O [P AEdQU 9 FET H AP 39 el T W)
A AP TME SN, AURAT BT I8d ggars gl facel & oiex ol e geR 4
ATIRAT T Idte far S a1 &, § 3myd 7™ | Yol diedl § (& ARPR Bl
3 AUIRAT | FT G ¥2 gl Aledal a8, fhY St dra) o gl

MR. CHAIRMAN: All right, Mr. Sanjay Singh. Please ...(Interruptions)... 314!
a8 fqwy 81 &, o W & IR H I PRl 2

st dorm fR1E: e IIRAT &1 S AR 8, S9P! dlue R+ & forw Aferr
P ST I I

MR. CHAIRMAN: Please; Shri Vijayasai Reddy. ...(Interruptions)... I8 YBrs H
TE ST T Bl .. (FAU). ..

it wor RiE: R, T 99 71O+
%ﬂvﬂmﬁ:wﬁaﬁéﬁﬂﬁmwﬁﬁﬁﬁﬁ%ﬁvﬁﬁ accommodate

maximum number of people, the time has been reduced to two minutes. I have said

so already. Please conclude. ...(Interruptions)...

SHRIMATI AMBIKA SONI (Punjab): Sir, I associate myself with the matter
raised by the hon. Member.

st Brn gt (e<ire): weiey, § ff Wd @ 39 favy 9 dag ol g
Sl faeera STgR (Fomad uewn): weled, H Al W &1 39 vy & dag H=al gl

31 Elta a1 RIS ot ey faeeh): #gey, § 9 wd & 39 favy 4
Hag PR T

KUMARI SELJA (Haryana): Sir, I too associate myself with the matter raised
by the hon. Member.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, 1 too associate
myself with the matter raised by the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI BHUBANESWAR KALITA (Assam): Sir, I too associate myself with the

matter raised by the hon. Member.

* Not recorded.
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SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.

MR. CHAIRMAN: Shri Vijayasai Reddy, please. ...(Interruptions)... 1 have got

names of 17 more Members. That is my problem. ...(Interruptions)...

Need to recognise Doctor of Pharmacy graduates

as medical practititioners

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, Doctor of Pharmacy,
popularly known as Pharm.D. is a six-year doctoral course. It was introduced in India
in 2008 by the Pharmacy Council of India. Ten years are over since introducing the
course. The objective of the Doctor of Pharmacy is to provide rationalized therapy to
the patients and improve the quality of therapy and patient’s life. Sir, this particular
course has got three phases. The first phase is academic. In the academics, they deal
with the study of anatomy, pathology, pharmacology, therapeutics, medical chemistry
and bio-chemistry of human body. In the second phase, it is one-year internship
where students undergo training relating to clinical pharmacy services and critical
evaluation. In the third phase, the students are trained in the general medicine for six
months. These are all the three phases which they undergo during the six years. The
objective behind framing of this kind of syllabus is that Pharm.D. graduates learn to
treat framed therapy for very basic illness. Sir, in fact, after seeing the academics,
initially, the course should have been recognized by the Medical Council of India,
not the Pharmacy Council of India. Sir, for better future of about 20,000 Pharm.D.
graduates and students, I request the hon. Minister for Health and Family Welfare to
recognize Pharm.D. graduates as Clinical Pharmacists. In fact, a Starred Question came
yesterday, but the House could not sit. To that Starred Question, the hon. Minister
has responded and agreed to recognize Pharm.D. graduates as Clinical Pharmacists.
But my request to the hon. Minister is — there is only one request which he has
not addressed in the Starred Question — since many MBBS doctors are not willing
to go to the rural areas and serve the patients, these Pharm.D. graduates can be
sent to the rural areas and asked to serve in the rural areas and can be conferred

with the MBBS after completion of the fixed tenure. Thank you.

MR. CHAIRMAN: Now Shri Pramod Tiwari; not present. Dr. T. Subbarami

Reddy, you have two minutes.
DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I want three minutes.

MR. CHAIRMAN: No; two minutes only. Others also have to be given time.

Moreover, no Member can raise two issues separately.
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Concern over missing oil tanker with 22 Indian sailors off the

coast of Benin, West African country

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, even after five days of
the missing of oil tanker with 22 Indian sailors on board, there is no trace of this
merchant ship which lost its contact at Benin, West Africa. No contact has been

established with the vessel so far and there have been no reports of a ransom call.

Sir, it is suspected that the Marine Express carrying 13,500 tonne of gasoline
may have been hijacked by pirates in the pirate-infested Gulf of Guinea. According
to the Shipping Ministry, all communication with the vessel has been lost. The
Ministry of External Affairs said that the Indian Mission in Abuja is in touch with

authorities in Nigeria and Benin.

Worried relatives of these crew members have sought the help of the Ministry
of Shipping. This is the second ship to go missing in the last one month. In
January, another vessel had gone missing off the coast and later it was released

after reportedly paying ransom.

I request the Government of India to take up the matter very seriously with the
authorities in Nigeria and Benin and to closely monitor the situation. They should

get in touch with their counterparts in Nigeria.

Sir, international authorities like International Maritime Bureau’s Anti Piracy
Reporting Centre should also be involved to find out the fate of the vessel and to
ensure the safety of Indian crew members. I request the Government to extend all

help in this regard and make a statement on this issue in Parliament at the earliest.
MR. CHAIRMAN: Now Shri Partap Singh Bajwa; not present.
SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, I am here.

MR. CHAIRMAN: You are not Partap Singh Bajwa; I know you personally. I
called you. You were not there. You came back. I noticed that. You will get your

turn once the roster is over. Now, Shrimati Sasikala Pushpa.
Need to make Tamil as official language of the Madras High Court

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, I wish to speak about a
very important issue. Recently, the Central Government, through the Law Ministry,
rejected the demand of Tamil Nadu for using our own language, Tamil, in the Madras
High Court proceedings as the Official Language.

We speak more about co-operative federalism, but it is very unfortunate that
in true spirit, where are we? In 1997, 1999 and 2006 also, the Tamil Nadu State
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[Shrimati Sasikala Pushpa]

Legislative Assembly passed a Resolution and forwarded it for the approval of the
hon. President. But, in 2018 now, replying to my Parliament Question, the Ministry
of Law and Justice stated that the Supreme Court has decided not to accede to the

proposal.

Sir, in Article 348, clause (2), it is clearly stated that the Governor of a State
may, with the previous consent of the President, authorise the use of Hindi language,
or any other language used for any official purposes of the State, in proceedings in
the High Court having its principal seat in that State. When the Constitution itself
allows this, why has my people’s right to know what is happening in our High Court
been denied? Sir, I would like to ask the Law Ministry in which way Tamil, which
is our goddess and the first language of the world, is considered to be inferior to
any other language of the world. Sir, Thirukkural and many other Tamil literatures
shaped the ethical and moral values of the people of the whole world. What is
stopping BJP from promoting my own language in my own State? Sir, it is an insult
not only to the Tamil people, but also to the whole country because Singapore and
Sri Lanka allow their citizens to use Tamil as official language. Therefore, I would
request the Government to reconsider the Resolution sent by the Tamil Nadu State
Legislative Assembly. Our hon. Amma also then and there insisted on this issue,
that is, use of Tamil language in the proceedings of Madras High Court. Kindly

reconsider this issue and do justice to the Tamil people. Thank you.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with the

matter raised by Shrimati Sasikala Pushpa.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by Shrimati Sasikala Pushpa.

SHRI K. RAHMAN KHAN (Karnataka): Sir, I also associate myself with the

matter raised by Shrimati Sasikala Pushpa.

SHRI B.K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

matter raised by Shrimati Sasikala Pushpa.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I also associate
myself with the matter raised by Shrimati Sasikala Pushpa.

SHRI K. K. RAGESH (Kerala): Sir, 1 also associate myself with the matter
raised by Shrimati Sasikala Pushpa.

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, I also associate myself with the

matter raised by Shrimati Sasikala Pushpa.
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I also associate myself
with the matter raised by Shrimati Sasikala Pushpa.

st 9UMf: I8 US eel IR 8RN, 519 8v 818 dic | olRT 379+ AT WIS
H & I A, AU B Usie R AhA AR TIorie H o AW TE UH Imed
fRfa 8Ff This will be an ideal situation if the country moves in that direction.

For that, there has to be broad consensus and everybody should agree for the same.

SHRI BHUBANESWAR KALITA (Assam): Sir, the Guwahati High Court is the
High Court for seven States. Which language will be the Official Language there?

MR. CHAIRMAN: The North-East is a different case, but I am saying that by

and large, to the extent possible, the people should know what the advocate is arguing.
SHRI LA. GANESAN (Madhya Pradesh): This spirit should be supported.

MR. CHAIRMAN: Yes, that’s right. Now, Shri P. L. Punia. T Sfl, 3Tqd U7
TIZH B B, ST ATST STeal U= a1 WeH DT

Need to pass the SC/ST Reservation (Posts and Services) Bill, 2008,

in the current Session

st 9. T, g (SR gRwn): Quia S, § et snuRl €, Sad g9 gford
AT A S U HEdqUl [qud R e &1 diet Qg g Sfy/Sea &
FAT F G oF® fya uiferamdic § afgd €1 R 9y 9 1fYed I9T 9 the
Scheduled Castes and Scheduled Tribes Reservation (Posts and Services) Bill, 2008,
5T 99T H U B & 915 Al |91 A AT ©1 8 SRl & 91 I8 9d dle
[HT H U BT A1, <ifh fUsel B8 aul 9 bg AR 1 39 He@yUl f9d W R
PR TG b [T DI BRIE H ¥l T il T8 fBar g1 $9P rardr SC/ST
Reservation in Promotion Bill 3R HeT @M &1 AT UR debldl b oW arell ot
Ud 3= ds a1 uiferamie d afd €, N9dT S50 991 & 91ea9 9 dobral fordn

ST ATty

AT FHTAfT S, #RT MO JGRIY & b 8% AEedqul fda &1 2fer & <y
ERGIE] ?ﬁ 3MIIIH HeH ISIU SIU dAT the Scheduled Castes and Scheduled Tribes
Reservation (Posts and Services) Bill, 2008 P IAHAT TT Bl ﬂv"l?jﬂ_tﬁ # afmfera
HRE TN HRardl Sgl H A gae w5 S 9 o 39 wewgt vy W gvasy
PRSP, 9 B I BRAM $ g mAfedr 8 JgRIY Bl gl

3t §OF Tas (AERTS): A8lqd, H AM-II 9aR §RT Io¢ U vy ¥ @
B GHIg Bl gl

3t TwER g el (UST9): Heley, H W AFAIY 9ew §RT SO Y favy ¥
T B TG Bl gl
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12.00 Noon
sfiwcht srn qut (o) wElgy, § W AF-Y 9ew gRT So Y favy ¥

T Pl g DRl g

MR. CHAIRMAN: Now, Shri C.P. Narayanan. Narayananji, time is over.

DISPENSING WITH QUESTION HOUR

3t TR WA (SR US): AT FHART S, AT RIY 7 fF eme mer
o2 SN, AEMiRH Ul St & SINWINT R WET H reply S @8 &l FA TV
fooiy oiR fawy aRfRuferl a9 W, ofhd I 3@ @A 8 5 81 gufolv #R7 uRdrg &
3R § =mear § P Question Hour 3R lunch hour ®I WH PR &b 12.00 T A 3.00
I TP, ST Member BT U & 3R time Hl 9 2, 9 a1 of 3R 3.00 Io H&IA
1:i7>i'TTr13[replyéél

MR. CHAIRMAN: I would like to know the mood of the House.

SOME HON. MEMBERS: We support it.

MR. CHAIRMAN: Hon. Members, normally, I am not in favour of doing away
with the Question Hour because it is the Members’ right but in this particular situation
where the House is in agreement to do away with the Question Hour and take up
the discussion on the Motion of Thanks on the President’s Address, I am accepting it.

Everybody should stick to the time that is allotted to them and their parties, and,
there is no question of further extending the time. Let me make it very clear because
as per the schedule, the Prime Minister will come and reply to the debate in the

House. Please keep this in mind and adhere to the time that is given to all of you.

Now, further discussion on the Motion of Thanks on the President’s Address;
Shri K.T.S. Tulsi, absent; Shri R. S. Bharathi.

WRITTEN ANSWERS TO STARRED QUESTIONS
Demand for supply of piped gas

*46. SHRI MAJEED MEMON: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that there is a long standing demand for supplying gas
through pipeline, particularly in Maharashtra;

(b) if so, Government's response thereto and the reasons for delay in its approval;
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(c) whether as per the reports from Platts, the share of domestic gas usage
would rise to 24 per cent in 2021 from the 20 per cent consumption in 2016, if

so, the steps taken by Government in this regard; and

(d) whether it is also a fact that natural gas accounts for only 6.5 per cent of

India's mix as compared to global average of 24 per cent, if so, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The demand for supply of natural gas is being met through
the development of gas pipeline infrastructure and City Gas Distribution (CGD) network
on techno-commercial basis in the country including in the state of Maharashtra.
About 24 Million Metric Standard Cubic Meter per Day (MMSCMD) of natural gas
out of 143 MMSCMD country level gas consumption is being currently consumed in
the State of Maharashtra. The details of existing gas trunk pipelines passing through
the State of Maharashtra are as under:—

Sl. Name of pipeline Authorized entity Length (km.)
No. within the state
of Mabharashtra

1. Dahej-Uran Pipeline GAIL 162
2. Dhabhol-Panvel Pipeline GAIL 187
3. Dhabhol-Bengaluru Pipeline  GAIL 250
4. Local Network GAIL 124
5. Spur Lines GAIL 296
6. East-West Pipeline Reliance Gas Transportation 566

Infrastructure Limited

ToTtaL 1585

In order to make available the natural gas to domestic households, transport sector
and industrial/commercial units in the State of Maharashtra, Petroleum and Natural
Gas Regulatory Board (PNGRB) has also authorized various City Gas Distribution
Projects in the cities/Districts viz. (1) Mumbai, (2) Thane and adjoining municipalities,
(3) Thane District (excluding area already authorized), (4) Pune city including Pimpri
Chinchwad, (5) Pune (excluding area already authorized), (6) Raigarh, (7) Ratnagiri,
(8) Solapur. As on 1.12.2017, these CGD networks are supplying natural gas through
distributions pipeline network to about 11.25 lakh domestic households, 254 CNG

stations and 3,839 Industrial/Commercial units in Maharashtra.

(¢) As per the Platts report, city gas usage will drive demand for natural gas

in India. The report stated that the main change in demand will occur for city gas,
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which will see its share of domestic gas usage rise to 24% in 2021 from 20% used
in 2016.

As per information available, the share of city gas usage out of total gas
consumption in the country has increased from the level of 8.0% (FY 2010-11) to
the level of 14.5% (FY 2016-17).

In order to promote the expansion of city gas networks and enhance the usage

of natural gas in cities, the Government has taken following steps:—

(1) Domestic gas, which is cheaper than imported gas, has been allocated to
meet the entire requirement of Piped Natural Gas (PNG) (D) and Compressed
Natural Gas (CNG) (T) segments of CGD sector and it has been kept under

no cut category.

(i1) Public Utility Status granted to CGD Projects by Ministry of Labour and
Employment (MoLE).

(ii1) Ministry of Defence (MoD) has issued guidelines for use of PNG in its

residential areas/unit lines.

(iv) Deptartment of Public Enterprises (DPE) has issued guidelines to Public
Sector Enterprises (PSEs) to have the provisions of PNG in their respective

residential complexes.

(v) Ministry of Housing and Urban Affairs (MoHUA) has issued advisory to
State Governments on following aspects:—

1. To standardize the road restoration/permission charges along with time

bound permission in accordance with the local conditions.

2. Earmarking of land plot for development of CNG stations at the planning
stage of town/city and same should be specified in the revised Master
Plan.

3. Relevant modification in building by-laws for providing gas pipeline
infrastructure in residential and commercial buildings at architectural
design stage.

(vi) Further, MoHUA has directed to Central Public Works Department (CPWD)
and National Building Construction Corporation (NBCC) to have the provisions
of PNG in all Government residential complexes.

(vil) PNGRB is reviewing the current regulatory framework to invite bids for
development of city gas network projects.

(viii)Further, PNGRB has identified about 142 new geographical areas/districts

where the development of city gas networks will be awarded in coming

year.
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(d) As per British Petroleum (BP) Statistics 2017, the share of natural gas in
India’s energy basket in year 2016 was 6.2% as against the world average of 24.1 %.
Liquefied Natural Gas (LNG) is imported under open general license and is available
at the market prices and is utilized and sourced as per terms mutually agreed by
the buyers and sellers. Several factors viz. limited domestic gas availability, lack of
new anchor load customers, absence of a national gas grid, inadequate LNG import
infrastructure especially in eastern coast, price affordability of imported gas etc. have

hampered the growth of gas in India’s energy mix in the past.

In order to address the above issues and to increase the share of gas in the

overall energy mix, the following steps have been taken:—

(i) To enhance domestic gas production following policy level steps have been

taken:—

1. Issuance of New Domestic Gas Pricing Guidelines, 2014 which has
linked the domestic gas prices with the global gas markets ie. HH
(USA), NBP (UK), Alberta (Canada) and Russia.

2. Implementation of Hydrocarbon Exploration and Licensing Policy (HELP),
2016.

3. Discovered Small Field Policy.

4. Pricing and marketing freedom for High Pressure High Temperature
(HPHT) discoveries.

(i) Implemented gas pooling for fertilizer (Urea) sector w.e.f. 1st June, 2015 to
ensure the supply of natural gas to fertilizer (Urea) units at uniform delivered
price. It has helped in increasing the gas consumption with improving fertilizer

(Urea) plants efficiency and to produce Urea beyond reassessed capacity.

(ii1) In order to expedite the development of gas pipeline in the eastern part
of the country, a capital grant of I 5176 crore (i.e. 40% of the estimated
capital cost of I 12,940 crore) has been approved for GAIL to construct
two gas pipeline projects i.e. Jagdishpur-Haldia and Bokaro-Dhamra Pipeline
(JHBDPL) projects. Further, GAIL has also been entrusted to develop Barauni
(Bihar)-Guwahati (Assam) Pipeline as an integral part of JHBDPL project
which will connect North East region with the National Gas Grid.

(iv) Renegotiation of imported gas price with international LNG suppliers has
been concluded to link with current market. It has ensured long term LNG
supplies to gas customers viz. fertilizer, petrochemical and other industries

at global energy prices.
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(v) Capacity of regas terminals have been augmented from 21.3 Million Metric
Tonne per Annum (MMTPA) to 26.3 MMTPA. Further, efforts are underway
to increase the regas capacity to about 47.5 MMTPA in coming years by
way of expanding the existing terminals capacities and building new RLNG
terminals.

(vi) This Government has also reduced the custom duty from 5% to 2.5% on the
import of LNG in the country. Further, efforts are underway to rationalize

the tax regime on natural gas through inclusion in GST.
Assessment of enemy properties

*47. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government has made any assessment of enemy properties existing

in the country;

(b) if so, the details thereof and if not, the reasons therefor;

(c) the details regarding enemy properties belonging to enemy aliens from
Pakistan and China; and

(d) the details regarding enemy properties existing in the State of Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) Yes, Sir. 9280 and 126 properties
belonging to Pakistani and Chinese nationals respectively have been identified and
vested with Custodian of Enemy Property for India. The details of immovable enemy

properties in the country, State-wise pertaining to Pakistani and Chinese nationals,

are given in the Statement (See below).

(d) The details of 22 immovable enemy properties in the State of Rajasthan.
Statement

(4) List of properties of Pakistani nationals vested

SI.No. State Total No. of properties
1. Andhra Pradesh 159
2. Assam 6
3. Andaman and Nicobar Islands 1
4. Bihar 79
5. Chattisgarh 78
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SL.No. State Total No. of properties
6. Delhi 487
7. Daman and Diu 4
8. Goa 263
9. Gujarat 146
10. Haryana 9
11.  Karnataka 20
12. Kerala 60
13. Madhya Pradesh 808
14. Mabharashtra 48
15. Rajasthan 22
16. Tamil Nadu 34
17.  Uttar Pradesh 4991
18. Uttarakhand 50
19.  West Bengal 2735

GranD ToTAL 9280
(B) List of properties of chinese nationals vested

SL.No. State Total No. of properties
1. Assam 15
2. West Bengal 51
3. Meghalaya 57
4. Karnataka 1
5. Delhi 1
6. Mabharashtra 1

GranD ToTAL 126

Mechanism to rescue child labourers

*48. SHRIMATI SASIKALA PUSHPA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has any robust mechanism to rescue child labourers

from work places;
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(b) if so, the details thereof;

(c) whether Government has put in place any mechanism to ensure that rescued/
withdrawn children are linked to formal education system; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) After
strengthening the legislative framework through amendment in Child Labour Act,
Government has framed the Child Labour (Prohibition and Regulation) Amendment
Rules, 2017 on 2.6.2017 to ensure effective enforcement including prevention, rescue
and rehabilitation of child labour. For rescue the Rules inter alia provide for District
Nodal Officer (DNO) and Task Force at district level under Chairpersonship of
District Magistrate. Due to this initiative, at present DNOs have been nominated in
569 districts. Ministry has also framed Standard Operating Procedure (SOP) as a ready
recknor for enforcing agencies and other stakeholders to provide a comprehensive
mechanism for rescue of child labour. Government has developed an online portal
PENCIL (Platform for Effective Enforcement for No Child Labour) to provide a
mechanism for enforcement of the provisions of the Child and Adolescent Labour
(Prohibition and Regulation) Act, 1986 and effective implementation of the National
Child Labour Project (NCLP) Scheme. In order to strengthen rescue, the complaint
corner of the portal has been operationalised with effect from 24.10.2017 and DNOs
appointed by the State Governments have been linked with the portal.

(¢) and (d) Under project based action Government is implementing National
Child Labour Project (NCLP) Scheme for rehabilitation of child labour. Under the
scheme, survey for identification of child labour is conducted on regular basis by
the District Project Societies under the Chairmanship of District Magistrate/Collector.
Children rescued/withdrawn from work in the age group of 9-14 years are enrolled
in the NCLP Special Training Centres for educational rehabilitation. Children in the
age group of 5-8 years are directly linked to the formal education system through a
close coordination with the Sarva Shiksha Abhiyan (SSA). The online portal PENCIL
provides for the tracking of rescued child who is enrolled under NCLP Scheme. This
child tracking component of PENCiL portal facilitates monitoring of the educational
rehabilitation of child labour.

Infiltration of terrorists

*49. SHRI PARTAP SINGH BAJWA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether infiltration of terrorists has been reported from border States including

Punjab during the last three years and the current year;
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(b) if so, the details thereof;

(c) the steps taken by Government to check infiltration of terrorists into Indian

territory from the border areas along with the outcome thereof; and

(d) the details of the concrete arrangements proposed to be made by Government

to check infiltration from across all the borders?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) The State-wise details of infiltration from the
borders during the last three years and the current year are given in the Statement
(See below).

The Government has adopted a multi-pronged approach for effective border
domination to check trans-border crimes including infiltration along the international

borders of the country. The steps taken in this regard, infer alia, include:—

o Construction of fence, patrol roads, floodlighting systems and additional
Border Out Posts.

e Effective domination of the border by carrying out round the clock surveillance
of the borders by patrolling, setting up of nakas (border ambushes) and
by deploying observation posts all along the international borders of the
country. The riverine segments of international borders of the country are
being patrolled and dominated with the help of water crafts/speed boats/
floating Border Out Posts (BOPs) of Border Security Force (BSF) water
wings.

e Introduction of force multipliers and Hi-Tech surveillance equipments fully
equipped with day and night vision devices for further enhancing the border

domination.

e  Vulnerability mapping of entire border has been made a continuous process
based on which sensitive spots are identified and adequate measures are

taken to further strengthen security in these spots.

e It has also been decided to deploy technological solutions in the form
of Comprehensive Integrated Border Management System (CIBMS), on a
pilot basis to begin with, in different terrains on Indo-Pakistan Border and
Indo-Bangladesh Border. The technological solutions are based on integration
of sensors and surveillance equipments like radars, day and night vision

cameras, etc. in a network architecture with command and control system.

e Up-gradation of intelligence network and co-ordination with sister agencies,

conduct of special operations along the border.
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e Raising the issues of infiltration from across the border during various
meeting with counterpart countries i.e. Company Commander Meeting,
Commandant Level Meeting, Sector Commander Level Meeting, Frontier
Level Meeting and Director-General Level Talks.

Statement

State-wise details of infiltration from the borders during the last

three years and the current year.

State* 2015 2016 2017 2018 (upto Jan.)
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Pradesh

Jammu and 121 01 46 371 03 35 406 - 59 Not Available
Kashmir

Manipur 35 58 05 11 20 02 28 39 03 01 01 -
Meghalaya 01 08 - 01 01 - - - - - - -
Nagaland 31 67 10 28 29 01 22 39 - - - -
Punjab 01 - - 06 11 - 10 - 07 02 - 01
West Bengal 01 01 - 02 03 - - - - - - -

* In other border States, no infiltration cases have been reported.
Applicants left out in first draft of NRC

*50. SHRI RIPUN BORA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether out of 3.29 crore applicants, only 1.90 crore applicants have been
listed in the first draft of the National Register of Citizens (NRC) in Assam, published
on 31st December, 2017;

(b) if so, the reasons behind part publication of said draft and why 1.39 crore
applicants have been left out therefrom;

(¢) whether most of the left-out applicants belong to linguistic and religious
minority communities therein;

(d) the reasons behind such discrimination thereof;
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(e) the proposal of Government to include names of the left-out applicants

expeditiously; and
(f) the deadline of the second draft of NRC in Assam?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (f) Sir, a part draft National Register
of Citizens (NRC), Assam covering 1.90 crore persons out of 3.29 crore applicants
has been published on 31st December, 2017 including names of those applicants in
respect of whom the entire process of verification has been completed. The remaining
applicants are under various stages of scrutiny and after their verification is completed,
another draft NRC will be published. The NRC, Assam is being updated as per
the Citizenship (Registration of Citizens and Issue of National Identity Cards) Rules,
2003. This work is being carried out in a fair and objective manner. The final NRC
will contain the names of all genuine Indian citizens in the State of Assam. The

updation of NRC is being monitored by the Hon'ble Supreme Court.
Amount allocated for police reforms

*51. DR. KANWAR DEEP SINGH: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) whether there is a proposal for police reforms in the country;
(b) if so, the details thereof;
(c) what is the initial amount allocatedand that released so far for the purpose;
(d) what has been the contribution of States; and
(e) what is the time-period fixed for this, if any?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (e) Police reform is an ongoing
process. Further, as ‘Police’ is a State subject under the Seventh Schedule of the
Constitution of India, it is primarily the responsibility of the State Governments/
UTs administrations, to implement the police reform measures. The Centre assists

the States from time to time, in their implementation.

The Central Government has also set up various/Commissions/Committees on police
reforms and reviewed the matter from time to time to make police more efficient,

effective, responsive to the need of the people and accountable to Rule of Law.

Further, to incentivize the implementation of police reforms as recommended by

various committees, the High Powered Committee (HPC) of the Ministry of Home
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Affairs has recently been made competent to sanction up to 10% of the total annual
allocation of the Modernisation of Police Force (MPF) Scheme to States which have

done exemplary work for the police reforms.
Incidents of suicide in police stations

1#52. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether incidents of people committing suicides inside the police stations

are taking place;
(b) if so, the State-wise number of such incidents during the last three years;

(c) whether Government has ascertained as to whether the above mentioned

suicides are custodial deaths after they are taken into remand by police; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) State/UT-wise details of suicides
in police custody during 2014-16, as per NCRB data, are given in the Statement
(See below). Further, ‘Police’ and ‘Public Order’ are State subjects under the Seventh
Schedule to the Constitution of India. The responsibilities to maintain law and order,

protection of life and property rest primarily with the respective State Governments.
Statement

State/UT-wise details of suicides in police custody during 2014-16

SL.No. State/UT 2014 2015 2016
1. Andhra Pradesh 2 1 0
2. Arunachal Pradesh 1 1 0
3. Assam 0 3 1
4. Bihar 0 0 0
5. Chhattisgarh 1 3 2
6. Goa 0 1 0
7. Gujarat 5 3 5
8. Haryana 0 0 0
9. Himachal Pradesh 0 0 1
10. Jammu and Kashmir 0 0 0

T Original notice of the question was received in Hindi.
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SL.No. State/UT 2014 2015 2016
11. Jharkhand 0 1 0
12. Karnataka 0 1 1
13. Kerala 2 0 1
14. Madhya Pradesh 2 4 7
15. Mabharashtra 4 6 8
16. Manipur 1 0 0
17. Meghalaya 1 1 0
18. Mizoram 0 0 3
19. Nagaland 0 0 1
20. Odisha 0 1 0
21. Punjab 1 1 2
22. Rajasthan 1 1 1
23. Sikkim 0 0 0
24. Tamil Nadu 2 0 2
25. Telangana 0 0 0
26. Tripura 0 0 0
27. Uttar Pradesh 2 5 2
28. Uttarakhand 0 0 0
29. West Bengal 2 0 0

ToTAL STATES 27 33 37
30. Andaman and Nicobar Islands 0 0 0
31. Chandigarh 0 0 0
32. Dadra and Nagar Haveli 0 0 0
33. Daman and Diu 0 0 0
34. Delhi UT 0 1 1
35. Lakshadweep 0 0 0
36. Puducherry 0 0 0

ToraL UTs 0 1 1

TotaL (ALL INDIA) 27 34 38
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Allowing 100 per cent FDI in Singlebr and Retail Trade

*53. SHRI NEERAJ SHEKHAR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has recently allowed 100 per cent Foreign Direct

Investment (FDI) in Single Brand Retail Trade through automatic route;
(b) if so, the details thereof; and
(c) the reasons for allowing 100 per cent FDI in Single Brand Retail?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI SURESH PRABHU):
(a) and (b) Yes, Sir. The Government vide Press Note No. 1 (2018 Series) on 23rd
January, 2018 liberalised FDI policy provisions on various sectors including Single
Brand Retail Trading (SBRT). Revised policy for FDI in SBRT is given in the

Statement (See below).

(¢c) FDI policy is reviewed on an ongoing basis, with a view to making it more
investor friendly and to ensure that India remains an increasingly attractive investment
destination. FDI policy on SBRT has been in operation since 2006. The policy has
been found attractive to the foreign investors and so far over 100 proposals have
been approved by the Government. As the FDI policy on the sector has gradually
evolved over the years and there are now well established and clear provisions laid
down in the policy on SBRT, FDI has now been permitted under automatic route

in the sector.
Statement

Single Brand Product Retail Trading

Sector/Activity % of Equity/FDI Cap Entry Route

Single Brand product retail trading 100% Automatic

(1) Foreign Investment in Single Brand product retail trading is aimed at attracting
investments in production and marketing, improving the availability of such
goods for the consumer, encouraging increased sourcing of goods from India,
and enhancing competitiveness of Indian enterprises through access to global

designs, technologies and management practices.

(2) FDI in Single Brand product retail trading would be subject to the following

conditions:—

(a) Products to be sold should be of a ‘Single Brand’ only.
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(b)

(c)

(d)

(e)

®

€9)

Products should be sold under the same brand internationally i.e. products
should be sold under the same brand in one or more countries other
than India.

‘Single Brand’ productretail trading would cover only products which

are branded during manufacturing.

A non-resident entity or entities, whether owner of the brand or otherwise,
shall be permitted to undertake ‘single brand’ product retail trading in
the country for the specific brand, either directly by the brand owner or
through a legally tenable agreement executed between the Indian entity

undertaking Single Brand retail trading and the brand owner.

In respect of proposals involving foreign investment beyond 51%,
sourcing of 30% of the value of goods purchased, will be done from
India, preferably from MSMEs, village and cottage industries, artisans
and craftsmen, in all sectors. The quantum of domestic sourcing will be
self-certified by the company, to be subsequently checked, by statutory
auditors, from the duly certified accounts which the company will be
required to maintain. This procurement requirement would have to be
met, in the first instance, as an average of five years’ total value of the
goods purchased, beginning 1st April of the year of the commencement
of the business i.e. opening of the first store. Thereafter, it would have to
be met on an annual basis. For the purpose of ascertaining the sourcing
requirement, the relevant entity would be the company, incorporated in
India, which is the recipient of foreign investment for the purpose of

carrying out Single Brand product retail trading.

Subject to the conditions mentioned in this para, a Single Brand retail
trading entity operating through brick and mortar stores, is permitted to

undertake retail trading through e-commerce.

Single Brand retail trading entity would be permitted to set off its
incremental sourcing of goods from India for global operations during
initial 5 years, beginning 1st April of the year of the opening of first
store, against the mandatory sourcing requirement of 30% of purchases
from India. For this purpose, incremental sourcing will mean the increase
in terms of value of such global sourcing from India for that Single
Brand (in INR terms) in a particular financial year from India over the
preceding financial year, by the non-resident entities undertaking Single

Brand retail trading, either directly or through their group companies.
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After completion of this 5 years period, the SBRT entity shall be required
to meet the 30% sourcing norms directly towards its India’s operation,

on an annual basis.

Note: (1) Conditions mentioned at Para 5.2.15.3 (2) (b) and 5.2.15.3 (2) (d) will not be applicable
for undertaking SBRT of Indian brands.

(ii) Indian brands should be owned and controlled by resident Indian citizens and/or companies
which are owned and controlled by resident Indian citizens.

(iii) Sourcing norms will not be applicable up to three years from commencement of the
business i.e. opening of the first store for entities undertaking Single Brand retail trading
of products having ‘state-of-art’ and ‘cutting-edge’ technology and where local sourcing is
not possible. Thereafter, provisions of Para 5.2.15.3 (2) (e) will be applicable. A Committee
under the Chairmanship of Secretary, DIPP, with representatives from NITI Aayog, concerned
Administrative Ministry and independent technical expert(s) on the subject will examine the
claim of applicants on the issue of the products being in the nature of ‘state-of-art’ and
‘cutting-edge’ technology where local sourcing is not possible and give recommendations for
such relaxation.

Achievements of National Manufacturing Policy

*54. SHRI P. BHATTACHARYA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Government has failed in achieving the noble
objectives of enhancing the share of manufacturing in GDP and creating 100 million

jobs, envisaged in the National Manufacturing Policy; and
(b) if so, the details thereof along with the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI SURESH PRABHU):
(a) Government notified the National Manufacturing Policy (NMP) on 4th November,
2011 with the objective of enhancing the share of manufacturing in GDP to 25%
and creating 100 million jobs over a decade. As per the data of Central Statistics
Office (CSO), Share of Manufacturing (Gross Value Added) as a percentage (%)
during 2016-17 was 16.83%.

Labour Bureau in the Ministry of Labour and Employment conducts Quarterly
Employment Survey (QES) with the objective to measure relative change in employment
situation over successive quarters in sizeable segment of Non-farm Industrial economy
covering 8 major sectors having 10 or more workers. The results of the latest
(Vth Round) of the QES, shows an increase of 2.03 per cent during the period from
Ist April, 2016 to 1st April, 2017.

(b) Manufacturing and employment generation are influenced by a range of factors.
Government has taken several steps to enhance manufacturing competitiveness in the

country in the last three years inter alia, providing quality infrastructure, reducing



Written Answers to [7 February, 2018] Starred Questions 47

logistics cost, skill development and adoption of technology. Programmes such as
Make in India, Skill India, Start Up India and Ease of Doing Business have been
undertaken. Steps taken to improve ease of doing business include simplification and
rationalization of existing rules and introduction of information technology, setting
up of an Investor Facilitation Cell and liberalizing policy for industrial licensing.
Foreign Direct Investment policy and procedures have been simplified and liberalized
progressively. Government has taken up a programme of building pentagon of industrial
corridors across the country with an objective to provide developed land and quality

infrastructure for development of industrial townships.
Training police personnel on IPRs

*55. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Government proposes to introduce a special course
and impart training to the police personnel on Intellectual Property Rights (IPRs) as
the violation of IPRs are turning into a prime cause for criminal acts and diversion

of funds for criminal and terrorist activities;
(b) if so, the details thereof; and
(c) the action being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): (a) to (c) Yes. The Government has recognized the need for
imparting training to police personnel on Intellectual Property Rights. Accordingly, an
advisory was issued to all States/UTs on 11.10.2017 to ensure that regular courses
on Intellectual Property Rights for new recruits as well as in-service police personnel

are introduced.

The Sardar Vallabhbhai Patel National Police Academy also conducts training

programmes on Intellectual Property Rights for officers from Police and Judicial services.
Archive of Indian Literature

1#56. SHRI PRABHAT JHA: Will the Minister of CULTURE be pleased to

state:

(a) whether the Sahitya Akademi had rolled out in 1997 a project of Archive
of Indian Literature with an objective of compiling and preserving the important

material on writers and literature;

T Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether the important material on writers and literature concerning Maithili
language have also been compiled and preserved/proposed to be compiled and

preserved under the Indian Literary Archive Project;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Yes, Sir. Sahitya Akademi in March, 1997 has launched
a project of ‘Archives of Indian Literature’ with the objective of compiling and
preserving important material on writers and literature like manuscripts, photographs,
audio recordings, video recording and portraits etc. Scanning and preserving in CD
ROMS of some of the most important photographs of writers has been initiated.

Over a hundred photographs have been preserved in portfolio.

Important letters of Jawaharlal Nehru, S. Radhakrishnan, Krishna Kripalani, Zakir
Hussain, C. Rajagopalachari and other eminent personalities have been laminated and
bound in book form for preservation. Accessioning, labeling and cataloguing of audio

tapes have also been completed till 2013.

(c) and (d) Yes, Sir. Sahitya Akademi has produced two documentary films on

Maithili writers as under:—
1. Pt. Govind Jha
2. Mayanand Mishra
Besides this, a film on Pt. Chandranath Mishra ‘Amar’ has also been approved.
(e¢) Does not arise.
Studies on impact of industrial and vocational training

*57. DR. V. MAITREYAN: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to State:

(a) whether Government had conducted studies on positive impact of industrial
and vocational training given through various ITIs and Vocational Training Institutes

in the country;

(b) if so, details thereof and list of courses conducted and persons trained during

last three years, year-wise, State-wise;
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(c) the list of ITI courses conducted during last three years by various Central/
State Government and private ITIs/institutes to produce skilled workers to suit industry

needs;

(d) whether Government has given approval for such new innovative, job oriented

courses to make ITIs job oriented and suit industry needs; and
(e) if so, the details thercof?

THE MINISTER OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(SHRI DHARMENDRA PRADHAN): (a) The Directorate General of Training (DGT)
under Ministry of Skill Development and Entrepreneurship (MSDE) is implementing
a scheme titled “Upgradation of 400 ITIs” under the World Bank assisted Vocational
Training Improvement Project (VTIP). Under this scheme, a study was conducted
in the year 2015 by an external agency to assess labour market performance of the
ITI sector covering 12,000 pass-outs from 500 ITIs spread across 21 States. The
Study reveals that 63.5% pass-out trainees from Industrial Training Institutes (ITIs)

find employment.

(b) and (c) Presently, training is being imparted in 128 trades (74 Engineering,
49 Non-Engineering and 5 for Divyangs) under Craftsmen Training Scheme (CTS) in
ITIs across the country. Details of the 128 trades (along with year of revision) and
trainees admitted, annually during the last three years are given in the Statement-I

and II respectively (See below).

(d) and (e) Government has given approval for following new innovative schemes

to make training in ITIs job oriented:—

(1) Introduction of two year Advanced Technical Diploma in collaboration with
IBM, for ITI pass outs in Central Institutes under DGT in the field of
‘IT, Networking and Cloud Computing’.

(ii)) The World Bank assisted project Skills Strengthening for Industrial Value
Enhancement (STRIVE). The project envisages curriculum development in
emerging arecas and would encourage ITIs covered under the project to

introduce new job oriented courses to respond to the industrial needs.

(ii1) ‘Dual System of Training’ (DST) in ITIs from August, 2016 with objective
to improve job placements. This system enables industries to partner with
Government and Private ITIs for conducting training programmes under high
employability courses to fulfill the needs of industries. List of 16 trades

under DST is given in the Statement-III (See below).
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Apart from above , in the year 2014, a total of 21 new trades have been included

under CTS in consultation with industry experts, academia etc. and a new trade

titled “Soil Testing and Crop Technician’ has also been included in the year 2017.

Statement-1

List of 128 trades (Engineering and Non-Engineering)

under Craftsmen Training Scheme

SI. Name of the Trade Duration Revised during
No. the year
1 2 3 4
Engineering Trades (74 Trades)
1. Architectural Assistant 2 Semesters 2014
2. Attendant Operator (Chemical Plant) 4 Semesters 2015
3.  Carpenter 2 Semesters 2014
4.  Draughtsman (Civil) 4 Semesters 2017
5.  Draughtsman (Mechanical) 4 Semesters 2016
6.  Domestic Painter 2 Semesters 2013
7. Electrician 4 Semesters 2017
8. Electronic Mechanic 4 Semesters 2017
9.  Electroplater 4 Semesters 2014
10  Fitter 4 Semesters 2017
11.  Foundryman Technician 2 Semesters 2014
12.  Goldsmith 2 Semesters 2013
13.  Information Communication Technology 4 Semesters 2014
System Maintenance
14. Industrial Painter 2 Semesters 2013
15. Instrument Mechanic 4 Semesters 2013
16. Instrument Mechanic (Chemical Plant) 4 Semesters 2015
17. Interior Decoration and Designing 2 Semesters 2014
18. Laboratory Assistant (Chemical Plant) 4 Semesters 2015
19. Lift and Escalator Mechanic 4 Semesters 2014
20. Machinist 4 Semesters 2016
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1 2 3 4
21.  Machinist (Grinder) 4 Semesters 2016
22. Maintenance Mechanic 4 Semesters 2015

(Chemical Plant)
23. Marine Engine Fitter 2 Semesters 2013
24. Marine Fitter 4 Semesters 2013
25. Mason (Building Constructor) 2 Semesters 2014
26. Mechanic Diesel 2 Semesters 2016
27. Mechanic Mining Machinery 4 Semesters 2013
28. Mechanic Motor Vehicle 4 Semesters 2016
29. Mechanic (Refrigeration and Air- 4 Semesters 2014
Conditioner)
30. Mechanic (Tractor) 2 Semesters 2016
31.  Mechanic Agricultural Machinery 4 Semesters 2016
32.  Mechanic Auto Electrical and Electronics 2 Semester 2016
33.  Mechanic Lens/Prism Grinding 2 Semesters 2013
34. Mechanic Motor Cycle 2 Semester 2016
35. Mechanic Machine Tools Maintenance 4 Semesters 2016
36. Mechanic Mechatronics 4 Semesters 2013
37.  Mechanic Medical Electronics 4 Semesters 2013
38. Operator Advanced Machine Tools 4 Semesters 2014
39. Painter General 4 Semesters 2013
40. Physiotherapy Technician 2 Semesters 2013
41. Plastic Processing Operator 2 Semesters 2015
42.  Plumber 2 Semesters 2014
43.  Pump Operator-cum-Mechanic 2 Semesters 2016
44. Radiology Technician 4 Semesters 2013
45. Rubber Technician 2 Semesters 2013
46. Sheet Metal Worker 2 Semesters 2016
47. Spinning Technician 4 Semesters 2014
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1 2 3 4
48. Stone Processing Machines Operator 2 Semesters 2013
49. Stone Mining Machine Operator 2 Semesters 2013
50. Surveyor 2 Semesters 2014
51.  Textile Mechatronics 4 Semesters 2014
52. Textile Wet Processing Technician 4 Semesters 2014
53.  Tool and Die Maker (Dies and Moulds) 4 Semesters 2016
54. Tool and Die Maker 4 Semesters 2016

(Press Tools, Jigs and Fixtures)
55.  Turner 4 Semesters 2017
56. Vessel Navigator 4 Semesters 2013
57.  Welder 2 Semesters 2017
58.  Weaving Technician 4 Semesters 2014
59.  Wireman 4 Semesters 2016
60. Mechanic Auto Body Repair One year 2014
(Two semesters)
61. Mechanic Auto Body Painting One year 2014
(Two semesters)
62. Mechanic Air-conditioning Plant 4 Semesters 2014
63. Civil Engineer Assistant 4 Semesters 2014
64. Technician Power Electronic System 4 Semesters 2014
65. Mechanic Consumer Electronics 4 Semesters 2014
Appliances
66. Welder (GMAW and GTAW) 2 Semesters 2016
67. Welder (Fabrication and Fitting) 2 Semesters 2016
68. Welder (Structural) 2 Semesters 2016
69. Welder (Pipe) 2 Semesters 2016
70.  Welder (Welding and Inspection) 2 Semesters 2016
71.  Information Technology 4 Semesters 2014
72. Computer Hardware and Network 2 Semesters 2014

Maintenance
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1 2 3 4
73.  Refractory Technician 4 Semesters 2014
74.  Architectural Draughtsman 2 Semesters 2014

Non-Engineering Trades (49 Trades)

1. Baker and Confectioner 2 Semesters 2014

2. Computer Operator and Programming 2 Semesters 2017
Assistant

3. Food Production (General) 2 Semesters 2014
4.  Sewing Technology 2 Semesters 2016
5. Computer Aided Embroidery and 2 Semesters 2014

Designing

6.  Dairying 2 Semesters 2013
7.  Dental Laboratory Technician 4 Semesters 2013
8. Desk Top Publishing Operator 2 Semesters 2014
9.  Digital Photographer 2 Semesters 2013
10. Dress Making 2 Semesters 2016
11.  Surface Ornamentation Techniques 2 Semesters 2016

(Embroidery)

12.  Fashion Design Technology 2 Semesters 2014
13.  Floriculture and Landscaping 2 Semesters 2013
14. Front Office Assistant 2 Semester 2014
15. Basic Cosmetology 2 Semesters 2014
16. Health Sanitary Inspector 2 Semesters 2013
17. Horticulture 2 Semesters 2013
18.  Hospital House Keeping 2 Semesters 2013
19. Leather Goods Maker 2 Semesters 2013
20. Footwear Maker 2 Semesters 2013
21. Old Age Care 2 Semester 2014
22.  Photographer 2 Semesters -
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23.  Pre/Preparatory School Management 2 Semester 2014
(Assistant)
24.  Fruit and Vegetable Processor 2 Semesters 2016
25.  Process Cameraman 2 Semesters 2013
26. Secretarial Practice (English) 2 Semesters 2014
27. Stenographer and Secretarial Assistant 2 Semesters 2014
(English)
28. Spa Therapy 2 Semesters 2014
29. Stenographer and Secretarial Assistant 2 Semesters 2014
(Hindi)
30. Food and Beverages Guest Services 2 Semesters 2014
Assistant
31.  Weaving Technician for Skill and 2 Semesters 2014
Woolen Fabrics
32.  Catering and Hospitality Assistant 2 Semesters 2013
33. Travel and Tour Assistant 2 Semesters 2014
34. Multimedia Animation and Special 2 Semesters 2014
Effect
35. Health, Safety and Environment 2 Semesters 2013
36. Fire Technology and Industrial Safety 2 Semesters 2013
Management
37. Human Resource Executive 2 Semesters 2013
38. Marketing Executive 2 Semesters 2013
39. Finance Executive 2 Semesters 2013
40. Tourist Guide 2 Semesters 2014
41. Bamboo Works 2 Semesters 2014
42.  Milk and Milk Products 2 Semesters 2016
43. Agro Processing 2 Semesters 2016
44.  Food Beverage 2 Semesters 2016
45. Data Base System Assistant 2 Semesters 2014
46. Software Testing Assistant 2 Semesters 2014
47. House Keeper 2 Semesters 2014
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48. Driver Cum Mechanic 6 Months 2013
(Light Motor Vehicle) (1 Semester)*

New-Introduced Trade
49.  Soil Testing and Crop Technician 2 Semesters 2017
New-Introduced Trades for Divyangs (05 Trades)

1.  Metal Cutting Attendant (for Visually 4 Semesters July-2014
Impaired Persons) (Introduced)

2. Computer Operator and Programming 2 Semesters 2014
Assistant

3. Desktop Publishing Operator 2 Semesters 2014

4.  Cutting and Sewing 2 Semesters 2014

5. Hair and Skin Care 2 Semesters 2014

*Trade is in dormant mode
Statement-I1

State-wise details of trainees, admitted in ITIs across the country
during year 2015, 2016 and 2017

Name of the State Year 2015 Year 2016 Year 2017
Andaman and Nicobar Islands 292 371 355
Andhra Pradesh 53,444 56,516 52,710
Arunachal Pradesh 411 611 598
Assam 3,054 2,673 2,696
Bihar 82,138 94,061 99,516
Chandigarh 1,029 937 1,070
Chhattisgarh 14,941 16,179 17,638
Dadra and Nagar Haveli 112 113 111
Daman and Diu 222 206 223
Delhi 8,083 9,392 8,623
Goa 1,851 2,053 2,081

Gujarat 65,306 66,255 71,853
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Name of the State Year 2015 Year 2016 Year 2017
Haryana 45,885 44,322 44,161
Himachal Pradesh 17,212 21,707 20,700
Jammu and Kashmir 2,545 2,653 2,721
Jharkhand 28,735 31,691 28,981
Karnataka 71,014 71,354 72,273
Kerala 28,699 29,714 29,624
Lakshadweep 90 93 87
Madhya Pradesh 61,576 63,871 56,803
Mabharashtra 1,08,765 1,17,070 1,18,015
Manipur 94 79 122
Meghalaya 479 645 566
Mizoram 436 474 419
Nagaland 75 169 109
Odisha 49,199 49,145 48,398
Puducherry 965 978 1,038
Punjab 44,146 37,122 37,189
Rajasthan 1,32,555 1,22,384 1,35,209
Sikkim 219 282 339
Tamil Nadu 40,624 41,193 38,430
Telangana 34,132 36,546 32,672
Tripura 1,144 1,593 1,504
Uttar Pradesh 1,77,131 2,33,165 2,46,358
Uttarakhand 10,307 10,718 10,556
West Bengal 15,211 29,152 28,932

Source: NCVT MIS portal.
Statement-111

List of 16 trades under DST
The dual system training is currently available for the following 16 popular trades:—
(1)  Electrician

(i1)  Fitter
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(iii) Machinist
(iv)  Turner
(v)  Electronics Mechanic
(vi)  Welder
(vil) Mechanic Diesel
(viii) Mechanic (Motor Vehicle)
(ix) Cosmetology
(x) Tool and Die Maker (Dies and Mould)
(xi) Draughtsman (Mechanical)
(xii) Attendant Operator (Chemical Plant)
(xiii) Mechanic Refrigeration and Air-conditioning
(xiv) Plumber
(xv) Automotive Body Repair

(xvi) Automotive Paint Repair
Regrouping of maoists beyond Bastar district

*58. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that according to intelligence inputs, maoists are regrouping
away from Bastar district to the tri-junction of Chhattisgarh, Madhya Pradesh and
Maharashtra;

(b) if so, whether Government has taken adequate steps to avert this regrouping;

(c) whether it is also a fact that due to lack of proper road connectivity,
Rayagada, Kandhamal and Kalahandi districts in Odisha are gradually emerging as
a den of naxal activities; and

(d) if so, the details of preparedness of Government to counter such activities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) Change in areas of operation
are resorted to from time to time by the Left Wing Extremists as part of their
tactics. The Government of India provides adequate assistance to the States in
terms of deployment of Central Armed Police Forces (CAPFs), intelligence sharing,
training etc. resulting in the conduct of coordinated and effective LWE operation.
The Central Government also supports the States by providing funds under various

development schemes.
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No significant change in violent activity has been reported from Rayagada,
Kandhamal and Kalahandi districts of Odisha. The Government has provided adequate
assistance to Odisha in terms of CAPF Battalions, intelligence sharing, training etc.

and funds under various schemes, including road connectivity.
Weather gear for ITBP Personnel

*59. SHRI A. K. SELVARAJ: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that the ITBP Personnel deployed at posts higher than
9000 feet will now get the same weather gear that is available to army jawans

posted on the Siachen Glacier;

(b) whether it is also a fact that such clothing and equipment were available

only to ITBP personnel deployed at posts higher than 11000 feet;

(c) whether it is also a fact that the announcement would practically cover about
80 per cent of the force as most ITBP deployment are at an altitude of more than
9000 feet; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) ITBP Personnel are provided
with Special Clothing and Mountaineering Equipment (SCME) and Extreme Cold
Clothing and Equipment (ECC&E) as per operational requirement assessed from time
to time. Special Clothing and Mountaineering Equipment (SCME) has been provided
to ITBP Personnel deployed above 11000 feet whereas Extreme Cold Clothing and
Equipment (ECC&E) have been provided to the Personnel deployed above the height
of 6000 feet in Uttarakhand, Himachal, Jammu and Kashmir and above 9000 feet
in North-East region. SCME have been sanctioned to all other Central Armed Police
Forces (CAPFs) deployed at posts higher than 11000 feet.

(c) and (d) The details of ITBP Personnel deployed at altitude of more than
9000 feet is as under:—

Total Posted Strength No. of ITBP Personnel Percentage
deployed at altitude
more than 9000 feet

81761 14721 18%
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Suicide by unemployed youths

#60. SHRIMATI CHHAYA VERMA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the cases of suicides among youths of the country on account of
unemployment have gone up as suggested by latest data of National Crime Records
Bureau (NCRB);

(b) if so, the details thereof; and

(c) the action plan formulated by the Ministry to prevent the cases of suicides

among unemployed youths?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) As per National Crime Records
Bureau (NCRB) data, pertaining to the number of youth who committed suicides on

account of unemployment, there is no discernible trend over the past many years.

The Union and State Governments are implementing several initiatives to increase
employment opportunities. Employment generation is a priority area of the Government.
The Union Government has taken number of steps for generating employment in
the country such as encouraging private sectors of economy, fast-tracking projects
and increasing expenditure on employment generating schemes. Further, in order to
improve employability of the youth, a number of Ministries and Departments are
running skill development programmes. Besides this, Ministry of Skill Development

has been created to provide skills to increase the employability of the youth.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
DPR on export of Pulivendula bananas

481. SHRI V. VIJAYASAI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that under NABARD a Detailed Project Report (DPR)
is being prepared to export the world famous bananas from Pulivendula of Kadapa
district of Andhra Pradesh;

(b) whether it is also a fact that a few export agencies have also come forward
to export Pulivendula bananas to other countries which are otherwise restricted to

Bengaluru, Chennai and Delhi; and

T Original notice of the question was received in Hindi.
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(c) if so, the details thereof and to what extent this will help farmers from
Kadapa?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) NABARD has informed that the
State Government of Andhra Pradesh has given consultancy work for preparation of
Detailed Project Report for establishment of an Integrated Pack House at Pulivendula
to NABARD Consultancy Services (NABCONS), a subsidiary of NABARD. It is
understood that the pack house is being designed primarily for handling and packing
of bananas for export.

(b) No exporter/agency has approached the Agricultural and Processed Food
Products Export Development Authority (APEDA), which has the mandate to promote

exports of bananas, for assistance in exporting Pulivendula banana.
(c) Does not arise in view of (b) above.
Employment generation under new industrial policy

482. DR. T. SUBBARAMI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government proposes to come out with new Industrial Policy;
(b) if so, by when it would be ready;

(c) whether in view of transformation and tough competition, Government would
reduce the number of regulations and give more leverage to the industry; and

(d) whether any focus would be madeon generation of employment and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C.R. CHAUDHARY): (a) and (b) Yes Sir. The process for
formulation of a new industrial policy is underway and consultations are being held
with stakeholders, inter alia, including industry bodies, academia, think-tanks, State
Governments and concerned Ministries/Departments of the Government of India.

(c) and (d) The strategic objectives of the proposed policy inter alia include
improving ease of doing business and gainful employment of the emerging workforce.

Power to inter-ministerial board of approval to promote SEZs

483. SHRI T. RATHINAVEL: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is a fact that a committee constituted by Government has suggested
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that the Inter-Ministerial Board of Approval be accorded power to grant exemption,
relaxation or relief to units and developers from certain rules to promote Special

Economic Zones (SEZs);
(b) if so, the details thereof;

(c) whether it is also a fact that the said committee has also invited suggestions
from stakeholders on the points raised by the committee; and

(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) and (b) Yes Sir. The committee
constituted by the Government to review the SEZ Rules, 2006 has recommended to
insert a new rule in SEZ Rules, 2006 empowering Board of Approval to pass such
orders or grant such exemption, relaxation or relief, in public interest, as it may
deem fit and proper, on grounds of genuine hardship and adverse impact on trade

to any person or class or category of persons from any provisions of SEZ Rules.

(c) and (d) Suggestions from the stakeholders on the recommendations of the
committee had been sought and a large number of suggestions from stakeholders

have been received.
Challenge to domestic content stipulation under JNNSM

484. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether the domestic content stipulation for solar cells and modules
under Jawaharlal Nehru National Solar Mission (JNNSM) has been challenged in
WTO;

(b) if so, the details thereof; and

(c) the details regarding India's position on above and the steps taken by
Government to counter the challenge?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) to (b) Domestic content stipulation
for solar cells and modules under the JNNSM programme was challenged in 2013
by the United States in the WTO.

(¢) After the WTO ruling that required India to remove domestic content
stipulation for solar cells and modules in the JNNSM programme, India submitted
its compliance report to the WTO on 14th December,2017, stating that India has
complied with the WTO ruling in this dispute.
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Guidelines for grievance redressal through social media platforms

485. DR. VINAY P. SAHASRABUDDHE: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether the Ministry has prepared any structured guidelines for grievance
redressal related communications via Twitter and Facebook, if so, the details thereof

and if not, the reasons therefor;

(b) the total grievances voiced via Twitter and redressed during 2014 to 2017

and what has been the general nature of these grievances; and

(c) the details of human as well as Information and Communication Technology
(ICT) infrastructure created for this task?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) Yes, Sir. There is a system of grievance

redressal received on Twitter.

(b) The total number of grievances/queries received and responded from April,
2016 till 31st January, 2018 is 15,076 and 14,998 respectively. The grievances/
queries mostly pertain to DGFT, Make In India, Startup India, trademarks, Copyrights,

Geographic Indicators, antidumping etc.

(c) The digital platform provided by Twitter is used for this purpose. A small

team directs the questions/queries/grievances to the concerned officials for response.
Pesticide residue on exported pomegranate

486. SHRI RAJKUMAR DHOOT: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that there has been adverse effect on exports of
pomegranate from the country, particularly from the State of Maharashtra due to

pesticide residue on this fruit;
(b) if so, the details thereof;
(c) how far this has affected foreign exchange earnings; and
(d) what remedial measures Government has taken/propose to take in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) The Government has not received any
reports of adverse effect on exports of pomegranate from the country, particularly

from the State of Maharashtra, due to pesticide residue on the fruit. Export of
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pomegranate from the State of Maharashtra increased from USD 53.98 million in
2015-16 to USD 55.51 million in 2016-17. During 2017-18 (April to October) the
exports stood at USD 34.74 million. During 2012-2017 a total of 160 samples of
pomegranate from the State of Maharashtra were collected and analysed by the
Department of Agriculture, Cooperation and Farmers Welfare. None of the samples

were found to contain pesticide residues above the MRL prescribed by FSSAIL
(b) to (d) Does not arise in view of (a) above.
Foreign cooperation in implementing 'Make in India' programme

487. SHRI ANIL DESAI: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether Government has soughtcooperation and expert advice from foreign

countries in implementing 'Make in India' programme;
(b) if so, the details thereof; and

(¢) whether Japan's help has beensought in this regard, if so, the response

ofJapan in executing only a few projects inIndia?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) to (c) ‘Make in India’ initiative
was launched on September 25, 2014 with the objective of facilitating investment,
fostering innovation, building best in class manufacturing infrastructure, making it
easy to do business and enhancing skill development. Action Plans for 21 key sectors
were identified for specific actions under (i) Policy Initiatives (ii) Fiscal incentives
(iii) Infrastructure Creation (iv) Ease of Doing Business (v) Innovation and R&D

(vi) Skill Development areas.

The initiative is aimed at creating a conducive environment for investment,
development of modern and efficient infrastructure, opening up new sectors for foreign
investments and forging a partnership between Government and industry through a
positive mindset. FDI policy and procedures have been simplified and liberalized
progressively. Key sectors that have been opened up for FDI include Defence
Manufacturing, Food Processing, Telecommunications, Agriculture, Pharmaceuticals,
Civil Aviation, Space, Private Security Agencies, Railways, Insurance and Pensions
and Medical Devices. The total Foreign Direct Investment (FDI) inflow was USD
198.48 billion between April, 2014 and October 2017 — representing 38% of the
cumulative FDI in India since April 2000. In 2015-16, FDI inflow crossed the USD
55 billion mark in one fiscal year, for the first time ever. In 2016-17, FDI inflow

stood at a record of USD 60 billion, highest ever recorded for a fiscal year ever.



64 Written Answers to [RAJYA SABHA] Unstarred Questions

The total FDI equity inflow from Japan (which ranks 3rd) is USD 26.72 billion
which represents 7.42 % of the cumulative FDI equity inflows received during April,
2014 and October, 2017.

Release of new Industrial Policy

488. SHRI N. GOKULAKRISHNAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that the new Industrial Policy which seeks to promote

emerging sectors will be released within a few months;

(b) whether it is also a fact that the new Industrial Policy will completely

revamp the Industrial Policy of 1991;

(c) whether the August draft policy had envisaged attracting US 100 billion
dollarsin FDI annually and to promote foreign technology transfer as well as to

create jobs over the next two decades; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) and (b) Yes Sir. The process for
formulation of a new industrial policy is underway and consultations are being held
with stakeholders, inter alia, including industry bodies, academia, think-tanks, State

Governments and concerned Ministries/Departments of the Government of India.

(¢) and (d) The strategic objectives of the proposed policy inter alia include
improving ease of doing business; strengthening linkage between trade and
manufacturing; enhancing investments; promoting technology and innovation and

gainful employment of the emerging workforce.
Ban on import of chillies by Bhutan

489. SHRIMATI WANSUK SYIEM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Bhutan has banned the import of chillies from India which confirmed

the presence of pesticide residues beyond the Codex Alimentarius Commission's limits;

(b) whether the Government Test House at Alipore, Kolkata has also confirmed
the presence of pesticide residues in chillies exported from Falakata in West Bengal;
and

(c) whether the European Union has been imposing similar bans on imports

from India, mainly on food and horticultural products?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) The Royal Government of Bhutan
has not imposed any blanket ban on import of chillies from India. However, Bhutan
imposed temporary ban for the import of chillies from Falakatta area in West Bengal
in July, 2016 due to the presence of pesticide residues above the Codex Alimentarius

Commission's limits.

(b) Government Test House at Alipore, Kolkata has not done the test for the

presence of presence of pesticides in chillies exported from Falakata in West Bengal.

(¢) European Union has not imposed ban on import of food products including
chillies from India. However, food consignments in which pesticide residues above
the European Union’s permissible limit (Maximum Residue Level) are detected, are

rejected by the European Union.
100 per cent FDI in single brand retail trading

490. SHRI D. RAJA: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it is a fact that Governmenthas decided to put 100 per cent FDI
in Single Brand Retail Trading under the automatic route, accompanied by the long

sought relaxation of mandatory local sourcing norms;
(b) if so, the details thereof; and

(c) what is Government's reaction to the concern being expressed by the small

traders in the country against this decision?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C.R. CHAUDHARY): (a) and (b) The Government vide Press
Note No. 1 (2018 Series) on 23rd January, 2018 liberalised FDI policy provisions
on various sectors including Single Brand Retail Trading (SBRT). Revised policy for
FDI in SBRT is given in the Statement [Refer to the Statement Appended to the
Answer to SQ. No 53 (Part (a) and (b)]. Further, FDI policy in this sector has been
liberalised to the extent provided in Press Note 1 (2018) issued by this Department.
All the other conditions prescribed for this sector like mandatory sourcing norms are

still applicable for investee entities undertaking SBRT.

(¢) No communication expressing concern over this decision has been received
by this Department from the traders. Moreover, FDI Policy on different sectors is
formulated/reviewed after intensive consultations with stakeholders including Ministries/

Departments concerned, apex industry chambers and other organizations.
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Decline in manufacturing sector

491. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the details of the reasons for consistent decline in manufacturing sector,
resulting in large scale unemployment along with the review undertaken by Government

in this regard and the outcome thereof; and

(b) the remedial measures taken/proposed to be taken by Government to boost/

improve manufacturing sector in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) The performance of manufacturing
sector as per the Index of Industrial Production (IIP) during last two years and for

the latest available month ie. November, 2017, is given below:—

Annual Growth Rates (in per cent) Monthly Growth Rates
(in per cent)
2015-16 2016-17 November, 2017*
2.8 4.4 10.2

*Provisional
Source: Central Statistics Office.

(b) Overall performance of manufacturing sector is an interplay of several factors
such as domestic demand, demand for exports, level of investment and prevailing
prices. The Government aims at creating a conducive environment by streamlining
the existing regulations and processes and eliminating unnecessary requirements and
procedures. ‘Make in India’ programme has been launched which aims at making
India a global hub for manufacturing, research and innovation and integral part of
the global supply chain. Several steps to boost domestic manufacturing are being
taken as part of schemes such as ‘Startup India’, ‘Ease of Doing Business’, Modified
Industrial Infrastructure Upgradation Scheme, Business Reform Action Plan, Intellectual
Property Rights (IPR) Policy etc. Further, Foreign Direct Investment (FDI) policy

and procedures have been simplified and liberalized progressively.
Operation of SEZs

492. SHRI RIPUN BORA: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether over 60 per cent of total notified area for Special Economic Zones
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are lying vacant, 224 SEZs designated as non-operational and 109 areas are in

approval of cancellation;

(b) if so, total land acquired and now being actually utilized for the special

purpose thereof;

(c) the problems in making SEZs operational, the amount spent on SEZs,
employment generated and amount of exports by SEZ units during the last three

year period thereof; and

(d) present status of SEZs in the hills, North-Eastern region and funds allocated

and spent towards development thereon?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) Sir, 52% of the Notified SEZ land
is presently vacant. Out of 423 Special Economic Zones approved after the SEZ
Act, 2005 came into force, 357 SEZs have been notified and presently 221 SEZs

are operational. Out of the 357 notified SEZs, 136 are non-operational.

(b) No land has been acquired for setting up of SEZs by the Central Government
after the SEZ Act, 2005 came into force.

(c) Setting up of Special Economic Zones (SEZs) is a long term process and
delay in commencement of commercial operations of the SEZs may be due to various
reasons which include time taken in getting approvals from statutory/State Government
bodies, adverse business climate due to changed global economic situation, changes
in fiscal incentives, etc. No funds have been spent by the Central Government for
setting up of SEZs after the enactment of SEZ Act, 2005. The details of export and

employment in SEZs during the last three years is as under:

Year Export (in X crores) Employment® (in persons)
2015-16 4,67,337 1591381
2016-17 5,23,637 1731641
2017-18 2,66,773 1823451

(as on 17.01.2018)

* Calculated on cumulative basis.

(d) 2 SEZs in the State of Nagaland namely Nagaland Industrial Development
Corporation Limited and H.N. Company and I SEZ in the State of Manipur namely
Manipur IT SEZ Project Development Company Ltd. are notified but are yet to become
operational. No funds are allocated by the Central Government for the development
of SEZs.
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Employment generation and investment in SEZs

493. SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the targets fixed for employment generation and investment in Special

Economic Zones (SEZs) during the last three years;
(b) to what extent the targets have been achieved; and
(c) the targets fixed for the current year?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) to (c) Sir, targets for employment
generation and investment in Special Economic Zones are not fixed.

Measures for development of tea industry

494, SHRI PARIMAL NATHWANI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) what measures have been taken by the Tea Board/Government for the

development of tea industry in the country, especially in Assam;

(b) the details of the schemes being implemented by Government for the welfare

of tea workers/labourers, State-wise; and

(c) whether Government proposes to provide any special package for the
development of tea gardens and welfare of workers/labourers with respect to education,
health and sanitation?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) The Central Government, through
Tea Board, is promoting the development of tea industry in the country, including
Assam, by way of regulations under the Tea Act, 1953. Further, Tea Board is also
implementing “Tea Development and Promotion Scheme (TDPS)” which inter alia,
includes activities for improvement in tea production, productivity, quality up-gradation,
research and extension, promotion of exports and value addition through provisions
of financial and technical assistance to growers and other stakeholders of the tea
industry. A total amount of ¥ 685.61 crore has been spent during the 12th Plan
Period (2012-13 to 2016-17) and the current financial year 2017-18 (upto 31.12.2017)
under the scheme by the Tea Board, which includes 313.22 crore extended to the
State of Assam.
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(b) and (c) The working condition of tea garden workers in the country are
governed by the Plantation Labour Act (PLA), 1951, administered by Ministry of
Labour and Employment and enforced by the concerned State Governments. This
Act requires the employers to provide the workers with housing, medical facilities,
sickness and maternity benefits and other forms of social security measures. There
are provisions for educational facility for the children, drinking water, conservancy,
canteens, créches and recreational facilities for the benefit of the tea plantation workers

and their families in and around the work places in the tea estates.

Tea Board is also implementing Human Resource Development (HRD) activities
aiming at improving the health and hygiene of workers, education of wards of workers
and imparting training to improve skills for growers/workers. The State-wise details
of assistance provided, during the Twelfth Plan Period from 2012-13 to 2016-17 are

given in the following Table:—

State Total Twelfth Plan (X in crore)
Assam 18.59
Arunachal Pradesh 0.15
Tripura 0.35
West Bengal 4.76
Tamil Nadu 4.58
Kerala 6.05
Karnataka 0.02
Himachal Pradesh 0.04
TortaL 34.54

In view of the provisions of PLA, 1951, and the TPDS already under
implementation, there is no proposal, at present under consideration for any special
package for the development of tea gardens and welfare of workers/labourers with

respect to education, health and sanitation.
Benefits of global trade expansion due to WTO

495. SHRI R. VAITHILINGAM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that the benefits of global trade expansion have accrued
largely because of the World Trade Organisation (WTO);

(b) whether it is also a fact that Government is optimistic about tackling the
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issue of food security, following the impasse at the Buenos Aires WTO meeting in
December, 2017; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) The establishment of the World
Trade Organization (WTO) has resulted in a framework of rules for the multilateral
trading system applicable to its member countries. At present the WTO has over 160
members having 98 per cent share in world trade. The WTO rules have helped in
reducing trade-related barriers among countries and opening new markets by providing
a fair platform for its member countries. The WTO’s framework of rules based on
non-discrimination, the regular review and monitoring of trade policies of member
countries and its dispute settlement mechanism, as well as the reduction in tariffs
and non-tariff barriers achieved through negotiation among its member countries, has
resulted in their enhanced integration in the global trading system. In this manner,

the organization can be said to have contributed to expansion of global trade.

(b) and (c) Ministerial Decisions of the Bali and Nairobi Conferences of the
WTO, held in December, 2013 and December, 2015 respectively and a WTO General
Council Decision of 2014, provide for an interim solution on the issue of public
stockholding for food security purposes which is available to developing countries
in perpetuity till a permanent solution is agreed and adopted. The interim solution
ensures that WTO members would exercise due restraint (popularly termed as ‘Peace
Clause’) in raising disputes under the relevant provisions of the WTO Agreement
on Agriculture in respect of public stockholding programmes for food security
purposes even if countries exceed their permissible limits as regards subsidies for

such programmes.

While a permanent solution on public stockholding for food security purposes
could not be achieved at the recently concluded 11th Ministerial Conference of the
WTO held in Buenos Aires, Argentina in December, 2017 due to a lack of consensus,
India’s public stockholding programmes continue to be protected due to the interim

solution, which is available in perpetuity.
US-India high level working group on IP

496. DR. VIKAS MAHATME: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the US-India High Level Working Group on Intellectual Property
met in 2017;



Written Answers to [7 February, 2018] Unstarred Questions 71

(b) if so, what are the issues raised by the US in the Working Group;
(c) the issues mentioned by the Indian delegation in the Working Group; and
(d) what are the main outcomes or decisions of the High Level Working Group?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) to (d) The Working Group on Intellectual
Property (IP) met in 2017 under the aegis of India-US Trade Policy Forum (TPF).
The issues raised by the two sides pertained to copyright, trade secrets, patents,
trademarks, genetic resources, traditional knowledge and Traditional Knowledge
Digital Library (TKDL). The U.S. side inter alia, raised the issues of guidelines for
examination of Computer Related Inventions (CRI) patent applications, protection of
trade secrets, functioning of Intellectual Property Appellate Board (IPAB) and the
WIPO Copyright Internet Treaties. The Indian side inter alia, raised the issues of
inclusion of TKDL as part of PCT Minimum documentation and blocking of copyright
infringing websites. The steps undertaken by the Government of India to strengthen
the administration of IPRs in India, such as augmentation of manpower, clearing
the backlog in Patent and Trademark applications and IPR awareness programmes,
were also highlighted during the meeting. Both sides reiterated the goal of providing
their respective populations, especially the vulnerable sections, with access to quality
healthcare. The two sides also agreed to a workshop on Copyright issues, as also

the need to work together to tackle the problem of online piracy.
Changes in FDI caps in various sectors

497. SHRI DEREK O’BRIEN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the Foreign Direct Investment (FDI) allowed in various sectors;

(b) the changes in FDI caps in various sectors in the previous three years and

the reasons therefor; and
(c) whether the Ministry is planning to allow or increase FDI in more sectors?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) and (b) The Government has put in
place an investor-friendly policy, wherein 100% FDI under automatic route is permitted
in most of the sectors/activities. There is only a small list of sectors/activities where
FDI is subject to government approval. Further, Government reviews FDI policy on
an ongoing basis. With a view to liberalise and simplify the FDI policy, so as to

provide ease of doing business in the country leading to larger FDI inflows, changes
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are made in the FDI policy regime from time to time. Sector specific conditionalities
on various sectors alongwith FDI limits are provided in ‘Consolidated FDI Policy
Circular’ published annually. The amendments made in the FDI Policy are published
through Press Notes, which are subsequently incorporated in Consolidated FDI Policy
Circular. Both Consolidated FDI Policy Circular and Press Notes indicating changes
made in FDI policy, including change in caps/conditionalities across the sectors, are
available at the website of Department of Industrial Policy and Promotion at http://
dipp.nic.in/policies-rules-and-acts/press-notes-fdi-circular. A brief on FDI policy reforms

undertaken since 2014-15 is given in the Statement (See below).
(¢) No such proposal is under consideration of the Government.
Statement
FDI Policy Reforms Since May 2014-15

The Government has taken a number of FDI Policy reforms, which are not only
bold but also historic. The measures taken by the Government were directed to open
new sectors for foreign direct investment, increase the sectoral limit of existing sectors
and simplifying other conditions of the FDI policy. These policy reforms are meant
to provide ease of doing business and accelerate the pace of foreign investment in

the country. Following are the main FDI policy reforms:—

1. Investment by Non-resident Indians (NRIs) and NRI held entities: NRIs
have special dispensation for investment in Construction development and
Civil Aviation sector. Size of Indian diaspora residing overseas is over 25
million. These constitute NRIs, Persons of Indian Origin (PIOs) and Overseas
Citizens of India (OCIs). These non-residents of Indian origin have keen
desire to participate in Indian growth story. To facilitate investment by these

NRIs extant FDI policy has been amended to provide following:—
(a) Investment made by NRIs, PIOs and OCIs under Schedule 4 of FEMA

(Transfer or Issue of Security by Persons Resident Outside India)
Regulations on non-repatriation basis is deemed to be domestic investment

at par with the investment made by residents.

(b) The special dispensation of NRIs is also available to companies, trusts
and partnership firms, which are incorporated outside India and are

owned and controlled by NRIs.

2. Rail Infrastructure: The modernization of Railways requires very large
amount of capital investment. This makes foreign investment imperative in
rail infrastructure especially in highly capital and technology intensive areas

like suburban corridors, high speed train systems, train sets, railway rolling
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stock including locomotives/coaches, railway electrification, signaling systems
dedicated freight line projects. Accordingly the Government with view to
attract foreign investment in the sector has opened following activities of

Rail infrastructure to 100% under automatic route:—

Construction, operation and maintenance of (i) Suburban corridor projects
through PPP, (ii) High speed train projects, (iii) Dedicated freight lines,
(iv) Rolling stock including train sets, and locomotives/coaches manufacturing
and maintenance facilities, (v) Railway Electrification, (vi) Signaling systems,
(vii) Freight terminals, (viii) Passenger terminals, (ix) Infrastructure in industrial
park pertaining to railway line/sidings including electrified railway lines and

connectivities to main railway line and (x) Mass Rapid Transport Systems.

However, FDI beyond 49% of the equity of the investee company in sensitive
areas from security point of view, will be brought before the Cabinet

Committee on Security (CCS) for consideration on a case to case basis.

3. Medical Devices: India has achieved an eminent global position in pharma
sector. However, same has not been replicated in the medical devices industry.
The country has huge pool of scientists and engineers who have potential to
take medical device industry to a very high level. Domestic capital market is
not able to provide much needed investment in the sector. The government
has therefore permitted FDI up to 100% under the automatic route for
manufacturing of medical devices, without any distinction of greenfield or
brownfield and such FDI will not be subjected to other conditions of the

FDI policy on the pharmaceutical sector.

4. Insurance and Pension Sectors: FDI Policy on Insurance sector was
reviewed in view of amendment to the Insurance Laws (Amendment) Act
2015 to increase the sectoral cap of foreign investment from 26% to 49%.
Further it has been provided that FDI in the sector would be permitted
under automatic route. Similar changes have also been brought in the FDI

Policy on Pension Sector.

5. Introduction of composite cap of foreign investment: In order to
provide simplicity to the FDI policy and bring clarity on application of
conditionalities and approval requirements across various sectors, different
kinds of foreign investments have been made fungible under one composite
cap. The amendment aligns with the intent of FDI Policy wherein different
categories of investments through FDI, FPI (FII, QFI), NRI, FVCI and DR
are regarded as foreign investments. This will provide Indian companies and
investors choice of category of investments between FDI, FPI (FII,QFI), NRI,
FVCI and DR.
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6. Construction Development sector: Investment in the construction development
sector remains a priority of the Government as it results in infrastructure
creation; employment generation from unskilled workers to engineers,
architects, designers as well as financial and other supporting services. FDI
policy on Construction Development permits 100% foreign investment under
automatic route subject to certain conditions. In order to liberalize and bring
pragmatism in the policy so as to attract more foreign investment in the
country not only in large infrastructure projects but also in held-up and
smaller projects following amendments have introduced in the FDI policy
on the sectori—

(a) Removal of conditions of area restriction of floor area of 20,000 sq.
mtrs in construction development projects and minimum -capitalization
of US $ 5 million to be brought in within the period of six months

of the commencement of business.

(b) Exit and repatriation of foreign investment is now permitted after a
lock-in-period of three years. Transfer of stake from one non-resident to
another non-resident, without repatriation of investment is also neither

to be subjected to any lock-in period nor to any Government approval.

(c) Exit is permitted at any time if project or trunk infrastructure is completed

before the lock-in period.

(d) 100% FDI under automatic route is permitted in completed projects for
operation and management of townships, malls/shopping complexes and

business centres.

(e) It has been clarified that ‘real-estate broking service’ does not amount
to real estate business and is therefore, eligible for 100% FDI under

automatic route.

7. Defence sector: India incurs huge expenditure on imports of defence
equipments as the domestic defence industry has not been able to meet the
expectations of the present times. The sector is capital intensive and requires
advance technologies. Earlier FDI regime permitted 49% FDI participation
in the equity of a company under automatic route. FDI above 49% was
permitted through Government approval on case to case basis, wherever it
is likely to result in access to modern and °‘state-of-art’ technology in the
country. In this regard, the following changes have infer alia been brought
in the FDI policy on this sector:—

(1) Foreign investment beyond 49% has now been permitted through
Government approval route, in cases resulting in access to modern

technology in the country or for other reasons to be recorded.
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10.

11.

12.

(i) FDI limit for defence sector has also been made applicable to
Manufacturing of Small Arms and Ammunitions covered under Arms
Act 1959.

Broadcasting sector: Sectoral cap on Broadcasting sector has been raised

across various activities as follows:—

e 74% to 100% in Teleports, DTH, Cable Networks (Digital), Mobile
TV, HITS

o 26% to 49% for FM Radio, up-linking of news and current affairs
o 49% to 100% for Cable Networks (not undertaking digitisation)

Banking-Private sector: Government introduced full fungibility of foreign
investment in Banking-Private sector. Accordingly, FIIs/FPIs/QFIs, following
due procedure, can now invest up to sectoral limit of 74%, provided that

there is no change of control and management of the investee company.

Plantation Sector: The Government has reviewed FDI policy on plantation
sector and has opened coffee, rubber, cardamom, palm oil tree and olive oil
tree plantations for 100% foreign investment under automatic route along

with tea plantation, which was earlier under approval route.

Manufacturing Sector: In order to provide boost to the manufacturing
sector and give impetus to the ‘Make in India’ initiative, the Government
has permitted a manufacturer to sell its product through wholesale and/or

retail, including through e-commerce under automatic route.

Trading: In order to encourage investment in the sector and provide
simplification in the policy, following amendments have been brought in the

FDI policy on the sector:
(a) Single Brand Retail Trading (SBRT):—
(i) 100% FDI under automatic route has been permitted in SBRT

(il) A non-resident entity or entities, whether owner of the brand or
otherwise, has been permitted to undertake ‘single brand’ product
retail trading in the country for the specific brand, either directly
by the brand owner or through a legally tenable agreement executed
between the Indian entity undertaking single brand retail trading and
the brand owner. Earlier provisions permitted a non-resident entity
or entities, whether owner of the brand or otherwise, to undertake
‘single brand’ product retail trading in the country for the specific
brand, directly or through a legally tenable agreement with the brand

owner for undertaking single brand product retail trading.
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(ii1) Sourcing of 30% of the value of goods purchased would now be

reckoned from the opening of first store. Further, it is seen that in
certain high technology segments, it is not possible for retail entity
to comply with the sourcing norms. To provide opportunity to such
single brand entities, it has been provided that in case of ‘state-of-art’
and ‘cutting-edge technology’ sourcing norms can be relaxed subject
to Government approval. Subsequently, local sourcing norms have
been relaxed up to three years for entities undertaking Single Brand
Retail Trading of products having ‘state-of-art’ and ‘cutting edge’
technology. For such entities, sourcing norms will not be applicable
up to three years from commencement of the business i.e. opening
of the first store for entities undertaking single brand retail trading
of products having ‘state-of-art’ and ‘cutting-edge’ technology and
where local sourcing is not possible. Thereafter, provisions of Para
5.2.15.3 (2) (e) will be applicable.

(iv) With respect of the 30% local sourcing requirement that SBRT entities

™)

with FDI beyond 51% are required to meet, they have now been
permitted to set off the incremental sourcing of goods from India for
their global operations during initial 5 years, beginning Ist April of
the year of the opening of first store against the mandatory sourcing
requirement of 30% of purchases from India. For this purpose,
incremental sourcing will mean the increase in terms of value of
such global sourcing from India for that single brand (in INR terms)
in a particular financial year over the preceding financial year, by
the non-resident entities undertaking single brand retail trading entity,
either directly or through their group companies. After completion
of this 5-year period, the SBRT entity is required to meet the 30%
sourcing norms directly towards its India’s operation, on an annual

basis.

An entity operating through brick and mortar stores has been permitted

to undertake e-commerce activities of single brand product.

(vi) An Indian manufacturer is permitted to sell its own branded products

in any manner i.e. wholesale, retail, including through e-commerce
platforms. Further, Indian brands should be owned and controlled
by resident Indian citizens and/or companies, which are owned and

controlled by resident Indian citizens.

(b) Duty Free Shops: 100% FDI is now permitted under automatic route

in Duty Free Shops located and operated in the Custom bonded areas.
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13.

14.

15.

16.

Permitting same entity to carry out both wholesale and single brand retail
trading: As per the FDI policy, in wholesale cash and carry activities, 100%
foreign investment is permitted under the automatic route. Earlier FDI policy
on this sector provided that a wholesale/cash and carry trader cannot open
retail shops to sell to the consumer directly. It has now been provided that
a single entity will be permitted to undertake both the activities of single
brand retail trading (SBRT) and wholesale with the condition that conditions
of FDI policy on wholesale/cash and carry and SBRT have to be complied

by both the business arms separately.
Power Exchanges

Earlier policy provided for 49% FDI under automatic route in Power Exchanges
registered under the Central Electricity Regulatory Commission (Power Market)
Regulations, 2010. However, FII/FPI purchases were restricted to secondary
market only. This provision has been done away with. FIIs/FPIs are now

allowed to invest in Power Exchanges through primary market as well.

Limited Liability Partnerships (LLPs): FDI policy on LLPs has been
amended to provide that investments in LLPs will not require Government
approval. 100% FDI is now permitted under the automatic route in LLPs
operating in sectors/activities where 100% FDI is allowed, through the

automatic route and there are no FDI-linked performance conditions.

In line with companies, an LLP having foreign investment has been permitted
to make downstream investment in another company or LLP in sectors in
which 100% FDI is allowed under the automatic route and there are no
FDI-linked performance conditions. Further, for the purposes of FDI policy,

the term ‘internal accruals’ has also been defined.

Civil Aviation Sector: Foreign equity cap of activities of Non-Scheduled Air
Transport Service, Ground Handling Services have been increased from 74%
to 100% under the automatic route. With a view to aid in modernization of
the existing airports to establish a high standard and help ease the pressure
on the existing airports, 100% FDI under automatic route has been allowed

in Brownfield Airport projects.

FDI limit for Scheduled Air Transport Service/ Domestic Scheduled Passenger
Airline and regional Air Transport Service raised to 100%, with FDI upto 49%
permitted under automatic route and FDI beyond 49% through Government
approval. For NRIs, 100% FDI will continue to be allowed under automatic
route. However, foreign airlines would continue to be allowed to invest in

capital of Indian companies operating scheduled and nonscheduled air transport
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17.

18.

19.

services up to the limit of 49% of their paid up capital and subject to the

laid down conditions in the existing policy.

As per the earlier policy, foreign airlines were allowed to invest under
Government approval route in the capital of Indian companies operating
scheduled and nonscheduled air transport services, up to the limit of 49%
of their paid-up capital. However, this provision was not applicable to M/s
Air India Ltd., thereby implying that foreign airlines could not invest in Air
India. Now, foreign investment(s) in Air India has been allowed, including
that of foreign airline(s), up to 49% either directly or indirectly. Substantial
ownership and effective control of Air India shall continue to be vested in

Indian Nationals.

Satellites-establishment and operation and Credit Information Companies:
Foreign investment caps on Satellites-establishment and operation and Credit
Information Companies have now been raised from 74% to 100%. FDI in
Satellites- establishment and operation is now under the government route

and in Credit Information Companies, FDI is under the automatic route.
Other Approval Requirements under FDI Policy

(1) As per the earlier FDI policy provisions, issue of equity shares against
non-cash considerations like pre-incorporation expenses, import of
machinery etc. was permitted under Government approval route. The
policy has been amended and for sectors under automatic route, issue
of shares against import of capital goods/machinery/equipment (excluding
second-hand machinery) and pre-operative/pre-incorporation expenses
(including payments of rent etc.) is now permitted under automatic route
subject to conditions as per extant FDI Policy, and reporting to RBI in
form FC-GPR as per procedure prescribed under the FDI Policy.

(i) It has been provided that FDI in Investing Companies registered as
Non-Banking Financial Companies (NBFC) with the Reserve Bank of
India, being overall regulated, would be under 100% automatic route.
FDI in Core Investing Companies and other Investing Companies will

continue to be under approval route.

Approval requirement for companies without operations: Approval
requirements in respect of companies under operation have also been relaxed.
It has now been provided that forinfusion of foreign investment into an
Indian company which does not have any operations and also does not have

any downstream investments, Government approval would not be required,
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for undertaking activities which are under automatic route and without FDI-
linked performance conditions, regardless of the amount or extent of foreign

investment.

20. Establishment and transfer of ownership and control of Indian companies:

21.

22.

23.

24.

25.

26.

As per the earlier FDI policy establishment and ownership or control of
the Indian company in sectors/activities with caps required Government
approval. This provision has now been amended to provide that approval
of the Government will be required if the company concerned is operating
in sectors/ activities which are under Government approval route rather
than capped sectors. Further no approval of the Government is required for

investment in automatic route sectors by way of swap of shares.

Raising the threshold limit for approval by Foreign Investment Promotion
Board: As per the earlier FDI policy Foreign Investment Promotion Board
(FIPB) considers proposals having total foreign equity inflow up to ¥ 3000
crore and proposals above ¥ 3000 crore were placed for consideration of
Cabinet Committee on Economic Affairs (CCEA). In order to achieve faster
approvals of proposals, the threshold limit for FIPB approval has been

increased to ¥ 5000 crore.

White Label ATM Operations: The Government, with an objective of
enhancing ATM networks in semi-urban and rural areas (mainly in Tier III
to VI areas), has allowed 100% FDI in white label ATM operations under

the automatic route.

E-commerce: The Government has issued Guidelines for FDI on E-commerce
sector. 100% FDI under automatic route is now permitted in marketplace
model of e-commerce. Various terms like e-commerce, e-commerce entity,

marketplace, inventory based model have also been defined to bring clarity.

Food Product Retail Trading: 100% FDI under government approval route
has been permitted for trading, including through e-commerce, in respect
food products manufactured and/or produced in India. This will benefit
farmers, give impetus to food processing industry and create vast employment

opportunities.

Asset Reconstruction Companies: The Government, with an objective
of increase investment in the country, has allowed 100% FDI in Asset

Reconstruction Companies under the automatic route.

Pharmaceutical: With the objective of making the sector more attractive
to foreign investors, 74% FDI under automatic route has been permitted in

brownfield pharmaceuticals. FDI beyond 74% is allowed through government
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27.

28.

29.

approval route. ‘Non-compete’ clause would not be allowed in automatic or
government approval route except in special circumstances with the approval

of the Foreign Investment Promotion Board.

FDI in brownfield pharmaceuticals, under both automatic and government

approval routes, is subject to compliance of following conditions:—

(a) The production level of National List of Essential Medicines (NLEM)
drugs and/or consumables and their supply to the domestic market at
the time of induction of FDI, being maintained over the next five years
at an absolute quantitative level. The benchmark for this level would be
decided with reference to the level of production of NLEM drugs and/
or consumables in the three financial years, immediately preceding the
year of induction of FDI. Of these, the highest level of production in

any of these three years would be taken as the level.

(b) R&D expenses being maintained in value terms for 5 years at an absolute
quantitative level at the time of induction of FDI. The benchmark for
this level would be decided with reference to the highest level of R&D
expenses which has been incurred in any of the three financial years

immediately preceding the year of induction of FDI.

(¢) The administrative Ministry will be provided complete information
pertaining to the transfer of technology, if any, along with induction of

foreign investment into the investee company.

Private Security Agencies: FDI limit for Private Security Agencies raised to
74%. FDI up to 49% is permitted under automatic route in this sector and

FDI beyond 49% and up to 74% is permitted with government approval.

Establishment of branch office, liaison office or project office: For
establishment of branch office, liaison office or project office or any other
place of business in India if the principal business of the applicant is
Defence, Telecom, Private Security or Information and Broadcasting, approval
of Reserve Bank of India is no more required in cases where FIPB approval
or license/permission by the concerned Ministry/Regulator has already been

granted.

Prohibition of restrictive conditions regarding audit firms

FDI policy did not have any provisions in respect of specification of auditors
that can be appointed by the Indian investee companies receiving foreign
investments. FDI policy has now been amended to provide that wherever
the foreign investor wishes to specify a particular auditor/audit firm having

international network for the Indian investee company, then audit of such
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investee companies should be carried out as joint audit wherein one of the

auditors should not be part of the same network.

30. Animal Husbandry: As per FDI Policy 2016, FDI in Animal Husbandry
(including breeding of dogs), Pisciculture, Aquaculture and Apiculture is
allowed 100% under Automatic Route under controlled conditions. This
requirement of ‘controlled conditions’ for FDI in these activities has been

done away with.

31. Other Financial Services: Government has reviewed FDI policy on Other
Financial Services and NBFCs to provide that foreign investment in financial
services activities regulated by financial sector regulators such as RBI, SEBI,
IRDA etc. will be 100% under the automatic route. In financial services,
which are not regulated by any financial sector regulator or where only part
of the financial service activity is regulated or where there is doubt regarding
regulatory oversight, foreign investment upto 100% will be allowed under

the government approval route.
Setting up of iPhone manufacturing units

498. SHRI K. R. ARJUNAN: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is a fact that Government is waiting for good proposals from

iPhone manufacturer for setting up manufacturing base in the country;
(b) if so, the details thereof;

(c) whether it is also a fact that there were reports that leading iPhone

manufacturer has shown keen interest toset up units in the country; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) to (d) Promoting manufacturing in
the country has been one of the prime objectives of the Government. Accordingly,
Government has permitted 100% FDI under the automatic route in manufacturing,
except defence and pharmaceuticals manufacturing. As per extant FDI policy, foreign
investment up to 100 percent is permitted for a company engaged in the business of
manufacturing mobile phones. Under the automatic route, investment in the country
can be made without prior approval either of the Government or the Reserve Bank
of India. The Government has made enabling provisions for foreign investors to set

up manufacturing base in India, including in the mobile phone sector.
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However, FDI is largely a matter of private business decisions, and therefore,
Government has no details regarding probable proposals of foreign companies. It is
understood that Wistron (a Taiwanese contract manufacturer) has set up a manufacturing

facility in Bengaluru to manufacture iPhones.
Incentives to states for promoting exports

499. SHRI SANJAY RAUT: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government is considering to give incentives to States for promoting

exports and push the country's industrial growth;
(b) if so, the details thereof; and

(c) the details of steps taken/proposed to be taken by Government for growth of
exports and becoming less dependent on imports, particularly in electronics, defence

sector, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI C. R. CHAUDHARY): (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) The Government has recently announced the Mid Term Review of the
Foreign Trade Policy 2015-20 on 05.12.2017 under which measures to boost exports
for all notified products under the Merchandise Exports from India Scheme (MEIS)
were announced. This Scheme was introduced in the Foreign Trade Policy (FTP)
2015-20 on April 1, 2015. As on date, 7950 Tariff Lines at 8 digit level are eligible
for rewards under MEIS at rates of currently at 2%, 3%, 4%, 5% and 7% of realized
FOB value. The scheme does not target exports from any specific state from India
and all notified products are granted incentive. For the electronics sector, at the time
of review of Mid Term review of FTP, an annual additional incentive of I 233.3

Cr was provided for 74 tariff lines at 8 digit level.

Further, in order to promote India’s exports and minimize the trade deficit, the
Government announced a major relief package for exporters in October 2017 by
extending the Advance Authorization (AA)/Export Promotion Capital Goods (EPCG)/
100% EOU schemes to sourcing inputs etc. from abroad as well as domestic
suppliers. During the mid-term review of Foreign Trade Policy, export incentives
under Merchandise Exports from India (MEIS) have been increased by 2% for labour
intensive and MSME sectors leading to additional annual incentive of ¥ 4,567 crore.

This was in addition to already announced increase in MEIS incentives from 2%
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to 4% for Ready-made Garments and Made Ups in the labour intensive Textiles
Sector with an additional annual incentive of ¥ 2,743 crore. Further, incentives under
Services Exports from India Scheme (SEIS) have also been increased by 2% leading

to additional annual incentive of ¥ 1,140 crore.

The Government has undertaken Foreign Direct Investment policy reforms in
21 sectors covering 87 areas. In addition to the opening up of new sectors and
enhancement of caps for existing sectors, various conditionalities for foreign investments
have also been simplified. The Government has also taken up a series of measures
to improve Ease of Doing Business. The emphasis has been on simplification and
rationalization of the existing rules and introduction of information technology to

make governance more efficient and effective.

In the electronics and defence sectors, the following steps have been taken to

promote growth of exports and reduction in imports:

Electronics: Following schemes namely Modified Special Incentives Package
Scheme (M-SIPS) of Ministry of Electronics and Information Technology, Preferential
Market Access, Electronic Manufacturing Clusters (EMC), Electronics Development
Fund (EDF) are implemented and supported with Interest Equalization on Export
Credit, Advance License, Duty Drawback Export Benefit Scheme, Market Access
Initiative (MAI) Scheme.

Defence: Following steps have been taken for growth of exports and becoming

less dependent on imports in Defence Sector:

(1) To increase the self-reliance and export of defence equipment, there is greater
focus now on indigenous design, development and manufacture of defence
equipment in the Defence Production Policy and the Defence Procurement

Procedure.

(i1) Defence Export Strategy has been formulated and placed in the public domain.
The strategy provides for creation of an Export Promotion Body, engaging
Indian Missions/Embassies abroad in export promotion, export financing
through line of credit etc., better use of offset policy, export of indigenously

developed defence systems and streamlining of the export regulation process.

(iii) The list of munition list items for the purpose of issuing “Authorisation”
for export has been notified by the Government to remove ambiguity and

to make the process transparent.

(iv) Standard Operating Procedure (SOP) for issue of “Authorisation” for export
of military stores has been simplified and put in public domain. Requirement

of Government signed End User Certificate (EUC) for export of parts and
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components and other non-sensitive military stores, sub-assemblies, sub-systems

has been done away with.

(v) The process of applying for “Authorisation” for export of munition list items

has been made on-line.

(vi) Specific time frame has been prescribed in SOP for issue of “Authorisation”

for export of munition list items.

(vii) The Defence Public Sector Undertakings/Ordinance Factories also participate
in International defence exhibitions in major countries like France, United
Kingdom, Brazil, Japan, South Africa, Indonesia, Singapore, Thailand, Germany
etc. to showcase their defence products and explore business opportunities

abroad.

(viii) A compendium of Defence Research and Development Organisation (DRDO)
developed products having export potential was released by DRDO. This will

help the industries to explore the potential export market.
Installation of donation boxes at Mahatma Gandhi’s Memorial at Rajghat

500. SHRIMATI RENUKA CHOWDHURY: Will the Minister of CULTURE be

pleased to state:

(a) whether Government has allowed installation of donation boxes at Mahatma
Gandhi’s Memorial at Rajghat;

(b) if so, the reasons therefor; and

(c) the steps taken by Government for proper maintenance of Rajghat as well

as removal of donation boxes, disrespectful to the Father of the Nation?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) Under the Rajghat Samadhi Act, 1951, Rajghat Samadhi
Committee (RSC) had been constituted with a mandate to keep the Samadhi in
proper order. The RSC, in its 27th meeting held on 06.09.1961 passed a resolution
for placing the donation boxes in the Rajghat Complex. This resolution was based
on the Government of India’s letter No. 3250-WS/53 dated 12.06.1953. The donations
are collected by the Harijan Sevak Sangh to be utilized for the welfare of the people
belonging to dalit communities. RSC is functioning as per its mandate and taking
all necessary steps for maintenance of Rajghat Complex. No decision has been taken

for removal of donation boxes from Samadhi Complex.
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Cultural exchange programmes among States

501. SHRI BHUPENDER YADAV: Will the Minister of CULTURE be pleased

to state:

(a) the list of the State-pairs which have signed Memorandum of Understandings

(MoUs) with each other for cultural exchange programmes within the scheme;

(b) the details of the type of cultural exchange programmes involved in this

scheme for children between various States; and

(¢) whether Government has designed post-implementation surveys to evaluate

the impact of this scheme on national integration, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) There is no scheme being operated by Ministry of Culture
wherein Memorandum of Understandings (MoUs) are signed between State pairs.
However, to protect, preserve and promote various forms of folk art and culture
throughout the country, the Government of India has set up seven Zonal Cultural
Centres (ZCCs) with headquarters at Patiala, Nagpur, Udaipur, Allahabad, Kolkata,
Dimapur and Thanjavur. These ZCCs organize various cultural festivals and programmes
on regular basis in all the States/UTs of India and the cultural troupes are engaged
from different States to perform in the major festivals under National Cultural

Exchange Programme (NCEP).
(¢) Does not arise.
Degeneration of Jama Masjid
502. SHRI AMAR SINGH: Will the Minister of CULTURE be pleased to state:

(a) whether Government is aware that Jama Masjid in the Capital has started

degenerating for lack of regular maintenance;

(b) whether Government has received any request from the Shahi Imam of the

Masjid to carry out its repair and if so, the details thereof; and
(c) what action Government has taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) Jama Masjid at Delhi is not a protected monument of
Archaeological Survey of India (ASI). However, on receipt of request from the
Shahi Imam of the Masjid, ASI has taken up essential conservation work of the
Masjid.
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Offices and work force of ASI for protection and

preservation of ancient monuments
1503. SHRI PRABHAT JHA: Will the Minister of CULTURE be pleased to state:

(a) whether offices and work force are operational at local level in various regions
of the country by the Archaeological Survey of India (ASI) for the protection and
preservation of ancient monuments and archaeological sites and remains of national

importance;
(b) if so, the details thereof;

(c) whether offices and work force of ASI are also functional in Mithila region
of north Bihar; and

(d) if so, the ancient monuments and archaeological sites and remains being

protected and preserved by the office and work force of that region?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes, Sir.

(b) Archaeological Survey of India functions through its 29 Circles, 3 Mini-Circles
located in the various States and Union Territories and 5 Regional Directorates (located
at Delhi, Kolkata, Mumbai, Bangalore and Bhopal). Besides, there are 6 Excavation
Branches, 2 Temple Survey Projects, 1 Building Survey Project, 1 Prehistory Branch,
1 Science Branch, 2 Epigraphy Branches (one for Sanskrit and Dravidian at Mysore
and the other for Arabic and Persian at Nagpur) and 1 Horticulture Branch having
4 Divisions at Agra, Delhi, Mysore and Bhubaneswar. The overall sanctioned cadre
strength of officers and staff in Archaeological Survey of India is as under:—

Group ‘A’ 234
Group ‘B’ 875
Group ‘C’ 1165
Group ‘C’ (MTS) 6152
ToraL 8426
(c) Yes, Sir.

(d) The Centrally Protected Monuments of Mithila region in north Bihar is
maintained through Vaishali Sub-Circle of Patna Circle and there is only one centrally
protected monument/site in Mithila region namely Remains of ancient fort locally
known as Raja Bali Ka Garh, Balrajgarh, District Madhubani. One MTS staff is
posted there.

T Original notice of the question was received in Hindi.
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Making civic bodies to deposit library cess
504. SHRI ANIL DESAI: Will the Minister of CULTURE be pleased to state:

(a) Whether branch libraries and village libraries, located in rural and urban
areas are facing serious problems due to fund crunch as the civic bodies are not
depositing the library cess, collected from people as part of the property tax, with
the ‘Granthalaya Sansthas’ in the country;

(b) If so, the details thereof; and

(¢) What steps Government would take to make civic bodies to deposit the

library cess with the ‘Granthalaya Sansthas’?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) Library is a state subject and public libraries function under

the administrative control of the respective State/Union Territory Governments.
Cases of theft of artefacts from ASI
+505. SHRI P.L. PUNIA: Will the Minister of CULTURE be pleased to state:

(a) the number of cases of theft of artefacts reported from centrally protected

monuments of Archaeological Survey of India (ASI);

(b) the details of stolen artefacts, items, their periods, place of their origin and

historical values thereof; and

(c) the quantum of antique items brought back from different countries during

the last three years, the country-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Nineteen cases of theft of antiquities have been reported
from the Centrally Protected Monuments of Archaeological Survey of India during
last three years. The details of the stolen objects, their period/origin and historical

value are given in the Statement-I (See below).

(¢) There are twenty seven antiquities retrieved from foreign countries during

the last three years as detailed in the Statement-II.

T Original notice of the question was received in Hindi.



Statement-1

Details of State/UT-wise theft of antiquities from Centrally Protected Monuments/Sites maintained by the

Archaeological Survey of India for last three years and current year

Sl State Name of Monument/Sites/ Period, origin and historical Date of theft Action taken/Present status

No. Place of origin value of the antiquities

1 2 3 4 5 6

2014

1. Karnataka Panchalingeswara Temple, = The stone sculpture of eight 07.03.2014 F.LR. is lodged in respective
Govindanahalli, K.R. Pete = armed Mahishamardini (Durga). police station and matter is
Taluk, Mandya district, dated 9-10 century A.D. approx. under investigation
Karnataka.

2.  Karnataka Shiva temple, Thimmalapur, Broken Stone (granite) Shivalinga 18th-19th F.LR. lodged in respective
Hospet taluk, district dated 9th-10th century A.D. 06.2014 police station and matter is
Bellary, Karnataka approx. under investigation

3. Gujarat Vitthalbhai Haveli at Vso, Two wooden carved Brackets 23.6.2014 Recovered
Dist. Kheda 16th-17th century A.D. approx.

4.  Karnataka Bharateswara subshrine of = One black granite stone Nandi 18-19.07.2014 F.LR. lodged in respective

Ramalingaeswara temple
complex Avani, Mulbangal
taluk, Kolar district,

Karnataka

dated 9th-10th century A.D.

approx.

police station and matter is

under investigation
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5. Bihar

6. Karnataka
Year 2015

7.  Karnataka

8.  Odisha

9.  Karnataka
10. Mabharashtra

Rajgir, district Nalanda

Nageswar temple, Mosale,
Hassan taluk, Hassan
district, Karnataka

Bhimesheshwara temple at
Neelgunda, Harappanahalli
Taluk, Davangere district,
Karnataka

Trivikrama (Locally called
Bali Vamana) from the
premises of Varahanatha
temple, Jajpur, Odisha
Bhoganandiswara temple
at Nand, Chikkaballapur

Talkuk, Chikkaballapur
District, Karnataka

Sculpture Shed, Aam
Khas Gate, Daulatabad
Fort, District-Aurangabad

Sculpture of Jain Shrine Temple
Tirthanker (Mahavira) dated 9th-
10th century A.D. approx.

Two Schist Stone Sculptures
of Mahisasuramardini and
Sarasawati dated 10th-11th
century A.D. approx.

Schist stone Yaksha sculpture
dated 11th-12th century
A.D. approx.

Sculpture of Trivikrama
(Locally called Bali dated
11th-12th century

A.D. approx.

Black stone kalsha dated
11th-12th century A.D. approx.

11 antiquities dated 16th-17th
century A.D. approx.

30-
31.07.2014

13-
14.09.2014

26.04.2015

18.05.2015

16.09.2015

16.09.2015

F.ILR. lodged in respective
police station and matter is

under investigation

F.IR. lodged in respective
police station and matter is

under investigation

F.LR. lodged in respective
police station and matter is

under investigation

F.LR. lodged in respective
police station and matter is

under investigation

F.LR. lodged in respective
police station and matter is

under investigation

F.ILR. lodged in respective
police station and matter is

under investigation
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1 2 3 4 5 6
11. Bihar Jain Temple, Vaibhar, Stone Sculpture dated 11th- 22 and F.ILR. lodged in respective
Rajgir, Patna 12th century A.D. approx. 23.11.2015 police station and matter is
under investigation
12.  Odisha Bhairawa Ganesh and Sculpture dated 11th-12th 25/26.11.2015 F.ILR. lodged in respective
Kaumari form Chandrasekhar century A.D. approx. police station and matter is
temple, Kapilas under investigation
Year 2016

13. Mabharashtra

14. Rajasthan

15.  Chhattisgarh

16. Andhra Pradesh

Kasa Fort, district Raigad,
Maharashtra

Ancient Ruins Kalyanpur,
Distt. Udaipur

Bhairavbaba Temple,
Dantewada and Ruined
Temple, Jiyapara, District
South Bastar Dantewada,
Chhattisgarh

Sri Kumaraarama
Bhimeswara Swamy
temple, Samalkot Mandal
of East Godavari District

Iron Canon (small size) dated
11th-12th century A.D. approx.

Three Stone sculpture dated

11th-12th century A.D. approx.

Two stone sculptures of
Bhairava

Stone dated 11th-12th century

A.D. approx.

05.12.2015

3rd and 4th
Feb., 2016

6th and 7th
July, 2016

24th and 25th
November, 2016

F.LR. lodged in respective
police station and matter is
under investigation

F.LR. lodged in respective
police station and matter is
under investigation

F.IR. lodged in respective
police station and matter is

under investigation

F.IR. lodged in respective
police station and matter is
under investigation
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17. Karnataka Ramalingeswara temple One stone Ganesha fixed 26th and 27th F.IR. lodged in respective
complex Avani, Mulbagali on the open mandapa of November, 2016 police station and matter is
taluk, Kolar district, Vigneswara Shrine dated under investigation
Karnataka 11th-12th century A.D. approx.

18. Andhra Pradesh  Veerabhadra temple, Stone Nandi idol 12th and 13th Recovered on 18.12.2016
Motupalle Chinaganjam December, 2016
Mandal, Prakasam Distt.,

Andhra Pradesh
Year 2017
19. Amaravati, Sri Anadavalli Ammavaru Nandi idol stone sculpture of 03.11.2017 F.ILR. lodged in respective
Andhra Pradesh  Temple, Parasurameshwara Nandi dated 11th-12th century police station and matter is
Swamy Complex, A.D. approx. under investigation
Gudimallam, district Chitoor
Statement-11
Details of retrieved Indian antiquities from abroad from 2014 to 2017
S1.No. Name State From Year Mode of retrieval Under the custody
1. Nataraja Tamil Nadu Australia 2014 Voluntarily returned Under the custody of Idol Wing,
Tamil Nadu
2. Ardhanareeswar Tamil Nadu Australia 2014  Voluntarily returned -do-
3. Parrot Lady Madhya Pradesh Canada 2015  Voluntarily returned CAC Section, Purana Qila, New

Delhi
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S1.No. Name State From Year Mode of retrieval Under the custody
4. Durga (Mahishmardini) J&K Germany 2015  Voluntarily returned CAC Section, Purana Qila, New Delhi
5. Uma Parameshwari Tamil Nadu Singapore 2015  Voluntarily returned CAC Section, Purana Qila, New Delhi
6. Bronze image of Saint Tamil Nadu US.A 2016  Voluntarily returned CAC Section, Purana Qila, New Delhi
Manikkavachaka
7. Metal image of Ganesha  Tamil Nadu US.A 2016  Voluntarily returned CAC Section, Purana Qila, New Delhi
8. Terracotta Female Figure = Mauryan period U.S.A 2016  Voluntarily returned CAC Section, Purana Qila, New Delhi
(Honolulu Museum) Central India
9. Male Deity (Honolulu Madhya Pradesh U.S.A 2016  Voluntarily returned CAC Section, Purana Qila, New Delhi
Museum)
10.  Floral Tile, Harvan Kashmir US.A 2016  Voluntarily returned CAC Section, Purana Qila, New Delhi
11.  Sri Devi, Chola Period Tamil Nadu US.A 2016  Voluntarily returned CAC Section, Purana Qila, New Delhi
12.  Metal image of Bahubali Andhra Pradesh U.S.A 2016  Voluntarily returned CAC Section, Purana Qila, New Delhi
13. Metal image of Parvati Tamil Nadu U.S.A 2016  Voluntarily returned CAC Section, Purana Qila, New Delhi
14.  Seated Buddha Mathura region, Australia 2016  Voluntarily returned National Muséum, New Delhi
Uttar Pradesh
15.  Panel of Devotees of Andhra Pradesh  Australia 2016  Voluntarily returned National Museum, New Delhi

Buddha
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16.
17.

18.

19.

20.

21.

22.

23.

24,

Stone image Pratyangira

Matel image of Bhoo Devi

Chakkarathalwar

Sand Stone Male Figure

in Tribhanga Posture

Sand Stone Bust of a

Female

Sand Stone broken

Figure

Stone image of Durga

Damaged Sand Stone
image of Nataraja in

dancing posture

Mutilated Sand Stone
Panel depicting two male

Figures (vidhyadharas)

Tamil Nadu

Tamil Nadu

Tamil Nadu

Central India

Central India

Central India

Tamil Nadu

Central India

Central India

Australia

U.S.A.

U.S.A.

U.S.A.

U.S.A.

US.A.

U.S.A.

U.S.A.

U.S.A.

2016
2016

2016

2017

2017

2017

2017

2017

2017

Voluntarily returned

Return as a case
property PS Cr.
No. 65/2008

Return as a case
property PS Cr.
No. 65/2008

Voluntarily

returned

Voluntarily returned
Voluntarily returned
Voluntarily

returned

Voluntarily returned

Voluntarily returned

National Museum, New Delhi

Idol Wing CID Police, Tamil Nadu

Idol Wing CID Police, Tamil Nadu

CAC Section, Purana Qila, New Delhi

CAC Section, Purana Qila, New Delhi

CAC Section, Purana Qila, New Delhi

CAC Section, Purana Qila, New Delhi

CAC Section, Purana Qila, New Delhi

CAC Section, Purana Qila, New Delhi
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S1.No. Name State From Year Mode of retrieval Under the custody

25.  Stone image of a couple Rajasthan US.A. 2017  Voluntarily returned CAC Section, Purana Qila, New Delhi
(mithuna) figure carved
under a niche from Atru,
Rajasthan

26.  Stone image of a couple Rajasthan U.S.A. 2017  Voluntarily CAC Section, Purana Qila, New Delhi
(mithuna) Figure from returned
Atru, Rajasthan

27.  Stone sculpture of Gujarat UK. 2017  Voluntarily returned CAC Section, Purana Qila, New Delhi

Brahma and Brahamani
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Introduction to Indian culture and traditions

7506. DR. SATYANARAYAN JATIYA: Will the Minister of CULTURE be pleased
to state the measures taken through various ways, means and forms to introduce

people to Indian culture and traditions, the place-wise and form-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): Yes, Sir. The organizations under Ministry of Culture are taking various
measures to introduce people to Indian culture and traditions. The Government of
India has set up seven Zonal Cultural Centres (ZCCs) with headquarters at Patiala,
Nagpur, Udaipur, Allahabad, Kolkata, Dimapur and Thanjavur to introduce people to
Indian culture through folk dances performed by the artists from various States in
their programmes and Sanskriti Mahotsavs. The Ministry of Culture provides grants
to various organizations across all the places in India for holding of Conferences,
Seminars, Workshops, Symposia, Festivals, Exhibitions, Production of Dance, Drama-
Theatre, Music etc. to disseminate information about Indian culture and traditions
to public. The National School of Drama also conducts various outreach/extension
programmes, production oriented theatre workshops and also organizes theatre festivals
like Bharat Rang Mahotsav, Bal Sangam, Jashne Bachpan, Poorvotar festival to reach

people and helps in introducing to Indian culture and traditions to masses.
Action for return of Kohinoor from United Kingdom

507. SHRI SUKHENDU SEKHAR RAY: Will the Minister of CULTURE be

pleased to state:

(a) whether Government, in a counter affidavit filed before the Supreme Court
in WP (C) no. 185 of 2016 with WP (C) No. 367 of 2016 stated inter alia that
Government was mindful of the sentiments expressed by the Indian Public and the
Parliament from time to time, about the return of the Kohinoor diamond and continued

to explore ways and means for obtaining a satisfactory resolution to the issue;

(b) if so, the details of action initiated so far by Government for return of

Kohinoor; and

(c) if so, the details of response received so far from United Kingdom (UK)

Government?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) The Writ Petition (C) No. 185 of 2016 All India Human Rights and
Social Justice Front Vs. The High Commissioner of U.K. (Britain) and other and
Writ Petition (C) No. 367 of 2016 Heritage Bengal and another Vs. Union of India

T Original notice of the question was received in Hindi.
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and another in the matter of return of Kohinoor diamond has been disposed of on
21.4.2017 by the Hon’ble Supreme Court of India stating that stand adopted by the

Union of India is satisfactory and nothing further survives in this petition.

(b) and (c) As per the information received from Ministry of External Affairs,
they continue to explore ways and means for obtaining a satisfactory resolution to

this issue with the United Kingdom Government.
Vacant posts of professors/teachers in premier cultural institutes

508. SHRI PARIMAL NATHWANI: Will the Minister of CULTURE be pleased

to state:

(a) how many posts of professors/ teachers are lying vacant in premier cultural
institutes like National School of Drama (NSD);

(b) whether Government proposes to upgrade status of NSD, the details thereof;

(c) whether Government proposes to increase seat capacity of NSD from 26 to

40 per year; and

(d) the details of the proposal to open branches of NSD in other parts of the

country, if any?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) 7 teaching posts are lying vacant in NSD as on date.

(b) Yes, Sir. It has been proposed to grant the status of Institution of National

Importance to the NSD. The proposal is under Government's consideration.

(c) There is no such proposal under Governments consideration to increase the

intake of students from 26 to 40 per year.

(d) There was a proposal to open five Regional Centres, one each at Mumbai,
Goa, Kolkata, J&K and North-east, besides upgrading existing Regional Resource
Centre (RRC), Bengaluru to a full fledged Regional Centre. This was to be done in
consultation with the concerned State Governments, who were required to provide
land/accommodation for opening of such centres. None of the States has provided
land/accommodation so far, except Karnataka Government, who has provided 3
acres of land for the purpose. Hence, Regional Centres in other States could not be

opened.

In the mean time however, a Sub-Committee was constituted by the NSD
Society to review the position of opening of NSD centres. The NSD Society, on

the recommendation of the Sub-Committee, decided to defer the opening of such
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centres across the country till such time that the status of Institution of National

Importance is granted to the NSD.
Release of funds to States with international border

509. SHRI A. K. SELVARAIJ: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that Government has released a sum of ¥ 167 crore to
nine States with international border for the development of infrastructure in forward

areas;
(b) if so, the details thereof;

(c) whether it is also a fact that the Border Area Development Programme
(BADP) covers all villages which are located within 0-10 kms. of the international

border in seventeen States; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) Ministry of Home Affairs is implementing the
Border Area Development Programme (BADP) through the State Governments of
17 States viz., Arunachal Pradesh, Assam, Bihar, Gujarat, Himachal Pradesh, Jammu
and Kashmir, Manipur, Meghalaya, Mizoram, Nagaland, Punjab, Rajasthan, Sikkim,
Tripura, Uttar Pradesh, Uttarakhand and West Bengal. It covers all villages (14,000
approx.) which are located within 0-10 km of the international border in 17 States.
During the last three years and current year the State-wise details of funds released

to these States are given in the Statement:
Statement
State-wise details of funds released during the last three years and current year

® in crore)

S1. State Release
No. 2014-15 2015-16 2016-17 2017-18
(Upto 1.2.2018)
1 2 3 4 5 6
1. Arunachal Pradesh 92.49 89.96 108.97 119.65
2. Assam 21.05 30.66 34.05 16.55

3. Bihar 31.30 60.65 46.00 46.00
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1 2 3 4 5 6
4. Gujarat 45.05 33.08 38.00 27.80
5. Himachal Pradesh 21.00 23.10 31.00 25.00
6. Jammu and Kashmir 115.20 130.11 190.39 178.29
7. Manipur 22.00 22.00 30.76 17.63
8.  Meghalaya 21.00 27.31 36.67 25.00
9.  Mizoram 35.34 38.62 46.00 40.07
10. Nagaland 20.00 29.10 32.15 22.50
11. Punjab 37.16 38.12 27.98 22.73
12.  Rajasthan 101.40 158.39 123.72 93.85
13.  Sikkim 20.00 20.00 25.00 25.00
14.  Tripura 37.98 50.57 70.89 65.07
15.  Uttar Pradesh 49.82 48.59 38.00 34.20
16. Uttarakhand 31.82 27.95 27.08 19.81
17.  West Bengal 97.39 161.79 108.32 78.19
TotaL 800.00 990.00 1015.00 857.34

Organisations behind attacks on journalists

510. SHRI P.L. PUNIA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the number of attacks made on journalists and the number of journalists

killed during the last three years, the details thereof including State-wise cases;

(b) the names of the organisations whose role has come to light behind the
continuous attacks on journalists and the action taken thereon including details thereof;

and

(c) the number of such cases in which culprits have been arrested and the

number of unresolved cases so far, the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) As per data compiled by National
Crime Records Bureau, the information on attacks on media persons for the period
2014-17 is given in the Statement (See below). ‘Police’ and ‘Public Order’ are State
subjects under the Seventh Schedule of the Constitution of India. This Ministry has

T Original notice of the question was received in Hindi.
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no information whether any organization or organizations are responsible for attacks

on media persons.
Statement
State/UT-wise cases registered (CR) and Person Arrested (PAR)

for attack on media persons (under section 325, 326, 3264
and 326B IPC) during 2014-2017

S1. State/UT 2014 2015 2016 2017
No. CR PAR CR PAR CR PAR CR PAR
1 2 3 4 5 6 7 8 9 10
1.  Andhra Pradesh 4 1 1 0 6 9 2 0
2. Arunachal Pradesh 0 0 0 0 0 0 0 0
3. Assam 2 0 0 0 2 4 0 0
4. Bihar 22 3 0 0 0 0 0 0
5. Chhattisgarh 0 0 1 0 0 0 0 0
6. Goa 0 0 0 0 0 0 0 0
7.  Gujarat 3 4 0 0 1 4 0 0
8. Haryana 0 0 0 0 0 0 0 0
9. Himachal Pradesh 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0
11.  Jharkhand 3 0 0 0 0 0 0 0
12.  Karnataka 0 0 0 0 2 0 2 0
13.  Kerala 0 0 0 0 1 1 1 2
14. Madhya Pradesh 7 10 19 32 24 14 0 0
15. Maharashtra 5 6 1 0 0 0 0 0
16. Manipur 0 0 0 9 0 0 3 0
17. Meghalaya 1 2 0 0 0 0 0 0
18.  Mizoram 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0
20. Odisha 1 0 0 0 0 0 0 0
21. Punjab 0 0 0 0 0 0 0 0
22. Rajasthan 0 0 5 0 0 0 3 22
23.  Sikkim 0 0 0 0 0 0 0 0
24. Tamil Nadu 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10
25. Telangana 0 0 0 0 0 0 1 1
26. Tripura 2 2 0 0 5 4 3 1
27. Uttar Pradesh 63 4 1 0 3 3 NR NR
28. Uttarakhand 1 0 0 0 3 2 0 0
29. West Bengal NR NR NR NR NR NR NR NR

TotaL StaTe(S) 114 32 28 41 47 41 15 26
30. Andaman and Nicobar 0 0 0 0 0 0 0 0
Islands

31. Chandigarh 0 0 0 0 0 0 0 0

32. Dadra and Nagar 0 0 0 0 0 0 0 0
Haveli

33. Daman and Diu 0 0 0 0 NR NR NR NR
34. Delhi UT 0 0 0 0 0 0 0 0
35. Lakshadweep 0 0 0 0 0 0 0 0
36. Puducherry 0 0 0 0 0 0 0 0

ToraL UT(S) 0 0 0 0 0 0 0 0
TotaL (ALL INDIA) 114 32 28 41 47 41 15 26

NR: Implies data not received.
Source: Monthly Crime Statistics.

Protesters killed by pellet guns in Jammu and Kashmir

511. PROF. M. V. RAJEEV GOWDA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the number of protesters and bystanders injured or killed by pellet guns in

Jammu and Kashmir each month during last three years;

(b) the number of security personnel injured or killed in protests each month

during the above period,

(c) the number of pellets and Pelargonic Acid Vanillyl Amide (PAVA) shells

used each month during the said period;
(d) whether Government has developed any alternatives to pellet guns;
(e) if so, the details thereof; and

(f) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) The number of protestors/persons
and the security force personnel killed in protests by pellets guns during last three
years, month-wise, are given in the Statement (See below). Further details in the

matter cannot be disclosed in the interest of the national security.

(d) to (f) Government of India constituted an Expert Committee on 26.07.2016
to explore other possible alternatives to Pellet Guns as non-lethal weapons. The
recommendations of the Committee have been taken into account by the Government
for appropriate implementation. Accordingly, various measures such as using PAVA-
Chilli (Shells and Grenades), STUN-LAC (Shells and Grenades) and Tear Smoke Shells

are used to disperse the unlawful violent protesters before the use of Pellet Guns.
Statement

Number of protestors/persons and the security force personnel

killed in protests by pellets guns

Month No. of protestors/ No. of Security Force personnel killed
persons killed by pellets during Law and Order protests

1 2 3
2015

January - -
February - -
March - -
April - -
May - -
June - -
July - -
August - -
September - -
October - -
November - -
December - -
2016

January - -

February - -
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1 2 3

March - -
April - -
May - -
June - -
July 3

August 5 -
September 4

October 1 -
November - -
December - -
2017

January - -
February - -
March - -
April 1 -
May - -
June 1 -
July - -
August 2 -
September - -
October - -
November - -

December - -

TotaL 17 2

People killed by pellets in Jammu and Kashmir

512. SHRI HUSAIN DALWAI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether any tests were conducted on the effects of the pellet-firing shotgun
used against protesters in Jammu and Kashmir including the impact of lead-based

pellets that are used in this weapon;
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(b) if so, the details of procurement processes and the authorities responsible
for testing and selection of the metal pellets and the details of the metals, used to

make the pellets used in these shotguns; and

(¢) whether Government was aware of the harm these metal pellets cause to
the human body before sanctioning the weapon for use by Central Reserve Police

Force?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Tests of Pellets Gun including the
impact of lead-based pellets were conducted in TBRL Chandigarh. Details regarding
procurement processes and the authorities responsible for testing and selection of the
metal pellets and the details of the metal used to make the pellets used in these

shotguns cannot be disclosed in the interest of the national security.

(c) The test trial of munitions was conducted by TBRL Chandigarh on Gelatin
blocks prepared from the ballistic grade transparent Gelatin material that react to
bullets in a manner similar to human tissues as regards elasticity, capacity to absorb,

energy, strength etc.
Status of fencing work along Indo Bangladesh border

513. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HOME AFFAIRS

be pleased to state:
(a) the present status of fencing work along the Indo-Bangladesh border;
(b) the reasons for very slow progress in the fencing work; and

(c) the steps taken by Government to tackle illegal influx of immigrants including

Rohingyas through Indo-Bangladesh border?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Out of the 3326 km of sanctioned length of
fence along Indo-Bangladesh Border, 2746.44 km has been completed. The land
acquisition process on Indo-Bangladesh Border is time consuming and cumbersome
due to which the progress has been slow. In addition to pending land acquisition,
limited working seasons due to heavy rainfall, extended rainy season in the North-
Eastern parts of the country and difficult terrain conditions have been affecting the

pace of the work.

(c) The Government has adopted a multipronged approach for security
arrangements at the borders to tackle illegal influx of immigrants including Rohingyas.

The arrangements include deployment of Border Guarding Force (BGF), construction
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of border fence, construction of border roads, installation of floodlights, construction
of Border Out Posts (BOPs), introduction of Hi-tech surveillance equipments, besides

identifying vulnerable BOPs, etc.
Female prisoners in jails

t514. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the number of female prisoners in various jails, especially in 144 central
jails of the country as on 31 March, 2017 and out of them, number of those who

are behind bars without even hearing of case and since when they are behind bars;

(b) the number of female prisoners lodged in jails, with whom children are

staying;

(c) whether number of female prisoners lodged in jails is more than capacity

and appropriate health facilities are not available to them; and

(d) whether Government is conducting survey to know condition of female

prisoners lodged in 144 central jails of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) As per information compiled by the
National Crime Records Bureau (NCRB), 18498 female prisoners were lodged in
different jails of the country as on 31.12.2016. A total of 6328 female prisoners
were lodged in central jails of the country as on 31.12.2016. Information on number
of prisoners who are behind bars without hearing of cases is not maintained by
NCRB separately.

(b) 1649 female prisoners with children were lodged in different jails of the
country as on 31.12.2016.

(c) and (d) As per information compiled by National Crime Records Bureau,
a total of 18498 female prisoners were lodged in different jails of the country
against the available capacity of 26068 as on 31.12.2016. The occupancy may vary
on different days during the year. Chhattisgarh, Goa, Uttar Pradesh, Uttarakhand,
West Bengal and NCT of Delhi had more female prisoners than the capacity of the
respective jails as on 31.12.2016.

‘Prisons’ is a State subject. The management and administration of prisons,
including provision of adequate health facilities in prisons, primarily falls in the

domain of State Governments. However, the Ministry of Home Affairs has been

T Original notice of the question was received in Hindi.
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providing support and guidance to the States through various advisories issued
from time to time and also by sharing recommendations of various Committees,
Commissions, Working Groups and Court directions etc. aimed at improving the
condition of women prisoners in jails. These advisories are available at http://mhal.

nic.in/PrisonReforms/advisiory.html.
Raids on ashram of baba

1515. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government has conducted raids on the ashram of the so called
Baba Virendra Dev Dixit;

(b) if so, the details thereof;
(c) the illegal acts detected during the above raids; and
(d) the details of action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) Delhi Police has reported that
the Hon’ble High Court of Delhi vide their order dated 19.12.2017, 20.12.2017,
21.12.2017 and 22.12.2017 in Writ Petition No.11382/2017 issued various directions,
which inter alia include, inspection of the premises of the Adhyatmik Ishwariya
Vishwa Vidyalya, Rohini, Delhi by a team comprising Sh. Ajay Verma, Amicus Curiae
appointed by the Hon’ble High Court, Ms. Nandita Rao, a representative from Delhi
Commission for Women (DCW) and DCP nominated by the Commissioner of Police,
Delhi; examination of the inmates in all the branches of Adhyatmik Ishwariya Vishwa
Vidyalya in Delhi in respect of their age etc. by Child Welfare Committee (CWC);

and transfer of all the cases related to the Ashram to CBI for further investigation.

On 21.12.2017, the Ashram premises in Rohini was visited by CWC, Avantika
with a team of Doctors and as per the CWC order, 41 inmates out of 163 inmates
of the Ashram were transferred to a protection home for age verification etc. and
also the various documents/letters and other material seized from the Ashram were
handed over to CBI as per the direction of the Hon’ble High Court of Delhi. On
22/12/2017, a team of DCW along with Amicus Curiae visited Adhyatmik Ishwariya
Vishwa Vidyalya, Uttam Nagar alongwith local police and 05 girls were taken out
and sent to CWC, Rohini. On 25.12.2017, a branch of the Ashram at Karawal Nagar
was inspected by a committee comprising Chairperson, DCW and Amicus Curiae

and interacted with all the inhabited six Sadhvis who declared themselves above 18

T Original notice of the question was received in Hindi.
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years of age. On 26.12.2017, the members of CWC and DCW again inspected and
interacted with the six girls residing in the above Ashram. On the direction of CWC,
the two girls who appeared to be minor were sent for medical examination but they
refused to undergo the same. Thereafter the girls were taken to Mahila Sudhar Grih

and as directed by CWC, handed over to concerned authorities.

Details of FIRs registered by Delhi Police against Adhyatmik Ishwariya Vishwa

Vidyalya situated in Delhi are as under:—

1. A rape case registered vide FIR No. 88/17, dated 19.01.2017, u/s 376(2)
(N)/506/344/34 TPC at Police Station Vijay Vihar, Rohini, Delhi in which
the complainant had alleged that she along with her 4 daughters (2 major
and 2 minor) had been in captivity in the above said Ashram and sexually
assaulted like other girls by Virender Dev Dikshit. During investigation of
FIR No. 88/2017, all the captive daughters of the complainant were traced
but they did not support the allegations of their mother and stated that they
were living in the Ashram on their own volition. The accused could not be
traced during the search made in the Ashrams including Vijay Vihar, Rohini,

Delhi and schools run by the accused.

2. Another case was registered vide FIR No. 1353/17 dated 12.11.2017, u/s
376(2)(N)/506 IPC against the accused.

Now, all investigation/ inspection/verification in the matters are reportedly
being done by the concerned agencies under the monitoring of Hon’ble High Court
of Delhi.

Agreement with bangladesh on illegal migrants problems

516. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government is considering to make any new bilateral agreement

with Bangladesh on the issue of illegal migrant problem;
(b) if so, the details thereof;

(c) whether Government of Assam is facing various problems in early updating

the National Register of Citizens (NRC) and tracing illegal migrants; and
(d) if so, details thereof and Government's response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) No, Sir. The Government of India has extensive
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engagement with the Government of Bangladesh under various bilateral mechanisms
like the Joint Consultative Commission, Foreign Secretary and Home Secretary-level
talks, Joint Working Group on Security and Border Management, Joint Task Forces on
Human Trafficking, Fake Currency Notes etc. All issues of relevance and importance
relating to security and border management including the issue of illegal migrants
are raised at these bilateral talks.

(c) and (d) The NRC process is being undertaken in a fair, objective and
transparent manner as per the Citizenship (Registration of Citizens and issue of
National identity Cards) Rules, 2003. The first part of Draft National Register of
Citizen (NRC) covering 1.90 crore applicants has been published on the expiry of the
midnight of 31st December, 2017 including names of those applicants in respect of
whom the entire process of verification has been completed. The cases pertaining to
remaining about 1.39 crore applicants are under various stages of scrutiny and after
their verification are completed, complete draft list including the result of remaining
applications out of the total 3.29 crore applicants will be published.

Increase in number of gun licences

517. SHRI RITABRATA BANERJEE: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that the number of gun licences have increased in the

last two years;
(b) if so, the State-wise details thereof; and

(c) what are the reasons behind increase in applications and allotments of gun

licences?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) No, Sir. As per the available
data, approximately 53 thousand and 36 thousand new gun licences were issued in
the F.Y. 2016-2017 and F.Y. 2017-2018 (till 01.02.2018), respectively. This constitutes
only 2.5% of the total number of active gun licences (approximately 35 lakh as on
01.01.2018).

Mob lynching of minorities in Rajasthan

518. SHRI RITABRATA BANERIJEE: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that there have been a series of mob lynching of

minorities in the State of Rajasthan from May, 2015 to January, 2018;



108 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the incident-wise details thereof;
(c) the list of incident-wise victims;

(d) whether the criminals associated with the series of minority lynching have
been identified and booked;

(e) if so, the details thereof;
(f) if not, the reasons therefor; and
(g) what remedial measures are adopted to curb such heinous crimes?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (g) As per the data furnished by
Rajasthan Police to NCRB, only one case was registered in the State of Rajasthan
till 15th July, 2017 in 2017. In this case one person was killed and 08 persons
were arrested. No case was registered during 2015 and 2016. ‘Police’ and ‘Public
Order’ are State subjects under the Seventh Schedule to the Constitution of India.
The responsibilities to maintain law and order, protection of life and property rest
primarily with the respective State Governments. The State Governments are competent
to deal with such offences under the extant provisions of laws. Various advisories
to improve law and order situations are issued by Ministry of Home Affairs to
States/UTs from time to time, which are available in the Ministry’s website

viz. www.mha.nic.in.

Information for the period 16th July, 2017 to January, 2018 is being collected
and will be laid on the Table of the House.

Pending applications for Indian citizenship

519. SHRI K. K. RAGESH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether large number of applications for Indian citizenship are pending from

nationals of other countries, who are having Indian origin;
(b) if so, the total number of such applications pending; and
(c) the reasons for delay in processing such applications?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) No, Sir. The Central Government has delegated
power to the District Collectors of 16 districts of 07 States of Rajasthan, Gujarat,
Maharashtra, Madhya Pradesh, Chhattisgarh, Uttar Pradesh and Government of NCT
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of Delhi and to the State Governments for the remaining districts of these 07 States
where such foreign nationals are mainly concentrated, to grant Indian citizenship.
While some States like Chhattisgarh, Delhi, Gujarat, Rajasthan and Uttar Pradesh
have already started issuing citizenship certificates to applicants after completion of

due process, in remaining cases process is on.

(c) Grant of citizenship is an ongoing process subject to fulfilment of eligibility
conditions, furnishing of requisite documents by the applicants, police verification,
clearance from central intelligence agencies and renunciation of foreign nationality by
applicants. Lack of documentary evidence proving their Indian origin and inability to
submit the requisite documents timely by the applicants are two major impediments

to quick disposal of such cases.
Procedure to avail work permit

520. SHRI K. K. RAGESH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether the nationals of SAARC countries who are married to Indian citizens

are eligible to work in India;
(b) if so, what is the procedure to avail work permit in such cases; and
(c) whether they are eligible to apply for job under Government sector in India?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Foreign nationals, including nationals of SAARC
countries (except Pakistan nationals) who are married to Indian citizens, are eligible
to take up employment in India on a valid Employment Visa obtained from the
Indian Mission/ Post abroad or on the basis of the OCI (Overseas Citizen of India)
Card granted to them. Further, foreign nationals, including Pakistan nationals, who are
granted Long Term Visa (LTV) by the Central Government, are eligible to engage
themselves in employment of purely private nature i.e. excluding Government/semi-
Government, local bodies, cooperative jobs etc. Citizens of Nepal and Bhutan do
not require any visa for taking up employment in India. OCI cardholders do not
require any specific permissions for taking up employment in India. For obtaining
an Employment Visa, the foreign nationals will have to submit an application to
the Indian Mission/ Post concerned along with all requisite documents including the
employment contract. Registration of a person as Overseas Citizen of India (OCI)

cardholder is governed by the provisions in section 7A of the Citizenship Act, 1955.

(c) As per section 7B of the Citizenship Act, 1955, OCI Cardholders are not

entitled for appointment to public services and posts in connection with the affairs
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of the Union or of any State except for appointment in such services and posts as

the Central Government may by special order in that behalf specify.
Call rates for Border Security Force

521. SHRI VIVEK GUPTA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the call rates made through satellite phones for the

Border Security Force increased from ¥ 1/- to I 5/- per day;

(b) if so, the rationale for this decision, when there is less mobile connectivity

in border areas;

(c) the measures taken by Government to ensure subsidised call rates on all

satellite phones issued to the Border Security Force; and

(d) whether Government has considered bearing the cost of subsidised calls to

security personnel until the Department of Telecommunications makes a decision?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) Department of Telecommunications,
Ministry of Communications have decided to completely waive-off monthly rental and
reduce the call charges from ¥ 5/- to ¥ 1/- per minute w.e.f. 19.10.2017 in respect
of the Digital Satellite Phone Terminals used by the Jawans of Central Armed Police
Forces (CAPFs) including Border Security Force (BSF).

Division of Telugu Academy

522. SHRI T. G. VENKATESH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has received any representation seeking division of
Telugu Academy situated in Himayat Nagar, Hyderabad, in view of the bifurcation
of Joint Andhra Pradesh State into two States viz. Telangana and Andhra Pradesh;

(b) if so, the details thereof;

(c) the reasons for the delay in dividing Telugu Academy even after lapse of

three years after bifurcation of the States, the details thereof;

(d) whether Supreme Court has sought status report on the subject, if so, the

details thereof; and

(e) the steps being taken by Government to divide Telugu Academy between

Telangana and Andhra Pradesh at the earliest?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (e) Institutions listed under Schedule
X of the Andhra Pradesh Reorganisation Act, 2014 including Telugu Academy are
governed by the Section 75 of the Act, which states that “the Government of the
State of Andhra Pradesh or the State of Telangana, as the case may be, shall, in
respect of the institutions specified in the Tenth Schedule to this Act, located in that
State, continue to provide facilities to the people of the other State which shall not,
in any respect, be less favourable to such people than what were being provided to
them before the appointed day, for such period and upon such terms and conditions
as may be agreed upon between the two State Governments within a period of one
year from the appointed day or, if no agreement is reached within the said period,
as may be fixed by order of the Central Government.” Accordingly, this Ministry
has requested both the State Governments to furnish the list of institutions where
terms and conditions in respect of continuity to provide facilities to the people of
the other State have been finalised by both the State Governments. Recently, the
Government of Andhra Pradesh has sent a proposal in the month of January, 2018 for
provisional apportionment of assets of Telugu Academy, listed under Schedule-X of
A.P. Reorganisation Act, 2014, between the States of Andhra Pradesh and Telangana.
However, no communication has been received from the Government of Telangana,

so far.
MISA and DIR detainees

523. SHRI PRASANNA ACHARYA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the number of Maintenance of Internal Security Act (MISA) and Defence
of India Act (DIR) detainees during the Emergency, the State-wise details thereof;

(b) which are the States providing any sort of facilities including financial
assistance to the needy surviving ex-detainees for their participation in the pro-

democracy movements during that period; and

(c) whether Government would consider to allow any sort of such assistance,

if so, what is the proposal and by when it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Information for State-wise
MISA and DIR detainees is being collected from States/UTs.

(¢) There is no such proposal.
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Driving licences suspended by Delhi Police

524. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that on the orders of Hon'ble Supreme Court, Delhi
Police is suspending driving licences for a period of three months under the Motor
Vehicles Act, 1988;

(b) if so, the number of licences suspended and restored after three months

during the last one year;

(c) whether it is a fact that suspended licences are not being returned in Delhi
and NCR due to lack of coordination between Delhi Police and Transport Department;

and

(d) if so, what steps are being taken to return the licences by the Delhi Police

instead of Transport Department?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) Delhi Police has reported that in
compliance of the directions issued vide letters dated 18.08.2015 and 17.11.2015 by
the Supreme Court Committee on Road Safety, Delhi Police sends its recommendations
alongwith licences seized in respect of the offences of red light jumping, over-speeding,
drunken driving, carrying passengers in goods vehicles and using mobile phone while
driving, to the Transport Department, GNCT of Delhi and other concerned transport
authorities of the respective States/UTs for initiating the process of suspension of
driving licence of the traffic violators for not less than three months under intimation
to the licensee and the same are further released by concerned Motor Licensing
Officers (MLOs) to their holders at their end.

(b) Transport Department, GNCT of Delhi has informed that during the period
from 01.01.2017 to 31.12.2017, the number of Driving Licences suspended and
restored is 53,252 and 52,288, respectively.

(c) and (d) Government of NCT of Delhi has reported that in order to streamline
the process of impounding and return of Driving Licences, a meeting was held on
31.01.2018 with the representatives of Delhi Traffic Police, Delhi Integrated Multi
Modal Transit System Ltd. (DIMTS), National Informatics Centre (NIC) and Road
Safety Cell of Transport Department, GNCTD. In the meeting, it has been decided
that the entire process of impounding, suspension of Driving Licence and revocation

of suspension will be done through online software only. It was also decided that
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the driving licences seized by Traffic Police will not be sent to Transport Department
and the Traffic Police will upload details of offenders on the online software. After
completion of suspension period, MLOs will send list of Driving Licences, which
should be returned back to the DL holders and the Traffic Police will return the

seized Driving Licences at their end.
Status of construction of BOPs

525. DR. R. LAKSHMANAN: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the status of the proposed construction of 422 Border Out Posts (BOPs)
along the Indo-Pakistan Border (IPB) and Indo-Bangladesh Border (IBB);

(b) whether Government will be able to complete the construction of 422 BOPs
along the IPB and IBB by July, 2018;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) The Government has sanctioned 422 composite
BOPs along Indo-Pakistan Border and Indo-Bangladesh Border to be completed by
July, 2018. 209 BOPs have been completed and rest are at various stages of

construction.
Meeting of Inter-State Council

526. SHRI SUKHENDU SEKHAR RAY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether in the 11th meeting of the Inter-State Council (ISC) held on 16th
July, 2016, it was agreed that the Punchhi Commission Report on Centre-State
relations would be considered first in the Standing Committee of the ISC and then

placed before the ISC for finalizing the recommendations;

(b) if so, whether the said report was placed before the Standing Committee of
ISC;

(c) if so, whether the Standing Committee has considered the said report;
(d) if so, the result thereof; and

(e) if the answer to part (b) is no, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) Yes Sir.

(b) to () Recommendations of the commission are given in volumes II to VII of
the Report. In the 11th and 12th meetings of the Standing Committee of the Inter-
State Council (ISC) held on 9th July, 2017 and 25th November, 2017 respectively,
recommendations contained in Chapter ILIILIV and V have been considered. These
chapters cover 70% of Punchhi Commission’s recommendations. It has been decided
in the 12th meeting of the Standing Committee of ISC that the remaining two
Volumes shall be taken up for consideration in the 13th meeting and thereafter, the
recommendations contained in all the Volumes of Punchhi Commission’s Report will

be placed before the Inter-State Council for further consideration.
Housing concession for paramilitary forces

527. SHRI R. VAITHILINGAM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government is considering to provide housing

concession for paramilitary forces;
(b) if so, the details thereof;

(c) whether it is also a fact that the paramilitary personnel will be allowed to

retain their accommodation beyond the three years stipulated time; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Consequent upon the acceptance of the
recommendations of the 7th Central Pay Commission by the Government, sanction
has been issued on 31.07.2017 for compensation for housing to Personnel Below
Officer Ranks (PBORs) of Central Armed Police Forces (CAPFs), Assam Rifles and

NSG. An extract of relevant provisions is given in the Statement (See below).

(c) and (d) Ministry of Home Affairs have already taken up with the Ministry
of Housing and Urban Affairs (MoHUA) to allow CAPFs personnel, who continue
to remain posted in non-family stations, to retain their General Pool Residential

Accommodation beyond three years.
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Statement

Details of provision of compensation for housing to the PBORs of CAPFs,
Assam Rifles and NSG, who are not provided with rent free

accommodation or sanctioned HRA

Whether the Field posting Non-field posting

PBOR has any Staying in Not staying in
dependents Barracks Barracks

Yes Full HRA applicable Reduced HRA Full HRA applicable at

at the Selected Place applicable at the that place if Government

of Residence of the Selected Place of  accommodation not

Dependents* Residence of the available#
Dependents**
No Full HRA applicable Reduced HRA Full HRA applicable at

at Class Z city, ie., applicable at the that place if government
10 per cent of Basic place of posting@ accommodation not

Pay available #

Note: An employee with dependents, during field posting or staying in Barracks as functional requirement

ok

will be eligible for accommodation for his dependents anywhere in the country.

Provided government accommodation is not available for the dependents at Selected Place of
Residence. If government accommodation is available, no HRA is payable.

Reduced HRA means rate of HRA applicable reduced by 5 per cent. However, the reduced amount
cannot be less than the lowest rate of HRA applicable to Class Z cities/towns. Allowance is available
provided employee is required to stay in barracks as a functional requirement and government
accommodation is not available for the dependents at Selected Place of Residence. If employee
is staying in barracks by choice or government accommodation is available at Selected Place of
Residence, no HRA is payable.

Provided government accommodation is not available, else no HRA is payable.

Reduced HRA means rate of HRA applicable reduced by 5%. However, the reduced amount cannot
be less than the lowest rate of HRA applicable to Class Z cities/towns. Allowance is available
provided employee is required to stay in Barracks as a functional requirement. If employee is staying
in Barracks by choice, no HRA is payable.

The rates of HRA will not be less than I 5400/-, ¥ 3600/- and % 1800/- at

X, Y and Z class cities respectively.

Policy towards surrendered insurgents

528. SHRI K. BHABANANDA SINGH: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) what is the policy of Government towards the former members of insurgent

groups who have surrendered in the North-East;
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(b) whether financial assistance is provided for rehabilitation of those surrendered
people, if so, the details thereof;

(c) whether a special surrender scheme specific to Manipur is being implemented,
if so, the details thereof;

(d) whether the policy has expired or lapsed, if so, the details thereof; and

(e) whether any new policy or extension of the earlier policies is contemplated,

if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (e) The Government of India has been implementing a
Scheme for Surrender-cum-Rehabilitation of Militants in the North-East. The objective
of the Scheme is to wean away the misguided youth who have strayed into the
fold of militancy and bring them to the mainstream. Surrenderees are paid monthly
stipend not exceeding ¥ 3,500/- p.m., for a period not more than 36 months and an
immediate grant of ¥ 1.5 lakh is kept in a bank in the name of each surrenderee as
fixed deposit for a period of 3 years. They are also given incentive for surrendered

arms/weapons.

2. In 2012, a special scheme for Government of Manipur was formulated to
encourage militants to surrender and join mainstream. The scheme was effective
from 01.12.2012 for 3 years and lapsed on 30.11.2015. The special features of this

scheme were:—

(i) An immediate grant of ¥ 2.50 lakh to be kept in a bank in the name

of surrenderee as fixed deposit for a period of three years.
(ii) Monthly stipend of ¥ 4000/-p.m. for a maximum period of 36 months.
3. The Surrender Scheme has been modified to be more effective and will be
effective from 1st April, 2018. According to the revised scheme, the surrenderees will
be paid monthly stipend not exceeding I 6,000/- p.m., for a period of 36 months
and an immediate grant of I 4 lakhs will be kept in a bank, in the name of each

surrenderee as fixed deposit for a period of 3 years. Incentive for surrendered weapons

has also been revised.
Indo-myanmar Border Committee

529. SHRI K. BHABANANDA SINGH: Will the Minister of HOME AFFAIRS

be pleased to state:
(a) the objectives of Indo-Myanmar Border Committee;

(b) the resolutions adopted in the meetings of the Committee;
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(c) whether the Committee is also tasked with the responsibility of filtering
militants and criminals at the border, if so, the works of the Committee in this

direction; and
(d) what are the achievements of the Committee till now?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) A Committee was constituted in MHA to streamline
implementation of existing Free Movement Regime (FMR). The Committee was inter
alia tasked to prepare Standard Operating Procedures (SOP) and uniform guidelines
on FMR for all stakeholders so that inimical elements, criminals, contrabands etc. are
filtered at the border without causing inconvenience to genuine people. The Committee
has recently finalized its report which has been forwarded to all stakeholders for its

implementation.
Incidents of stalking of women

530. SHRI RANIJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that incidents of stalking of women have been on the

rise across the country;

(b) if so, the details of the cases reported during the last three years and the

current year, year-wise and State-wise;
(c) whether the rate of conviction in these cases has been abysmally low;
(d) if so, the details thereof and the reasons therefor; and
(e) the steps taken by Government to ensure time bound trial of all such cases?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (e) The details of State/UT-wise cases
registered, cases convicted, conviction rate, persons arrested, persons chargesheeted and

persons convicted under Stalking of Women are given in the Statement (See below).

‘Police’ and ‘Public Order’ are State subjects under the Seventh Schedule to the
Constitution of India. The responsibilities to maintain law and order, protection of
life and property of the citizens rest primarily with the respective State Governments.
The State Governments are competent to deal with such offences under the extant

provisions of laws.

However, Ministry of Home Affairs issues advisories from time to time to curb

crime against women. These advisories are available at www.mha.nic.in.
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Statement

State/UT-wise Cases Registered (CR), Cases ChargeSheeted (CCS), Cases
Convicted (CON), Conviction Rate (CVR), Persons Arrested (PAR),
Persons Charge Sheeted (PCS) and Persons Convicted (PCV)
under Stalking of Womenduring 2014-2016

S1.No. State/UT CR CCS CON CVR PAR PCS PCV
2014
1. Andhra Pradesh 504 316 1 7.1 517 463 84
2. Arunachal Pradesh 1 1 0 - 1 1 0
3. Assam 0 0 0 - 0 0 0
4. Bihar 7 6 0 - 8 7 0
5. Chhattisgarh 72 69 4 36.4 192 189 8
6. Goa 25 17 1 50.0 19 15 1
7. Gujarat 62 46 0 - 82 66 0
8. Haryana 284 226 14 20.9 300 291 25
9. Himachal Pradesh 62 42 0 - 74 55 0
10. Jammu and Kashmir 1 1 0 - 1 1 0
11. Jharkhand 5 3 0 - 4 3 0
12. Karnataka 64 40 0 0.0 72 48 0
13. Kerala 37 30 0 0.0 37 33 0
14. Madhya Pradesh 401 386 17 53.1 482 490 20
15. Mabharashtra 797 541 1 53 873 651 2
16. Manipur 2 2 0 - 0 2 0
17. Meghalaya 4 4 0 - 4 4 0
18. Mizoram 6 6 4 100.0 6 6 4
19. Nagaland 1 0 0 - 1 0 0
20. Odisha 134 94 0 0.0 125 116 0
21. Punjab 48 19 1 333 55 21 1
22. Rajasthan 88 59 0 - 81 80 0
23. Sikkim 2 2 0 - 4 4 0

24. Tamil Nadu 1 0 0 - 1 0 0
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SL.No. State/UT CR CCs CON CVR PAR PCS PCV
25. Telangana 426 346 3 10.7 416 399 3
26. Tripura 8 6 1 7.1 3 21 1
27. Uttar Pradesh 835 702 46 56.1 1341 1139 70
28. Uttarakhand 7 6 1 333 8 8 1
29. West Bengal 259 202 14 37.8 291 242 14

TotaL StaTE(S) 4143 3172 108 33.2 4998 4355 234
30. Andaman and 4 1 0 - 7 4 0
Nicobar Islands
31. Chandigarh 10 8 2 28.6 12 10 3
32. Dadra and Nagar 0 0 0 - 0 0 0
Haveli
33. Daman and Diu 0 0 0 - 0 0 0
34. Delhi UT 541 264 24 453 421 282 25
35. Lakshadweep 0 0 0 - 0 0 0
36. Puducherry 1 1 0 - 1 1 0
ToraL UT(S) 556 274 26 433 441 297 28

TotaL (ALL INDIA) 4699 3446 134 34.8 5439 4652 262

2015
1. Andhra Pradesh 551 456 15 8.5 645 604 21
2. Arunachal Pradesh 1 1 0 - 1 1 0
3. Assam 59 18 0 0.0 61 19 0
4. Bihar 2 0 0 - 2 0 0
5. Chhattisgarh 75 73 9 32.1 88 93 15
6. Goa 20 19 3 50.0 17 20 3
7. Gujarat 92 87 0 - 144 140 0
8. Haryana 338 246 28 19.9 334 328 38
9. Himachal Pradesh 52 46 3 37.5 61 64 7
10. Jammu and Kashmir 4 3 0 0.0 6 5 0
11. Jharkhand 6 4 1 100.0 6 6 1
12. Karnataka 127 77 1 50.0 149 117 2
13. Kerala 61 41 1 25.0 65 51 1

14. Madhya Pradesh 357 355 50 314 450 452 64
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SLNo. State/UT CR CCs CON CVR PAR PCS PCV
15. Maharashtra 1399 951 25 30.5 1396 1095 29
16. Manipur 4 1 0 - 4 1 0
17. Meghalaya 3 2 0 - 2 2 0
18. Mizoram 1 1 3 100.0 1 1 3
19. Nagaland 2 1 0 - 2 1 0
20. Odisha 225 197 2 7.7 237 224 2
21. Punjab 68 36 2 11.1 64 42 2
22. Rajasthan 126 79 5 35.7 103 104 5
23. Sikkim 4 4 1 100.0 4 4 1
24. Tamil Nadu 11 10 0 0.0 13 12 0
25. Telangana 766 535 8 3.1 779 566 9
26. Tripura 0 0 0 - 0 0 0
27. Uttar Pradesh 519 482 136 61.3 856 771 211
28. Uttarakhand 15 13 3 75.0 14 14 5
29. West Bengal 231 212 0 0.0 307 235 0

TotaL STaTE(S) 5119 3950 296 25.1 5811 4972 419
30. Andaman and 5 6 0 - 5 6 0
Nicobar Islands
31. Chandigarh 13 13 1 11.1 13 14 1
32. Dadra and Nagar 0 0 0 - 0 0 0
Haveli
33. Daman and Diu 2 0 0 - 1 0 0
34. Delhi UT 1124 515 43 43.9 864 603 53
35. Lakshadweep 0 0 0 - 0 0 0
36. Puducherry 3 3 0 - 0 3 0
TotaL UT(S) 1147 537 44 41.1 883 626 54

TortaL (ALL INDIA) 6266 4487 340 26.4 6694 5598 473

2016
1. Andhra Pradesh 639 499 14 7.9 865 659 16
2. Arunachal Pradesh 2 1 0 - 1 1 0

3. Assam 88 34 2 11.8 90 35 2
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S1.No. State/UT CR CCS CON CVR PAR PCS PCV
4. Bihar 4 5 1 333 4 5 1
5. Chhattisgarh 71 70 15 34.1 82 82 18
6. Goa 19 11 0 0.0 18 13 0
7.  Gujarat 87 93 2 22.2 151 162 2
8. Haryana 321 221 25 15.7 298 276 30
9. Himachal Pradesh 60 44 0 0.0 67 60 0
10. Jammu and Kashmir 7 5 0 - 8 5 0
11. Jharkhand 13 6 0 0.0 12 6 0
12. Karnataka 135 81 0 0.0 148 98 0
13. Kerala 132 124 3 20.0 135 131 5
14. Madhya Pradesh 820 790 52 23.9 872 872 59
15. Mabharashtra 1587 1381 30 25.6 1693 1580 35
16. Manipur 5 1 1 50.0 4 1 1
17. Meghalaya 1 0 0 - 0 0 0
18. Mizoram 4 3 1 50.0 3 3 1
19. Nagaland 1 1 0 0.0 1 2 0
20. Odisha 250 234 2 3.0 287 276 2
21. Punjab 99 51 5 21.7 114 73 5
22. Rajasthan 80 61 4 36.4 109 109 4
23. Sikkim 3 2 0 0.0 3 2 0
24. Tamil Nadu 28 13 0 0.0 32 17 0
25. Telangana 1096 840 17 83 1116 991 33
26. Tripura 4 3 0 0.0 7 6 0
27. Uttar Pradesh 483 419 142 58.4 971 754 200
28. Uttarakhand 12 11 0 0.0 17 17 0
29. West Bengal 275 203 0 0.0 266 205 0

TotaL StaTE(S) 6326 5207 316 23.1 7374 6441 414
30. Andaman and 2 3 0 - 2 3 0

Nicobar Islands

31. Chandigarh 15 10 4 44.4 16 10 5
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S1.No. State/UT CR CCS CON CVR PAR PCS PCV
32. Dadra and Nagar 0 0 0 - 0 0 0
Haveli
33. Daman and Diu 3 2 0 - 4 5 0
34. Delhi UT 835 572 58 36.7 1225 609 61
35. Lakshadweep 0 0 0 - 0 0 0
36. Puducherry 9 5 0 - 7 5 0
ToraL UT(S) 864 592 62 37.1 1254 632 66

TotaL (ALL INDIA) 7190 5799 378 24.6 8628 7073 480

Source: Crime in India.
Meeting of NPDRR

531. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has recently held a meeting of the National Platform
for Disaster Risk Reduction (NPDRR);

(b) if so, the outcome thereof;

(c) whether Government proposes to extend financial assistance to the State of
Himachal Pradesh so as to compensate for the loss of life and property occurred

every year due to cloud bursts; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes Sir. The Government of India organized
the Second meeting of the National Platform for Disaster Risk Reduction (NPDRR)
with the theme “Disaster Risk Reduction for Sustainable Development: Making India
Resilient by 2030” held on 15-16 May, 2017 at Vigyan Bhawan, New Delhi.

In the meeting, the stakeholders highlighted their initiatives in disaster risk
reduction and endorsed their commitment to make the country disaster resilient by
2030 in line with the Prime Minister’s 10 point Agenda. The meeting envisaged the

following outcomes:—

e To sensitize the participants about important initiatives at global and national
level on DRR, including AMCDRR 2016, and the Asia Regional Plan 2016,
Prime Minister’s 10 point agenda on disaster risk reduction.



Written Answers to [7 February, 2018] Unstarred Questions 123

e To obtain consensus of the States/UTs for conducting Multi-hazard Risk

Vulnerability Assessment within specific timeframe.

e To explore how Hazard Risk Vulnerability Analysis (HRVA) outcomes can

be integrated into policy formulation.

e To identify constraints and find out their solutions in strengthening District

Disaster Management Authorities in multi-hazard risk prone districts.

e To develop a mechanism for compliance of building codes in urban areas

and to develop building codes for rural areas.

e To suggest various measures for promoting insurance as risk mitigation tool

among the general public.

e To explore possible areas/schemes for reducing risks of earthquakes, floods

and landslides.

e To strengthen Incident Response Forces at State/Local levels for effective

response.
e To have a mechanism in place for build-back-better.

e To measure and monitor the performance of India on different priority areas/
targets of SFDRR

(¢) and (d) The Central Government has constituted State Disaster Response
Fund (SDRF) at State level and National Disaster Response Fund (NDRF) at national
level for meeting the expenditure for immediate relief and rescue in the wake of
notified disaster as per norms. The Central Government contributes 75% of SDRF
for general category States and 90% for special category States including Himachal
Pradesh, while the Central Government has 100% contribution in NDRF. Financial
assistance from NDREF is provided to the States, in case State does not have adequate
balance in SDRF. It may be noted that financial assistance from SDRF and NDRF
is only for immediate rescue, relief and restoration including compensation for loss

of life as per approved scale of assistance.

During the year 2017-18, both the installments of Central share of SDRF
amounting to I 117.00 crore each has been released to the State of Himachal
Pradesh. Additional financial support from NDREF, if any, is considered, as per the

established procedure.
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Establishment of regional response centres in Himachal Pradesh

532. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Indo-Tibetan Border Police (ITBP) has been designated as the first
responder in the Himalayan region and is the first to establish Regional Response

Centres in Himachal Pradesh;

(b) if so, the details of equipments including disaster vehicles ITBP possess at

its Regional Response Centres in Himachal Pradesh, centre-wise;

(¢) whether Government proposes to establish ‘National Institute of Training,
Search, Rescue and Disaster Response’; (NITSRDR) in Kangra district of Himachal
Pradesh; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes Sir. Indo-Tibetan Border Police (ITBP) has been
designated as the first responder in the Himalayan region as ITBP has 7 Regional
Response Centres (RRCs) for Disaster Response in the Himalayan Region. Out of 7
RRC, 03 RRCs are functioning in Himachal Pradesh (Kullu, Sarhan and Rekongpeo)

since 2005 to deal with natural and man-made disasters in India.

(b) The list of equipments/vehicles in each RRC is given in the Statement
(See below).

(c) and (d): No such proposal is under consideration for establishing NITSRDR
at Kangra District of Himachal Pradesh. However, “National Institute of Training,
Search, Rescue and Disaster Response” (NITSRDR) is already functional (under ITBP)
at Panchkula (Haryana) which imparts training to the force personnel and personnel

of other organizations in search, rescue and disaster response.
Statement

List of RRC Equipments/Vehicles provided to Regional
Response Centre (RRC) of ITBP

Sl.  Name of equipment Quantity authorized for Provided to each
No. 7 RRC RRC

1 2 3 4

1. Satellite Phone 07 Nos. Nil

2. Dragon Light 70 Nos. 10
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1 2 3 4
3. Fishing Net 42 Nos. 06
4. Binocular 42 Nos. 06
5. Air lifting bag set 07 Nos. 01
6. Stretcher Folding 84 Nos. 12
7. Ropes (climbing/rappelling) 140 Nos. 20
8. Generator (2000/1500 VA) 14 Nos 02
9.  Rock Pitton 140 Nos 20
10. Ice Pitton 140 Nos 20
I1.  Avalanche Cord 35 Nos 05
12.  Avalanche Rod 28 Nos 04
13.  Ice Axe 07 Nos 01
14.  Walkie Talkie 70 Nos 10

List of vehicles

15. Water Tanker 06 Nos 01
(Except RRC Gangtok) (Except RRC
Gangtok)

Note: Other vehicles are provided by ITBP Units out of the vehicles available in the particular unit
during disaster on requirement basis.

Representation of women in State police force

533. SHRI K. RAHMAN KHAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the women police constitute only 6.6 per cent of

the total State police force of the country;

(b) the details of States which have failed to give proper representation to

women in their State police force; and

(c) what action Government would take, in view of the rising crime against
women, to ensure proper representation of women in State police forces for securing

the women of the country?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) As per data submitted by
BPR&D, as on 01.01.2017, the actual strength of women police personnel is 7.28%
at all India level. The details of representation of women police in all the States/

UTs are given in the Statement (See below).

(c) ‘Public Order’ and ‘Police’ are State subjects as per entry 2 of the list II
of the VII schedule of the Constitution of India. Recruitments are done by the State
Government. Therefore, it is the primary responsibility of the State Governments
to ensure proper representation of women in State police forces for securing the
women of the country. The Centre advises the States from time to time to bring
the requisite reforms in police administration to meet the expectations of people as

well as curbing crimes against women and weaker sections of the society.

The Ministry of Home Affairs has issued advisories dated 04.09.2009, 22.4.2013
and 21.5.2014 to all the State Governments to increase the representation of women
police to 33% of the total strength. All the State Governments have been requested
to create additional posts of women constables/sub-inspectors by converting the vacant
posts of male constables into the posts of women constables. The aim is that each
police station should have at least 3 women sub-inspectors and 10 women police

constables, so that a women help desk is manned round the clock.
Statement

State/UT-wise percentage of Women Police Personnel

(As on 1.1.2017)

S1.No. States/UTs Percentage of women police personnel
1. Andhra Pradesh 4.17
2. Arunachal Pradesh 6.77
3. Assam 5.47
4. Bihar 8.84
5. Chhattisgarh 4.68
6. Goa 10.80
7. Gujarat 7.23
8. Haryana 9.12

9. Himachal Pradesh 12.25
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S1.No. States/UTs Percentage of women police personnel
10. Jammu and Kashmir 3.05
11. Jharkhand 5.49
12. Karnataka 5.38
13. Kerala 6.32
14. Madhya Pradesh 4.42
15. Mabharashtra 11.62
16. Manipur 8.11
17. Meghalaya 4.34
18. Mizoram 7.72
19. Nagaland 6.33
20. Odisha 9.07
21. Punjab 5.26
22. Rajasthan 9.28
23. Sikkim 6.89
24. Tamil Nadu 15.97
25. Telangana 2.47
26. Tripura 5.03
27. Uttar Pradesh 3.81
28. Uttarakhand 7.67
29. West Bengal 7.64
30. Andaman and Nicobar Islands 12.18
31. Chandigarh 18.05
32. Dadra and Nagar Haveli 14.79
33. Delhi 8.64
34. Daman and Diu 11.98
35. Lakshadweep 7.92
36. Puducherry 7.19

TortaL 7.28
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Funds for modernisation of fire and emergency services

534. SHRI P. BHATTACHARYA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the efforts being made/proposed to be made by Government for allocation of
funds for strengthening/modernisation of fire and emergency services in the country,
particularly in view of increase in the fire incidents that have been taking place in

various parts of the country and leading to loss of lives and damaging properties;
(b) the reasons for delay in releasing the demanded funds; and
(¢) by when these fund are likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) ‘Fire Services’ is a State subject and has been
included as a municipal function under Article 243-W of Twelfth Schedule of
the Constitution of India. It is therefore, the primary responsibility of the State
Governments to ensure safety of life and property of the citizens by allocating funds
for strengthening/modernization of fire and emergency service in their area of their

jurisdiction.

However, to supplement the efforts of the State Governments, the Ministry
had provided financial assistance to the States for strengthening/modernization of
Fire and Emergency Services as Grant-in-Aid through Centrally Sponsored Schemes
viz. Strengthening of Fire and Emergency Services in the Country (2009-2013) and
Modernization of Fire Services in the Country (2014-2015). The scheme has since
been subsumed in State Plan Funds w.e.f. 1st April, 2015.

The State-wise details of the financial assistance released are given in the
Statement-I and II.

Statement-1

Details of State-wise release of funds in respect of Centrally Sponsored Scheme
on ‘‘Strengthening of Fire & Emergency Services’’ (2009-2013)

SI. No. Name of the States X in crore
L. Andhra Pradesh 8.37
2. Arunachal Pradesh 3.72
3. Assam 4.37

4. Bihar 7.03
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S1. No. Name of the States % in crore
5. Chhattisgarh 9.79
6. Goa 0.38
7. Gujarat 12.50
8. Haryana 3.61
9. Himachal Pradesh 4.03
10. Jammu and Kashmir 2.66
11. Jharkhand 343
12. Karnataka 5.13
13. Kerala 2.66
14. Madhya Pradesh 22.17
15. Mabharashtra 6.65
16. Manipur 4.71
17. Meghalaya 4.83
18. Mizoram 3.27
19. Nagaland 5.52
20. Odisha 9.70
21. Punjab 322
22. Rajasthan 17.08
23 Sikkim 1.51
24. Tamil Nadu 10.45
25. Tripura 0.58
26. Uttar Pradesh 13.30
27. Uttarakhand 2.47
28. West Bengal 342

ToraL 176.56
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Statement-11

Release of funds for implementation of the Scheme for Modernization

of Fire and Emergency Services in the country

S1.No. Name of the State Amount Released (X in crore)

2014-15
1. Andhra Pradesh 2.00
2. Arunachal Pradesh 2.00
3. Assam 2.00
4. Bihar 2.00
5. Goa 2.00
6. Gujarat 2.00
7. Himachal Pradesh 2.00
8. Jammu and Kashmir 2.00
9. Karnataka 2.00
10. Mabharashtra 2.00
I1. Manipur 2.00
12. Meghalaya 2.00
13. Mizoram 2.00
14. Nagaland 2.00
15. Odisha 2.00

During 2015-16
16. Delhi 2.00

17. Puducherry 2.00

TotaL 34.00
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Undertrial Prisoners

1535. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of prisoners in excess of the jail capacity in the country and
the number of undertrial prisoners who have served much more time in jails than
the probable maximum punishment period for the accusation they are charged with;
and

(b) the details of steps taken towards jail reforms in last five years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) As per information compiled by the
National Crime Records Bureau (NCRB), 4,33,003 prisoners were lodged in various
jails of the country as on 31.12.2016, which is 113.7% of the available capacity.
Details of number of undertrial prisoners who have served more time in jails than
the probable maximum punishment period for the offence they are charged with is
not maintained by the NCRB.

(b) “Prisons” is a State subject as per entry 4 of List II of the Seventh Schedule
to the Constitution of India. The administration and management of prisons is
primarily the responsibility of respective State Governments. However, the Ministry
of Home Affairs has been providing continuous guidance and advice to the States
and UTs on prison reforms through various advisories and guidelines issued from
time to time. Presently, the Ministry of Home Affairs is supporting the States/UTs
in implementing the E-Prisons project that aims to introduce efficiency in prison
management through digitization. An allocation of ¥ 100 crore has been approved
for the period 2017-2020 in this regard.

Vacant posts of police personnel

+536. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of HOME AFFAIRS be pleased to state:
(a) the number of vacant posts of police personnel across the country as on date;

(b) the steps taken to fill up the vacant posts of police in the country; and

T Original notice of the question was received in Hindi.
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(c) whether in view of growing cases of crimes and for making the law and order
system more effective, the delay in filling up the vacant posts of police personnel
is creating hurdles towards prevention of crimes by experts in the domain of law

and order?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) As per data compiled by Bureau of
Police Research and Development (BPR&D), as on 1.1.2017, against the sanctioned
strength of 19,89,295 police personnel in all the States and Union Territories, 4,43,524

posts are vacant.

(b) and (c¢) Recruitment is continuous process. So far as the shortage of police
personnel is concerned, the vacancies in the service are caused to factors such as
retirement, resignation, death, removal from service etc. All these factors are recurring
in nature. As per rule 4(2) of IPS Cadre Rules, 1954, the Central Government,
ordinarily at the interval of every five years, reviews the strength and composition
of each such cadre in consultation with the State Governments concerned and revises
the authorized strength of the IPS for each Cadre. In order to mitigate the shortage
in Indian Police Service, the Limited Competitive Examination (LCE) was introduced

as a third mode of recruitment of IPS officers in the year 2009.

Further, as ‘Public Order’ and ‘Police’ are State subjects as per entry 2 of
the list II of the VII schedule of the Constitution of India, it is primarily the
responsibility of the State Governments to conduct special recruitment drives to fill
the vacant posts to curb the growing cases of crimes as well as ensuring that the

law and order system functions effectively.
Increase in offences by juveniles.

1537. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that a massive increase in offences by juveniles has
been recorded in the year 2017 in comparison to previous years as per latest data

released by National Crime Records Bureau;
(b) if so, the details thereof;, and

(c) the steps taken by Government towards resolution of the same in view of

facts emerging from categorization of crimes by juveniles?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) No Sir. As reported by the
National Crime Records Bureau (NCRB), the total number cases that were registered
against juveniles in the country under the category - Juveniles in Conflict with Law
(Indian Penal Code and Special Local Laws) during 2014, 2015 and 2016 are 38,455,
33,433 and 35,849 respectively, thus showing an overall decline in 2016 compared
to 2014.

The Ministry of Home Affairs issues various Advisories regarding matter of urgent
importance from time to time which are available on the website of the Ministry of
Home Affairs viz http://mha.nic.in. Further, ‘Police’ and ‘Public Order’ being State
subjects, action with respect to maintenance of law and order lies primarily in the

domain of the State Governments.

The issue of crime by juveniles is mainly dealt through Juvenile Justice (Care
and Protection of Children) Act 2000 which provides for reformative care in case of
children/juveniles in conflict with law. The Ministry of Women and Child Development
is implementing a Centrally Sponsored Scheme, namely, Integrated Child Protection
Scheme (ICPS) for rehabilitation and reintegration of children in difficult circumstances.
The Juvenile Justice (Care and Protection of Children) Act, 2015 (JJ Act) has been
enacted by repealing the Juvenile Justice (Care and Protection of Children) Act, 2000
to make comprehensive provisions for children alleged and found to be in conflict
with law and children in need of care and protection, taking into consideration the
standards prescribed in the Convention on the Rights of the Child, the United Nations
Standard Minimum Rules for the Administration of Juvenile Justice, 1985 (the Beijing
Rules), the United Nations Rules for the Protection of Juveniles Deprived of their
Liberty (1990), the Hague Convention on Protection of Children and Co-operation in

Respect of Inter-country Adoption (1993), and other related international instruments.

The revised Act has come into effect from 15.01.2016. The new ‘JJ Act’ includes
special provisions to address heinous offences committed by children above the age
of 16 years. Offences have been clearly defined and classified in the Act as petty,
serious and heinous. Special provisions have been made to tackle child offenders
committing heinous offences in the age group of 16-18 years. Apart from this, the
JJ Act focuses on various measures for rehabilitation and reintegration of children
in difficult circumstances, including children in conflict with law. The JJ Act and
the Central Juvenile Justice (Care and Protection of Children) Model Rules, 2016
thereunder, provide for setting up of a network of services and structures for ensuring

the well being and rehabilitation of such children which includes Juvenile Justice
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Boards, Special Juvenile Police Units, State and District Child Protection Units,
Homes of various types and non-institutional care through adoption, foster-care and
sponsorship. These measures, among other things, also intend main-streaming of
children in conflict with law. The State Governments/UT Administrations are entrusted

with the primary responsibility for implementation of the JJ Act.

Under the Integrated Child Protection Schemes (ICPS), there is a provision of
counselor in Observation Homes. These counselors provide counseling services to
children in conflict with law and children in need of care and protection as well as

for their parents and families.
SIT to probe deaths of Kalburgi and Gauri Lankesh

538. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government has received demands for Special Investigation Team
(SIT) to probe the deaths of Kalburgi and Gauri Lankesh; and

(b) if so, Government's response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The responsibilities to maintain
law and order, protection of life and property rest primarily with the respective State
Governments. The State Governments are competent to deal with such offences under

the extant provisions of laws.

Government of Karnataka has informed that a Special Investigation Team (SIT)
has been constituted by them to probe into the death of Ms. Gauri Lankesh and
that a CID team is investigating the case of death of Mr. Kalburgi.

Andhra Pradesh Government's request to set up task force

539. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Andhra Pradesh Government requested the Centre to set up a
Task Force to look into the promises made to the State at the time of creation of

Telangana; and
(b) if so, the response of Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) There is no proposal for
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constitution of a Task Force in this regard. However, a Dispute Resolution Committee
has been constituted to resolve any difficulties and disputes arising out of the
implementation of the Andhra Pradesh Reorganisation Act, 2014 on and from the
appointed day as notified as 2nd June, 2014 between the successor States of Telangana
and Andhra Pradesh.

Racial discrimination against people from North-East States

540. SHRI RIPUN BORA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) what is the status of implementation of the recommendations of M.P.
Bezbaruah Committee constituted to look into concerns of the persons hailing from
the North-Eastern States who are living in different parts of the country, especially

the metropolitan areas;

(b) whether Government has framed or intends to frame a law or amend the
Indian Penal Code to prevent racial discrimination against North-East people as per

the recommendations of the Bezbaruah Committee; and
(c) if so, the progress of action taken and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) In order to deal with the concerns of persons hailing
from the north-eastern States and residing in different parts of the country, particularly
in the metropolitan cities, the Union Government (MHA) constituted the Bezbaruah
Committee on 5 February, 2014. The Committee submitted its report to the Ministry
of Home Affairs on 11th July, 2014. The Committee categorized its recommendations
into three categories, (a) immediate measures (b) short term measures and (c) long

term measures.

Implementation of the recommendations of the Committee related to different
Central Government Ministries and State Governments and is in different stages
of implementation. In the Ministry, implementation of recommendations has been
reviewed by MOS (Home) in the years 2015, 2016 and 2017.

(b) and (c) The Committee had suggested insertion of two new sections 153(C)
and 509(A) in the Indian Penal Code to prevent racial discrimination against North-
East people. As the criminal law is in the concurrent list, it has been decided to
seek comments/views of the State Governments/UTs on the Draft Bill. There is also

consultation with Law Commission on the issue.



136 Written Answers to [RAJYA SABHA] Unstarred Questions

Internally displaced people in the country

541. DR. SANJAY SINH: Will the Minister of HOME AFFAIRS be pleased

to state :

(a) whether it is a fact that more than 30 lakh people in the country are

internally displaced;
(b) if so, report of the UN Internal Displacement Monitoring Centre thereof;

(c) the action proposal of Government to settle the displaced persons and their

rehabilitation thereof; and

(d) the details of plan to re-settle the people of North-East and remove the

conflicts linked to identity and ethnicity of this region therein?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) Due to the onset of militancy in Kashmir
in the early 1990s, most of the Kashmiri Pundit families along with some Sikh and
Muslim families got displaced from there and migrated to Jammu, Delhi and other
parts of the country. About 19000 registered migrants’ families are living in Delhi;
1054 families in Jammu and nearby areas; and about 2000 families in other States

of the country.

Further, due to ethnic tension, approx. 30000 Reang (Bru) people (about 5000
families) from Western Mizoram migrated to Tripura from October 1997 onwards.
The Bru migrants have been sheltered in the six relief camps set up in Kanchanpur
Sub-Division of North Tripura.

(b) The International Displacement Monitoring Centre (IDMC) published a report
in 2017 titled “The 2017 Global Report on Internal Displacement (GRID 2017)”.
The IDMC is part of the Norwegian Refugee Council (NRC). As per information

available it is a non-governmental organization, and not a UN Organization.

(c) to (d) This Ministry reimburses the expenditure incurred by State Governments
concerned on account of Ad-hoc Monthly Relief (AMR) paid to Kashmiri migrants
living in Delhi and Jammu. Approval has also been given to the State Government
of Jammu and Kashmir under the Prime Minister’s Rehabilitation Package 2015 for
providing 3000 additional State Government jobs to Kashmiri migrants and construction

of 6000 transit accommodation in the Kashmir valley.

This Ministry has been extending grants-in-aid to Government of Tripura since

1997-98 for maintenance of Brus lodged in various relief camps for providing items
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like Rice, Ration/Cash dole, etc. and to Government of Mizoram for rehabilitation
and repatriation of Bru migrants since 2004-05. Repatriation of Bru/Reang refugees
started in 2010, and till 2014 approximately 1622 Bru families (8573 nos.) had been
repatriated and resettled in Mizoram. The State Government has on 5th December,
2017 submitted the Revised Movement Plan for the repatriation of all the remaining
5407 Bru families (32,876 Brus).

Legislation for effectuating right to life

542. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government's attention has been drawn to recent message of UN
Secretary-General that large scale infraction of human rights across World is a global

challenge that defies our vision of humane and just world order;

(b) whether 11 years after India became a signatory to UN Convention Against
Torture in 1997, India has not been able to ratify it or to have in place a domestic
legislation to effectuate the right to life with dignity in tune with Article 21 of the

Constitution; and

(c) if so, reasons therefor and by when legislation in this regard is likely to

be enacted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) New Year 2018 message delivered by
UN Secretary-General given in the Statement (See below).

(b) and (c¢) A draft formulation was prepared by the Legislative Department
which inter alia seeks to amend section 330 and 331 of IPC to define the word

‘torture’ and ‘public servant’.

Further, on the advice of Ld. Solicitor General, the draft formulation on torture
was referred to Law Commission of India for seeking their comments on the
adequacy and legislative intent on the proposed amendments. The Law Commission
of India thereafter has given its 273rd Report on “Implementation of United Nations
Convention against Torture and other Cruel, Inhuman and Degrading Treatment or
Punishment” on 31.10.2017 along with a draft Bill titled “The Prevention of Torture
Bill, 2017”. The draft bill involves consultation with the stakeholders.
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Statement
Message given by UN Secretary-General

UN Secretary General Antonio Guterres in his New Year 2018 message stated

as under:
"Dear friends around the world,
Happy New Year.
When I took office one year ago, I appealed for 2017 to be a year for peace.
Unfortunately — in fundamental ways, the world has gone in reverse.

On New Year’s Day 2018, I am not issuing an appeal. I am issuing an alert

a red alert for our world.
Conflicts have deepened and new dangers have emerged.
Global anxieties about nuclear weapons are the highest since the Cold War.
Climate change is moving faster than we are.
Inequalities are growing.
We see horrific violations of human rights.
Nationalism and xenophobia are on the rise.
As we begin 2018, I call for unity.
I truly believe we can make our world more safe and secure.
We can settle conflicts, overcome hatred and defend shared values.
But we can only do that together.
I urge leaders everywhere to make this New Year’s resolution:

Narrow the gaps. Bridge the divides. Rebuild trust by bringing people together

around common goals.
Unity is the path.
Our future depends on it.

I wish you peace and health in 2018. Thank you.
Ratifying UN convention against torture

543. SHRI AHAMED HASSAN: Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether Government shall ratify the UN Convention Against Torture, if so,
the details thereof;
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(b) if not, the reasons therefor;

(¢) whether Government is willing to recognise torture in any form as a separate
offence in the country as also proposed by the Law Commission, if so, the details

thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) The Law Commission of India
has given its report on “Implementation of United Nations Convention against Torture
and other Cruel, Inhuman and Degrading Treatment or Punishment” on 30.10.2017
along with a draft Bill titled “The Prevention of Torture Bill, 2017”. The report

along with draft Bill is currently under examination.
Creation of CTCR and CIS divisions in the Ministry

544. SHRI MAJEED MEMON: Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it is a fact that two new divisions, Counter Terrorism and Counter
Radicalisation (CTCR) and Cyber and Information Security (CIS), have been created
in the Ministry; and

(b) if so, the details thereof and the current number of divisions in the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. Two new divisions, Counter Terrorism
and Counter Radicalisation Division and the Cyber and Information Security Division,
have been created in the Ministry of Home affairs on 13.11.2017 so as to give
focussed attention to the issues relating to terrorism, counter radicalization, cyber
security, cyber crime, and information security etc. At present, there are 20 Divisions

in the Ministry of Home Affairs.
Increase in terrorist incidents in Jammu and Kashmir

+545. SHRI NARESH AGRAWAL: Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it is a fact that the incidents of terrorism have recently increased

in Jammu and Kashmir;

(b) if so, the reasons therefor; and

T Original notice of the question was received in Hindi.
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(c) the number of citizens killed and the jawans martyred in those terrorist

attacks in Jammu and Kashmir during the last three years and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) The State of Jammu and Kashmir
has been affected by terrorist violence that is sponsored and supported from across
the border. The levels of terrorist violence in the hinterland of Jammu and Kashmir
are linked to the infiltration from across the border. The details of terrorist violence

incidents reported in Jammu and Kashmir during the last 3 years are as under:—

S1. No. 2015 2016 2017
1. Terrorists violence incidents 208 322 342
2 Terrorists killed 108 150 213
3. Security Force Personnel killed 39 82 80
4 Civilians killed 17 15 40

Low level of infrastructure in jails

1546. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased

to state :

(a) whether there are low levels of infrastructure in most of the prisons in the
country compelling a number of prisoners to lead their lives inhuman conditions in

those prisons;
(b) if so, the details thereof; and

(c) since the matter of maintenance and management of prison lies in the
jurisdiction of respective States, the special initiative taken by Central Government
to improve the infrastructure in prisons and bring the prisoners out of the inhuman

living conditions?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) “Prisons” is a State subject as
per entry 4 of List II of the Seventh Schedule to the Constitution of India. The
administration and management of prisons is primarily the responsibility of respective
State Governments. However, with a view to improving the condition of prisons,
the Government of India has been issuing advice and guidelines to the States and
Union Territories from time to time. The Government of India had prepared a
Model Prison Manual in 2016 and had circulated it to all States and UTs for their
guidance. The Manual contains dedicated chapters on Custodial Management, Medical

T Original notice of the question was received in Hindi.
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Care, Emergencies, Prison Discipline and Inspection of Prisons etc., which address
the issue of prison reforms and corrective steps needed to improve the conditions
of prisons. The Ministry of Home Affairs also convenes meetings of DG/IG Prisons

periodically to address the issues related to prison administration and prison reforms.

The Ministry of Home Affairs is also supporting the States/UTs in implementing
the E-Prisons project that aims to introduce efficiency in prison management
through digitization. An allocation of ¥ 100 Crore has been approved for the period
2017-20 in this regard.

Policing powers to fire services personnel

547. SHRI HARIVANSH: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Government has any plan to have an overarching legislation to
expand the reach of fire brigades and emergency services personnel by integrating

their roles under a single entity;

(b) whether Government also has any plan to arm fire services personnel with

policing powers;
(c) if so, the details in this regard; and
(d) if not, the thinking of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): (a) to (d) “Fire Services” is a state subject and has been
included as a municipal function under Article 243-W of XIIth Schedule of the
Constitution of India. It is therefore, the primary responsibility of the State Governments
to ensure safety of life and property of the citizens in the area of their jurisdiction
by taking appropriate structural and non-structural measures including enactment and
legislation on fire related matters. The Ministry of Home Affairs has constituted
Standing Fire Advisory Council with representatives from all State Governments to

make policy recommendation on fire related matters.

Presently, this Ministry has no plan under consideration to arm fire services

personnel with policing powers.
Research to examine reasons behind radicalisation of youth

548. SHRI HARIVANSH: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether it is a fact that the research wing of the Ministry undertook a
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countrywide project to examine the reasons behind the radicalisation of youth and

possible measures to tackle religious extremism; and
(b) if so, what are the outcome of this research?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) There is no such Research
Wing in the Ministry of Home Affairs. However, a Division in the Ministry deals

with issues related to radicalisation.
Crimes against women in Andhra Pradesh and Telangana

549. SHRI V. VIJAYASAI REDDY: Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it is a fact that as per the recently released statistics of the Ministry,
Andhra Pradesh and Telangana, along with seven other States register nearly 70 per

cent of crimes against women;

(b) whether it is also a fact that 10 per cent of crimes against women in 2016

were held in Andhra Pradesh and Telangana alone;

(c) if so, the reasons for increasing crimes against women between 2014 and
2016 in Andhra Pradesh and Telangana; and

(d) the details of persons arrested, prosecuted and convicted for crimes against
women in Andhra Pradesh and Telangana during last three years, year-wise, district-

wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
HANSRAJ GANGARAM AHIR): (a) Yes Sir.

(b) Andhra Pradesh and Telangana accounted for 9.4% of the crime against

women as per data available with National Crime Records Bureau (NCRB).

(c) ‘Police’ and ‘Public Order’ are State subjects under the Seventh Schedule to
the Constitution of India. The responsibilities to maintain law and order, protection of
life and property of the citizens rest primarily with the respective State Governments.
The State Governments are competent to deal with such offences under the extant
provisions of laws. Ministry of Home Affairs has issued Advisories for combating

crimes against women. These Advisories are also available on www.mha.nic.in.

(d) A total of 21,692, 22,530 and 26,606 persons were arrested; 20,120, 20,265
and 21,244 persons were charge-sheeted and 1,467, 1,565 and 1,279 persons were
convicted in the state of Andhra Pradesh during 2014, 2015 and 2016 respectively.
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A total of 19,966, 18,962 and 21,287 persons were arrested, 17,761, 20,706 and
18,313 persons were charge-sheeted and 644, 918 and 733 persons were convicted
in the state of Telangana during 2014, 2015 and 2016 respectively. NCRB does not

maintain district wise data.
Prison population in the country

550. SHRI K. SOMAPRASAD: Will the Minister of HOME AFFAIRS be

pleased to state :

(a) what is the prison population in the country and the total number of convicts

in jails in the country;
(b) what is the detenue number in the Indian jails;
(¢) how many women convicts are in Indian jails;

(d) how many undertrial prisoners are in Indian jails and how many of them

are in jails for more than ten years;

(¢) how many foreigners are in the Indian jails as convicts, detenues and

undertrials; and
(f) how many SC/ST prisoners are in the Indian jails?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) As per information compiled by the
National Crime Records Bureau (NCRB), 4,33,003 inmates were lodged in different
jails of the country as on 31.12.2016. Out of this, 1,35,683 were convicts.

(b) 3089 detenues were lodged in different jails of the country as on 31.12.2016.

(¢) 5923 women convicts were lodged in different jails of the country as on
31.12.2016.

(d) 2,93,058 undertrials were lodged in different jails of the country as on
31.12.2016. Out of this, there were 3927 undertrial prisoners who were in jail for
more than 5 years. Data pertaining to undertrials who were in jail for more than
10 years is not available with NCRB.

(e) 2366 foreign convicts, 3258 foreign undertrials and 43 foreign detenues were

lodged in different jails of the country as on 31.12.2016.

(f) 93,933 Scheduled Caste inmates and 51,761 Scheduled Tribes inmates were
lodged in different jails of the country as on 31.12.2016.
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Filing of returns by IPS officers

551. SHRI K. SOMAPRASAD: Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it has been made compulsory to file returns under the Lokpal Act,
2013 by all officers of Indian Police Service (IPS);

(b) how many IPS officers have filed the return as on 31st March, 2017 and

how many of them have not filed returns;

(c) how many IPS officers from Kerala have not declared their assets as on
31st March, 2017,

(d) if so, the name of such officers from Kerala; and
(e) whether any action has been taken against any officers?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As per the Ministry of Personnel, Public
Grievances and Pensions, Department of Personnel and Training Office Memorandum
number 407/16/2016-AVD-IV(LP) dated 01.12.2016, instructions has been issued that
under the Public Servants (Furnishing of information and Annual Return of Assets
and Liabilities and the limits for exemption of Assets in filing Returns) Rules, 2014
there is no requirement for filing of declarations of assets and liabilities by public
servants now. However, as per Rule 16(2) of AIS (Conduct) Rules, 1968, all IPS
officers are required to file their Immovable Property Return (IPR) in the prescribed
format by 31st January of every year. As on 31st March, 2017, 3390 IPS officers
had filed IPR, out of total cadre strength of 3905 IPS officers.

(c) and (d) 21 IPS officers of Kerala Cadre had not filed their IPR for the
year 2016 as on 31st March, 2017. However, out of these 21 officers, 15 IPS
officers have filed their IPR for 2017 as on 31st January, 2018 and remaining
06 IPS officers have not filed their IPR 2017. Details of such officers are mentioned

in the Statement (See below).

(e) Ministry of Home Affairs vide letter number 45020/14/2016-IPS.II dated
08.05.2017 directed all the State Governments/UTs to seek explanation from all the
IPS officers who had not filed their IPR 2016. The State Governments/UTs were
also requested to ensure submission of IPR by such officers immediately to comply
with the provisions of the AIS (Conduct) Rules, 1968.
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List of IPS officers who have not filed their IPR

(a) Details of IPS officers of Kerala Cadre who have not filed their Immovable

Property Return for the year 2016 as on 31.03.2017

SI. No. Name of IPS officers Batch
l. Shri E. J. Jayaraj 1994
2. Shri K. K. Jayamohan 2007
3. Shri Manjunath H 2009
4. Shri Jacob Job 2009
5. Shri Kalligotta Nagaraju 2012
6. Ms. Merin Joseph 2013
7. Ms.Chaitra Teresa John 2015
8. Shri Navneet Sharma 2015
9. Shri Mudit Jain 2015
10. Shri Ilango R 2015
11. Shri Sujith Das S 2015
12. Shri Viswanadh R 2016
13. Dr. Arvind Sukumar 2016
14. Shri Vaibhav Saxena 2016
15. Shri Anand R 2016
16. Shri Swapnil Madhukar Mahajan 2016
17. Shri Ashokan B 9999
18. Shri Sam Christy Daniel 9999
19. Radhkrishanan K 9999
20. Shri Alex K. John 9999
21. Shri Zachariah George 9999

(b) Details of IPS officers of Kerala Cadre who have not filed their

Property Return for the year 2017 as on 31.01.2018

Immovable

S1. No. Name of IPS officers Batch
1. Shri Kalligotta Nagaraju 2012
2. Shri Mudit Jain 2015
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SI. No. Name of IPS officers Batch
3. Shri Vaibhav Saxena 2016
4. Shri Anand R 2016
5. Shri Swapnil Madhukar Mahajan 2016
6. Radhkrishanan K 9999

SMART Policing

552. SHRI K.C. RAMAMURTHY: Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the status of concept of SMART Policing introduced in 2014;

(b) the status of 2006 Supreme Court Directives;

(c) whether Government has any action plan to reform police;

(d) if so, the details thereof;

(e) whether Government is considering including 'Police' in the Concurrent List;
(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) During the 49th annual DsGP/IsGP
conference held on 30th November, 2014, Hon’ble Prime Minister introduced a
concept of ‘SMART’ Policing. It implies: S-Sensitive and Strict; M-Modern and
Mobility; A-Alert and Accountable; R-Reliable and Responsive and T-Trained and
Techno-savvy. As a follow up, Ministry of Home Affairs organized four Regional
Workshops in the country. In these conferences, many innovative ideas and best
practices followed by various States were discussed. Accordingly, a compilation of
best SMART Policing initiatives, shortlisted in those conferences, was circulated in
the DsGP/IsGP conference held in 2015.

Central Government assists States/UTs in implementation of these initiatives under
the Modernisation of Police Forces (MPF) scheme, as per priority identified by the
States/UTs. The implementation of ‘SMART policing’ is reviewed regularly in the

annual DsGP/IsGP conference and other fora.

Bureau of Police Research and Development (BPR&D) has also prepared a
road-map for implementation of the concept of SMART policing with the certain

indicators such as, (i) Enhanced Efficiency through Training; (ii) Technological
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Intervention to improve performance; (iii) Winning Public Trust and Confidence
Building; (iv) Induction of Innovation and Modern Application in Policing; and
(v) Improved Investigation through Scientific Aids and Application. The road-map

has been uploaded on BPR&D website and has been conveyed to all concerned.

(b) The Hon’ble Supreme Court pronounced seven directives in 2006 in a Writ
Petition filed by Prakash Singh and others, on police reforms. The first six directives
concerned with the State Governments/UT Administrations were forwarded to them
for necessary action. As per information available, the status of implementation of
various directives given by the Hon’ble Supreme Court by various States/UTs is given
in the Statement (See below). The Seventh Directive of Hon’ble Supreme Court was
to set up a National Security Commission. The Union Government, initially, set up
a Committee on National Security and Central Police Personnel Welfare vide Office
Memorandum dated 02.01.2007. Thereafter, Union Government filed an application on
12.02.2007, before the Hon’ble Court, stating the difficulties in the implementation of
the direction and for modifications/clarifications in respect of setting up a National
Security Commission. The Hon’ble Supreme Court is monitoring implementation of

its judgement ibid.

(c) and (d) The Central Government has set up various/ Commissions/Committees
on police reforms and reviewed it from time to time to make police more efficient,
effective, responsive to the needs of the people and accountable to the Rule of Law.
The Government has also prepared a draft Model Police Bill, 2015 and the same
has been placed on the website of BPR&D for comments of various stakeholders.
Further, all the States/UTs have been requested to identify the positive stories/ good
work being done at the Police Station level or by any other Police office at the
district level or below and put the same in public domain on a website in the office
of District SSP/SP and Commissioner of Police, for suitable replications in other
States.

(e) to (g) At present, there is no such proposal with the Central Government to

include Police in the Concurrent list.

Further, ‘Police’ is State subject under the seventh schedule of the Constitution
of India, it is the primarily responsibility of the State Governments, to implement
police reforms and its working in order to make law and order of the country
more effective. The Centre persuades the States from time to time to implement

the requisite police reforms.



Statement

Compliance of Supreme Court Six directions in respect of the States/UITs.

SL. States/Uts Constitute a Selection of the Director Prescribe a Separate investigating Set up a Police Constitute
No. State Security General of Police of the minimum tenure police from law and Establishment Board Police
Commission State from amongst the three  of two years to order police, starting at the State level for, Complaints
on any of senior-most officers of the the police officers  with towns/urban areas inter alia, deciding Authorities at
the models Department empanelled for on operational having population of all transfers, postings, the State and
recommended promotion to the rank by duties ten lakhs or more, promotions and other District level
by the National the Union Public Service and gradually extend service related matters for looking
Human Right Commission and once to smaller towns/urban  of officers of and below into complaints
Commission, selected, provide a minimum areas also. the rank of Deputy against police
the Reberio tenure of at least two years Superintendent of police. officers
Committee or irrespective of date of
the Sorabjee superannuation.
Committee
1 2 3 4 5 6 7 8
1. Andhra Pradesh No - - - Yes No
2. Arunachal Pradesh  No (core group - - - Yes No
on security exist
in place of SSC)
3. Assam Yes - - - Yes Yes
4. Bihar Yes Yes Yes Yes Yes with some Yes *
modification
5. Chhattisgarh Yes Yes Yes Yes Yes Yes
6. Goa Yes Yes Yes **
7. Gujarat Yes Yes with deviation Yes with deviation Yes with deviation Yes Yes ***
8. Haryana - - - - - -
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10.

11.

12.

13.
14.
15.
16.

17.

Himachal Pradesh

Jammu and Kashmir

Jharkhand

Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur

Meghalaya

Yes

Yes

Yes

Yes

Yes
Yes
Yes
Yes

Yes

Yes

Yes

Yes

Yes

Sec 20 9F) of
Karnataka Police
(amendment) act
2013 provides for
officers in charge
of police stations,

circles, sub-
divisions, districts

and range i.e.
operational duties

for a minimum of

1 year.

Yes
Yes

Yes

Yes

a separate crime
Detection Cells have
been set up in the

police Stations in twin
cities of Jammu and
Srinagar

Sec 20(G) of Karnataka
Police (Amendment)
act 2012 provides for
separation of crime
investigation and Law

and Order.

Yes
Yes

Implemented in Shillong

and Tura town, though

they are not having 10
lakhs population

Yes

Yes

Yes

Yes

Yes
Yes
Yes
Yes

Yes

Yes

Yes

Working as
State Human
Rights
Commission

Yes

Yes

Yes
Yes

Yes
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1 2 3 4 5 6 7 8
18. Mizoram Yes - - - Yes Yes *¥**
19. Nagaland Yes Yes Yes Yes Yes Yes
20. Odisha No - - - Yes Yes
21. Punjab Yes - - - Yes No
22. Rajasthan Yes - - - Yes Yes HHkkx
23. Sikkim Yes Yes Yes NA Yes Yes
24. Tamil Nadu Yes Yes Yes Yes Yes Yes
25. Telengana No - - - No No
26. Tripura Yes Yes As per Tripura -NA- Yes Yes
Police Act,

2007, there is a

mechanism for

minimum tenure

for certain levels

of officials

27. Uttar Pradesh Yes Yes Yes Yes Yes Yes
28. Uttarakhand No - - - Yes Yes
29. West Bengal Yes - - - Yes Yes
30. Aandman and Yes Yes UT administration = The Recommendation is

Nicobar Islands

is ensuring
minimum tenure
of two years for
SHO’s. However,

the Tsunami
affected areas of

for the cities and town

where the population is

over 10 lakhs. However
the Hon’ble Supreme

Court has directed to
gradually extend in
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31.

32.

33.

Chandigarh Yes Appointment to the post of
Chief of Chandigarh Police
is made by the GOI/MHA.
Necessary provisions in this
regard have been made in

section 6 of the Punjab

Police Act, 2007 as extended

to the Union Territory,
Chandigarh

Dadra and Nagar No No post of DGP sanctioned
Haveli to the Union Territory of
Dadra and Nagar Haveli.

In UT of DD&DNH the
senior most police officer
is of the rank of IGP/DIGP
who is posted by MHA and
normal tenure is of two years

Daman and Diu Yes

the territory, the
administration
has been posting
officials for tenure
of one year, in
view of prevailing
hard living
condition in these
Islands this policy
needed to be
continued till the
working conditions
are improved.

Necessary
provisions in this
regard have been
made in section
15 of the Punjab
Police Act, 2007
as extended to the
Union Territory,

Chandigarh.

Pertaining to
MHA

No comments

smaller towns/urban
areas also. In this
UT, total separation
of investigation from
law and order is
not required as the
population is only
in thousands in the
Jurisdiction of many
Police Stations. If
separted, one wing may
be idle for large period
of time in many PSs.
As such, it has been
decided to enhance the
strength of Central
Crime staion at Port Blair.

Necessary provisions in
this regard have been
made in section 36 of
the Punjab Police Act,
2007 as extended to
the Union Territory,
Chandigarh.

Population of Dadra and

Nagar Haveli is recently

4 lakhs (approx.) Thus,
not required.

No comments

Yes

Yes

Yes

yes

Yes

Yes

yes
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1 2 3 4 5 6 7 8
34. Delhi Yes Yes Yes Delhi Police on the Yes Yes
subject matter has
informed that Delhi
Police has specialized
cells for investigation
such as EOW, CAW,
Special Cell etc.
35. Lakshadweep Yes Yes Yes
36. Puducherry Yes As it is U.T. is done by yes yes yes Yes
MHA.

* Bihar (yes, with some modification): Section 59 of the Bihar Police Act, 2007 provide the constitution of a “District Accountability Authority” for each District.
The goal of the protection of Human Right has also been incorporated in Police Act. Section-26 of the Act provides that the complaint regarding violation of human
Rights by Police shall be dealt with as per the procedure prescribed by the protection of Human Rights Acts, 1993 and by the State Human Rights Commission
constituted under the Act.

wx Goa: Constituted a State Level Police Complaint Authority under Chairmanship of Rtd. Justice DR. Eurico Santana da Silva.

woHok Gujarat (yes, with deviation): Provision for State Police Complaint Authority has been made in section 32 F of the Bombay Police (Gujarat Amendment) Act,
2007 and Board has been constituted vide Government resolution.

**#%  Mizoram (yes but partially): Full compliance of this direction is not possible for want of retired judges in Mizoram. In the State’s Affidavit filed in the Hon’ble
Supreme Court in Dec., 2006, a request was made for permission to constitute one State-level Police complaints Authority with a retired IAS/IPS Officer of
appropriate level as its head since retired High Court judges are not available in the State. In Pursuance of this request, Pulalhmingthanga Colney, retired Chief
Secretary of Nagaland was appointed as chairman of the State Level Authority vide notification No. C18018/12/90-HMP(SC) Vol.III dated 3.12.2009 but could not
take up the responsibility as chairman of the Police Complaint Authority.

sfeskskokok

Rajasthan: As per provision of section 62(1) & 66 of Rajasthan Police Act. The District Committee has been constituted for only Udaipur District vide order No.
f12(6)H-1/2011-part dated 24.8.2015.
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Increase in cyber crimes

553. SHRI T. RATHINAVEL: Will the Minister of HOME AFFAIRS be pleased

to state :

(a) whether it is a fact that the National Crime Records Bureau stated that India
recorded 9622, 11592 and 12317 cases of cyber crime in 2014, 2015 and 2016,

respectively;

(b) whether it is also a fact that the data shows that the cyber crime has been

increasing year after year;

(c) whether it is also a fact that people seldom come forward to report cyber

crime because of loopholes in the legal system; and
(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (b) Yes Sir.

(c) and (d) Police and Public order are State subjects as per the Constitution of
India and States are primarily responsible for prevention, detection and investigation
of crime through their law enforcement machinery. The Law Enforcement Agencies
take legal action as per the relevant sections of the Indian Penal Code and the
Information Technology Act, 2000 against the persons who commit cyber crime.
Ministry of Home Affairs has issued an advisory dated 13.1.2018 to all the States/
UTs for taking various steps for prevention of cybercrime, which is available on its

website www.mha.nic.in
Raising of mechanised column by ITBP

554. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether Government has approved raising of machanised column by ITBP

for deployment at the sensitive border areas;
(b) if so, the details thereof, including the expenditure;

(¢) whether it would include SUVs, all-terrain vehicles and snow scooters, if

so, the details thereof; and

(d) the number of personnel required to man the mechanised column and by

what time it would be operational?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) No, Sir.

(b) to (d) Question does not arise.
Guidelines for NGOs/researchers to visit prisons

555. SHRI HUSAIN DALWALI: Will the Minister of HOME AFFAIRS be pleased

to state :

(a) whether guidelines prescribed in 2015 for NGOs/researchers to visit prisons
undermines transparency and their ability to work towards welfare of prison inmates,
the details thereof;

(b) State-wise and year-wise details of applications received from NGOs/

researchers to visit prisons since 2013 and details of permission granted or denied,;

(¢) why a security deposit of I 1 lakh is required to visit prisons, whether this

provision makes prisons accessible to only the privileged; and

(d) why are jail authorities given discretionary power to delete objectionable
content recorded by NGOs/researchers without prescribing guidelines for identifying

objectionable material or exercising this power?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) As some instances had come to the notice
where private individuals/documentary makers had accessed prisoners unauthorisedly
and misused the permission, the Government of India, taking a serious view, issued
guidelines in 2015, to all States and UTs for regulating access to entry into the
prison by individuals/press/NGOs or companies, whether Indian or foreign, for the
purposes of making documentaries, writing articles, interviewing inmates or any other

similar research activity.

The guidelines, inter alia, provided that the State/UT Governments may consider
allowing visitors/press/documentary makers if the State/UT Government feels that a
particular documentary/article/research is for the purposes of creating constructive
social impact and its relevance to prison reforms etc. For granting such permissions,
specific measures were prescribed with a view to ensuring that such visits are not

misused by the individuals.

(b) The competent authority to grant such permissions is the Home/Prison
Department of the concerned State/UT. Information about such applications is not

maintained centrally.
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(¢c) and (d) The guidelines provide that the visitor shall submit a security deposit
of ¥ 1 lakh. The State Prison authorities who receive the request for visiting prisons
are required to ensure standard due diligence and therefore, depending on the nature
of such requests, they have the authority to dispense with or modify this requirement
in case of research studies undertaken by students. Keeping in view the sensitivity
involved in such matters, it is considered necessary to have appropriate checks
and balances in place, as unbridled access to prisoners and unregulated release of

documentaries can prove to be counter-productive to correctional reforms.
Militancy in Jammu and Kashmir

556. SHRI HUSAIN DALWALI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the year-wise, month-wise details of the number of militants, security personnel

and civilians killed due to unrest in Jammu and Kashmir during last three years;

(b) the year-wise details of number of incidents of stone pelting during above

period;

(c) whether Government claimed that militancy and stone pelting incidents have

declined after demonetisation, the details thereof; and

(d) the steps Government plans to take to deal with militancy and incidents of

stone pelting?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) The State of Jammu and Kashmir
has been affected by terrorist violence that is sponsored and supported from across
the border. The levels of terrorist violence in the hinterland of Jammu and Kashmir
are linked to the infiltration from across the border. The year-wise, month-wise details
of security force (SF) personnel and civilians who lost their lives and terrorists killed
in terrorist violence incidents, during last three years in the State of Jammu and

Kashmir are given in the Statement (See below).

The year-wise details of stone pelting incidents in Jammu and Kashmir during

the last three years is as under:—

Particulars 2015 2016 2017

No. of Stone Pelting Incidents 730 2808 1261
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(d) The Government regularly reviews the security situation in the State of
Jammu and Kashmir and necessary directions are given from time to time. The
Government has also continuously encouraged policies to mainstream the youth,

including providing employment opportunities to wean them away from militancy.
Statement

The year-wise, month-wise details of security force (SF) personnel and civilians
who lost their lives and terrorists killed in terrorist violence incidents,

during last three years in the State of Jammu and Kashmir

Year/ Terrorist Violence Civilians killed SF Killed Terrorists Killed
Month Incidents

2015 2016 2017 2015 2016 2017 2015 2016 2017 2015 2016 2017

January 11 10 21 0 0 3 3 0 0 10 6 13

February 7 13 16 0 0 0 0 7 9 6 13 11

March 8 19 31 2 1 2 3 0 1 4 9 11
April 6 22 29 0 1 4 5 0 5 1 8 8
May 28 26 28 2 2 2 2 7 11 3 19 17
June 16 30 42 5 0 1 6 15 12 12 17 30
July 25 43 27 3 2 7 2 5 1 8 20 25
August 30 37 35 2 3 5 4 9 14 14 13 24

September 20 35 25 2 1 3 4 20 4 18 14 17
October 22 42 42 0 3 8 6 4 7 13 10 18
November 18 30 31 0 1 2 3 11 10 9 17 26

December 16 15 15 1 1 3 1 4 6 10 4 13

TotaL 208 322 342 17 15 40 39 82 80 108 150 213

Modernisation of police forces

557. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government has decided to take up modernisation of police forces

on priority basis;
(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government has made any budget allocation for this purpose;



Written Answers to [7 February, 2018] Unstarred Questions 157

(d) if so, the details thereof along with the details regarding Centre's share in

cost of modernisation of police forces; and

(e) the details regarding allocations made/proposed for the State of Rajasthan

and the parameters and targets set for police modernisation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) Yes, Sir. Despite ‘Police’ being a
State subject, the Government has decided to take up modernisation of police forces
on priority basis. The Government has, on 27.09.2017, approved implementation of
umbrella scheme of “Modernisation of Police Forces (MPF)” for three years’ period
from 2017-18 to 2019-20 with the total outlay of ¥ 25,061 crore which include Central
outlay of I 18,636.30 crore. One of the sub-schemes under this umbrella scheme
is “Assistance to States for Modernisation of Police”, which is erstwhile scheme of
Modernisation of Police Forces, with Central outlay of ¥ 7,380 crore for the 3 years’
period. Under this sub-scheme, the States have been provided Central assistance for
acquisition of latest weaponry, training gadgets, advanced communication and forensic
equipment etc. The States are grouped into two categories, namely Category ‘A’
and Category ‘B’ for the purpose of funding. Category ‘A’ States, namely, Jammu
and Kashmir, Himachal Pradesh, Uttarakhand and 8 North Eastern States including
Sikkim, are eligible to receive financial assistance on 90:10 Centre: State sharing

b}

basis. The remaining States are in Category ‘B’ and eligible for financial assistance

on 60:40 Centre: State sharing basis.

(e) During Financial year 2017-18, ¥ 38.17 crore has been allocated and
% 2.56 crore have been released to Government of Rajasthan under MPF Scheme.
As per, the guidelines of the sub-scheme, the State Governments have to finalize

their proposals in accordance with their strategic priorities and requirements.
Educational institutions barred from receiving funds under FCRA

558. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government has barred certain educational institutions from receiving

foreign funds under Foreign Contribution Regulation Act (FCRA);
(b) if so, the details thereof;
(c) the details regarding reasons for such debarment;
(d) whether any institution from Rajasthan has been so debarred; and

(e) if so, the details thercof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (e) No Sir, however, the Central Government monitors
the compliance of the provisions of The FCRA, 2010 and Rules made thereunder.
Appropriate action is taken against such associations who violate the provisions of
The FCRA, 2010 and the rules made thereunder. Their details are available on the

web portal www.fcraonline.nic.in of the Ministry of Home Affairs.
Building and Other Construction Workers' Welfare Cess Act, 1996

559. SHRI B. K. HARIPRASAD: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) what is the cumulative amount of cess collected under the Building and
Other Construction Workers' Welfare Cess Act, 1996 during 2014 to 2017;

(b) how much of the collected amount has been spent by Welfare Boards; and

(c) under what heads has this amount been spent, what percentage of its total
expenditure was incurred by each Welfare Board towards administrative affairs, State/

UT-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The cumulative
amount of cess collected by the State Governments/Union Territory Administrations
under the Building and Other Construction Workers’ Welfare Cess Act, 1996 and

the amount spent by their Welfare Boards are given in the Statement (See below).
(c) Head-wise expenditure details are not centrally maintained.
Statement

The cumulative amount of cess collected by the State Governments/Union Territory

Administrations and the amount spent by their Welfare Boards

Figures upto 31.12.2017 (Provisional)

S1. Name of the States/UTs Amount of cess Amount spent
No. collected ® in crore)

® in crore)

1 2 3 4
1. Andhra Pradesh 1543.38 412.66
2. Arunachal Pradesh 65.36 51.6

3. Assam 695.97 167.2
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1 2 3 4

4.  Bihar 1181.86 144.71
5. Chhattisgarh 797.72 614.74
6. Goa 105.39 0.97
7. Gujarat 1758.37 122.13
8. Haryana 2050.18 227.49
9.  Himachal Pradesh 383.79 72.36
10. Jammu and Kashmir 534.027 243.61
11.  Jharkhand 353.81 163.35
12.  Karnataka 4374.56 328.57
13.  Kerala 1535.86 1579.9
14. Madhya Pradesh 212331 899.79
15.  Mabharashtra 5685.33 385.45
16.  Manipur 21 10.99
17. Meghalaya 117.22 2.37
18.  Mizoram 40.37 21.95
19. Nagaland 20.06 3.34
20.  Odisha 1170 404
21.  Punjab 1065.92 496.76
22.  Rajasthan 1726.76 674.15
23.  Sikkim 83.89 22.17
24.  Tamil Nadu 2251.25 727.41
25.  Telangana 769.03 135.27
26.  Tripura 156.08 20.58
27.  Uttar Pradesh 3368.72 799.29
28.  Uttarakhand 170.41 31.21
29.  West Bengal 1507.82 764.39
30.  Delhi 2547.94 151.57
31. A and Nicobar Islands 53.34 6.99
32.  Chandigarh 106.94 5.01
33.  Dadra and Nagar Haveli 4.61 0
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1 2 3 4
34. Daman and Diu 37.17 0.54
35.  Lakshadweep 6.76 0
36.  Puducherry 100.16 63.92

Total 38514.367 9756.44

Funds allocated and spent under NCLP and grant-in-aid scheme

560. DR. T. SUBBARAMI REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the funds allocated and spent by Government under the National Child Labour
Project (NCLP) and Grant-in-aid Scheme in the country during the last three years

and the current year, year-wise;

(b) the details of Non-Governmental Organisations (NGOs) through which the

said schemes have been implemented along with funds allotted, State-wise; and

(c) the details of child labourers benefited under NCLP, including rehabilitation

and skill training during the said period, year-wise and State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Ministry of
Labour and Employment is implementing National Child Labour Project (NCLP)
Scheme wherein the Special Training Centres (STCs) are run by the District Project
Societies for rehabilitation of children withdrawn from work. Under the NCLP
Scheme, funds are provided directly to the District Project Societies headed by
District Magistrate/Collector/Deputy Commissioner who in turn allocates the funds to
NGOs/Voluntary Agencies, etc. for running of Special Training Centres. Fund released
under National Child Labour Project (NCLP) Scheme, during last three years and

current year is as under:—

Year Fund released (X in crore)
2014-15 102.34
2015-16 93.21
2016-17 104.73
2017-18 70.94

(Up to 31.1.2018)

No funds have been released under GIA Scheme during the last three years

and current year.
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(c) As per the information received from District Project Societies the number
of child labourers rescued/withdrawn from work, rehabilitated and mainstreamed under
National Child Labour Project Scheme during the last three years, State-wise and

year wise, are is given in the Statement.
Statement

No. of children rescued/withdrawn from work, rehabilitated and mainstreamed
under National Child Labour Project (NCLP) Scheme during the

last three years, State-wise

Sl State No. of children Mainstreamed
No. 2014-15 2015-16 2016-17
1. Andhra Pradesh 346 716 814
2. Assam 60 9693 434
3. Bihar 14028 2656 0
4.  Chhattisgarh 10173 0 0
5. Gujarat 892 0 0
6. Haryana 2583 0 40
7.  Jammu and Kashmir 0 10 0
8. Jharkhand 2989 3450 334
9.  Karnataka 2519 1984 681
10. Madhya Pradesh 7879 7472 4442
11.  Maharashtra 3804 2177 1692
12.  Odisha 21315 1900 0
13.  Punjab 290 880 592
14. Rajasthan 3349 8476 630
15. Tamil Nadu 4492 4089 2850
16. Telangana 2691 1810 1431
17.  Uttar Pradesh 16277 0 3066
18.  West Bengal 22361 13763 13973
19.  Uttarakhand 145 0 0
20. Nagaland 436 0 0

ToraL 116629 59076 30979
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Girls used as maids and domestic help in Jharkhand and Odisha

561. SHRI SANJIV KUMAR: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether it is a fact that in some of the States, particularly Jharkhand and

Odisha, the girls are being used as maids and domestic help;

(b) what is the total magnitude of girls being sent to other States as maids and

domestic help; and

(c) what steps are being taken to ensure that minors are not made to work as

maids and domestic help?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Such data is
not centrally maintained. However, to ensure that minors are not made to work the
Child Labour (Prohibition and Regulation) Amendment Act, 2016 inter alia prohibits
employment or work of a child below 14 years in any occupation or process. It also
prohibits employment of adolescents from 14 to 18 years in hazardous occupations

and processes.
Setting up of societies by ESIC for time-bound delivery of services

562. SHRIMATI RENUKA CHOWDHURY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the Employees' State Insurance Corporation (ESIC) proposes to set

up societies across the country for time-bound delivery of services to its beneficiaries;
(b) if so, the details thereof along with financial cost involved; and

(c) the steps taken by Government to transfer the reimbursement amount to

beneficiaries with due diligence in a timebound manner?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The 46th Indian
Labour Conference held on 20th and 21st July, 2015 in one of its recommendations
stated that “The ESIC should directly run the health services in all the States, State
should not be asked to bear the cost of medical expenses.” Therefore, the matter was
taken up in 166th meeting of the ESI Corporation on 07.08.2015, a sub-committee
was formed. In the 167th meeting, the sub-committee submitted its report and it was
decided to form State Autonomous Body under Section 58(5) of the ESI Act, 1948.

Structure of the State Autonomous Body was circulated and all State Governments
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were informed to constitute a State Autonomous Body by 31.03.2017 so as to be
eligible for 100% expenditure up to the ceiling from ESIC. Due to some States going
for assembly election, deadline was further extended to 30.06.2017.

14 States accepted the proposal for State Autonomous Body and are entitled to
get the benefit of 100% bearing of expenditure up to the ceiling, laid down from time
to time, by ESI Corporation subject to them forming State Autonomous Body/Society
as per structure approved by Corporation in its 172nd meeting held on 06.12.2017.
However, for rest of the States existing arrangement of sharing expenditure in the
ratio of 7/8:1/8 shall continue. For the States forming State Autonomous Body/
Society, funds shall be directly transferred to the Society which is likely to enhance
the medical benefit service delivery in respective States under ESI Scheme available

to its beneficiaries.

(¢) From time to time, ESI Corporation has undertaken steps to ensure due
diligence while processing reimbursement claim of ESI beneficiaries. The steps
taken include administrative reform measures and Information Technology (IT)/online
processing of such reimbursement claims. In addition, CPGRAMS also monitors such
cases at ESIC Head Quarter.

Cess collected under the Building and Other Construction
Workers’ Welfare Cess Act, 1996

563. SHRI MAHENDRA SINGH MAHRA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the cumulative amount of cess collected under the Building and Other
Construction Workers' Welfare Cess Act, 1996 during 2014 to 2017, the State/ UT-

wise details thereof;

(b) the value of construction work, cess collected, the total number of male
and female workers involved in construction activity and the number of construction
workers registered as beneficiaries under the Building and Other Construction Workers
(Regulation of Employment and Conditions of Service) Act, 1996, the State/UT-wise

details thereof; and

(c) how many workers have been issued identification cards by Construction
Workers' Welfare Boards (CWWBSs), the State/UT-wise and year-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The cumulative
amount of cess collected by the States/UTs under the Building and Other Construction
Workers’ Welfare Cess Act, 1996 is given in the Statement (See bleow) along with
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the total number of building and other construction workers registered as beneficiaries.
Gender-wise details of beneficiaries and value of construction work is not centrally

available.

(¢) Under Section 13 of the Building and Other Construction Workers’ (Regulation
of Employment and Conditions of Service) Act, 1996, Identity Card to every building
and other construction worker registered as beneficiary is to be given by the State
Building and Other Construction Workers’ Welfare Boards. Data in this regard is not

centrally available.

Statement

Cumulative amount of cess collected by the States/UTs along with the

number of workers registered as beneficiarics

SI. States/UTs No. of workers registered Amount of cess
No. with the Board collected (X in crore)
1 2 3 4
1.  Andhra Pradesh 1,729,485 1543.38
2. Arunachal Pradesh 18,443 65.36
3.  Assam 116,021 695.97
4. Bihar 828,451 1181.86
5. Chhattisgarh 1,206,549 797.72
6. Goa 2,082 105.39
7.  Gujarat 586,230 1758.37
8. Haryana 730,562 2050.18
9. Himachal Pradesh 125,793 383.79
10. Jammu and Kashmir 317,608 534.027
11.  Jharkhand 609,216 353.81
12. Karnataka 1,155,521 4374.56
13. Kerala 1,464,621 1535.86
14. Madhya Pradesh 2,919,105 2123.31
15. Maharashtra 664,138 5685.33
16. Manipur 48,000 21
17. Meghalaya 20,184 117.22
18. Mizoram 21,865 40.37
19. Nagaland 4,418 20.06
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1 2 3 4
20. Odisha 1,845,406 1170
21. Punjab 610,816 1065.92
22. Rajasthan 1,813,866 1726.76
23. Sikkim 35,125 83.89
24. Tamil Nadu 2,791,034 2251.25
25. Telangana 1,023,263 769.03
26. Tripura 93,636 156.08
27. Uttar Pradesh 3,607,498 3368.72
28. Uttarakhand 163,610 170.41
29. West Bengal 3,021,365 1507.82
30. Delhi 501,814 2547.94
31. A and Nicobar Islands 14,166 53.34
32. Chandigarh 18,593 106.94
33. Dadra and Nagar Haveli 2,176 4.61
34. Daman and Diu 919 37.17
35. Lakshadweep 179 6.76
36. Puducherry 41,224 100.16

TotaL 28,152,982 38514.367

Guidelines for grievance redressal through social media platforms

564. DR. VINAY P. SAHASRABUDDHE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the Ministry has prepared any structured guidelines for grievance
redressal related communications via Twitter and Facebook, if so, the details thercof

and if not, the reasons therefor;

(b) the total grievances voiced via Twitter and redressed during 2014 to 2017

and what has been the general nature of these grievances; and

(c) the details of human as well as Information and Communication Technology
(ICT) infrastructure created for this task?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) Media publicity



166 Written Answers to [RAJYA SABHA] Unstarred Questions

related activities in the Ministry are undertaken only as per the guidelines issued
by Ministry of Information and Broadcasting from time to time. Ministry has not

prepared any independent/separate structural guidelines.

(b) 2926 grievances voiced via Twitter and Facebook have been redressed during
2014 to 2017. The general nature of the grievances are in regard to PF queries,
ESIC benefits related to queries, Jobs, Wages, Minimum wages and queries related

unorganised sector.

(¢) Social Media Team consisting primarily of nodal officers from various
Divisions/Organizations of Ministry handled the social media platforms of the Ministry
with technical support of professional engaged through BECIL (A Government of
India Enterprise — under Ministry of Information and Broadcasting) for one year

w.e.f. 18.7.2016 with the required infrastructure, Hardware and Software support.
Protection of labourers and their welfare

1565. SHRI LAL SINH VADODIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government is considering to give top priority to
protection of interest of labourers and to their welfare;

(b) if so, whether Government has taken any step in this regard so far; and
(c) if so, details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINSTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c¢) Government
has set up a system of social security for welfare of labourers in organised and
unorganised sector. The social security to the workers in the organized sector is
provided through five Central Acts, namely, the Employees’ State Insurance Act,
1948, the Employees’ Provident Funds and Miscellaneous Provisions Act, 1952, the
Employee’s Compensation Act, 1923, the Maternity Benefit Act, 1961 and the Payment
of Gratuity Act, 1972. In order to provide social security benefits to the workers
in the unorganised sector, the Central Government is implementing Unorganised
Workers’ Social Security Act, 2008, to provide welfare schemes in matters relating
to life and disability cover, health and maternity benefits, old age protection to the
unorganised workers. Various Ministries/Departments of the Central Government are
implementing such social security schemes like Indira Gandhi National Old Age
Pension Scheme (Ministry of Rural Development); National Family Benefit Scheme

(Ministry of Rural Development); Janani Suraksha Yojana (Ministry of Health and

+ Original notice of the question was received in Hindi.
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Family Welfare), Rashtriya Swasthya Bima Yojana (Ministry of Health and Family
Welfare) as mentioned in the Schedule I of the 2008 Act. In addition to the above
welfare schemes, the Central Government recently decided to converge the social
security schemes of Aam Aadmi Bima Yojana (AABY) with Pradhan Mantri Jeevan
Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana (PMSBY)
to provide life and disability coverage to the unorganised workers for the age group
of 18 to 50 years depending upon their eligibility. These converged schemes give
coverage of ¥ 2 lakhs on death at premium of ¥ 330/- per annum and coverage of
% 2 lakhs on accidental death and disability at premium of ¥ 12 per annum. These
converged schemes are being implemented by Life Insurance Corporation of India.
The annual premium is shared on 50:50 basis by the Central Government and the

State Governments.
Percentage of women in work force

566. DR. KANWAR DEEP SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that women’s percentage in the labour force of the

country is very low;
(b) if so, their current share in the major sectors of our economy;

(c) how this percentage compares with that in South Korea, China, Brazil and
South Africa;

(d) what is the desirable level and by when we are expected to achieve it; and

(e) the extent to which it will increase our Gross Domestic Product (GDP)

growth if the desired level is achieved?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) As per the
result of last available labour force survey of 2015-16 on employment-unemployment
conducted by Labour Bureau, Ministry of Labour and Employment, the estimated
labour force participation rate for female aged 15 years and above on usual status
basis in the country was 27.4% and percentage of female workers in Primary,
Secondary and Tertiary Sector was 62.1%, 17.1% and 20.8% respectively in 2015-16.

(c) As per the modelled estimates of International Labour Organisation (ILO),
the estimated labour force participation rate for female for age 15 years and above

for countries South Korea, China, Brazil and South Africa in 2016 is given below:—
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Countries Female Labour Force Participation Rate
India 27.4%
South Korea 52.2%
China 62.0%
Brazil 53.3%
South Africa 47.8%

(d) and (e) Government has not set any level as desirable level. However, the
Employment generation coupled with improving employability has been the priority
concern of the Government. A series of major reforms undertaken over the past
year are expected to allow real GDP to grow at higher pace. The Government is
implementing various programmes in this direction like encouraging private sector
of economy, fast tracking various projects involving substantial investment and
increasing public expenditure on schemes like Prime Minister’s Employment Generation
Programme (PMEGP), Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana
(DDU-GKY) and Deendyal Antodaya Yojana-National Urban Livelihoods Mission
(DAY-NULM).

Increasing unemployment in the country

567. SHRI B.K. HARIPRASAD: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the number of unemployed in the country have increased approximately

ten times and the number of job-seekers have also increased; and

(b) if so, the details thereof and the employment possibilities increased by

Government?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) As per the
result of last three available labour force surveys on Employment-Unemployment
conducted by Labour Bureau, Ministry of Labour and Employment, the estimated
unemployment rate for persons aged 15 years and above on usual status basis in the
country in 2012-13, 2013-14 and 2015-16 was 4.0%, 3.4% and 3.7% respectively.
Further, as per the information received from the States, the number of job seekers, all
of whom may not necessarily be unemployed, registered with Employment Exchanges
in the country in 2013, 2014 and 2015 (Provisional, till September) were 4.68 crore,

4.83 crore and 4.49 crore respectively.
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The Employment generation coupled with improving employability has been
the priority concern of the Government. The Government is implementing various
programmes in this direction like encouraging private sector of economy, fast tracking
various projects involving substantial investment and increasing public expenditure
on schemes like Prime Minister’s Employment Generation Programme (PMEGP),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal
Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM).

In order to improve the employability of youth, around 22 Ministries/Departments

run skill development schemes across various sectors.

MUDRA and Start-Ups schemes are initiated by the Government for facilitating
self-employment.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job
seekers and employers for job-matching in a dynamic, efficient and responsive manner

and has a repository of career content.

A new Scheme Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been
launched by the Government in the year 2016-17 for incentivizing industry for

promoting employment generation.
Data on women engaged in domestic work in urban areas

568. SHRI B. K. HARIPRASAD: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that domestic work is the largest occupation for women

in urban India; and

(b) the data on the size of this labour market and the contribution of domestic

work in Indian economy?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) No such

data is maintained at the Central level.
Employed and unemployed persons in rural and urban areas

1569. DR. SATYANARAYAN JATIYA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the numerical status of self-reliant, self-employed or otherwise fully employed

T Original notice of the question was received in Hindi.
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and unemployed persons in rural and urban areas as on December, 2017, the time-
bound action plan to provide them employment, and the measures taken to provide
grant-in-aid to unemployed people as a means of minimum subsistence till they get

employment; and

(b) the details of programmes formulated for resettlement of unemployed

people?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR) (a) and (b) As per the
result of last available labour force survey on Employment-Unemployment conducted
by Labour Bureau, Ministry of Labour and Employment, the estimated percentage
of self-employed, worker population ratio and unemployment rate for persons

aged 15 years and above on usual status basis in the country in 2015-16 is given

below:—

Description Percentage
Self-employed 47.2%
Worker Population Ratio 50.5%
Unemployment Rate 3.7%

The Employment generation and improving employability has been the priority
concern of the Government. The Government is implementing various programmes
in this direction like encouraging private sector of economy, fast tracking various
projects involving substantial investment and increasing public expenditure on schemes
like Prime Minister’s Employment Generation Programme (PMEGP), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal
Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-
National Urban Livelihoods Mission (DAY-NULM).

In order to improve the employability of youth, around 22 Ministries/Departments

run skill development schemes across various sectors.

MUDRA and Start-Ups schemes are initiated by the Government for facilitating

self-employment.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job
seekers and employers for job-matching in a dynamic, efficient and responsive manner

and has a repository of career content.
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A new Scheme Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been
launched by the Government in the year 2016-17 for incentivizing industry for

promoting employment generation.
Adyvisories to concerned departments for filling of vacant posts

+570. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Ministry issues any advisories to concerned departments for
filling of vacant posts in case of delay taking place towards the same across the

country;

(b) the steps taken by the Ministry to ensure that unemployed people get
employment and unemployment rate does not go in the country;

(c) whether a delay is taking place in new recruitments towards filling up a

large number of posts lying vacant in the country for a long time; and

(d) whether a number of case are coming up with regard to delay in declaration
of results of whatever recruitments that are taking place?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (d) Filling up
of vacancies in various Government offices and other departments is a continuous
process. The vacant posts in Government Ministries/Departments are required to
be filled as per the Recruitment Rules for them. Recruitment to various posts in
Government of India is made through various recruitment agencies constituted for
the purpose such as Union Public Service Commission, Staff Selection Commission,
etc. Ministries/Departments and the recruitment agencies have been sensitized to take
all the required steps for filling up of the posts within the time line.

In order to give wider publicity to the notification of vacancies, Department of
Personnel and Training (DoPT) in November, 2016 decided that advertisement of
vacancies shall now be mandatorily placed at the National Career Service (NCS)
Portal, developed by Ministry of Labour and Employment.

National Career Service Project is a digital platform to provide a package of
employment related services like career counselling, vocational guidance, information
on skill development courses etc. These service are available online on the National

Career Service Portal (www.ncs.gov.in) supported by Call Centre/Helpdesk.

T Original notice of the question was received in Hindi.



172 Written Answers to [RAJYA SABHA] Unstarred Questions

Employment generation coupled with improving employability has been the priority
concern of the Government. The Government is implementing various programmes
in this direction like encouraging private sector of economy, fast tracking various
projects involving substantial investment and increasing public expenditure on schemes
like Prime Minister’s Employment Generation Programme (PMEGP), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal
Upadhyaya Gramin Kaushal Yojana (DDU- GKY) and Deendyal Antodaya Yojana-
National Urban Livelihoods Mission (DAY- NULM).

In order to improve the employability of youth, around 22 Ministries/Departments
run skill development schemes across various sectors. MUDRA and START-UPs
schemes are initiated by the Government for facilitating self-employment. A scheme
called Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the
Government in the year 2016-17 for incentivizing industry for promoting employment

generation and formalization of informal employment.
Increasing unemployment and job losses in North-Eastern States

571. SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that unemployment and job losses increased in the

country;
(b) if so, the details of unemployed people in North-Eastern States, State-wise;

(c) whether Government has taken up some schemes or efforts to control the

unemployment in the country;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) As per the
result of last three available labour force surveys on Employment-Unemployment
conducted by Labour Bureau, Ministry of Labour and Employment, the estimated
unemployment rate for persons aged 15 years and above on usual status basis in

North-Eastern States is given below:—
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North-Eastern Unemployment Rate (in %)

States 2012-13 2013-14 2015-16
Arunachal Pradesh 10.2 6.7 3.9
Assam 43 2.9 4.0
Manipur 2.2 34 34
Meghalaya 3.5 2.6 4.0
Mizoram 2.2 2.0 1.5
Nagaland 6.2 6.7 5.6
Sikkim 12.2 7.1 8.9
Tripura 8.4 6.2 10.0
All India 4.0 3.4 3.7

(c) to (e) The Employment generation coupled with improving employability has
been the priority concern of the Government. The Government is implementing various
programmes in this direction like encouraging private sector of economy, fast tracking
various projects involving substantial investment and increasing public expenditure
on schemes like Prime Minister’s Employment Generation Programme (PMEGP),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal
Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM).

In order to improve the employability of youth, around 22 Ministries/Departments

run skill development schemes across various sectors.

MUDRA and START UPS schemes are initiated by the Government for facilitating
self-employment.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job
seekers and employers for job-matching in a dynamic, efficient and responsive manner

and has a repository of career content.

A new Scheme Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been
launched by the Government in the year 2016-17 for incentivizing industry for

promoting employment generation.
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Loss of job opportunities

572. SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government has collected information regarding

loss of job opportunities in the country;

(b) if so, the estimated loss of job opportunities in the country during last two

years; and

(c) the names of industries in the country where there have been loss of job

opportunities along with the number thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (¢) To assess the
change in employment in India, Labour Bureau, Ministry of Labour and Employment
has been conducting Quarterly Quick Employment surveys in the selected labour-
intensive and export-oriented sectors namely textiles including apparels, metals, gems
and jewellery, automobiles, transport, IT/BPO, leather and handloom/powerloom.
According to the survey results, overall estimated employment in all selected sectors
has experienced a net addition of 1.35 lakh jobs in 2015.

The coverage of the Quarterly Quick Employment Survey has since been enhanced
during 2016 with more industries/sectors and as per the result of the surveys, the
change in employment in selected eight sectors was 4.16 lakh in 2016-17 in the

country. The industry-wise detail is given in the Statement.
Statement

Estimated Change in Employment in eight selected sectors (in lakhs)

S1. Industry/Group Dec., Industry/Group March,

No. 2015 over 2017 over
Dec., 2014 April, 2016

1 2 3 4 5

1. Textiles including Apparels 0.72 Manufacturing 1.97

2. Leather -0.08 Construction -0.23

3. Metals 0.37 Trade 0.55

4. Automobiles -0.08 Transport 0.21
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1 2 3 4 5
5. Gems and Jewellery -0.19  Accommodation and -0.04
Restaurant
6. Transport -0.04  IT/ BPO 0.35
7. IT/BPO 0.76  Education 0.69
8. Handloom/Powerloom -0.11 Health 0.66
TotAL 1.35 TotAL 4.16

Source: Quarterly Quick Employment Survey of Labour Bureau.
Provision of mandatory creche service

573. DR. VIKAS MAHATME: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government maintains data on provision of mandatory creche service
at establishments as per the Maternity Benefit (Amendment) Act, 2017,

(b) the details of the number of créches within the premises of the establishments

and those at a distance from the establishments; and

(¢) whether Government proposes to share the cost burden of providing creche
facility with the employers to discourage potential employers from reducing hiring

of women?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) No, Sir. Data

on provision of mandatory creche services at establishments is not maintained centrally.

(¢) No, Sir. It is the responsibility of the employer to provide creche facility to
their employees under the Act. There is no Government proposal to share the cost

burden of providing créche facility with the employers.
Sanction of ESI health centres in Jharkhand

574. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether the Ministry is planning to sanction health centres to the State of
Jharkhand along with upgrading the presently working Employees' State Insurance
(ESI) dispensaries in the State;

(b) if so, the details thereof;
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(¢) whether Government has received any proposals from the State of Jharkhand
in this regard, if so, the details thereof; and

(d) whether Government has taken any decision in this regard, if so, the details
thereof and if not the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (d) No, Sir. No
such proposal has been received from State Government of Jharkhand for sanctioning

health centres/upgrading existing Employees’ State Insurance dispensaries.

However, ESI Corporation has requested State Government to send the proposal
for setting up of new hospitals and dispensaries in prescribed proforma.

Filling two million vacancies in various departments

575. SHRI C.M. RAMESH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether it is a fact that the Ministry has initiated to fill in two million
vacancies in various departments, Public Sector Undertakings (PSUs) etc., at the

State and Central level;

(b) whether the Ministry has written in this regard to various Ministries, PSUs,
States, etc., to share list of vacancies; and

(c) if so, the details of vacancies that the Ministry has received from Central
Ministries, Departments, Public Sector Undertakings, Corporations, Institutions, etc.?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c¢) Filling up of
vacancies in various Government offices, Public Sector Undertakings (PSUs) and

other departments is a continuous process.

The vacant posts in Government Ministries/Departments are required to be filled
as per the Recruitment Rules for them.

Recruitment to various posts in Government of India is made through various
recruitment agencies constituted for the purpose such as Union Public Service

Commission, Staff Selection Commission, etc.

Ministries/Departments and the recruitment agencies have been sensitized to take
all the required steps for filling up of the posts within the time-line.

Department of Public Enterprises (DPE) is the nodal department for Central Public
Sector Enterprises (CPSEs) (excluding Banks and Financial/Insurance organizations),
CPSEs are under the administrative control of their respective Ministry/Department.
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The employment in CPSEs depends upon their requirement as per their expansion/
investment plan. Further, CPSEs are having their own policy for recruitment for
below the Board level posts under broad guidelines issued by the Government from

time to time.

In order to give wider publicity to the notification of vacancies, Department of
Personnel and Training (DoPT) in November, 2016 decided that advertisement of
vacancies shall now be mandatorily placed at the National Career Service (NCS)
Portal, developed by Ministry of Labour and Employment. This will be in addition

to other procedures as notified earlier.

As per the Annual Report on Pay and Allowances of Central Government Civilian
Employees, the number of vacant posts in position in various Ministries/Departments
is 4,12,752 out of total sanctioned strength of 36,33,935 as on 01.03.2016.

Loss of jobs due to retrenchment or closure of concerns

576. SHRI C.P. NARAYANAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) how many labourers left their jobs in 2016-17 and this year so far;

(b) what is the number of man-days lost due to closure of concerns or

retrenchment of workers or employees; and

(¢) whether demonetisation or such measures introduced by Government has

been a reason for such a development?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c¢) During the
year 2016 (January — December), 4278 (Provisional) workers and during the year
2017 (January — December), 1259 (Provisional) workers lost their jobs due to
retrenchment and closure. There is no information available relating to man-days lost
due to closure of concerns or retrenchment of workers and effect of demonetization

for such development. (Source: Labour Bureau)
Implementation of national child labour project

577. SHRI VIVEK GUPTA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the total number of child labour rehabilitation-cum-welfare centres in operation

across all the States, the details thereof, State-wise:
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(b) the number of children who have got enrolled in the existing centres/special

schools in past three fiscal years, the details therecof State-wise;

(c) the total amount of funds allocated under the Union Budget for 'awareness
generation programmes' under national child labour project since 2014-15 and the

amount of funds dispersed to West Bengal; and

(d) the total number of awareness generation programmes conducted in the past

three years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) and (b) As per the
information received from District Project Societies the State-wise details of Special
Training Centres (STCs) in operation under National Child Labour Project (NCLP)
Scheme and total number of children enrolled in the STCs at present is given in
the Statement (See below). As per the information received from District Project

Societies, number of fresh enrollment made in the STCs during the last three years

is as under:—
Year No. of fresh enrollment in STCs
2014-15 33484
2015-16 24927
2016-17 42355

(c) and (d) Under the NCLP Scheme, funds are also being released to District
Project Societies for launching of awareness campaigns for eradication of child labour
at their level. The provision of fund for running awareness generation activities at

the Society level has been revised from time to time as under:—

Date/Year Amount per Society per annum

We.f. 1.4.2011 % 1.25 lac

We.f. 1.4.2016 % 2.00 lac

We.f. 1.4.2017 % 50000/- + ¥ 2.00 lac per operational Society for

State Resource Centre (SRC)

From this fund of awareness generation the Project Societies hold seminars,
exhibitions, street plays, rallies, posters/banners etc. to disseminate awareness. Besides

Central Government undertakes awareness generation campaigns at Central level.

Fund allocated to various Districts in West Bengal for awareness generation

under NCLP Scheme for last three years is as under:—
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Years Amount
2014-15 %20.00 lac
2015-16 T 17.50 lac
2016-17 T 28.00 lac

Statement

State-wise details of Special Training Centres (STCs) in operation and total
number of children enrolled in the STCs.

SIL. Name of the Functional Functional Total
No. State/UT Districts Special Training Children
Centers Enrolled
1.  Andhra Pradesh 4 68 2260
2. Assam 3 178 7104
3. Bihar 1 100 4908
4.  Chhattisgarh 0 0 0
5. Delhi 0 0 0
6. Gujarat 2 37 1301
7. Haryana 2 66 3252
8. Jammu and Kashmir 1 9 169
9.  Jharkhand 7 196 8896
10. Karnataka 7 45 2374
11. Madhya Pradesh 8 220 9332
12. Mabharashtra 14 385 14285
13. Nagaland 1 44 2200
14. Odisha 1 25 752
15. Punjab 3 98 4843
16. Rajasthan 3 27 691
17. Tamil Nadu 15 312 8990
18. Telangana 4 85 2470
19. Uttar Pradesh 15 225 8737
20. Uttarakhand 0 0 0
21. West Bengal 17 739 29586

ToraL 108 2859 112150
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Minimum pension for ex-labourers or employees

578. SHRI C.P. NARAYANAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) what is the number of ex-labourers or employees receiving pensions from

public or private concerns during last three years;

(b) whether there is any minimum pension made available to them, if so, what

is the range of such pensions; and

(c) whether Government has any plan to ensure a minimum pension to all

ex-labourers or employees which will be proportional to current cost of living index?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) The total number of
member pensioners under the Employees’ Pension Scheme (EPS), 1995 during the

last three years was as under:

Year Member Pensioners
2014-15 3566857
2015-16 3783251
2016-17 3875335

(b) The Central Government has issued Gazette Notification No.593(E) dated
19.08.2014 providing a minimum pension of I 1,000/- per month effective from
September, 2014 under EPS, 1995.

(¢) No, Sir.
Special scheme for welfare of women workers in the country

1579. SHRI MEGHRAJ JAIN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government has any special plan for development and welfare of

women workers in the country, if so, the details thereof;

(b) whether any important steps have been taken for development and welfare
of women workers under this scheme during last three years, if so, the major
achievements thereof and State-wise details of achievements and steps taken, including
the State of Madhya Pradesh; and

T Original notice of the question was received in Hindi.
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(c) whether any facilities are being provided to women workers after retirement

under any scheme, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The Central
Government is implementing Unorganised Workers’ Social Security Act, 2008, to
provide social security relating to life and disability cover, health and maternity
benefits, old age protection to the unorganised workers including female workers.
Various Ministries/Departments of the Central Government are implementing such social
security schemes like Indira Gandhi National Old Age Pension Scheme (Ministry of
Rural Development); National Family Benefit Scheme (Ministry of Rural Development);
Janani Suraksha Yojana (Ministry of Health and Family Welfare), Rashtriya
Swasthya Bima Yojana (Ministry of Health and Family Welfare) as mentioned in the
Schedule I of the 2008 Act. Janani Suraksha Yojana is a Centrally Sponsored scheme
with the objective of reducing maternal and infant mortality by promoting institutional
delivery among pregnant women. This scheme also provides performance based
incentives to women health volunteers known as ASHA (Accredited Social Health

Activist) for promoting institutional delivery among pregnant Women.

In addition to the above welfare schemes, the Central Government has recently
converged the social security schemes of Aam Aadmi Bima Yojana (AABY) with
Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha
Bima Yojana (PMSBY) to provide life and disability coverage to the unorganised
workers, including women workers, in the age group of 18 to 50 years depending
upon their eligibility. These converged schemes give coverage of I 2 lakhs on death
at premium of I 330/- per annum and coverage of ¥ 2 lakhs on accidental death
and disability at premium of ¥ 12 per annum. These converged schemes are being
implemented by Life Insurance Corporation of India. The annual premium is shared
on 50:50 basis by the Central Government and the State Governments. The above
Schemes, except Janani Suraksha Yojana, which is exclusively for female workers,
are gender neutral and the gender-wise number of beneficiaries is not available. The
State-wise number of beneficiaries, including that of Madhya Pradesh, under Janani

Suraksha Yojana is given in the Statement (See below).

For pension after retirement, the Pension Fund Regulatory and Development
Authority (PFRDA) is administering Atal Pension Yojana as social security scheme
in the pension sector, focused on workers in the unorganized sector including women

workers.
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Sl. No. States/UTs 2014-15 2015-16 2016-17
A. Low Performing States
1. Assam 448143 427557 434005
2. Bihar 1531020 1526529 1424363
3. Chhattisgarh 321762 331753 324593
4. Jharkhand 249455 245639 300314
5. Jammu and Kashmir 116642 106260 123181
6. Madhya Pradesh 942644 954407 1031824
7. Odisha 498046 478788 449699
8. Rajasthan 1090012 1031247 1067378
9. Uttar Pradesh 2325010 2353049 2482562
10.  Uttarakhand 100261 104307 91970
Sus TotaL 7622995 7559536 7729889
B. High Performing States (Big States)
11.  Andhra Pradesh 261558 264078 295957
12.  Goa 828 1036 724
13.  Gujarat 277433 263023 229896
14. Haryana 45742 30048 35089
15. Himachal Pradesh 16182 17497 17017
16.  Karnataka 411423 421777 396708
17.  Kerala 114677 143084 117326
18.  Maharashtra 345761 339251 281027
19.  Punjab 103423 75040 76922
20.  Tamil Nadu 470003 473524 413747
21. Telangana 135652 149767 170730
22. West Bengal 491356 540721 578256
SuB TotaL 2674038 2718846 2613399
C. High Performing States (UTs)
23. A & Nicobar Islands 398 396 350
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S1. No. States/UTs 2014-15 2015-16 2016-17
24.  Chandigarh 1713 1123 987
25.  Dadra and Nagar Haveli 1241 1043 1703
26.  Daman and Diu 107 88 58
27.  Delhi 13723 15968 13938
28. Lakshadweep 1000 939 496
29. Puducherry 3527 3361 4242

SuB TotaL 21709 22918 21774

D. High Performing States (NE)

30.  Arunachal Pradesh 12906 14199 13363
31.  Manipur 21667 27599 16921
32. Meghalaya 43334 29707 24185
33, Mizoram 5605 6096 16430
34.  Nagaland 16430 15368 14157
35.  Sikkim 2278 2824 2425
36.  Tripura 17943 19071 7004

SuB TotaL 120163 114864 94485

Granp ToTAL 10438905 10416164 10459547

Rehabilitation of bonded labourers

1580. SHRI MEGHRAJ JAIN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the State-wise details of number of bonded labourers set free in the country

during last three years and current year;

(b) whether Government has any plan for rehabilitation of these bonded labourers,

if so, the salient features of the plan and its current status; and

(c) the details of sanctioned, allocated and utilized amount under this plan during

last three years and current year?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) The State-wise details
of number of bonded labourers released and rehabilitated during the last three years

and the current year is as under:—

T Original notice of the question was received in Hindi.
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Year State Number of bonded labourers

released and rehabilitated

2014-15 Chbhattisgarh 853
2015-16 Uttar Pradesh 2216
2016-17 Bihar 1792
Jharkhand 118
Odisha 258
Uttar Pradesh 258
Karnataka 181
2017-18 (till date) Bihar 461
Karnataka 1500
Uttar Pradesh 3492
Rajasthan 159
Madhya Pradesh 02
Chhattisgarh 57
Odisha 742

(b) The bonded labour system has been abolished by law throughout the country
with effect from 25th October, 1975 under the Bonded Labour System (Abolition)
Ordinance which was replaced by the Bonded Labour System (Abolition) Act, 1976.

Under the Act, identification, release and rehabilitation of freed bonded labour

is done by the State Governments/Union Territories.

In order to assist the State Governments in the task of rehabilitation of identified
and released bonded labourers, a Centrally Sponsored Plan Scheme for Rehabilitation
of Bonded Labour is in operation since May, 1978 with revisions from time to time.
The Government last revamped the Centrally Sponsored Plan Scheme for Rehabilitation
of Bonded Labourers with effect from 17th May, 2016. The revamped scheme is
known as the ‘Central Sector Scheme for Rehabilitation of Bonded Labourers, 2016°.
The salient features of the ‘Central Sector Scheme for Rehabilitation of Bonded

Labourer, 2016’ are as under:—

1. Financial assistance is provided for rehabilitation of a rescued bonded
labourer at the rate of rupees one lakh for adult male beneficiary, I
2 lakh for special category beneficiaries such as children including

orphans or those rescued from organized and forced begging rings or
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other forms of forced child labour, and women and ¥ 3 lakh in cases
of bonded or forced labour involving extreme cases of deprivation or
marginalization such as trans-genders, or women or children rescued
from ostensible sexual exploitation such as brothels, massage parlours,
placement agencies etc., or trafficking, or in cases of differently-abled

persons, or in situations where the District Magistrate deems fit.

The financial assistance for rehabilitation is 100% funded by the Central

Government.

The Scheme also provides for financial assistance of ¥ 4.50 lakh per
district to the States for conducting survey of bonded labourers, I 1.00
Lakh for evaluatory studies and ¥ 10 lakhs per State per annum for
awareness generation. Central Government will give 50% of the amount
required for conducting Survey, Awareness Generation and Evaluatory
Studies in advance. A State may conduct survey once in every three
years per sensitive district. A State may conduct five Evaluatory Studies

per year.

The release of rehabilitation assistance has been linked with conviction
of the accused. However, immediate assistance upto X 20,000/- may be
provided to the rescued bonded labour by the District Administration

irrespective of the status of conviction proceedings.

The Scheme provides for creation of a Bonded Labour Rehabilitation
Fund at District level by each State with a permanent corpus of at
least ¥ 10 lakh at the disposal of the District Magistrate for extending

immediate help to the released bonded labourers.

The benefits prescribed above shall be, in addition to, other cash or
non-cash benefits which a beneficiary under this scheme is entitled to,
by or under any other scheme or law applicable for the time being in

force.

(¢) Under the Rehabilitation of Bonded Labour Scheme, the State-wise details of

Central share released during the last three years and the current year is as under:—

Year State Amount (X in lakh)

2014-15 Chhattisgarh 85.30
Gujarat 10.00

2015-16 Uttar Pradesh 221.60
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Year State Amount (X in lakh)

2016-17 Bihar 179.20
Jharkhand 11.80
Odisha 25.80
Uttar Pradesh 25.80
Karnataka 18.10

2017-18 (till date) Bihar 54.50
Karnataka 150.00
Uttar Pradesh 358.10
Rajasthan 97.65
Madhya Pradesh 25.90
Chbhattisgarh 11.40
Odisha 74.20

Performance of MSMEs

581. PROF. M.V. RAJEEV GOWDA: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) the number of Micro, Small and Medium Enterprises (MSMESs) in the country

during the last three years, year-wise;

(b) the number of MSMEs in financial distress (restructured or defaulted on

loan facilities or in losses) since January, 2016, month-wise;

(c) the number of individuals employed by MSMEs each month since January,
2016;

(d) the share of MSMEs in exports each month since January, 2016; and

(e) the number of MSMEs which have been wound up since January, 2016,

month-wise?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) As per the data received
from 73rd round of the national sample survey on “Unincorporated non-agricultural
Enterprises (excluding Construction)”, conducted by National Sample Survey Office
(NSSO), Ministry of Statistics and Programme Implementation, during July, 2015
to June, 2016, the total number of MSMEs in the country was 633.88 lakh. The
number of MSMEs registered on Udyog Aadhaar Memorandum (UAM) portal of
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the Ministry of MSME during 2015-16 (Oct., 2015 to March, 2015), 2016-17 and
2017-18 is 4.96 lakh, 23.74 lakh and 12.18 lakh, respectively.

(b) As per the information received from the Reserve Bank of India on Framework
for Revival and Rehabilitation of MSME, stressed accounts referred to the Corrective
Action Plan Committee during the half-year ended March, 31, 2017 and September
30, 2017 are 1,00,803 and 87,062, respectively.

(¢) As per the data received from 73rd round of the national sample survey
on “Unincorporated non-agricultural Enterprises (excluding Construction)”, conducted
by National Sample Survey Office (NSSO), Ministry of Statistics and Programme
Implementation, during July, 2015 to June, 2016, the total employment in the MSME
sector was 1109.89 lakh.

(d) As per the information received from Directorate General of Commercial
Intelligence and Statistics, M/o Commerce and Industry, the share of MSME related
products in the exports at the 4-digit Indian Trade Classification (Harmonised System)
(ITC-HS) for the years 2016-17 and 2017-18 (till November, 2017) are 49.03% and
56.69% (provisional), respectively.

(e) As per the data received from the Reserve Bank of India (RBI) the number
of sick micro, small and medium enterprises (MSMEs) in the year 2016 was 4,86,291.

Decline in revenue of MSME industries post-demonetisation

582. SHRI MAHENDRA SINGH MAHRA: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) what has been the level of decline in revenue of key MSME industries

post-demonetisation;

(b) what steps Government is planning to take reinvigorate those industries
including manufacturing industries like textile industry in Tirupur, leather industry

in West Bengal and Kanpur and diamond cutting industry in Gujarat; and

(¢) whether Government is planning any compensation to protect the interest of
the labourers who have lost their jobs due to demonetisation in MSME sector, if
so, the details thereof?

THE MINISTER OF STATE OF MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The actual decline in revenue of key
MSME industries post-demonetization has not been assessed. However, as per a RBI

study on Macroeconomic impact of demonetization, the organised sector remained
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resilient in spite of demonetization, whereas the unorganized sector faced challenges

due to temporary cash crunch following demonetization.

(b) To reinvigorate various MSME units, the Government has increased the scope
of Credit Guarantee Scheme and necessary advisory has been issued to the banks

to raise working capital/cash credit limit to MSEs only.

(c) There is no compensation package for labourers planned by Ministry of

Micro, Small and Medium Enterprises.
Proposal to set up new showrooms of coir products

583. SHRI RAJKUMAR DHOOT: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government proposes to set up new showrooms of coir products

through Coir Board in the State of Maharashtra; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Coir Board already
has one showroom at Navi Mumbai in Maharashtra. However, Coir Board proposes

to open a new showroom at Pune in Maharashtra to market coir products.
Support to States for development of MSME sector

584. DR. V. MAITREYAN: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether Government has provided adequate support and facilities to States
for the development of MSME sector ;

(b) if so, details thereof and funds allocated to various States in the last three

years, State-wise, year-wise;

(c) whether Government has taken effective measures to provide adequate training
and support to young entrepreneurs in MSME sector in the country particularly

women;

(d) if so, the details thereof and total amount spent during years 2015-16,
2016-17 and 2017-2018, till date and amount to be spent in next two years; and

(e) list of young entrepreneurs and women getting financial support and training

facilities during the last three years in Tamil Nadu?
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THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Yes Sir. The Ministry
of Micro, Small and Medium Enterprises (MSME), Government of India (Gol)
implements various schemes for encouraging development of MSMEs in various States
of the country. These schemes are demand-driven and are implemented throughout
the country without State-wise allocations. Outlays allocated (BE) to the Ministry
of MSME during last three years i.e 2014-15, 2015-16 and 2016-17 have been
% 3327.00 crore, ¥ 2612.51 crore and ¥ 3000.00 crore, respectively.

(c) and (d) Yes Sir. Training programmes conducted by the Ministry of MSME
include Skill and Entrepreneurship Development Programmes, Industrial Motivation
Campaigns and Management Development Programmes. Participation of young
entrepreneurs including women is encouraged under these programmes. The Ministry
of Skill Development and Entrepreneurship also conducts the following programmes
aimed at training and support to young entrepreneurs and women entrepreneurs in
the country.

(i) Pradhan Mantri Kaushal Vikas Yojana (PMKVY).

(i1) Apprenticeship Training Scheme (ATS).

(iii) Craftsmen Training Scheme.

(iv) Craftsmen Instructor Training Scheme.

(v) Skill Development Initiative Scheme (SDIS).

Ministry of MSME has spent I 2766.60 crore, ¥ 2878.74 crore and I 3626.41
crore, respectively, in the year 2014-15, 2015-16 and 2016-17 for the Schemes
relating to promotion and development of MSMEs. Ministry has spent ¥ 5499.43
crore during 2017-18 so far by January, 2018.

(e) The list of young entrepreneurs and women getting financial support and

training facilities across the country is not maintained centrally.
Encouraging development of MSME projects

585 DR. PRADEEP KUMAR BALMUCHU: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government is committed to encourage development of MSME

projects in the country; if so, the details thereof;
(b) the details of Schemes being undertaken in the States in this direction;

(c) whether it is a fact that the Government has convened a meeting with State

representatives in Delhi recently to discuss Cluster development programmes, if so,
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the details of the proposals received and considered for implementation under this

programme;

(d) the quantum of funds allocated for this purpose and released so far to each

State, particularly to Jharkhand; and
(e) the details of ideas exchanged by the States in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Yes, Sir. The
Ministry of Micro, Small and Medium Enterprises (MSME), Government of India
(Gol) implements various schemes for encouraging development of MSME projects

in the States. The list of schemes is given in the Statement-I (See below).

(¢) The Steering Committee Meeting is held periodically to take decision on
the proposals received from State Governments under Micro and Small Enterprises —
Cluster Development Programme (MSE-CDP). The last meeting was held on 22.11.17
at New Delhi in which:

(i) In-principle approvals were accorded to 10 proposals.
(i1) Final approvals were accorded to 08 proposals.

(ii1) Time limit for implementation was extended for 05 projects.

(d) The quantum of funds allocated for Micro and Small Enterprises - Cluster
Development Programme (MSE-CDP) in the Budget was ¥ 135.00 crore in 2016-17
and is I 184.00 crore in 2017-18. Details showing the quantum of funds released
State-wise during 2016-17 and 2017-18 (upto 31.01.18) under MSE-CDP are given
in the Statement-II (See below).

(¢) The meeting was convened to consider the proposals received from
States.

Statement-1
Various Schemes of Ministry of Micro, Small and Medium Enterprises

1. Prime Minister Employment Generation Programme and Other Credit
Support Schemes

(1) Prime Minister Employment Generation Programme (PMEGP)
(il) Performance and Credit Rating Scheme
(iii) Credit Guarantee Trust Fund for Micro and Small Enterprises (CGTMSE)

(iv) Interest Subsidy Eligibility Certificate (ISEC)



Written Answers to [7 February, 2018] Unstarred Questions 191

2.

Development of Khadi, Village and Coir Industries
(1) Science and Technology Scheme
(il) Market Promotion and Development Scheme (MPDA)

(ii1) Revamped Scheme Of Fund for Regeneration of Traditional Industries
(SFURTI)

(iv) Coir Udyami Yojana (CUY)
(v) Coir Vikas Yojana (CVY)

a. Skill Upgradation and Mahila Coir Yojana (MCY)

b. Development Of Production Infrastructure (DPI)

c. Domestic Market Promotion Scheme

d. Export Market Promotion

e. Trade and Industry Related Functional Support Services (TIRFSS)
Technology Upgradation and Quality Certification

(1) Financial Support to MSMEs under ZED Certification Scheme

(il)) A Scheme for Promoting Innovation, Rural Industry and Entrepreneurship
(ASPIRE)

(iii) National Manufacturing Competitiveness Programme (NMCP)
a. Credit Linked Capital Subsidy for Technology Upgradation
b. Lean Manufacturing Competitiveness for MSMEs
c. Design Clinic for Design Expertise to MSMEs
d. Technology and Quality Upgradation Support to MSMEs

e. Entrepreneurial and Managerial Development of SMEs through

Incubators
f.  Zero Defect Zero Effect
g. Building Awareness on Intellectual Property Rights (IPR)
Marketing Promotion Schemes
(i) International Cooperation
(il) Marketing Assistance Scheme
(iii) Marketing Assistance and Technology Upgradation (MATU)

(iv) MSME Market Development Assistance (MDA)
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(1) Micro and Small enterprises Cluster Development (MSE-CDP)

Detailed information is available at www.msme.gov.in and www.dcmsme.gov.in

Statement-I11

State wise details of funds sanctioned/released under MSE-CDP for
2016-17 and current financial year 2017-18 (up to 31.01.18).

® in crore)

S1.No. State/UT 2016-17 2017-18 (Upto 31.01.18)
1. Andhra Pradesh 3.55 2.00
2. Arunachal Pradesh 0.00 0.00
3. Assam 4.74 2.31
4. Bihar 0.00 0.00
5. Chhattisgarh 2.00 0.00
6. Goa 0.00 0.00
7.  Gujarat 0.76 1.06
8. Haryana 9.10 9.19
9.  Himachal Pradesh 0.00 0.00
10. Jammu and Kashmir 1.11 491
11.  Jharkhand 0.00 0.00
12.  Karnataka 11.68 16.92
13. Kerala 3.60 10.13
14. Madhya Pradesh 0.00 10.35
15.  Maharashtra 37.63 22.01
16. Manipur 11.83 8.46
17.  Meghalaya 0.00 0.00
18. Mizoram 0.00 0.00
19. Nagaland 2.50 0.00
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S1.No. State/UT 2016-17 2017-18 (Upto 31.01.18)
20. Odisha 1.50 0.00
21. Punjab 4.02 0.00
22.  Rajasthan 3.95 0.83
23.  Sikkim 0.00 0.00
24. Tamil Nadu 16.09 28.39
25. Telangana 0.00 2.36
26. Tripura 3.00 7.88
27.  Uttar Pradesh 3.80 7.00
28.  Uttarakhand 0.00 0.00
29.  West Bengal 0.54 5.51
30. A and Nicobar Islands 0.00 0.00
31. Chandigarh 0.00 0.00
32. Dadra and Nagar Haveli 0.00 0.00
33.  Daman and Diu 0.00 0.00
34. Delhi 0.00 0.00
35. Lakshadweep 0.00 0.00
36. Puducherry 0.00 0.00

Misc. 0.28 0.00
TotaL 121.68 139.31

ONGC’s request to fix higher gas price for KG block

586. SHRI V. VIJAYASAI REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that ONGC has asked Government to fix higher gas

price for KG-OSN-2004/1 block and if Government refused to accede to its request,

it has threatened to quit the above gas block;

(b) if so, the details of the proposal and whether it is also a fact that US dollar

2.89 per unit is too minimum an amount and unviable;

(c) whether it is also a fact that ONGC is also asking for higher price for its

blocks in Kutch region; and
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(d) if so, how Government is planning to move ahead in this regard?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The block KG-OSN-2004/1 was acquired by ONGC in
NELP-VI round after International Competitive Bid (ICB). On representations from
various operators including ONGC, Government notified a policy on 21.3.2016 to
grant marketing including pricing freedom with a price ceiling on gas produced from
discoveries in Deep Water, Ultra Deep Water and High Pressure-High Temperature
areas. The Block KG-OSN-2004/1 is a shallow water block and does not qualify
the criteria laid down under the policy. The gas produced from KG-OSN-2004/1 is
covered under the “New Domestic Natural Gas Pricing Guidelines, 2014”, which is
a formula based considering the volumes and prices at major international markets

and has tried to make a fine balance between producers and consumers interest.

(c) and (d) Various Operators including ONGC requested to review the domestic
natural gas pricing mechanism. Government of India notified “New Domestic Natural
Gas Pricing Guidelines, 2014” on 25.10.2014. This pricing mechanism is formula
based and has been worked out considering the volumes and prices prevailing at
major international markets such as Henry Hub, National Balancing Point, Alberta
and Russia. The formula has been finalized considering the requirements of producing
and consuming sectors, and has tried to make a fine balance between their interests.

The prices are notified every six months in accordance with said guidelines.
Agreement with Japan for cargo-swapping arrangement

587. SHRI K. SOMAPRASAD: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the countries with which India has singed broader bilateral pact to create a

gas exchange;
(b) which are the areas of operations explained in the broader bilateral pact;

(c) whether any agreement is existing between Japan and India for cargo-swapping

arrangement, if so, the details thereof; and

(d) what will be the additional logistical cost expenses for the cargo-swapping

arrangement?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) India has not signed any agreement on creating a gas exchange

with any other country. However, India has signed a Memorandum of Cooperation
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(MoC) with Japan on establishing a Liquid, Flexible and Global Liquefied Natural
Gas Market. The MoC provides a framework for cooperation in the areas of flexible
LNG contracts, abolition of Destination Restriction Clause and also cooperation in

establishing reliable LNG spot price indices to reflect true LNG demand and supply.

(d) India and Japan under the MoC have agreed to cooperate in the area of
LNG cargo swapping. Cost advantage of such swapping will depend on the cargo

swapping arrangement entered into by Indian companies with foreign companies.
Increase in prices of petroleum products

588. SHRI PARTAP SINGH BAJWA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of increase in the prices of petrol, diesel, kerosene, Compressed

Natural Gas and Liquefied Petroleum Gas since 2014 till date, item-wise;

(b) the reasons for increasing prices of petrol and other petroleum products

during the said period, item-wise;

(c) whether the increase in prices of petrol and other petroleum products are
likely to aggravate inflation, increase transportation costs and increase the prices of

essential commodities, and
(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Prices of Petrol and Diesel have been made market-determined
effective 26.06.2010 and 19.10.2014 respectively. Since then, the Public Sector Oil
Marketing Companies (OMCs) take appropriate decision on pricing of Petrol and
Diesel in line with international product prices and other market conditions.The
Government continues to modulate the effective price to consumer for Subsidized
Domestic LPG and Retail Selling Price (RSP) of PDS Kerosene.

Price of Compressed Natural Gas (CNG) is fixed by the concerned City Gas
Distribution (CGD) entity as provided under the Petroleum and Natural Gas Regulatory
Board (PNGRB) Act, 2006 and the Government does not regulate the prices of CNG.

The details of change in the Retail Selling Prices of Petrol, Diesel (till 16.06.2017)
and domestic LPG at Delhi and PDS kerosene at Mumbai since 2014 till date are

given in the Statement.
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Statement

Retail Selling Prices of Petrol, Diesel (till 16.06.2017) and domestic
LPG at Delhi and PDS kerosene at Mumbai

Date Petrol Diesel PDS SKO Domestic LPG
Subsidized Non-subsidized

®/litre) ®/14.2 KG Cyl.)

1 2 3 4 5 6
01.04.2014 72.26 55.49 14.96 414.00 980.50
16.04.2014 71.41
01.05.2014 928.50
16.05.2014 56.71
01.06.2014 57.28 905.00
07.06.2014 71.51
25.06.2014 71.56 906.00
01.07.2014 73.60 57.84 922.50
01.08.2014 72.51 58.40 920.00
16.08.2014 70.33
31.08.2014 68.51 58.97
01.09.2014 901.00
01.10.2014 67.86 880.00
15.10.2014 66.65
19.10.2014 55.60
23.10.2014 417.00 883.50
01.11.2014*  64.24 53.35 15.14 865.00
01.12.2014 63.33 52.51 752.00
16.12.2014 61.33 50.51
01.01.2015 708.50
17.01.2015 5891 48.26
01.02.2015 605.00
04.02.2015 56.49 46.01
16.02.2015 5731 46.62 15.24

01.03.2015 60.49 49.71 610.00
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1 2 3 4 5 6
01.04.2015# 417.82 621.00
02.04.2015 60.00 48.50
16.04.2015 59.20 47.20
01.05.2015 63.16 49.57 15.24 616.00
16.05.2015 66.29 52.28
01.06.2015 626.50
16.06.2015 66.93 50.93
01.07.2015 66.62 50.22 608.50
16.07.2015 66.90 49.72
01.08.2015 64.47 46.12 585.00
15.08.2015 63.20 44.95
01.09.2015 61.20 44.45 559.50
01.10.2015 44.95 517.50
16.10.2015 45.90
01.11.2015 60.70 4593 545.00
16.11.2015 61.06 46.80
01.12.2015 60.48 46.55 606.50
09.12.2015 419.26 608.00
16.12.2015 59.98 46.09
01.01.2016 59.35 45.03 419.33 657.50
02.01.2016 59.35 45.03
16.01.2016 59.03 44.18
19.01.2016 59.99 44.71
31.01.2016 59.99 44.71
01.02.2016 59.95 44.68 419.22 575.00
18.02.2016 59.63 44.96
01.03.2016 56.61 46.43 419.13 513.50
04.03.2016 15.42
17.03.2016 59.68 48.33
01.04.2016 509.50

05.04.2016 61.87 49.31
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1 2 3 4 5 6

16.04.2016 61.13 48.01

25.04.2016 15.36

01.05.2016 62.19 50.95 419.15 527.50
07.05.2016 50.41

17.05.2016 63.02 51.67

01.06.2016 65.60 53.93 419.18 548.50
03.06.2016 15.02

16.06.2016 65.65 55.19

01.07.2016 64.76 54.70 421.16 537.50
07.07.2016 15.27

16.07.2016 62.51 54.28

01.08.2016 61.09 52.27 15.53 423.09 487.00
16.08.2016 60.09 50.27 15.68

01.09.2016 63.47 52.94 15.94 425.06 466.50
16.09.2016 64.21 52.59 16.19

21.09.2016 16.40

01.10.2016 64.58 52.51 16.66 427.09 490.00
05.10.2016 64.72 52.61

16.10.2016 66.45 55.38 16.92

28.10.2016 428.59 492.00
01.11.2016 17.17 430.64 529.50
06.11.2016 67.62 56.41

16.11.2016 65.93 54.71 17.51

01.12.2016 66.10 54.57 17.76 432.71 584.00
16.12.2016 18.02

17.12.2016 68.94 56.68

01.01.2017 18.28 434.71 585.00
02.01.2017 70.60 57.82

16.01.2017 71.14 59.02 18.54

01.02.2017 18.77 434.80 651.50
01.03.2017 434.93 737.50
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1 2 3 4 5 6
01.04.2017 66.29 55.61 440.90 723.00
07.04.2017 19.03
16.04.2017 68.07 56.83 19.29
01.05.2017 68.09 57.35 19.65 442.77 631.00
16.05.2017 65.32 54.90 19.91
01.06.2017 66.91 55.94 20.17 446.65 552.50
16.06.2017 65.48 54.49 20.43
01.07.2017 21.09 477.46 564.00
11.07.2017 21.22
16.07.2017 21.48
01.08.2017 21.74 479.77 524.00
16.08.2017 22.00
01.09.2017 22.27 487.18 597.50
16.09.2017 Since 22.53
20.09.2017 ]l)gl?yzgrllzé 22.76
30.09.2017 revision 488.68 599.00

for petrol/
01.10.2017 diesel 491.13 649.00
16102017 ~ 1asbeen

imple-

01.11.2017  mented** 495.69 742.00
15.11.2017 22.12
01.12.2017 495.69 747.00
16.12.2017
01.01.2018 22.39 495.64 741.00
16.01.2018 22.65
01.02.2018 2291 495.63 736.00

* Since there is ‘Nil’ allocation of PDS kerosene in Delhi from Q3, 2013-14, RSP of PDS kerosene
w.e.f. 1.11.2014 onwards is at Mumbai.

#  Effective 1st January, 2015, Modified DBTL scheme has been implemented in the entire country.
The effective cost to consumer is after DBTL Subsidy.

**  The prices of Petrol and Diesel as on 5.2.2018 are ¥ 73.31/ litre and I 64.14/ litre respectively.
(as per IOCL at Delhi).
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Organisation of Pradhan Mantri LPG Panchayats

1589. SHRI LAL SINH VADODIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is a fact that Government is seriously considering to organise

Pradhan Mantri LPG Panchayats throughout the country;
(b) if so, whether Government has taken any step in this regard so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) The Pradhan Mantri LPG Panchayat has been launched on
23.09.2017 at Gandhinagar, Gujarat. Pradhan Mantri LPG Panchayat is an interactive
communication platform for rural LPG users on various subjects like safe usage of
LPG, its benefit to environment, women empowerment and women health, and also use

the forum to motivate the consumers to use LPG regularly as a clean cooking fuel.
Withdrawal of LPG connections from PNG areas

590. DR. KANWAR DEEP SINGH: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that national LPG coverage is 78.7 per cent and also
that PSU Oil Marketing Companies are catering to 21.7 crore LPG customers in
the country;

(b) if so, how can these figures be correlated/explained;
(c) whether there is any policy to withdraw LPG connection from PNG areas; and
(d) what has been the effort to bring PNG in rural areas so for?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) National LPG coverage as on 01.01.2018 is 79.2% and
Public Sector Oil Marketing Companies are catering to 21.85 crore LPG customers

in the country.

(c) As per current policy, PNG connection holders can keep one LPG connection

in their household and LPG is supplied to them at non-subsidized rates.

(d) For providing PNG connections, Petroleum and Natural Gas Regulatory Board
(PNGRB) has granted authorizations for 84 numbers of Geographical Areas (GAs)

including rural areas also.

T Original notice of the question was received in Hindi.
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Reduction in import of crude OIL

591. SHRIMATI SASIKALA PUSHPA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Government had resolved to reduce the import of

crude oil by 10 per cent by the year 2022;
(b) if so, the details thereof;
(¢) whether Government has taken any initiative in this regard,
(d) if so, the details thereof;
(e) whether Government has achieved any result in this regard; and
(f) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Ministry is working in collaboration with various Central
Government Ministries to achieve a goal to reduce the dependency on import in energy
from oil and gas by 10% by 2021-22. The Ministry has prepared a roadmap with
a five-pronged strategy which broadly comprises of increasing domestic production
of oil and gas, promoting energy efficiency and conservation measures, giving thrust
on demand substitution, capitalizing untapped potential in biofuels and other alternate
fuels/renewables and implementing measures for refinery process improvements. An
Integrated Monitoring and Advisory Council (IMAC) has also been constituted under the
chairmanship of Minister, Petroleum and Natural Gas along with the representatives of
other Ministries/Departments as Member of IMAC to oversee effective implementation

of the roadmap proposed under the five pronged strategy.

(c) to (f) Government has taken several steps to enhance exploration & production
of oil and gas in the country which include inter alia Hydrocarbon Exploration
Licensing Policy (HELP) and Open Acreage Licensing Policy (OALP), Discovered
Small Field Policy, gas pricing reforms with premium for difficult areas, grant of
marketing freedom for gas produced from difficult areas, National Seismic Programme
for unappraised areas, National Data Repository, easing out rigidities in the existing
Production Sharing Contracts and transparent and clear policy for grant of extension
under the PSC regime. Government has also taken a number of initiatives to
encourage the use of alternative fuels such as Ethanol and Bio Diesel and promote
the conservation of petroleum products. Some of the important achievements in these
areas include inter alia award of 30 hydrocarbon bearing contract areas under DSF
Policy, launch of bids under OALP for 55 oil and gas blocks, approval of 40%
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capital grant under Pradhan Mantri Urja Ganga to promote gas based economy,
improvement in the supply of ethanol, direct sale of bio-diesel to all consumers for
blending with High Speed Diesel, and signing of MoUs for setting up of bio refinery
(2G ethanol) plants at five locations.

Establishment of Barite Beneficiation Plant in Andhra Pradesh

592. SHRI MOHD. ALI KHAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that the ONGC has entered into an MoU with Andhra
Pradesh Mineral Development Corporation (APMDC) for establishment of Barite
Beneficiation Plant in Andhra Pradesh;

(b) if so, the details thereof;

(c) whether the proposal was cleared by the Central Government, if so, the

details thereof; and

(d) if not, the reasons for pendency and by when establishment of this plant

will be completed?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Oil and Natural Gas Corporation (ONGC) Limited and Andhra
Pradesh Mineral Development Corporation (APMDC) entered into an Memorandum
of Understanding (MoU) to establish a barite beneficiation plant in Andhra Pradesh
to beneficiate low grade barites to meet the requirement of Barites of ONGC. The
Government has conveyed its concurrence for the project to ONGC. As per the pre-

feasibility report, the project is scheduled to be completed in 15 months.
Cost incurred on production of petrol/diesel

593. SHRI NARESH AGRAWAL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government has decided that the prices of diesel-petrol would be

fixed by the companies on day-to-day basis;

(b) whether it is a fact that the prices of diesel and petrol are on incessant rise
ever since the decision has been taken whereas the prices of crude oil is much less

in the international market;

(c) if so, the reasons therefor; and

T Original notice of the question was received in Hindi.
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(d) if not, the total cost incurred on the petrol-diesel production and on the

delivery thereof to the market?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) The prices of petrol and diesel have been made market
determined by the Government effective from 26th June, 2010 and 19th October,
2014 respectively and since then their prices are being decided by the Public Sector
Oil Marketing Companies (OMCs) namely, Indian Oil Corporation Limited, Hindustan
Petroleum Corporation Limited and Bharat Petroleum Corporation Limited, in line

with the changes in the international market prices.

Public Sector OMCs have implemented daily revision of retail selling price of

petrol and diesel in the entire country effective 16th June, 2017.

Daily price revisions of petrol and diesel make the retail prices more reflective
of the current market conditions, minimizing the volatility in the Retail Selling Price
(RSP) of petrol and diesel. Further, it leads to increased transparency in the system

and enables smoother flow of products from refinery/depots to Retail Outlets.

The price of Indian basket of crude oil on 16th June, 2017 and 29th January,

2018 and corresponding Retail Selling Price is given as underi—

16.06.2017 29.01.2018
Indian Basket of Crude Oil $45.94/bbl $67.86/bbl
RSP Petrol T 65.48/litre % 72.84/litre
RSP Diesel % 54.49/litre % 63.93/litre

(d): Refining of crude oil is a process industry, where crude oil constitutes
around 90% of the total cost. Crude oil is processed through several processing
units. Each of these units produces intermediate products streams, which require
further reprocessing and blending. It is difficult to apportion the total cost amongst

individual refined products; hence product-wise costs are not identified separately.
Acquisition of GAIL india Limited

594. SHRI A. K. SELVARAIJ: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that Indian Oil Corporation Limited and Bharat Petroleum
Corporation Limited are both keen to acquire gas utility GAIL India Limited to

become fully integrated energy companies;

(b) if so, the details thereof;
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(c) whether it is also a fact that GAIL feels that a merger with oil and gas
producer ONGC would be more appropriate; and

(d) if so, the views of Government in this regard?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) In the Budget Speech of 2017-18 on February 1, 2017,
Finance Minister had infer alia stated that “we see opportunities to strengthen our
CPSEs through consolidation, mergers and acquisitions. By these methods, the CPSE
can be integrated across the value chain of an industry. It will give them capacity
to bear higher risks, avail economies of scale, take higher investment decisions and
create more value for the stakeholders. Possibilities of such restructuring are visible
in the Oil and Gas sector. We propose to create an integrated public sector ‘Qil
Major’ which will be able to match the performance of international and domestic

private sector oil and gas companies”.

As far as GAIL (India) Limited (GAIL) is concerned, Indian Oil Corporation
Limited (IOCL) and Bharat Petroleum Corporation Limited (BPCL) had written to
the Ministry for integration with GAIL (India) Limited. However, Government has

not taken any decision in this regard.
Splitting of GAIL into two units

595. SHRI N. GOKULAKRISHNAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Government in considering to split GAIL into two

units with the marketing operations spun off into a separate company;

(b) whether it is also a fact that the performance of GAIL, as far as building
a pipeline network in addition to a possible conflict of interest in its role as the

infrastructure provider as well as carrier, was discussed in the Ministry; and
(c) if so, the details thercof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c¢) In year 1984, GAIL was established for transportation,
processing and marketing of natural gas and for establishing and managing gas
pipelines and related installations. At present, GAIL has developed about 11,000 Km
long gas pipeline network and is also developing about 3,500 KM long pipelines

projects in the country.

In the year 2006, the Government issued the Policy for Development of Natural

Gas Pipelines and City or Local Natural Gas Distribution Networks. In terms
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of this policy and the provisions of the Petroleum and Natural Gas Regulatory
Board (PNGRB) Act, 2006, all authorized entities including GAIL have to provide
mandatory open access to its gas pipeline infrastructure on common carrier principle
at non-discriminatory basis, at transportation rates determined by PNGRB. In the
long run and with the maturing of gas markets, it is envisaged in the policy that
the authorized entities will have transportation of natural gas as their sole business
activity and will not have any business interest in the gas marketing or city or local

gas distribution networks.
Restricting import of petcoke

596. SHRI D. KUPENDRA REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government plans to restrict import of Petroleum Coke into the

country;
(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that petroleum coke is highly polluting and is being

imported and used after being dumped in the country; and

(d) if so, the details thereof and the action, other than curbing its import, being

taken by Government to restrict its usage also?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The Government has enhanced the effective Import duty
on Petroleum Coke from 2.5% to 10% vide Notification No. 92/2017-Customs dated
14.12.2017.

(c) Petroleum coke is being imported for use in industries as a raw material
and also as a fuel, as a substitute of coal. Further, as per available information,
petroleum coke has sulphur level of 70,000 — 80,000 PPM as compared to 5,000 —
10,000 PPM of coal and 50 PPM of Petrol and Diesel (BS-IV fuel quality). Hence
usage of petroleum coke as fuel leads to high sulphur emission which has adverse

impact on environment.

(d) Ministry of Petroleum and Natural Gas has issued an advisory on 11.12.17
to Oil Marketing Companies and Refineries to restrict selling of petroleum coke to
only permissible area as per Supreme Court Order dated 24.10.17 and Government
of India instructions and also to those industrial units which fulfil prescribed statutory

and environment requirement for use of petroleum coke.
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Pipe supply orders under PMUG gas pipeline project

597. SHRI A. K. SELVARAIJ: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that GAIL India Ltd. had placed orders for another 400
km. of pipeline for the Pradhan Mantri Urja Ganga (PMUG) natural gas pipeline

project that will take the fuel to eastern region of the country;
(b) if so, the details thereof;

(c) whether it is also a fact that with these, pipe supply orders for 2,100 km.
of the Jagdishpur-Haldia and Bokaro-Dhamra natural gas pipeline projects have been

placed; and
(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Subsequent to earlier orders of line pipes placed by GAIL
(India) Ltd. for Jagdishpur Haldia Bokaro Dhamra Pipeline (JHBDPL), additional
orders of approx. 586 Km Line Pipe (including approx. 400 Km of Dobhi Durgapur
section) was placed in the Month of December, 2017. Details of the line pipes

covered in the order placed in December, 2017 are as below:—

SI. No. Project name Quantity
1. Cuttack/Bhubneshwar/Paradip spurlines, 199 Km
2. Dobhi-Durgapur pipeline. 387 Km

TortaL 586 Km

GAIL has informed that approximately 2072 Km Line Pipe out of total 2655
Km pipeline length has been procured for JHBDPL project till date. Details of which

are as under:—

Sl. No. Project name Quantity

1. Phase I- (Phulpur to Dobhi and spurlines to Patna, Barauni, 753 Km

Varanasi and Gorakhpur)

2. Phase II- Bokaro-Angul,Dhamra-Angul, Cuttack/Bhubneswar/ 1319 Km
Paradip spurlines, Dobhi-Durgapur Pipeline

ToOTAL LINE PIPE AWARDED 2072 Km
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Increase in taxes on petroleum products

1598. SHRI P. L. PUNIA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the quantum of increase in Central excise and VAT on petrol, diesel and
gas since the year 2014 along with the dates on which they have been increased
the extent to which this rate has been high or low as compared to the one which

prevailed in May, 2014;

(b) the revenue earned by Government due to increase in rate of Central excise

and VAT on petrol, diesel and gas during above said period, the details thereof; and

(¢) whether Government proposes to bring petrol, diesel and gas under the GST,

if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) The excise duty on Petrol and Diesel was ¥ 21.48/Litre on Petrol
and I 17.33/Litre on Diesel till 3rd October 2017 and was reduced by I 2/Litre
effective 4th October, 2017. This measure was aimed at reducing the retail selling
price of Petrol and Diesel and give relief to the consumers. The current Excise Duty
on Petrol and Diesel is ¥ 19.48/Litre and X 15.33/Litre. The Central Government
also requested the State Governments to make reduction in VAT imposed by them on
Petrol and Diesel so as to give more relief to the consumers. Accordingly, 4 State

Governments and 1 Union Territory have reduced the VAT on Petrol and Diesel.

The Central Excise duty rates on natural gas since 2014 are given as under:—

Particulars Rates (%)
Liquefied Natural Gas Nil
Natural Gas [Gaseous state] Nil
Natural Gas [Compressed] 14.0%

State Governments keep revising tax rates on Petrol and Diesel from time to
time. The rates of tax on Petrol and Diesel, State-wise, are given in the Statement-I
(See below). Details of VAT/Sale Tax rate for Natural Gas, Liquefied Natural Gas and
Compressed Natural Gas effective 01.04.2014 is given in the Statement-1I (See below).

(b) The revenue earned by Government on Central Excise duty and VAT/Sales
tax from petroleum sector during the last three years and current year is given as

under:—

T Original notice of the question was received in Hindi.
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® in crores)

Particulars 2014-15 2015-16 2016-17 H1, 2017-18
Excise duty 99,184 1,78,591 2,42,691 1,03,846
Sales Tax/VAT 1,37,157 1,42,848 1,66,378 87,921
SGST/UTGST - - - 1,783

Note: Based on inputs of 16 oil and gas companies

(c) Clause 12 A of Article 366 of the Constitution defines ‘Goods and Services

Tax’ (GST) as “any tax on supply of goods or services or both except taxes on

the supply of alcoholic liquor for human consumption”. Further Article 279 A (5)

provides that Goods and Services Tax Council shall recommend the date on which

goods and services tax shall be levied on petroleum crude, high speed diesel, motor

spirit, natural gas and aviation turbine fuel. Thus while petroleum products are

included under goods and services tax, the date on which GST shall be levied on

such products shall be as per decision of the Goods and Services Tax Council.

Statement-1

State-wise rates of taxes as on 01.02.2018 on Petrol and Diesel

SI.No. State

Petrol

Diesel

1.

2.

10.

Andhra Pradesh
Arunachal Pradesh

Assam

Bihar

Chbhattisgarh

Delhi

Gujarat

Goa
Himachal Pradesh

Haryana

31% VAT + X 4/litre VAT
20% VAT

32.66% VAT or X 14 per

litre whichever is higher

26% VAT (30% Surcharge

on VAT as irrecoverable tax)
25% VAT + X 2/litre VAT

27% VAT

20% VAT+ 4% Cess on
Town Rate and VAT

17% VAT + 0.5% Green cess
26% VAT

25% VAT+5% additional tax
on VAT

22.25% VAT + X 4/litre VAT
12.50% VAT

23.66% VAT or X 8.75 per

litre whichever is higher

19% VAT (30% Surcharge

on VAT as irrecoverable tax)
25% VAT + % 1/litre VAT

T 250/KL air ambience
charges + 16.75% VAT

20% VAT + 4 % Cess on
Town Rate and VAT

19% VAT + 0.5% Green cess
15% VAT

16.40% VAT+5% additional
tax on VAT
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SI.No. State Petrol

Diesel

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

Jharkhand 22% or X 15/litre whichever is
higher VAT + ¥ 1000/L cess

Jammu and 24% MST+ X 3000/KL

Kashmir employment cess

Kerala 31.80% sales tax+ X 1/litre
additional sales tax + 1%
cess

Karnataka 30% sales tax

Madhya Pradesh 28 % VAT + X 4/litre
VAT+1% cess

Maharashtra — 26% VAT+ X 9/Litre additional
Mumbai, Thane and tax

Navi Mumbai

Mabharashtra (Rest  25% VAT+ X 9/Litre additional
of State) tax

Manipur 25% VAT

Meghalaya 22% VAT + 2% surcharge

Mizoram 20% VAT

Nagaland 23.5% VAT +5% surcharge

Odisha 26% VAT

Punjab 3 2050/KL (cess) +28%
VAT+10% additional tax on
VAT

Rajasthan 30% VAT+ X 1500/KL road

development cess

Sikkim 25% VAT+ T 3000/KL
cess + I 100/KL Sikkim

Consumer Welfare Fund
Tamil Nadu 34% VAT

Telangana 35.20% VAT

22% or X 8.37/litre whichever
is higher VAT + ¥ 1000/KL

CESS

16% MST+ X 1000/KL

employment cess

24.52% sales tax+ I 1/
litre additional sales tax +

1% cess
19% sales tax

22% VAT + 1% cess

24% VAT + X 1/KL

additional tax

21% VAT + X 1/KL

additional tax

14.50% VAT

13.5% VAT +2% surcharge
12% VAT

13.5% VAT+ 5% surcharge
26% VAT

% 1050/KL (cess) + 13.40%
VAT+10% additional tax on
VAT

22% VAT+ % 1750/KL road

development cess

17.5% VAT + T 2500/KL
cess + T 100/KL Sikkim

Consumer WelfareFund
25% VAT

27% VAT
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S1.No. State Petrol Diesel

28.  Tripura 20% VAT 13.50% VAT

29.  West Bengal 25% or X 13.12/litre 17% or X 7.70/litre
whichever is higher as sales whichever is higher as sales
tax+ ¥ 1000/KL cess tax + ¥ 1000/KL cess —
(20% Additional tax on VAT I 290/KL sales tax rebate
as irrecoverable tax) (20% Additional tax on VAT

as irrecoverable tax)

30. Uttar Pradesh 26.80% or ¥ 16.74 per litre 17.48% or X 9.41 per litre
whichever in higher as VAT  whichever in higher as VAT

31.  Uttarakhand 25% or X 17/litre whichever 17.48% VAT or X 9.41/litre
is higher as VAT whichever is higher as VAT

32.  Andaman and 6% 6%

Nicobar Islands
33.  Chandigarh T 10/KL cess +19.74% VAT I 10/KL cess + 11.40% VAT
34. Dadra and Nagar  20% VAT 15% VAT
Haveli

35. Daman and Diu 20% VAT 15% VAT

36. Lakshadweep Nil Nil

37.  Puducherry 21.15% VAT 17.15% VAT

Statement-11

VAT / Sales Tax Rate for Natural Gas, Liquefied Natural Gas and Compressed

Natural Gas w.e.f. 01.04.2014

S1.No. Political state Product W.E.F. Rate Remarks

1. Andhra Pradesh Natural Gas 01-04-2014 14.50%
2. Andhra Pradesh Liquefied Natural Gas 01-04-2014 14.50%
3. Andhra Pradesh Compressed Natural Gas  01-04-2014  14.50%
4.  Bihar Natural Gas 01-04-2014  20.00%
5. Bihar Liquified Natural Gas 01-04-2014  20.00%
6.  Bihar Compressed Natural Gas  01-04-2014  20.00%
7. Chhattisgarh Natural Gas 01-04-2014  25%

8. Chhattisgarh Liquified Natural Gas 01-04-2014  25%

9.  Chhattisgarh Compressed Natural Gas  01-04-2014  25%
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S1.No. Political state Product W.E.F. Rate Remarks
10.  Chandigarh Natural Gas 01-04-2014 5%
11.  Chandigarh Liquified Natural Gas 01-04-2014 5%
12.  Chandigarh Compressed Natural Gas  01-04-2014  12.50%
13.  Dadra and Nagar Natural Gas 01-04-2014 12.50%
Haveli

14.  Dadra and Nagar Liquefied Natural Gas 01-04-2014 12.50%
Haveli

15. Dadra and Nagar Compressed Natural Gas  01-04-2014  12.50%

Haveli
16. Daman and Diu Natural Gas 01-04-2014  12.50%
17.  Daman and Diu Liquefied Natural Gas 01-04-2014  12.50%
18.  Daman and Diu Compressed Natural Gas  01-04-2014  12.50%
19.  Delhi Natural Gas 01-04-2014 Nil
20. Delhi Liquified Natural Gas 01-04-2014 Nil
21.  Delhi Compressed Natural Gas  01-04-2014 Nil
22.  Gujarat Natural Gas 01-04-2014 15%
23.  Gujarat Liquefied Natural Gas 01-04-2014 15%
24.  Gujarat Compressed Natural Gas  01-04-2014 15%
25. Haryana Natural Gas 01-04-2014 13.13%
26. Haryana Liquified Natural Gas 01-04-2014 13.13%
27. Haryana Compressed Natural Gas  01-04-2014  5.25%
28.  Himachal Pradesh Natural Gas 01-04-2014 5%
29. Himachal Pradesh Natural Gas 26-07-2014 4%

30. Himachal Pradesh Liquified Natural Gas 01-04-2014 5%

31. Himachal Pradesh Liquified Natural Gas 26-07-2014 4%

32.  Himachal Pradesh Compressed Natural Gas  01-04-2014  13.75%
33.  Jammu and Kashmir Natural Gas 01-04-2014  13.50%
34.  Jammu and Kashmir Natural Gas 01-07-2016  14.50%
35. Jammu and Kashmir Liquified Natural Gas 01-04-2014  13.50%
36. Jammu and Kashmir Liquified Natural Gas 01-07-2016  14.50%
37.  Jammu and Kashmir Compressed Natural Gas 01-04-2014 13.50%
38.  Jammu and Kashmir Compressed Natural Gas 01-07-2016 14.50%
39.  Jharkhand Natural Gas 01-04-2014  14.00%
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S1.No. Political state Product W.E.F. Rate Remarks
40.  Jharkhand Liquified Natural Gas 01-04-2014 14.00%
41.  Jharkhand Compressed Natural Gas  01-04-2014  14.00%
42. Karnataka Natural Gas 01-04-2014 14.50%
43. Karnataka Liquefied Natural Gas 01-04-2014 14.50%
44.  Karnataka Compressed Natural Gas  01-04-2014  14.50%
45. Kerala Natural Gas 01-04-2014 14.50%
46. Kerala Natural Gas 04-02-2015 Exempted
47. Kerala Natural Gas 18-07-2016  14.50%
48. Kerala Liquified Natural Gas 01-04-2014  14.50%
49. Kerala Liquified Natural Gas 04-02-2015 Exempted
50. Kerala Liquified Natural Gas 18-07-2016  14.50%
51. Kerala Compressed Natural Gas  01-04-2014  14.50%
52. Kerala Compressed Natural Gas  04-02-2015 Exempted
53. Kerala Compressed Natural Gas  18-07-2016  14.50%
54.  Maharashtra Natural Gas 01-04-2014  12.50%
55.  Maharashtra Natural Gas 17-09-2016  13.50%
56. Maharashtra Liquified Natural Gas 01-04-2014  12.50%
57. Maharashtra Liquified Natural Gas 17-09-2016  13.50%
58. Maharashtra Compressed Natural Gas  01-04-2014  12.50%
59. Maharashtra Compressed Natural Gas  17-09-2016  13.50%
60. Goa Natural Gas 01-04-2014  12.50%
61. Goa Natural Gas 01-07-2017  30.00%
62. Goa Liquified Natural Gas 01-04-2014  12.50%
63. Goa Liquified Natural Gas 01-07-2017  30.00%
64. Goa Compressed Natural Gas  01-04-2014  12.50%
65. Goa Compressed Natural Gas  01-07-2017  30.00%
66. Madhya Pradesh Natural Gas 01-04-2014 13%
67. Madhya Pradesh Natural Gas 01-04-2015 14%

68. Madhya Pradesh Liquified Natural Gas 01-04-2014 13%
69. Madhya Pradesh Liquified Natural Gas 01-04-2015 14%
70. Madhya Pradesh Compressed Natural Gas  01-04-2014 13%
71. Madhya Pradesh Compressed Natural Gas  01-04-2015 14%
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S1.No. Political state Product W.E.F. Rate Remarks

72.  Odisha Natural Gas 01-04-2014  14.50%

73.  Odisha Natural Gas 01-07-2017 15%

74.  Odisha Natural Gas 23-11-2017 5% Natural gas,
when sold to
an industrial
unit only for
use in the
process of
manufacturing,
piped natural
gas, when sold
for domestic
use

75.  Odisha Liquified Natural Gas 01-04-2014  14.50%

76.  Odisha Liquified Natural Gas 01-07-2017 15%

77.  Odisha Liquified Natural Gas 23-11-2017 5% Same as NG

78.  Odisha Compressed Natural Gas  01-04-2014  14.50%

79. Odisha Compressed Natural Gas  01-07-2017 15%

80. Odisha Compressed Natural Gas  23-11-2017 5% Same as NG

81.  Puducherry Natural Gas 01-04-2014 14.50%

82.  Puducherry Liquified Natural Gas 01-04-2014  14.50%

83.  Puducherry Compressed Natural Gas  01-04-2014  14.50%

84. Punjab Natural Gas 01-04-2014 5%

85.  Punjab Natural Gas 12-03-2015 14.30%

86. Punjab Liquified Natural Gas 01-04-2014 5%

87. Punjab Liquified Natural Gas 12-03-2015 14.30%

88.  Punjab Compressed Natural Gas  01-04-2014  14.30%

89. Rajasthan Natural Gas 01-04-2014 5%

90. Rajasthan Natural Gas 02-02-2016  5.50%

91. Rajasthan Liquified Natural Gas 01-04-2014 5%

92.  Rajasthan Liquified Natural Gas 02-02-2016  5.50%

93.  Rajasthan Compressed Natural Gas  01-04-2014  14%

94.  Rajasthan Compressed Natural Gas  09-03-2015  14.50%




214 Written Answers to [RAJYA SABHA] Unstarred Questions

S1.No. Political state Product W.E.F. Rate Remarks
95.  Sikkim Natural Gas 01-04-2014  4.00%
96.  Sikkim Natural Gas 01-01-2015  4.50%
97.  Sikkim Liquified Natural Gas 01-04-2014  4.00%
98.  Sikkim Liquified Natural Gas 01-01-2015  4.50%
99.  Sikkim Compressed Natural Gas  01-04-2014  4.00%
100. Sikkim Compressed Natural Gas  01-01-2015  4.50%
101. Tamil nadu Natural Gas 01-04-2014 5%
102. Tamil nadu Liquified Natural Gas 01-04-2014 5%
103. Tamil nadu Compressed Natural Gas  01-04-2014 5%
104. Telangana Natural Gas 01-04-2014 14.50%
105. Telangana Liquefied Natural Gas 01-04-2014  14.50%
106. Telangana Compressed Natural Gas  01-04-2014  14.50%
107. Uttar Pradesh Natural Gas 01-04-2014  21% +

5% Addi-
tional tax
108. Uttar Pradesh Liquified Natural Gas 01-04-2014 21% +
5% Addi-
tional tax
109. Uttar Pradesh Compressed Natural Gas  01-04-2014 12.5% +
1.5% Ad-
ditional
tax
110. Uttar Pradesh Compressed Natural Gas  03-09-2015  12.5% +
2% Addi-
tional tax
111.  Uttarakhand Natural Gas 01-04-2014  20%
112.  Uttarakhand Liquified Natural Gas 01-04-2014  20%
113.  Uttarakhand Compressed Natural Gas  01-04-2014  20%
114.  West Bengal Natural Gas 01-04-2014  5.00%
115.  West Bengal Liquified Natural Gas 01-04-2014  5.00%
116. West Bengal Compressed Natural Gas  01-04-2014  5.00%

117. Arunachal Pradesh =~ Compressed Natural Gas  01-04-2014 12.50%

118. Arunachal Pradesh ~ Liquified Natural Gas 01-04-2014  12.50%
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S1.No. Political state Product W.E.F. Rate Remarks
119. Arunachal Pradesh ~ Natural Gas 01-04-2014  12.50%
120. Assam Compressed Natural Gas  01-04-2014 12%
121.  Assam Compressed Natural Gas  20-11-2014  14.50%
122.  Assam Liquified Natural Gas 01-04-2014 12%
123.  Assam Liquified Natural Gas 20-11-2014  14.50%
124.  Assam Natural Gas 01-04-2014  12%
125.  Assam Natural Gas 20-11-2014  14.50%
126. Manipur Compressed Natural Gas  01-04-2014  13.50%
127. Manipur Liquified Natural Gas 01-04-2014 13.50%
128.  Manipur Natural Gas 01-04-2014  13.50%
129. Meghalaya Compressed Natural Gas  01-04-2014  13.50%
130. Meghalaya Compressed Natural Gas  22-01-2015  14.50%
131. Meghalaya Liquified Natural Gas 01-04-2014  13.50%
132. Meghalaya Liquified Natural Gas 22-01-2015 14.50%
133. Meghalaya Natural Gas 01-04-2014  13.50%
134.  Meghalaya Natural Gas 22-01-2015 14.50%
135.  Mizoram Compressed Natural Gas  01-04-2014  13.50%
136. Mizoram Liquified Natural Gas 01-04-2014  13.50%
137. Mizoram Natural Gas 01-04-2014 13.50%
138. Nagaland Compressed Natural Gas  01-04-2014  4.75%

+5%
Surcharge
on tax
139. Nagaland Compressed Natural Gas  01-08-2015 5% + 5%
Surcharge
on tax
140. Nagaland Liquified Natural Gas 01-04-2014  4.75%
+5%
Surcharge
on tax
141. Nagaland Liquified Natural Gas 01-08-2015 5% + 5%
Surcharge

on tax
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S1.No. Political state Product W.E.F. Rate Remarks
142. Nagaland Natural Gas 01-04-2014  4.75%
+5%
Surcharge
on tax
143. Nagaland Natural Gas 01-08-2015 5% + 5%
Surcharge
on tax
144. Tripura Compressed Natural Gas  01-04-2014  14.50%
145. Tripura Liquified Natural Gas 01-04-2014 14.50%
146. Tripura Natural Gas 01-04-2014 14.50%

Progress of Barmer Refinery project

599. SHRI T. RATHINAVEL: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of total amount spent and released by Government or the agencies

concerned for the Barmer Refinery project till September, 2013;

(b) the progress achieved by the Barmer Refinery including construction, land

acquisition, design, etc. till the above said period,;

(c) whether it is also a fact that the foundation stone of the said refinery was

laid earlier on 22nd September, 2013; and
(d) if so, the details thercof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Hindustan Petroleum and Corporation Limited (HPCL) has informed
that the total amount spent on Barmer Refinery till September, 2013 was ¥ 8,93,38,357/-
for Configuration study, preparation of Detailed Feasibility Report (DFR), Stamp
Duty payment etc.

(b) Though land for the project was allotted in September, 2013, the lease deed
was not signed and Environment Clearance was not obtained at that time. Construction

work did not commence till September, 2013.

(¢c) and (d) The foundation stone of the said refinery was laid on 22.09.2013.
However, Statutory Clearance was not obtained and construction work did not start.
After obtaining Statutory Clearance like Environment Clearance, signing of land
lease and modification of DFR to produce BS-VI fuels, unveiling of plaque to mark

commencement of work of Refinery was done by the Prime Minister on 16.01.2018.
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Action against use of illegal chips at petrol dispensing machines

600. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the steps taken by Government against petrol pump dealers who have been

found installing modified electronic chips in machines;

(b) the action taken against the software persons who have installed modified

electronic chips in the machines;

(c) whether Government is planning a campaign to review rules/regulations by
vigilance body established in each district to suddenly check the petrol pumps once

in a month sincerely;
(d) if so, details thereof and if not, the reasons therefor; and

(e) whether Government is strictly monitoring all petrol pumps for quality and

measurement of petrol in each district to avoid fraud and cheating?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Public Sector Oil Marketing Companies (OMCs) have informed
that action against the retail outlet dealers have been initiated in all cases involving
malpractices as per provisions of agreement including termination of retail outlets.
So far, they have terminated 155 number of retail outlets on account of detection

of unauthorized chips/fittings across the country.

(b) OMCs have informed that they had taken up issue of installation of
unauthorized chips/fittings at retail outlets with the Original Equipment Manufacturers
(OEMs) for taking action against their employees for involvement in malpractice
found in Uttar Pradesh and Maharashtra. OEMs have suspended/ terminated their
Service Engineers based on suspicion of involvement in the malpractices found in
UP and Maharashtra.

(c) to (e) The Government has directed OMCs that there should be absolute
zero tolerance in cases of malpractices including systematic short selling to the
consumers. Public Sector Oil Marketing Companies (OMCs) have reported that there
are various mechanisms in place at retail outlets to ensure correct dispensation of

fuel to customers as per detail given below:—

(i)  All nozzles of dispensing units (DUs) are checked by RO dealership

for correct delivery on daily basis before commencement of sales.

(i) Dealer checks the seal of W&M deptt. seal in the metering unit/

totalizer of the DUs for correctness/validity on daily basis.
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(iii)

(iv)

™)

(vi)

(vii)

Availability of filter paper, calibrated density equipment (hydrometer/
thermometer) and 5 litre calibrated measure for checking purity and

correct measurement of petrol/diesel.

‘Zero’ setting is shown to the customer, before start of each delivery

by the pump attendant.

All DUs are duly calibrated and sealed by W&M dept. as per the

laid down guidelines/schedule.

Regular inspections are carried out by the company officials as per

the laid down guidelines/schedule.

Surprise inspections are also carried out by Quality Control Cell (QCC)
team of OMC.

(viii) Surprise inspections are also carried out by Mobile labs of OMCs and

(ix)

samples from petrol pumps are drawn and tested.

Third party audit of retail outlets is also a part and parcel of OMCs’
commitment to highest standards of quality, quantity and service

standards for their customers.

The OMCs have also been instructed to take strict action against the Retail

Outlets, resorting to such malpractices including exploring the option of terminating

the contract.

To ensure correct quantity is delivered to consumers, Chief Secretaries/

Administrator of States/UTs have been advised to conduct a Special Drive/surprise

inspections across the respective State/UT and set up a number of special teams

consisting of officials from STF, Legal Metrology, Civil Supplies and OMCs.

The following concrete action has also been taken by OMCs to prevent

manipulations in dispensing units:—

(i) Syst

emic improvement

New specification incorporated for procurement of MPDs with tamper

proof pulsars

In addition, specification for up gradation of old pulsar units by self
destructive pulsar units has been finalized for existing MPDs and Dual

units

OMCs are working with legal Metrology department for improvement

in control over the sealing process.
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(il)) Administrative measures

e Amendments in MDG have been implemented by OMCs with effect
from 2.10.2017 with stringent penalty provisions in case of various
irregularities like short delivery, unauthorized operation of automated

retail outlet in manual mode etc.
(iii) Concept of end to end Automation
e OMCs are formulating an end to end Automation in Retail Marketing
right from filling tank lorry at terminal till retail outlet operations.

LPG connections under PMUY

601. PROF. M.V. RAJEEV GOWDA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the number of Liquefied Petroleum Gas (LPG) connections given out under
the Pradhan Mantri Ujjwala Yojana (PMUY) till December, 2017, year-wise;

(b) the number of beneficiaries of PMUY returning for second refills of LPG,

year-wise; and

(c) the average number of cylinders used by beneficiaries of PMUY till November,

2017, year-wise and State-wise?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) As on 31.12.2017, Public Sector Oil Marketing Companies (OMCs)
have released more than 3.26 crore LPG connections under Pradhan Mantri Ujjwala
Yojana (PMUY) since inception of the Scheme. Year-wise and State-wise details are

given in the Statement (See below).

(b) and (c¢) As per the refill consumption pattern of PMUY consumers who
have completed one year from the date of release of connection, average per capita

consumption per year is found to be around 4.07 cylinders (of 14.2 kg) per annum.
Statement

State/UTs-wise LPG connection released as on 31.12.2017 under PMUY Scheme

S1. State Connection released
No. 2016-17 2017-18 Total
1 2 3 4 5
1. Andaman and Nicobar Islands 1,189 508 1,697

2. Andhra Pradesh 63,428 16,363 79,791
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1 2 3 4 5

3. Arunachal Pradesh - 4,084 4,084
4.  Assam 2 6,50,399 6,50,401
5.  Bihar 24,76,953 20,54,174 45,31,127
6  Chhattisgarh 11,05,441 6,060,354 17,65,795
7. Dadra and Nagar Haveli 3,211 8,226 11,437
8. Daman and Diu 73 128 201
9.  Delhi 516 3 519
10. Goa 954 24 978
11.  Gujarat 7,52,354 4,83,741 12,36,095
12.  Haryana 2,78,751 66,745 3,45,496
13. Himachal Pradesh 1,601 22,131 23,732
14.  Jammu and Kashmir 2,65,787 93,079 3,58,866
15.  Jharkhand 5,36,912 4,79,615 10,16,527
16. Karnataka 15,840 7,88,533 8,04,373
17. Kerala 11,241 18,788 30,029
18.  Lakshadweep - 108 108
19. Madhya Pradesh 22,39,821 8,04,352 30,44,173
20. Mabharashtra 8,58,808 8,50,580 17,09,388
21.  Manipur 25 21,863 21,888
22. Meghalaya - 22,937 22,937
23.  Mizoram - 579 579
24. Nagaland - 7,147 7,147
25.  Odisha 10,11,955 8,89,256 19,01,211
26. Puducherry 760 1,425 2,185
27.  Punjab 2,45,008 1,19,520 3,064,528
28. Rajasthan 17,22,694 7,43,928 24,66,622
29.  Sikkim - 552 552
30. Tamil Nadu 2,72,749 5,97,700 8,70,449
31. Telangana 41 - 41

32. Tripura - 30,721 30,721
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1 2 3 4 5
33. Uttar Pradesh 55,31,159 8,16,927 63,48,086
34. Uttarakhand 1,13,866 19,117 1,32,983
35.  West Bengal 25,20,479 22,96,916 48,17,395
ToraL 200,31,618 125,70,523 326,02,141

Investigation into Crash of ONGC Helicopter

7602. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the facts which have emerged in the investigation of accident of helicopter,
being operated for ONGC, in last month of January at Mumbai High;

(b) whether without taking lessons from such incidents which had taken place

earlier, precautionary aspects have been ignored,
(c) the steps being taken to avoid repetition of such incidents; and

(d) the steps taken by the Department for providing assistance to the members
of families of those killed in the incident?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Aircraft Accident Investigation Bureau (AAIB) under Ministry
of Civil Aviation is investigating the helicopter accident occurred on 13.01.2018
in Mumbai High and the investigation report is yet to be submitted. ONGC has
strengthened its operational and safety systems and processes based on recommendations

of earlier inquiry reports. This is in addition to statutory compliances.

(c) ONGC has engaged an expert team from Rotary Wing Society of India
(RWSI) on 18.01.2018 to carry out a thorough audit of all helicopter operators of
ONGC and to submit a report on maintenance practices, operational procedures and
safety issues. ONGC has conducted a meeting with helicopter operators to reiterate
strict compliance to regulatory requirements and industry best practices in operation

and maintenance of the helicopters in offshore.

(d) ONGC has provided the following assistance to family members of the

deceased:—

T Original notice of the question was received in Hindi.
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(i) Terminal dues such as Gratuity, Contributory Provident Fund (CPF),
Composite Social Security scheme (CSSS), Post Retirement Benefit
Scheme (PRBS) payable to family members have been released.

(i1) Letters of Intent for giving Employment assistance to one of the dependent
family members have already been issued to the widows of the deceased

employee.
Bringing petrol, diesel and petro-products under GST

603. SHRI DHARMAPURI SRINIVAS:
SHRI T. G. VENKATESH:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government is contemplating on bringing petrol,

diesel and petro-products under the GST net;
(b) if so, the details thereof;

(c¢) whether Government has taken the views of the State Governments in this

regard, if so, the suggestions made by the State Governments; and
(d) the stand of the Central Government in this regard?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Clause 12 A of Article 366 of the Constitution defines ‘Goods
and Services Tax” (GST) as “any tax on supply of goods or services or both except
taxes on the supply of alcoholic liquor for human consumption”. Further Article 279A
(5) provides that Goods and Services Tax Council shall recommend the date on
which goods and services tax shall be levied on petroleum crude, high speed diesel,
motor spirit, natural gas and aviation turbine fuel. Thus while, petroleum products
are included under GST, the date on which GST shall be levied on such goods shall
be as per the decision of the GST Council, which has representation of Ministers-in-

charge of Finance or Taxation of all States and Union Territories with Legislature.
Illegal installations of chips in fuel dispensers

604. SHRI K. RAHMAN KHAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that quite a few petrol pumps in some States have
illegally installed a chip in the dispensers to reducethe quantity of out flow than

the actual measurement while dispensing;



Written Answers to [7 February, 2018] Unstarred Questions 223

(b) if so, the States where such illegal practices by petrol pumps have been
detected;

(c) what action Government is proposing to take to deal with such petrol pump

owners who have been caught cheating the public; and

(d) what measures Government is proposing to take to ensure that such

malpractices and cheating acts are kept under check?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Public Sector Oil Marketing Companies (OMCs) have reported
that during the month of April, 2017, some retail outlet dealerships in Uttar Pradesh
and Maharashtra were found to be involved in dispensing less quantity of petrol/

diesel to the customers by manipulating the dispensing units (DUs).

(c) OMCs have informed that they have terminated 155 retail outlets on account
of detection of unauthorized chips/fittings in the DUs during the last three years and

the current year (April-December, 2017), across the country.

(d) The Government has directed OMCs that there should be absolute zero
tolerance in cases of malpractices including systematic short selling to the consumers.
The OMCs have also been instructed to take strict action against the Retail Outlets,
resorting to such malpractices including exploring the option of terminating the

contract.

To ensure correct quantity is delivered to consumers, Chief Secretaries/
Administrator of States/UTs have been advised to conduct a Special Drive/surprise
inspections across the respective State/UT and set up a number of special teams

consisting of officials from STF, Legal Metrology, Civil Supplies and OMCs.

The following concrete action has been taken by OMCs to prevent manipulations

in dispensing units:—
(i) Systemic improvement

e New specification incorporated for procurement of MPDs with tamper

proof pulsars

e In addition, specification for up gradation of old pulsar units by self
destructive pulsar units has been finalized for existing MPDs and Dual

units

e OMCs are working with legal Metrology department for improvement

in control over the sealing process.
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(il) Administrative measures

e Amendments in MDG have been implemented by OMCs with effect
from 02.10.2017 with stringent penalty provisions in case of various
irregularities like short delivery, unauthorized operation of automated

retail outlet in manual mode etc.

(iii) Concept of end to Automation
e OMCs are formulating an end to end Automation in Retail Marketing
right from filling tank lorry at terminal till retail outlet operations.

Setting up of LPG bottling plant at tehsil Bairia in Uttar Pradesh

605. SHRI NEERAJ SHEKHAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether IOCL had surveyed the land at NH 31 at Chanddiar, tehsil Bairia,
district Ballia, Uttar Pradesh for setting up of LPG bottling plant and had found it

suitable for the same;
(b) if so, the details thereof;

(c) the reasons for inordinate delay in setting up the said bottling plant so far

at the surveyed location;

(d) whether due to some vested interests, said plant is being set up at some

other location; and
(e) if so, the action proposed in this regard?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (e) Indian Oil Corporation Ltd. (IOCL) has informed that a
preliminary assessment of suitability of land at NH31 at Chanddeer, Tehsil Bairia,
District Ballia, Uttar Pradesh for setting up of LPG bottling plant was carried
out on 14.10.2016. The said land was not found suitable for setting up of LPG
bottling plant.

Increase in price of diesel

606. SHRI NEERAJ SHEKHAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether price of diesel has reached at a historically record highest level

during the month of January, 2018;

(b) if so, the details thereof;



Written Answers to [7 February, 2018] Unstarred Questions 225

(c) whether Government would reduce the retail price of diesel in view of
plight of suicide committing farmers who use diesel at a large scale in agricultural

activity;
(d) if so, the details thereof; and
(e) if not, the reasons for this attitude of Government?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (e) Price of Diesel has been made market-determined effective
19.10.2014. Since then, the Public Sector Oil Marketing Companies (OMCs) take
appropriate decision on pricing of Diesel in line with international product price and
other market conditions. Public Sector OMCs have implemented daily revision of

retail selling price of diesel in the entire country effective 16th June, 2017.

The retail selling price of Diesel as on 30th January, 2018 is I 64.00/litre in
Delhi as per IOCL.

Recently, the Central Government reduced the Central Excise Duty on Diesel by
% 2 per litre effective from 4th October, 2017. The measure was aimed to reduce

the retail selling price of Diesel and give relief to the consumers.

The Central Government also requested the State Governments to make reduction
in VAT imposed by them on Diesel so as to give more relief to the consumers. 4

State Governments and 1 Union Territory have reduced the VAT on Diesel.
Increase in supply of LPG from the US

607. SHRIMATI VIJILA SATHYANANTH: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that LPG supply from the US has increased from 50,000
tonnes at the start of year 2017 to 2,00,000 tonnes in December, 2017;

(b) if so, the details thereof;

(c) whether it is also a fact that India’s largest supplier by a large margin is

the Middle East, which has so far enjoyed a virtual supply monopoly; and
(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The month-wise detail of import of LPG from USA is given

in the Statement (See below).
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(c) and (d) Total import of LPG during the period from January, 2017 to
December, 2017 was 11894 TMT out of which 11743 TMT was imported from the
Middle-East region.

Statement

Month-wise details of LPG imported from USA during the period from
January to December, 2017
(In Metric Tonnes)

Country/Month ~ Jan.  Feb. March April May June July Aug. Sept. Oct. Nov. Dec.

USA 0.02 4700 0.6 - 3400 3600 - 0.1 - 1.0 - -

Source: Petroleum Planning and Analysis Cell (PPAC).
Increase in import of LPG

608. SHRIMATI VIJILA SATHYANANTH: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether India is set to surpass China as the biggest importer of Liquefied
Petroleum Gas as a drive to replace wood and animal dung fires for cooking boosts

consumption;

(b) whether India’s LPG purchases have surged from just 1 million tonnes a
month in early 2015 on the back of a Government programme to bring energy to

millions of poor households relying on open fires;

(c) whether it is also a fact that LPG customers have grown from 140 million

subsidized household connections in 2015 to 181 million now; and
(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) As per Argus and WLPGA reports, the LPG imports of
China was 14300 TMT and that of India was 10440 TMT for the year 2016.
Month-wise details of LPG imports during 2015, 2016 and 2017 are given in the

Statement (See below).

(c) and (d) LPG customers as on 01-04-2015 were 148.5 million which have
increased to 218.5 million as on 01-01-2018.
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Statement

Month-wise details of LPG imported during 2015, 2016 and 2017

January to December

(In Thousand Metric Tonnes)

Year/ Jan. Feb. March April May June July Aug. Sept. Oct. Nov. Dec.
Month

2015 711 623 843 685 809 653 696 996 663 710 724 785

2016 803 684 750 809 857 796 811 746 798 1005 1021 1119

2017 901 1000 1235 906 752 617 933 1105 872 1201 1238 1133

Source: Petroleum Planning and Analysis Cell (PPAC).
Strategic storage of crude oil

609. DR. R. LAKSHMANAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Expenditure Finance Committee (EFC) had not
recommended to set up strategic storage of crude oil project at Rajkot and Padur

as proposed by the Indian Strategic Petroleum Reserve Limited (ISPRL);
(b) if so, the reasons therefor;

(c) whether Government has identified any other location for setting up of

strategic storage of crude oil;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a)to (e) Government, under Phase I of Strategic Petroleum Reserve
(SPR) programme, has built SPR facility with a total capacity of 5.33 MMT at
three locations viz. Vishakhapatnam (1.33 MMT), Mangaluru (1.5 MMT) and Padur
(2.5 MMT). The total available reserve capacity of Phase-I of SPR facilities is
currently estimated to supply approximately 10 days of India’s crude requirement.
As per an Approach Paper prepared by a working group set up by the Ministry in
2009, there is an estimated 63 days of commercial storage in India, in the public
and private sectors, including crude oil, petroleum products and gas. Construction of

additional Strategic Petroleum Reserves are being envisaged in Phase II.
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Action against under weighing of LPG cylinders

610. SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to refer to answer to Unstarred Question 3837
given in the Rajya Sabha on the 30th April, 2013 and state:

(a) the updated status of action taken by Government to maintain the approved
weight of LPG cylinders in view of widespread irregularities found in weight of

LPG cylinders in the country; and

(b) the number of cases registered on this count during the last three years and
till date, company-wise, State-wise and year-wise, along with the corrective action

taken in this regard?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Oil Marketing Companies (OMCs) have introduced Tamper Evident
Seals on pan India basis from 01.04.2016 to prevent pilferage/supply of underweight
cylinders. Further, Government has already instructed OMCs to direct their LPG
distributors to check the weight of LPG cylinders at their godowns. OMCs have
issued instructions to the distributors to provide portable weighing scales to all their
delivery boys so that weight of the cylinder can be checked before delivery to the
customers. Further, OMCs have instructed LPG distributors to replace the underweight

cylinders detected at customers premises.

(b) State-wise details of number of established cases of supplying under-weight
cylinders/pilfering from cylinders during the last three years and the current year
(April-Dec. 2017) are given in the Statement (See below).

In established cases of supply of underweight cylinders/pilferage by distributors,
action has been taken as per provisions of Marketing Discipline Guidelines/

Distributorship Agreements.
Statement
No. of established cases of Supplying of under-weight cylinders/pilfering

product from cylinders during last three years and CY i.e.
2014-15, 2015-16, 2016-17 and 2017-18 (April-Dec.)

State/UT 2014-15  2015-16  2016-17 2017-18
(April-Dec.)
1 1 2 3 4
Chandigarh 1 0 0 0

Delhi 10 3 2 11
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1 1 2 3 4
Haryana 2 3 1 1
Himachal Pradesh 0 0 0 0
Jammu and Kashmir 0 1 0 0
Punjab 5 6 1 1
Rajasthan 0 3 0 3
Uttar Pradesh 8 5 6 2
Uttaranchal 0 0 0 2
SuB ToTaL NORTH 26 21 10 20
Andaman and Nicobar Islands 0 0 0 0
Arunachal Pradesh 0 0 0 0
Assam 0 0 3 0
Bihar 0 0 1 0
Jharkhand 0 1 0 0
Manipur 0 0 0 0
Meghalaya 0 0 0 0
Mizoram 0 0 0 0
Nagaland 0 0 0 0
Odisha 0 0 0 0
Sikkim 0 0 0 0
Tripura 0 0 0 0
West Bengal 1 2 0 0
Sub Total East 1 3 4 0
Chbhattisgarh 0 0 0 0
Dadra and Nagar Haveli 0 0 0 0
Daman and Diu 0 0 0 0
Goa 0 0 0 1
Gujarat 0 0 0 0
Madhya Pradesh 3 1 1 1
Mabharashtra 1 1 0 0
Su TotaL WEST 4 2 1 2
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1 1 2 3 4
Andhra Pradesh 0 0 0 1
Karnataka 0 0 0 0
Kerala 1 1 0 1
Lakshadweep 0 0 0 0
Puducherry 0 0 0 0
Tamil Nadu 0 0 0 0
Telangana 0 0 0 0
Sus TortaL SoutH 1 1 0 2
ALL INDIA 32 27 15 24

Making wearing of helmets mandatory to get petrol.

611. SHRI C.M. RAMESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that non-wearing of Helmet is resulting in a lot of

accidents and deaths on two wheelers;

(b) whether it has come to the notice of the Ministry that Vijayawada Police
Commissioner has made it mandatory to wear helmet to get petrol from petrol pumps;
and

(c) if so, the reasons for the Ministry not replicating this and making it mandatory
for all OMCs, petrol pumps which, to a great extent would help in reducing the
accidents?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a)As per reports received from Police Department of States/UTs, total
number of road accidents in which two-wheelers are primarily responsible and number
of persons killed in terms of road user on two-wheelers as well as the number of
two-wheeler riders killed in road accidents due to non-wearing of helmet for the

calendar year 2016 are as below:—

Total number of road Number of persons Number of two wheeler

accidents in which two- killed in terms of road riders killed in road

wheelers are primarily user on two wheelers accidents due to non-
responsible wearing of helmet

162280 52500 10135
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(b) and (c) Oil Marketing Companies (OMCs) have informed that in the interest
of safety of rider, a call was given by the State administration to educate the
customers on the need to wear helmets some time back. However, there was no

denial of petrol to customers without helmet during that period.
Funds spent by oil companies under CSR

612. SHRI KAPIL SIBAL: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of total amount spent under Corporate Social Responsibility (CSR)
by ONGC, GAIL, BPCL and IOCL since August, 2014 till date;

(b) the details of projects/programmes undertaken by ONGC, GAIL, BPCL and
IOCL under CSR; and

(c) whether it is a fact that CSR funds of ONGC, GAIL, BPCL and IOCL were
utilized in promoting the agenda of specific political parties since August, 2014 till
date and if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The Oil Co.-wise total CSR expenditure incurred since
August, 2014 to January, 2018 is as below:—

® in crore)

Oil Co. Total CSR Expenditure
ONGC 1421.08
GAIL 392.79
I0CL 509.42
BPCL 258.59
TotAL 2581.88

The details of total amount spent under Corporate Social Responsibility (CSR)
along with projects/programmes undertaken by ONGC, GAIL, BPCL and IOCL for
the last three years (2014-15, 2015-16 and 2016-17) are available in their Annual
Reports and at their websites at www.ongcindia.com, www.gailonline.com, www.

bharatpetroleum.com, and www.iocl.com.

(c) The activities under the CSR are undertaken by ONGC, GAIL, BPCL
and IOCL as per the schedule VII of the Companies Act and their CSR policy.
Oil companies receive requests from Government Authorities, Village Panchayat,
Sarpanch, Zilla Parishad, MLAs, MPs, School Authorities, District Administration etc.
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for assistance in various projects in their respective villages/areas with special focus
on Health (Nutrition, Sanitation and Drinking Water), Education, Skill Development,
Rural Development, Women Empowerment, Environment Centric, Initiatives and Care
for the Elderly and Differently-abled persons. Such requests/proposals are assessed by
the unit level Need Assessment Committee with respect to the Corporation’s CSR
policy/guidelines/CSR Thrust Areas, after which projects are approved by Board of
Oil PSUs, subject to availability of CSR funds.

Beneficiaries under PMUY

613. SHRI DEREK O’BRIEN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the data of district-wise beneficiaries covered under the Pradhan Mantri
Ujjwala Yojana (PMUY);

(b) the refilling rate for LPG cylinders under PMUY; and

(¢) whether the Ministry is looking towards cleaner sources of fuel in the

backdrop of India ratifying the Paris climate agreement and if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) As on 01.02.2018, Public Sector Oil Marketing Companies have
released more than 3.34 crore LPG connections under Pradhan Mantri Ujjwala Yojana
(PMUY). State/UTs-wise details are given in the Statement (See below).

(b) As per the refill consumption pattern of PMUY consumers who have completed
one year from the date of release of connection, average consumption per year is

found to be around 4.07 cylinders (of 14.2 kg) per annum.

(¢) In order to provide clean cooking fuel to Below Poverty Line (BPL)
households in the country, the Government has launched Pradhan Mantri Ujjwala
Yojana (PMUY) to provide deposit free new LPG connections to the women belonging
to the Below Poverty Line (BPL) families.

Statement

State/UT-wise details of LPG connections released under
PMUY Scheme as on 01.02.2018

SI. No. State Connections released
1. Andaman and Nicobar Islands 1,698
2. Andhra Pradesh 79,831

3. Arunachal Pradesh 4,693
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S1.No. State Connections released
4. Assam 7,89,403
S. Bihar 46,50,348
6. Chhattisgarh 18,36,590
7. Dadra and Nagar Haveli 11,437
8. Daman and Diu 202
9. Delhi 519
10. Goa 982
11. Gujarat 12,44,775
12. Haryana 3,49,005
13. Himachal Pradesh 25,817
14. Jammu and Kashmir 3,62,063
15. Jharkhand 10,56,203
16. Karnataka 8,44,656
17. Kerala 32,798
18. Lakshadweep 124
19. Madhya Pradesh 31,24,586
20. Mabharashtra 17,61,349
21. Manipur 25,405
22. Meghalaya 27,137
23. Mizoram 641
24, Nagaland 7,931
25. Odisha 20,03,651
26. Puducherry 2,328
27. Punjab 3,69,875
28. Rajasthan 25,05,782
29. Sikkim 570
30. Tamil Nadu 9,13,226
31. Telangana 41
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S1.No. State Connections released
32. Tripura 36,294
33. Uttar Pradesh 63,72,228
34. Uttarakhand 1,33,615
3s. West Bengal 48,77,475

TotAL 334,53,278

Increase in gas prices

614. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government had in October, 2014 evolved a new pricing formula
using rates prevalent in gas surplus nations such as the US, Canada and Russia to

determine rates of natural gas prices;

(b) if so, how many times gas prices have been revised so far along with details

of revised prices;

(¢) whether ONGC and several other companies have requested Government to
double the prices of natural gas so as to help them produce gas without suffering

any losses; and

(d) if so, the reaction of Government to the request of these gas producing

companies;

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Government of India notified “New Domestic Natural Gas
Pricing Guidelines, 2014” in October, 2014. This pricing mechanism is formula
based and has been worked out considering the volumes and prices prevailing at
major international markets such as Henry Hub (USA), National Balancing Point
(UK), Alberta (Canada) and Russia. The formula has been finalized considering the
requirements of producing and consuming sectors, and has tried to make a fine
balance between their interests. The prices are notified after every six months in

accordance with said guidelines. The domestic natural gas price is given as under:

Period Price in US$/MMBTU (GCV basis)
November, 2014 to March, 2015 5.05
April, 2015 to September, 2015 4.66

October, 2015 to March, 2016 3.82
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Period Price in US$/MMBTU (GCV basis)
April, 2016 to September, 2016 3.06
October, 2016 to March, 2017 2.50
April, 2017 to September, 2017 2.48
October, 2017 to March, 2018 2.89

On representations from various operators including ONGC, Government notified
a policy in March, 2016 to grant marketing and pricing freedom with a price ceiling
on gas produced from discoveries in Deepwater, Ultra Deepwater, and High Pressure-
High Temperature areas. Government has also provided marketing and pricing freedom
for the sale of crude oil and natural gas to be produced under the Discovered Small
Fields Policy-2015 and Hydrocarbon Exploration and Licensing Policy (HELP).

Companies registered for skill development

t615. SHRI AMAR SHANKAR SABLE: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) the number of companies/agencies registered throughout the country for skill

development, the State-wise details thereof;

(b) whether these companies/agencies are performing well and whether any
institution has been created or is proposed to be set up to regulate/monitor the same,

the details thereof; and

(¢) whether there is a plan to black list the companies or companies have

already been black listed for not performing well, the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI ANANTKUMAR HEGDE): (a) Ministry of Skill
Development and Entrepreneurship is implementing Pradhan Mantri Kaushal Vikas
Yojana (PMKVY) on pan-India basis. PMKVY enables large number of prospective
youth for taking Short Term Training (STT) and Recognition of Prior Learning (RPL)

through accredited and affiliated training partner/training centers.

Under the PMKVY 2015-16, about 13,000 Training Centres were involved for
imparting skill training. However, under PMKVY 2016-20, the registration of TC is
being done under single window IT application known as SMART. Under PMKVY
2016-20, as on 29.01.2018, about 7,549 TCs are operational. The State/UT-wise

number of operational training centres are given in the Statement (See below).

T Original notice of the question was received in Hindi.
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(b) and (c¢) Under PMKVY, accreditation and affiliation are done by an online
portal Skill Management and Accreditation of training Centres (SMART) with
inspections done by an independent third party assessment agency. Adding to the
improved accreditation process MSDE has initiated a process of continuous monitoring
through various channels and mandatory re-accreditation every year. Further, self-
audit reporting, call validations, surprise visits and monitoring through the Skills
Development Management System (SDMS) have been adopted which ensures quality

of training under the scheme.

Ministry of Skill Development and Entrepreneurship (MSDE) has approved
penalty grid guide under the scheme and provisions of penalty grid guides the
action that needs to be taken against training centers find in non-compliance of
PMKVY guidelines. National Skill Development Corporation (NSDC), implementing
agency of PMKVY under MSDE, has suspended training centers for noncompliance
of PMKVY guidelines on multiple parameters and periodically publish the list on
PMKVY official website.

Statement

State/UT-wise number of Operational Training Centers under PMKVY 2016-20

S1. No. State/UT No. of Operational TCs
1. Andhra Pradesh 148
2 Arunachal Pradesh 1
3 Assam 118
4 Bihar 249
5. Chandigarh 15
6 Chbhattisgarh 87
7 Delhi 239
8 Goa 4
9 Gujarat 136
10. Haryana 791
I1. Himachal Pradesh 75
12. Jammu and Kashmir 166
13. Jharkhand 89
14. Karnataka 119

15. Kerala 149




Written Answers to

[7 February, 2018] Unstarred Questions 237

S1. No. State/UT No. of Operational TCs
16. Madhya Pradesh 675
17. Mabharashtra 214
18. Manipur 12
19. Meghalaya 9
20. Nagaland 7
21. Odisha 198
22. Puducherry 12
23. Punjab 457
24, Rajasthan 1145
25. Sikkim 5
26. Tamil Nadu 432
27. Telangana 182
28. Tripura 31
29. Uttar Pradesh 1465
30. Uttarakhand 104
31. West Bengal 215

GraND ToTAL 7549

Stipend paid to trainees under PMKVY

t616. SHRI AMAR SHANKAR SABLE: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) the details of total number of trainees enrolled under Pradhan Mantri Kaushal
Vikas Yojana (PMKVY) so far in the country including Maharashtra;

(b) the details of total amount of stipend paid under this programme so far;

and

(c) the steps taken by Government to ensure the payment of prescribed stipend

to the trainees?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI ANANTKUMAR HEGDE): (a) Under PMKVY,
as on 01.02.2018, 44.13 lakh (appx.) candidates have been trained (29.91 lakh

T Original notice of the question was received in Hindi.
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STT + 7.82 lakh RPL)/undergoing training (6.4 lakh appx.) under Short Term
Training and Recognition of Prior Learning. Out of which, 1,98,201 candidates are
from State of Maharashtra.

(b) and (c) Under PMKVY, there is no provision of stipend for candidates under
training. However, an amount of ¥ 500 is being provided as monetary reward to

candidate on completion of training and certification.
Functioning of NSDC

617. SHRI MAJEED MEMON: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the salient features of the functioning of National Skill Development

Corporation (NSDC) and the budget allocated to it since its inception;

(b) the quantum of funds disbursed and the number of persons trained, during

the last two years and the current year; and

(c) the number of persons trained under Domestic Workers Sector Skill Council

(DWSSC) during the last two years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI ANANTKUMAR HEGDE): (a) and (b) The
Government has set up National Skill Development Corporation (NSDC) under the
Ministry of Skill Development and Entrepreneurship as a Public Private Partnership
entity to promote private training providers to set up skill training centres across the
Country through loan support at subsidized rates. It aims to promote skill development
by catalyzing creation of large, quality, Government/private vocational institutions for
imparting short term courses (PMKVY) and long term courses (ITI). NSDC provides
funding to build scalable, Government/Private vocational training initiatives. Its mandate
is also to enable support systems such as quality assurance, information systems and
train the trainer academies either directly or through partnerships. NSDC acts as a
catalyst in skill development by providing funding to enterprises, companies and
organizations that provide skill training. It is also mandated to develop appropriate
models to enhance, support and coordinate private sector initiatives. The details of
budget allocated to NSDC since its inception, the quantum of funds disbursed and
the number of persons trained, during the last two years and the current year are

given in the Statement-I (See below).

(¢) The number of persons trained under Domestic Workers Sector Skill Council
(DWSSC) during the last two years and the current year, State-wise is at given in
the Statement-II.
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Statement-1
Quantum of Funds disbursed and number of persons trained by NSDC

(A) The details of the budget allocated to NSDC since its inception

S1.No. Particulars Budget (X in crores)

1. Non Scheme (Skilling Project) 1,243.95
2. UDAAN 329.05
3. STAR 1000.00
4. PMKVY-1 (Pradhan Mantri Kaushal Vikas Yojana) 1335.00
5. PMKK (Pradhan Mantri Kaushal Kendra) 231.00
6. PMKVY-2 (Pradhan Mantri Kaushal Vikas Yojana) 1495.62
7. PKVY (Pravasi Kaushal Vikas Yojana) 2.99

TotaL 5,637.61

(B) Funds disbursed/spent during the last two years and no. of persons trained

Sl.  Particulars 2015-16 2016-17
No. Funds No. of Funds No. of
® in persons ® in persons
crores) trained crores) trained
1. Non-Scheme 247.81 13,55,473 176.39 15,91,518

(Skilling Project)

2.  UDAAN 70.75 6,701 109.02 10,620

3.  STAR 91.31 0 20.32 0

4.  PMKVY-1 150.10 15,84,162 950.43 4,01,601

5. PMKK - 39.80

6. PMKVY-2 - NA 195.00 2,26,767
(inclusive
of PMKK)

Total amount 559.97 29,46,336 1,490.96 22,30,506

transferred from
NSDC
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Statement-11

Financial Year-wise State-wise detail pertaining to number of candidate

trained under Domestic Worker Sector Skill Council

Number of persons Trained

States FY 16-17 FY 17-18 Total Trained
Assam 15 225 240
Bihar 12 95 107
Delhi 442 2077 2519
Gujarat 0 270 270
Haryana 75 435 510
Jharkhand 16 85 101
Madhya Pradesh 36 1824 1860
Mabharashtra 0 960 960
Punjab 154 1129 1283
Rajasthan 0 120 120
Tripura 0 148 148
Uttar Pradesh 50 1264 1314
West Bengal 21 419 440
Telangana 0 3008 3008
Granp TotaL 821 12059 12880

Data as on SDMS 29th Jan. 2018.
Achievements under skill development programme

618. SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of SKILL DEVELOPMENT AND ENTREPRENEURSHIP be

pleased to state:

(a) the achievements made by Government for providing jobs to the youth of

the country under skill development programme;

(b) if so, the details thereof, scheme-wise and State-wise; and
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(c) the new steps that Government is going to take/proposed to be taken for
removing unemployment throughout the country among educated/skilled and unskilled

youths in various States, the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI ANANTKUMAR HEGDE): (a) to (c) The
Government is implementing various schemes for imparting employable skills to the
youth through short term and long term training. Under Pradhan Mantri Kaushal
Vikas Yojana (PMKVY), the flagship scheme of the Ministry of Skill Development
and Entrepreneurship (MSDE), about 29.69 lakh people have been trained as on
01.02.2018 out of which 5.39 lakh people have been placed. The State-wise details

of the candidates trained and placed are given in the Statement-I (See below).

Initiative has also been taken to set up Model Skill Centres called Pradhan
Mantri Kaushal Kendras (PMKKs), in districts. As on 15.12.2017, 527 PMKKs have
been allocated throughout the country. A State-wise list is placed in the Statement-II
(See below).

Industrial Training Institutes (ITIs) infrastructure has been strengthened to impart
long term training. As on 30.10.2017, there are 13,912 ITIs in the country. State-

wise details are placed in the Statement-III (See below).

In order to promote apprenticeship, thereby creating industry-ready workforce,
the Government has launched the National Apprenticeship Promotion Scheme (NAPS)
on 19th August 2016 under which around 2.9 lakh apprentices have been engaged/
trained during 2016-17 and 2017-18.

Statement-1

State-wise details of the candidates trained and placed

SL.No State/UT Total Trained Total Placed
l. Andaman and Nicobar Islands 194 0
2. Andhra Pradesh 167745 33390
3. Arunachal Pradesh 1017 88
4. Assam 52960 8616
S. Bihar 142483 22033
6. Chandigarh 5606 611
7. Chhattisgarh 51859 2980

8. Dadra and Nagar Haveli 258 96
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SI.No State/UT Total Trained Total Placed
9. Daman and Diu 230 111
10.  Delhi 128292 14629
11.  Goa 1399 476
12.  Gujarat 60139 8796
13. Haryana 183748 31211
14.  Himachal Pradesh 29408 3637
15.  Jammu and Kashmir 45156 8968
16.  Jharkhand 37739 4374
17.  Karnataka 95829 17503
18.  Kerala 30067 3889
19.  Madhya Pradesh 258599 44836
20.  Mabharashtra 120551 18925
21.  Manipur 2520 688
22.  Meghalaya 3692 699
23.  Mizoram 1030 93
24.  Nagaland 2981 803
25.  Odisha 91175 18163
26.  Puducherry 9137 1899
27.  Punjab 131298 25705
28.  Rajasthan 241611 43986
29.  Sikkim 1411 92
30.  Tamil Nadu 220819 72186
31. Telangana 157057 43161
32.  Tripura 18049 5985
33.  Uttar Pradesh 461788 66849
34.  Uttarakhand 31390 3693
35. West Bengal 176098 30772

GranD ToTAL 29,63,335 5,39,943
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S1.No. State No. of PMKKs Allocated
1. Andhra Pradesh 19
2. Arunachal Pradesh 0
3. Assam 17
4. Bihar 31
5. Chbhattisgarh 26
6. Delhi 4
7. Goa 0
8. Gujarat 29
9. Haryana 21
10. Himachal Pradesh 4
11. Jharkhand 20
12. Karnataka 34
13. Kerala 10
14. Madhya Pradesh 44
15. Mabharashtra 28
16. Odisha 24
17. Punjab 17
18. Rajasthan 28
19. Tamil Nadu 23

20. Telangana 13
21. Uttar Pradesh 64
22. Uttarakhand 13
23. West Bengal 37
24, Mizoram 0
25. Meghalaya 5
26. Tripura 2
217. Sikkim 0
28. Nagaland 2
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S1.No. State No. of PMKKs Allocated
29. Jammu and Kashmir 7
30. Manipur 4
31. Lakshadweep 0
32. Andaman and Nicobar 0
33. Puducherry 0
34, Dadra and Nagar Haveli 0
35. Daman and Diu 0
36 Chandigarh 1

TotaL 527
Statement-111

State-wise details of ITls in the country

S1.No. State/UT Total No. of ITI(s) Govt. ITIs  Private ITIs
1. Andaman and Nicobar 3 2 1
Islands
2. Andhra Pradesh 486 72 414
3. Arunachal Pradesh 6 5 1
4. Assam 30 24 6
5. Bihar 1085 24 1061
6. Chandigarh 2 2 0
7. Chhattisgarh 190 83 107
8. Dadra and Nagar Haveli 1 1 0
9. Daman and Diu 2 2 0
10.  Delhi 57 15 42
11.  Goa 14 10 4
12.  Gujarat 403 165 238
13. Haryana 327 98 229
14.  Himachal Pradesh 231 86 145
15. Jammu and Kashmir 38 37 1
16.  Jharkhand 255 14 241

_‘
=~

Karnataka 1,421 145 1,276
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S1.No. State/UT Total No. of ITI(s) Govt. ITIs  Private ITIs
18.  Kerala 594 80 514
19.  Lakshadweep 1 1 0
20.  Madhya Pradesh 998 122 876
21.  Maharashtra 891 417 474
22.  Manipur 1 1 0
23.  Meghalaya 7 5 2
24.  Mizoram 3 3 0
25.  Nagaland 2 2 0
26.  Odisha 631 49 582
27.  Puducherry 15 8 7
28.  Punjab 381 111 270
29. Rajasthan 1,864 128 1,736
30.  Sikkim 3 3 0
31.  Tamil Nadu 626 63 563
32.  Telangana 286 55 231
33.  Tripura 15 13 2
34.  Uttar Pradesh 2652 123 2529
35.  Uttarakhand 151 68 83
36.  West Bengal 240 124 116

ToTAL 13,912 2161 11,751

Indigenous production of high-quality steel

619. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of STEEL be pleased

to state:

(a) whether India is still dependent on import of high-quality steel for use in
several high-end sectors like defence, space, nuclear, etc. despite being third largest

producer of iron and steel;

(b) whether it is a fact that Government and private sectors spend negligible
funds towards Research and Development (R&D) in the field of iron and steel
technology; and



246 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) the steps Government has taken to fund R&D generously and even encourage
private sector to put in funds for R&D to the tune of one per cent of the cost of

products as is the practice in USA, China and Japan?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) India is third largest steel producer and manufacturing several grades of
steel, but dependent on imports of high quality steel required for critical applications
mainly due to lack of economies of scale in production, non-availability of required

technology, inadequate cost competitive advantage etc.

(b) Yes, Sir. The expenditure on Research and Development in the public as
also in the private steel sector is very small in India compared to many major steel

producing nations such as Japan and Korea.

(c) Government has taken the following steps to enhance R&D expenditure in
Indian Steel sector:—

1. Steel companies have been pursued from time to time to enhance

investment on R&D.

2. National Steel Policy 2017 has been published by the Government which

focuses on steeping up R&D initiative and investment in steel sector.

3. Steel Research and Technology Mission of India (SRTMI) has been set

up in order to boost innovation in the steel sector.
Compensation for establishment of Bokaro Steel Plant
620. SHRI SANJIV KUMAR: Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that decades after establishment of Bokaro Steel Plant,
the issue of compensation and provision of job to land losers has still not been
settled;

(b) whether it is also a fact that descendants of land losers continue to agitate

on this count; and

(c) total number of persons arrested and prosecuted in the last three years, on

account of the above?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) The State Government acquired land for setting up of Bokaro Steel
Plant (BSL) of Steel Authority of India Limited (SAIL) and the requisite compensation
was paid to State Government under the Land Acquisition Act, 1894. BSL has already
provided employment to more than 16000 displaced persons so far, which is much

more than the number of 6019 families originally identified as displaced. All the
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pending issues relating to employment to displaced persons has been conclusively
decided and settled by the Hon’ble Supreme Court of India in the matter of SAIL
vs. Deby Lal Mahato dated 5.3.2008 (Civil Appeal No.1774 of 2008) and SAIL has

complied with the directions and guidelines given by the Hon’ble Supreme Court.
(b) and (c) Law and order is subject matter of State Government.
Amount spent on CSR by SAIL
621. SHRI KAPIL SIBAL: Will the Minister of STEEL be pleased to state:

(a) the details of total amount spent in Corporate Social Responsibility (CSR)
by Steel Authority of India Limited (SAIL) since August, 2014 till date;

(b) the details of projects/programmes undertaken by SAIL under CSR; and

(c) whether it is a fact that CSR funds of SAIL were utilized in promoting
agenda of specific political parties since August, 2014, till date, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) The total amount spent in Corporate Social Responsibility (CSR) by
Steel Authority of India Limited (SAIL) in 2014-15 was ¥ 35.04 crore, in 2015-16
was X 76.16 crore and in 2016-17 was I 29.05 crore.

(b) and (c) SAIL undertakes CSR activities based on its CSR Policies and keeping
in view the provisions of Section 135 and Schedule VII of the Companies Act,
2013 as amended from time to time, in segments which broadly include promotion
of education, medical and healthcare facilities, sanitation, access to water facilities,
rural development, environment sustainability, women empowerment, promotion of

sports, art, culture and heritage conservation etc.
Rise in country's crude steel production
622. SHRI K.R. ARJUNAN: Will the Minister of STEEL be pleased to state:

a) whether it is a fact that the country's crude steel production rose nearly 6
ry p y

per cent to hit an all time high of 101.28 million tonnes last year;

(b) whether it is also a fact that Government is taking various measures to

promote the domestic steel sector and raise capacity;

(c) whether it is also a fact that Government gave nod to a new policy that aims
to achieve steel making capacity of 300 million tonnes by 2030 with an additional

investment of ¥ 10 lakh crore; and



248 Written Answers to [RAJYA SABHA] Unstarred Questions

(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) Yes, Sir. India’s crude steel production crossed the 100 mt with a

growth of 6.18% during last year as shown in table below:—

Period Crude steel production (mt) % change over same

period of last year*

January-December, 2017* 101.371 6.18

January-December, 2016 95.47 -

* provisional; mt=million tonnes.
Source: JPC MIS Report, December, 2017.

(b) Steel is a deregulated sector and role of Government is that of a facilitator.
The Government has taken various remedial measures to promote domestic steel
sector which amongst others include trade measures such as anti dumping duties,
safeguard duties and temporary introduction of Minimum Import Price; notified Quality
Control Order thereby making BIS standards mandatory for all steel products and
imports; notified the policy on Domestically Manufactured Iron and Steel Products
in Government procurement which facilitates domestic value addition; and notified
National Steel Policy, 2017 with a view to encourage long term growth of domestic

steel sector.

(c) and (d) Yes, Sir. The National Steel Policy, 2017 envisages a crude steel
capacity of 300 MT by 2030-31. The salient features of the National Steel Policy,
2017 are:

e The National Steel Policy, 2017 aspires to achieve 300 MT of steelmaking
capacity by 2030. This would translate into additional investment of ¥ 10
lakh crore and 1.1 million additional workforce getting employed in the
steel sector by 2030-31.

e The policy seeks to increase consumption of steel and major segments are

infrastructure, automobiles and housing.

e National Steel Policy, 2017 seeks to increase per capita steel consumption
to the level of 160 Kg by 2030-31 from the level of around 61 Kg.

e Policy stipulates that adoption of energy efficient technologies by small steel
producers will be encouraged to improve the overall productivity and reduce

energy intensity.
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Separate coal mine for RINL
623. SHRI T. G. VENKATESH: Will the Minister of STEEL be pleased to state:

(a) whether Government has taken note that the Rashtriya Ispat Nigam Limited
, Visakhapatnam has been suffering for want of own coa ock, which 1s the
RINL), Visakhap has b ffering f f 1 block, which is th

main cause for the problems of the plant;

(b) whether Government has any plan of allocating a separate coal mine for

supply of coal to the plant;

(c) whether any proposal has been received in this regard, if so, the details

thereof; and

(d) whether Government has taken any decision to allot a separate coal mine
to RINL, Visakhapatnam, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) to (d) Allocation of coal mines are made under the provisions of
the Coal Mines (Special Provisions) Act, 2015 as well as Mines and Minerals
(Development and Regulations) Act, 1957. As per the prescribed process, PSUs
including RINL have to apply for the allocation of coal mines to the Ministry of
Coal as and when a Notice Inviting Application is published by them.

Establishment of IHM in Tamil Nadu

624. SHRIMATI SASIKALA PUSHPA: Will the Minister of TOURISM be

pleased to state:

(a) whether any proposal is pending with the Government to establish another
Institute of Hotel Management (IHM) in the State of Tamil Nadu preferably in

Tuticorin district, which is a major tourist destination;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI K. J.
ALPHONS): (a) and (b) No, Sir.

(c) At present, out of 21 Central Institutes of Hotel Management, one Institute

of Hotel Management already exists at Chennai.

For establishment of a new State Institute of Hotel Management in Tamil Nadu,

no such proposal has been received from the State Government of Tamil Nadu.
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Exclusive tourism zones in the country
625. DR. SANJAY SINGH: Will the Minister of TOURISM be pleased to state:
(a) whether Government proposes exclusive tourism zones in the country;
(b) if so, draft action plan and the potential areas therein;

(¢) whether Government proposes for 'cruise tourism' in the country to attract

more tourists thereof; and

(d) if so, the details of the planning and the infrastructure development for

attractive tourism network in the islands of the country thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI K. J.
ALPHONS): (a) and (b) Pursuant to Budget announcements of 2017-18 the Ministry
of Tourism has initiated action on formulation of scheme guidelines for development
of five Special Tourism Zones in the country. A consultation meeting in this regard
was held with the stakeholders which included Central Ministries/Departments,
State Governments/Union Territory Administrations and Private sector in September,
2017. In the draft scheme guidelines, it is proposed that the scheme will work on

challenge mode.

(¢) and (d) The Ministry of Tourism (MoT) has identified Cruise Tourism as
one of the Niche Tourism products. Central Financial Assistance is provided by the
MoT to State Governments/Union Territory Administrations/Central Agencies for the
development of Cruise Tourism including tourism infrastructure on islands under
relevant Schemes subject to availability of funds. Ministry of Tourism has constituted
a Task Force for promotion of Cruise Tourism. The details of projects sanctioned by

the Ministry with regard to the above are given in the Statement.
Statement

The details of projects sanctioned by the Ministry for Development of Cruise

Tourism including islands in the country during last three years

® in lakhs)

S1. Scheme State/UT/Year Project Amount
No. of sanction sanctioned
1 2 3 4 5

1. Assistance to Goa 2014-15  Cruise Terminal Building at 879.04

Central Agencies Mormugao Port Trust
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1 2 3 4 5

2. Swadesh Darshan Uttarakhand Integrated Development of 1226.99
2015-16 Eco-Tourism, Adventure
Sports, Associated Tourism
related Infrastructure for
Development of Tehri Lake
and surroundings as New
Destination-District Tehri,

under Himalayan Circuit

3.  Swadesh Darshan West Bengal Development of coastal 778.60
2015-16 Circuit: Udaipur-Digha-
Shankarpur-Tajpur-
Mandarmani-Fraserganj-
Bakkhlai- Henry Island

4. Swadesh Darshan Manipur Development of Imphal- 54.00
2015-16 Moirang-Khongjom-Moreh
under North East Circuit
5. Assistance to Kerala Upgrading of Berths and 2141.00
Central Agencies 2016-17 Backup area of Ernakulam
Wharf
6. Swadesh Darshan Jammu and Integrated Development 600.00
Kashmir of Tourism Infrastructure
2016-17 projects in the State of

Jammu and Kashmir under

Himalayan Circuit

7.  Swadesh Darshan Telangana Integrated Development of 340.00
2016-17 Mulugu-Laknavaram-
Medavaram-Tadvai-Damaravi-
Mallur-Bogatha Waterfalls
under Tribal Circuit

8. Swadesh Darshan Karnataka Development of Coastal 3055.51
2016-17 Circuit in Dakshin Kannada
Distt., Uttar Kannada Distt.
and Udupi Distt.

9. Swadesh Darshan Assam Development of Tezpur- 6011.74
2016-17 Majuli-Sibsagar as Heritage

Circuit
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1 2 3 4 5
10. Swadesh Darshan Andaman and Development of Coastal 4218.67
Nicobar Circuit (Long Island-Ross
2016-17 Smith Island-Neil Island-

Havelock Island-Baratang
Island-Port Blair)

National Tourism Policy

626. SHRI AHAMED HASSAN: Will the Minister of TOURISM be pleased
to state:

(a) how and in what manner will the revised National Tourism Policy be approved,
whether Government has formulated a draft of the National Tourism Policy, if so,
the details thereof;

(b) whether Government would table the policy in Parliament for further

deliberations and consensus; if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI K. J.
ALPHONS): (a) to (c) A National Tourism Policy (NTP) was formulated in 2002.
However, taking into account the widespread, interrelated global developments and
advancements, which have had a strong bearing on the Tourism sector, a new draft
National Tourism Policy has been formulated and the draft Policy is currently being

reviewed in the Ministry of Tourism prior to seeking Cabinet approval on the same.

Some of the salient features of the new draft National Tourism Policy include:

e Focus of the Policy on employment generation and community participation

in tourism development.
e Stress on development of tourism in a sustainable and responsible manner.

e An all-encompassing Policy involving linkages with various Ministries,

Departments, States/Union Territories and Stakeholders.

e The Policy enshrines the vision of developing and positioning India as a
“MUST EXPERIENCE” and “MUST RE-VISIT” Destination for global

travellers, whilst encouraging Indians to explore their own country.

e Development and promotion of varied tourism products including the rich
Culture and Heritage of the country, as well as niche products such as
Medical and Wellness, Meetings, Incentives, Conferences and Exhibitions
(MICE), Adventure, Wildlife, etc.
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e Development of core infrastructure (airways, railways, roadways, waterways,

etc.) as well as Tourism Infrastructure.

e Developing quality human resources in the tourism and hospitality sectors
across the spectrum of vocational to professional skills development and

opportunity creation.

e Creating an enabling environment for investment in tourism and tourism-

related infrastructure.
e Emphasis on technology enabled development in tourism.
e Focus on domestic tourism as a major driver of tourism growth.

e Focus on promotions in established source markets and potential markets,
which are contributing significantly to global tourist traffic, with targeted

and country specific campaigns.

e Emphasis on Tourism as the fulcrum of multi-sectoral activities and
dovetailing of activities of the Ministry with important/flagship schemes of

the Government of India.
Development of tourism circuits in Maharashtra

627. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of TOURISM be

pleased to state:

(a) whether Government has any plan to develop tourism circuits connecting
places of immense tourist interest comprising rock-cut caves other than Ajanta, Ellora

and Elephanta and forts of Marathas also in Maharashtra; and

(b) if not, the reasons for lack of initiative for promotion of rock-cut caves at
Junnar, Pitalkhora, Karle, Bhaja, Bedsa, Lenyadri, etc. and a number of major Maratha
forts including Raigad from tourism point of view which may generate employment

for large number of unemployed youth locally?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI K. J.
ALPHONS): (a) The Ministry of Tourism is developing theme based tourist circuits
in the country under its Scheme of Swadesh Darshan. All the tourist sites/destinations
in the country including rock-cut caves and forts in Maharashtra are covered under
the Scheme. The Ministry has sanctioned the project ‘Development of Sindhudurg
Coastal Circuit in Maharashtra under Swadesh Darshan Scheme’ in 2015-16 for
% 82.17 crore.

(b) The Ministry of Tourism, Government of India, undertakes several promotional

activities in the domestic and international markets for promotion of the varied tourism
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products and destinations of the country. The Ministry produces publicity material and
collaterals in English and foreign languages for domestic and international markets;
media campaigns in the print and electronic media are undertaken in the domestic
and international markets; familiarisation tours for trade, media and opinion makers

is organized under the Hospitality Scheme of the Ministry.
Adopt a Heritage scheme

628. SHRI D. KUPENDRA REDDY: Will the Minister of TOURISM be pleased

to state:

(a) whether a number of historical monuments in the country are being adopted

by private companies in the country under 'Adopt a Heritage scheme' of the Ministry;

(b) if so, the details thereof along with the monuments identified for adoption,

State-wise;

(c) whether the historical monuments in Karnataka have also been identified for

such adoption;
(d) if so, the details thereof; and

(e) if not, the reasons therefor and the steps taken/being taken by the Government

for identification and adoption of such monuments in Karnataka?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI K. J.
ALPHONS): (a) As on date, Expression of Interest for adoption for 76 Heritage sites/
monuments have been received under Adopt a Heritage Project. MoU of 2 (two)

Natural Heritage sites have been signed for adoption under this Project.
(b) Monuments/Heritage sites adopted under the project as on date arei—
(1) Gangotri Temple Area and Trail to Gaumukh, Uttarakhand.
(il)) Mt. Stok Kangri Treak, Laddakh, Jammu Kashmir.

(c) Three ASI ticketed sites have been identified in the State of Karnataka under
Adopt a Heritage Project.

(d) List of Heritage Sites/Monuments identified in the State of Karnataka is

given in the Statement (See below).

(e) Does not arise.
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Statement

List of Heritage sites/monuments identified in the State of Karnataka

Sl. No. Name of the Monuments Location
1. Daria Daulat Bagh, Sriangapatnam Bengaluru
2. Zananna Enclosure, Vittala Temple, Hampi Bengaluru
3. Jaina and Vaishna Caves, Badami Dharwad

Impressive rate of growth in tourism sector

629. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
TOURISM be pleased to state:

(a) whether the tourism sector has managed to achieve an impressive rate of
growth in the last three years and is recognized as a means of achieving higher

economic growth;

(b) if so, the details of the vision document formulated for promoting the tourism
industry as also the roadmap to be implemented for the fullest exploitation of the

potential in this field/sector; and

(c) the measures taken and incentives offered to various States to boost the

tourism industry particularly in Rajasthan?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI K. J.
ALPHONS): (a) Yes, Sir.

The Foreign Tourist Arrivals in India during 2015, 2016 and 2017 were 8.0
million, 8.8 million and 10.2 million (provisional) registering growth of 4.5%, 9.7%
and 15.6%, respectively.

The Foreign Exchange Earnings (FEEs) through tourism, in US $ terms, during
2015, 2016 and 2017 were 21.1 billion, 22.9 billion and 27.7 billion (provisional)
registering growth of 4.1%, 8.8% and 20.8%, respectively.

Domestic Tourist Visits (DTVs) to different States/UTs of the country during
2014, 2015 and 2016 were 1282.8 million, 1432.0 million and 1613.6 million
registering growth of 12.3%, 11.6% and 12.7%, respectively. Figures for 2017 for
DTVs is not available.

(b) As a part of the roadmap for exploiting the potential of tourism sector, the

Ministry has taken various initiatives, which include the following:—

e Extended the facility of e-Visa for the citizens of 163 countries.
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e Launched the Incredible India 2.0 campaign with market specific

promotional plans and content creation.

e Undertaken promotional activities in important and potential tourist
generating markets overseas with the objective of showcasing India’s

tourism potential.

e Launched 24x7 Toll Free Multi-Lingual Tourist Helpline 1800111363 in
12 Languages.

o Provided Central Financial Assistance (CFA) to State Governments/
Union Territory Administrations for development of infrastructure and

promotion of tourism.

(¢) The major measures taken and incentives offered to different States/UTs,

including Rajasthan, by Ministry of Tourism to boost tourism are as follows:

e C(Central Financial Assistance (CFA) for infrastructure projects under
Swadesh Darshan and PRASHAD schemes.

o CFA under the Scheme of ‘Domestic Publicity and Promotion including

Hospitality’ for organising fairs/festivals/tourism related events.

e Promotion of various destinations of the country in a holistic manner

in international as well as domestic platforms.
Development of Tourism Circuits in the country

630. SHRI DHARMAPURI SRINIVAS: Will the Minister of TOURISM be

pleased to state:

(a) whether it is a fact that Government is proposing to embark on development

of Tourism Circuits in the country, if so, the details thereof;

(b) whether such project is proposed to be taken up in the State of Telangana,
if so, the details thereof;

(¢) whether any proposals have been received from Government of Telangana

in this regard; and

(d) the quantum of amount to be released for such zones along with the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI K. J.
ALPHONS): (a) to (d) For Integrated Development of Theme-Based Tourist Circuits
in the country, the Ministry of Tourism has launched Swadesh Darshan Scheme in

2014-15. Under the Swadesh Darshan scheme, fifteen thematic circuits have been
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identified for development namely; North East Circuit, Buddhist Circuit, Himalayan
Circuit, Coastal Circuit, Krishna Circuit, Desert Circuit, Tribal Circuit, Eco Circuit,
Wildlife Circuit, Rural Circuit, Spiritual Circuit, Ramayana Circuit, Heritage Circuit,
Sufi Circuit and Tirthankar Circuit.

The projects under the scheme for development are identified in consultation with
the State Governments/UT Administrations and are sanctioned subject to availability
of funds, liquidation of pending utilization certificates, submission of suitable Detailed
Project Report and adherence to the scheme guidelines. Based on above, Ministry

has sanctioned following projects in Telangana under Swadesh Darshan Scheme:—

® in crore)

SI. No. Circuit/Year of Project Amount Amount
Sanction Sanctioned  Released
1. Eco 2015-16 Integrated Development 91.62 45.81

of Eco Tourism Circuit in
Mahaboobnagar district,

Telangana

2. Tribal 2016-17  Integrated Development 84.40 38.37
of Mulugu-Laknavaram-
Medavaram-Tadvai-
Damaravi-Mallur-Bogatha
Waterfalls as Tribal Circuit

in Telangana

3. Heritage Development of Heritage 99.42 19.88
2017-18 Circuit: Qutub Shahi
Heritage Park-Paigah
Tombs-Hayat Bakshi
Mosque-Raymond's Tomb
in Telangana under Swadesh

Darshan Scheme

Foreign tourists benefited from pre-loaded sim cards on e-visa

631. SHRI MAHESH PODDAR: Will the Minister of TOURISM be pleased

to state:

(a) the number of foreign tourists getting benefited from pre-loaded sim cards

on e-visa;
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(b) whether all the international airports having e-visa facility are providing

pre-loaded sim cards to foreign tourists;
(c) if so, the details thereof; and

(d) if not, whether there is any time-line to cover all the international airports
with this facility?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI K. J.
ALPHONS): (a) to (d) The Ministry of Tourism launched a scheme for providing
free pre-loaded sim cards to foreign tourists arriving in India on e-Visa in February,
2017. The scheme was launched at Indira Gandhi International Airport, New Delhi
on pilot basis and later extended to Kochi International Airport. A total of 5019 and
3685 sim cards were distributed at Delhi and Kochi airports respectively. Subsequently

it has been decided not to pursue the scheme further.
National Playing Fields Association of India

632. SHRI K. C. RAMAMURTHY: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) whether any mechanism exists by which the National Playing Fields
Association of India (NPFAI) keeps a check on the progress made by various States

towards the implementation of the guidelines issued by it;
(b) if so, the details of the progress registered so far by each State; and

(c) whether the NPFAI has a timeline of broader goals that it seeks to achieve

in the short/medium term, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) The Ministry
has set up the National Playing Field Association of India (NPFAI) with a view to
protecting, preserving, promoting, developing and improving playing fields across
the country and has been registered under the Societies Registration Act, 1860 on
24.02.2009. The Memorandum of Association of the NPFAI, inter alia provides for
registering online play spaces and open spaces as well as provide financial and
other assistance for achieving the objectives of the Association and the Rules and
Regulations of the NPFAI lay down the procedure for grant of assistance. Progress
made by various States towards the implementation of the guidelines issued by the
NPFAI is monitored through correspondences with various States as well as through
monitoring of Utilisation Certificates (UCs) submitted by beneficiaries of financial
assistance under the NPFAI.
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Financial assistance of I 50 lakh each was provided to five States, namely,
Andhra Pradesh, Haryana, Himachal Pradesh, Mizoram and Odisha to create a fund
for furtherance of the objectives of the NPFAI. So far, seven States, namely, Andhra
Pradesh, Haryana, Himachal Pradesh, Mizoram, Odisha, Madhya Pradesh and Rajasthan
have formed State Playing Fields Associations and registered under the Societies Act.
In addition, five States, namely, Karnataka, Kerala, Manipur, Tripura and West Bengal

have created State Playing Field Association under Government orders.

The Ministry has also formulated the revamped Khelo India Scheme comprising
12 verticals. One of the verticals of the Scheme is “Play Field Development” under
which a national inventory of playfields and sports infrastructure is to be developed
on the Geographical Information System (GIS) platform, thus providing concrete data

on number of playfields and sports infrastructure available in the country.

(c) Sports is a State subject. The components of the NPFAI are being implemented
for voluntary participation by the States/UTs. Therefore, no timelines of broader
goals have been set. However, States/UTs are being advised from time to time to
set up State/District level Playing Field Associations in order to achieve the broader
objectives of the NPFAI

Steps to improve sports in the country

633. SHRI PARTAP SINGH BAJWA: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) whether the National Sports Federations (NSFs) are solely responsible for

the condition of sports in the country;
(b) if so, the details thereof;

(c) if not, whether the absence of sports culture in the country is the main

reason for the dismal state of sports in the country;

(d) whether the Government has taken/proposes to take any concrete steps to

bring about improvement in the level of sports in the country; and
(e) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (e) Sir, ‘Sports’ is
a State subject. The primary responsibility of promotion and development of Sports
including promoting sports culture is that of the State Governments. National Sports

Federations (NSFs) are responsible and accountable for the overall management,
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direction, control, regulation, promotion and development of respective sports disciplines
for which they are recognized. NSFs are required to discharge their responsibilities in
consonance with the principles laid down in the Olympic Charter or in the charter
of the Indian Olympic Association or the relevant International Federation. The
Government supplements the efforts of recognized NSFs through various schemes by
providing financial and other support for training and participation of sportspersons/
teams in international tournaments abroad, holding of national and international

tournaments in India, purchase of equipment, etc.

Ministry of Youth Affairs and Sports and Sports Authority of India are
implementing various Schemes aiming at promoting sports in the country by way

of broad-basing of sports and achieving excellence in sports.

Further, to encourage sports for all thus allowing the population across gender
and all age groups to harness the power of sports through its cross-cutting influence,
namely, holistic development of children and youth, community development, social
integration, gender equality, healthy lifestyle, national pride and economic opportunities
related to sports development, the Government has launched Khelo India Scheme,

which has following components:—
(i)  Play Field Development
(i) Community Coaching Development
(ii1) State Level Khelo India Centres
(iv)  Annual Sports Competitions
(v)  Talent Search and Development
(vi) Utilisation and Creation/ Upgradation of Sports Infrastructure
(vii) Support to National/Regional/State Sports Academies
(viii) Physical Fitness of School going Children
(ix) Sports for Women
(x)  Promotion of Sports among persons with disabilities
(xi) Sports for Peace and Development

(xii) Promotion of rural and indigenous/tribal games
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'Mission XI Million' to promote football

634. SHRI BHUPENDER YADAV: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) the State-wise details of the monetary and infrastructural investment made
by Government under the scheme 'Mission XI Million' to promote football among

the youth of the country;

(b) whether Government has taken any initiatives for the improvement in training
facilities for the youth who have shown their interest in football through this scheme,
if so, the details thereof; and

(¢) whether Government plans to promote other sports in a similar mission

mode, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS
AND SPORTS (COL. RAJYAVARDHAN SINGH RATHORE): (a) No monetary
and infrastructural investments were made in States and UTs under the
Mission XI Million Programme. Mission XI Million was intended to engage 11
Million school kids with football in the lead-up to the FIFA U-17 World Cup India
2017. Government promoted Football through “Mission XI Million”, an outreach
programme, in association with All India Football Federation (AIFF) and Federation
International de Football Association (FIFA). The programme was officially inaugurated
on 10th February, 2017. The programme envisaged targeting boys and girls between
the ages of 10 and 18 years across India in around 15,000 schools to reach to 11
Million students mark by September, 2017.

The principal objective of Mission XI Million was to create a change of perception
among the school communities in India that football can be played at any place, any
surface and by any number of kids. The intention was to spread this message across

the country and to bring gully football into the common knowledge of Indian schools.

Under the Programme, as on 31st October, 2017, 20,977 Schools and 21,279
Teachers were successfully registered and 11,008,561 kids were reached in 29 States
and 2 Union Territories. 262 Teacher Workshops were organized and 42,229 Footballs
were distributed under the Programme. An amount of I 12.54 crore was provided
by the Government for outreach programme of Mission XI Million through All India
Football Federation (AIFF).

(b) Talented sportspersons in the age group of 8-25 years including those
belonging to the discipline of football and including those who were accessed through

Mission XI Million Programme are selected through selection criteria and are imparted
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training at centres of Sports Authority of India (SAI) located across the country

under the following sports promotional schemes of SAI:
i) National Sports Talent Contest (NSTC) Scheme
(i) Army Boys Sports Company (ABSC) Scheme
(ii1))  SAI Training Centres (STC) Scheme
(iv)  Special Area Games (SAG) Scheme
(v)  Extension Centres of STC/SAG
(vi) Centres of Excellence (COE) Scheme
(vii) National Sports Academies (NSA) Scheme
Further, shortlisted applicants including those belonging to football, who have

uploaded their sporting achievements on SAI’s Sports Talent Search Portal, are being

offered admission to SAI schemes after undergoing prescribed selection trials.

Talented sportspersons, identified by All India Football Federation (AIFF) under
Mission XI Million’s outreach programme will also be offered admission to SAI

schemes after undergoing prescribed selection trials.

(c) No such proposal is at present under consideration in the Ministry of Youth
Affairs and Sports to promote sports in a similar mission mode. However, the Ministry
complements the efforts of the State Governments and National Sports Federations
(NSFs) to promote and develop other sports disciplines through its various schemes

such as Khelo India, Scheme of Assistance to NSFs etc.

Khelo India Scheme specifically caters for promotion and development of sports
starting from grassroots level through its components such as Talent Search and
Development, Annual Sports Competitions, Play field Development, Community
Coaching Development, State Level, Khelo India Centres, Utilization and Creation/
Upgradation of Sport Infrastructure, Support to National/Regional/State Sports

Academies etc.
Proposal to bring national award winning sports personnel under CGHS

635. SHRI MOHD. ALI KHAN: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether there is any proposal with Government to bring national award

winning sports personnel under Central Government Health Scheme (CGHS);
(b) if so, the details thereof; and

(c) whether any requests have been received in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (¢) No, Sir. There
is no such proposal under consideration of the Government to bring national award
winning sports personnel under Central Government Health Scheme (CGHS). The
requests received in this regard could not be considered as the resources under CGHS
are fully committed and it is difficult to extend CGHS facilities to new categories

including worthy sports persons.
Training of young athletes and sportspersons

636. DR. V. MAITREYAN: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether Government has taken any effective measures and preparations to
train young athletes and sportspersons in the country to gear up for forthcoming

Olympics and Asian Games;

(b) if so, details thereof and total amount spent during the years 2015-16,
2016-17 and 2017-18 till date and amount to be spent in next two years;

(c) complete list of athletes and sportspersons getting financial support and

foreign training facilities, event-wise;

(d) whether Government has provided adequate support and facilitation to States

for better sports infrastructure facilities to match with international standards; and
(e) if so, details thereof and Government's stand in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) Sir, preparation
of Indian sportspersons/teams for Asian/Commonwealth/Olympic Games is an on-going
process. Government is providing full assistance to the identified sportspersons/teams for
intensive coaching through national coaching camps organized by the Sports Authority
of India besides providing Foreign Exposures/Competitions. National Coaching Camps
for the elite sportspersons/teams preparing for International Competitions including
Asian/Commonwealth Games are organized at various Centres, under Indian and
foreign coaches, where infrastructure, services and facilities at par with international
standards are available. Department has held consultations with various stake holders
including eminent sportspersons, coaches and National Sports Federations (NSFs)
etc., in an effort to improve India’s performance in all future competitions including
Asian/Commonwealth/Olympic Games. It has been decided, among others, to enhance
performance monitoring, emphasize on greater role of coaches in devising training

programmes of medal prospects and strengthen sports science setup. It has also been
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decided to issue open advertisement for hiring foreign coaches wherever feasible.
Also, under the Target Olympic Podium (TOP) Scheme, Elite Athletes Identification
Committee has been reconstituted for identification of elite athletes who would be
provided funds under the National Sports Development Fund (NSDF). Total financial
assistance given for training, participation in international events etc. during the last

two years and current year under the Scheme of Financial Assistance to NSFs is

as under:—
(i) 2015-16 — X 165.36 crores
(i) 2016-17 — X 22341 crores
(iii) 2017-18 (provisional) — X 162.08 crores

For the Financial Years 2018-19 and 2019-20, Expenditure Finance Committee
has recommended a budget of I 446.80 crores and I 482.50 crores respectively

under this Scheme.

(c) Details of sportspersons to whom financial assistance has been given from
the NSDF for training/purchase of equipment, event-wise, are given in the Statement
(See below).

(d) and (e) ‘Sports’ is a State subject. It is the primary responsibility of
the State Governments to develop sports including development and creation of
sports infrastructure of international standards. However, Central Government also
provides financial assistance under its scheme of ‘Khelo India’ to States/UTs to
develop critical sports infrastructure and other infrastructure, where there are gaps,
including for sports science and sports equipment on the basis of viable proposals

from them.

Statement

Names of sportspersons, discipline-wise, to whom financial assistance has
been given under NSDF for training/purchase of equipment
from 2015-16, 2016-17 and 2017-18 till date

Sl. No  Name of the Sportsperson Discipline
1. Krishna Poonia Athletics
2. Vikas Gowda Athletics
3. Kavita Raut Athletics
4. O.P. Jaisha Athletics
5. Sudha Singh Athletics
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Sl. No  Name of the Sportsperson Discipline
6. Seema Punia Athletics
7. Inderjeet Singh Athletics
8. Arpinder Singh Athletics
9. M R Poovamma Athletics
10. Ashwini Akkunji Athletics
11. Mandeep Kaur Athletics
12. Sini Jose Athletics
13. Priyanka Panwar Athletics
14. Jauna Murmu Athletics
15. Debashree Majumdar Athletics
16. Anilda Thomas Athletics
17. Anju Thomas Athletics
18. Chhavi Sharawat Athletics
19. Gopi T. Athletics
20. Sapana Athletics
21. Sandeep Kumar Athletics
22. Nitendra Rawat Athletics
23. Kheta Ram Athletics
24. Khushbir Kaur Athletics
25. Lalita Babar Athletics
26. Manpreet Kaur Athletics
27. K Ganapathy Athletics
28. Manish Rawat Athletics
29. Tintu Luka Athletics
30. Arpita M. Athletics
31. Gurmeet Singh Athletics
32. Sandeep Singh Maan Athletics
33. Navjeet Kaur Dhillion Athletics
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Sl. No  Name of the Sportsperson Discipline
34. K T Irfan Athletics
35. Tarundeep Rai Archery
36. Atanu Das Archery
37. Jayanta Talukdar Archery
38. Mangal Champia Archery
39. Deepika Kumari Archery
40. L Bombayal Devi Archery
41. Rimil Buruily Archery
42. Laxmirani Majhi Archery
43. Sanjay Boro Archery
44, Atul Verma Archery
45. Ranjit Naik Archery
46. Dola Banerjee Archery
47. Madhu Vedwan Archery
48. Ishita Archery
49. Priyanka Thakran Archery
50. Viswash Archery
51. Binod Swansi Archery
52. Snehal Divakar Archery
53. Saina Nehwal Badminton
54. P V Sindhu Badminton
55. H.S. Prannoy Badminton
56. P. Kashyap Badminton
57. K. Srikanth Badminton
58. Guru Saidutt Badminton
59. B. Sumeeth Reddy Badminton
60. Manu Attri Badminton
61. Ashwini Ponnappa Badminton
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Sl. No  Name of the Sportsperson Discipline
62. Jwala Gutta Badminton
63. M C Mary Kom Boxing
64. Mandeep Jangra Boxing
65. Vikas Krishan Boxing
66. Pinki Rani Jangra Boxing
67. Sarjubala Devi Boxing
68. L Sarita Devi Boxing
69. Sumit Sangwan Boxing
70. Shiva Thapa Boxing
71. L Devendro Singh Boxing
72. Harika Dronvalli Chess
73. Master Aryan Chopra Chess
74. Deborah Herald Cycling
75. Chiragh Kumar Golf
76. Dipa Karmarkar Gymnastics
77. Dattu Baban Bhokanal Rowing
78. Abhinav Bindra Shooting
79. Gagan Narang Shooting
80. Manavjit Singh Sandhu Shooting
81. Ronjan Sodhi Shooting
82. Sanjeev Rajput Shooting
83. Shagun Chowdhary Shooting
84. Heena Sidhu Shooting
85. Ankur Mittal Shooting
86. Anisa Sayyed Shooting
87. Kynan Chenai Shooting
88. Shweta Singh Shooting
89. Mairaj Ahmad Khan Shooting
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Sl. No  Name of the Sportsperson Discipline
90. Rahi Sanobat Shooting
91. Mohd Ashab Shooting
92. P N Prakash Shooting
93. Shreyasi Singh Shooting
94. Chain Singh Shooting
95. Jitu Rai Shooting
96. Gurpreet Singh Shooting
97. Apurvi Chandela Shooting
98. Malaika Goel Shooting
99. Ayonika Paul Shooting
100. Gauri Sheron Shooting
101. Dipika Pallikal Squash
102. Harinder Pal Singh Squash
103. Kush Kumar Squash
104. Saurav Ghosal Squash
105. Joshna Chinappa Squash
106. Manika Batra Table Tennis
107. Mouma Das Table Tennis
108. Sharath Kamal Table Tennis
109. Soumyajit Ghosh Table Tennis
110. Leander Paes Tennis
111. Sania Mirza Tennis
112. Rohan Bopanna Tennis
113. Ankita Raina Tennis
114. Pranjala Yadlapalli Tennis
115. Saketh Myneni Tennis
116. Karman Kaur Thandi Tennis
117. Ram Kumar Ramanathan Tennis
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Sl. No  Name of the Sportsperson Discipline
118. Sumit Nagal Tennis
119. Master Sacchitt Sharma Tennis
120. Sandeep Sejwal Swimming
121. Maana Patel Swimming
122. R. Neeland Water Sports (Sailing)
123. K C Ganapathy Water Sports (Yachting)
124. Varsha Gautam Water Sports (Yachting)
125. Aishwarya Nedunchezhiyan Water Sports (Yachting)
126. Parveen Rana Wrestling
127. Sushil Kumar Wrestling
128. Yogeshwar Dutt Wrestling
129. Bajrang Wrestling
130. Amit Kumar Dahiya Wrestling
131. Rahul Aware Wrestling
132. Babita Kumari Wrestling
133. Vinesh Phogat Wrestling
134. Geeta Phogat Wrestling
135. Narsingh Yadav Wrestling
136. Hardeep Singh Wrestling
137. Sakshi Malik Wrestling
138. Sandeep Tomar Wrestling
139. Nishchay Luthra Winter Sports (Ice Skating)
140. Shiva Keshavan KP Winter Sports (Luge)
141. Master Nikhil Pingle Winter Sports (Ice Skating)
142. Karamjyoti Para Sports
143. Sharad Kumar Para Sports
144. Deepa Malik Para Sports
145. Narender Para Sports
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Sl. No  Name of the Sportsperson Discipline

146. H N Girisha Para Sports

147. Farman Basha Para Sports

148. Sakina Khatun Para Sports

149. Amit Kumar Saroha Para Sports

150. Devendra Para Sports

151. Mariappan Para Sports

152. S N Jadav Para Sports

153. Virender Kumar Para Sports

154. Varun Singh Bhati Para Sports

155. Sundar Singh Gujar Para Sports

156. Naresh Kumar Sharma Para Sports (Shooting)
157. Block Grant to SAI For TOPS Athletes
158. Block Grant to SAI For TOPS Athletes

Participation of NSS Volunteers in Rajiv Gandhi Adventure Scheme

637. SHRI K.C. RAMAMURTHY: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) the number of National Service Scheme (NSS) volunteers that have successfully

participated in the Rajiv Gandhi Adventure Scheme since its launch;

(b) the details of disbursed during each of the last three years to various

organizations/States towards realization of the scheme; and;

(c) the methods of monitoring the implementation of these programmes done at

various levels?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (COL. RAJYAVARDHAN SINGH RATHORE): (a) Rajiv Gandhi Adventure
Scheme under NSS was launched on 26th June, 2009 for promotion of Adventure
among Youth. Since its launch, a total of 9890 National Service Scheme (NSS)
volunteers have successfully participated in these programmes.

(b) The details of funds disbursed to various NSS Regional Directorates in last
three years i.e. 2014-15, 2015-16 and 2016-17 towards realization of the scheme are

given in the Statement (See below).
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(c) The Adventure Courses are conducted in the batches comprising of 40
volunteers each. An annual Action Plan is prepared in the beginning of the financial
year giving Schedule for conducting different activities including adventure camps.
The implementation of these programmes is regularly monitored at various levels

through periodical reports.

Statement

Status of Funds Released for Rajiv Gandhi Adventure Scheme under NSS

Sl.  Name of NSS Regional Directorate Funds Released (in )
No. (With States/UTs under its Jurisdiction)

2014-15 2015-16 2016-17

1 2 3 4 5

1.  Delhi (UT Delhi, Jammu and Kashmir, 696000 696000 600600
Haryana)

2. Bhopal (Chhattisgarh and Madhya 464000 464000 600600
Pradesh

3. Chandigarh (Punjab, Himachal Pradesh) 8853200 7533200 7630700
4. Jaipur (Rajasthan) 232000 232000 300300
5. Lucknow (Uttarakhand, Uttar Pradesh) 556800 556800 450450

6. Patna (Bihar, Jharkhand) 464000 464000 400400

7.  Bhubaneshwar (Odisha) 232000 232000 300300

8. Hyderabad (Andhra Pradesh and 324800 324800 600600
Telangana)

9. Pune (Maharashtra and Goa) 464000 464000 500500

10. Trivandrum (Kerala and Lakshadweep) 324800 324800 300300
11. Ahmedabad (Gujrat, Dadra and Nagar 417600 417600 450450

Haveli, Daman and Diu)
12. Bangalore (Karnataka) 324800 324800 300300
13.  Chennai (Tamil Nadu, UT Puducherry) 510400 510400 500500

14. Guwahati (Assam, Manipur, Arunachal 1289400 2609400 2833200
Pradesh, Manipur, Mizoram, Meghalaya,
Nagaland, Tripura)

15. Kolkata (West Bengal, Sikkim) 416200 416200 300300

TotaL 15570000 15570000 16069500
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Discrimination in National Youth Festival 2018

638. SHRIMATI WANSUK SYIEM: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) whether the Nehru Yuva Kendra Sangathan (NYKS) recently organised
National Youth Festival 2018 at Gautam Budha University with participation by all

State units;

(b) whether students from North-Eastern States boycotted the closing ceremony
alleging discrimination by organisers and other participants from the mainstream

States; and

(c) whether the team from Manipur, winners in the volleyball, was given the

runners-up medals and Assam coming second was not given any award at all?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (COL. RAJYAVARDHAN SINGH RATHORE): (a) Yes Sir, Nehru Yuva
Kendra Sangathan (NYKS), an autonomous organisation under Ministry of Youth
Affairs and Sports, Government of India along with State Government of Uttar
Pradesh organized the National Youth Festival 2018 at Gautam Budha University,
Greater Noida, Uttar Pradesh from 12th to 16th January, 2018. Youth from Nehru Yuva
Kendra Sangathan, National Service Scheme, students of Gautam Budha University

and other youth organisations participated in the Festival.
(b) No Sir.

(¢) No Sir. The team from Manipur which was the winner in volleyball, was
awarded Gold Medal during the closing ceremony of the Festival held on 16.01.2018.
Also team from Assam which came second in volleyball, was awarded runners-up
Silver Medal. They received the awards from the hands of Hon’ble Minister of State
(IC), Youth Affairs and Sports, Government of India and Hon’ble Minister of Sports
and Youth Welfare, Government of Uttar Pradesh.

Allowing online betting and introducing regulations/legislations

639. SHRIMATI JAYA BACHCHAN: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) whether there have been demands from various quarters to allow online
betting and introduce regulations/legislations for legalising betting in various sports

including cricket in the country, if so, details and present status thereof;
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(b) whether All India Gaming Federation has submitted a white paper to the

Law Commission in this regard, if so, details and present status thereof;

(c) whether Government proposes to sign an agreement with United Kingdom

in this regard, if so, details and present status thereof; and

(d) whether Government has made any assessment of possible social ramifications

of legalising such betting and if so, details and outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) Sir, Betting and
Gambling are State subjects as per item no. 34 of the list II, Schedule 7, of the
Constitution of India. The Law Commission of India has undertaken the study on the
subject titled ‘the Issue of Legalizing Betting and Gambling’ in view of the Order/
judgment dated 18.07.2016 by the Supreme Court in Civil Appeal No. 4235/2014,
Board of Control for Cricket in India vs. Cricket Association of Bihar and Others
and has invited views and suggestions with regard to the possibility of legalizing
betting and gambling, and to arrive at an opinion for making suitable suggestions and
recommendations to the Central Government. The issue(s) ‘Allowing online betting
and introducing regulations/legislations’ is also addressed by the Law Commission in
the above mentioned subject/project. The suggestions have also been sought separately
by the Law Commission from all State Governments, National Sports Federations,
State Cricket Associations, Board of Control for Cricket in India etc. The Law
Commission has received a number of responses from various stakeholders. All India
Gaming Federation (AIGF) has also forwarded its suggestions. The same are being
examined by the Commission. Since the matter involves social ramifications and
important questions of Law, it needs wider consultation and detailed examination.
Hence, it is not possible to lay down a time-frame by when the Law Commission

of India would be able to make its recommendations.
(c) and (d) No, Sir.
Steps taken by RGNIYD to empower youth in Jharkhand

640. SHRI MAHESH PODDAR: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) what steps Rajiv Gandhi National Institute of Youth Development (RGNIYD)

is taking to empower the youth especially in Jharkhand,

(b) the details of the skill development plan — Diploma in Mental Health for
Scheduled Tribe (ST) youth in Jharkhand under the Memorandum of Understanding
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(MoU) between Rajiv Gandhi Institute of Youth Development and Dr. Guislain Svastha

Education Trust; and

(c) the number and details of Scheduled Tribe (ST) youth who got benefited

till December, 2017 under the aforesaid programme in Jharkhand?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (COL. RAJYAVARDHAN SINGH RATHORE): (a) RGNIYD organizes
Training of Trainers (ToT), Capacity Building Programmes, Workshops, Awareness/
Sensitization/Orientation programmes on various areas of youth empowerment as per
the National Youth Policy 2014 throughout the country. The institute also offers P.G.
courses viz. M.Sc. (Counseling Psychology), M.A. (Development Policy), M.A. (Gender
Studies), M.A. (Local Governance and Development), M.A. (Social Innovations and
Entrepreneurship), and M.A. Social Work (Youth and Community Development).
Programmes such as ToT on Policies and Programmes were also conducted in order
to build the capacity of youth functionaries across the country to promote awareness
on educational Policies and Programmes in which District Youth Co-ordinators of
NYKS from Jharkhand participated. Tribal Youth from Jharkhand along with Odisha
and Chattisgarh visited RGNIYD for an exposure visit on 27.1.2017 and 18.12.2017.
ToT on Environment Education and Sustainable Development for the NSS Programme
Officers including the State of Jharkhand was conducted from 31st January-2nd
Feb., 2018.

(b) Under the skill development plan, the RGNIYD signed an MoU with
Dr. Guislain Savastha Education Trust, Jharkhand on 4th April, 2016 to offer the
Diploma in Mental Health for ST youth in Jharkhand. The course duration was six
months from June, 2016 to December, 2016.

(c) It was offered only for six months from June, 2016 to December, 2016.
The total number of ST students who got benefited was 17.
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MOTION OF THANKS ON THE PRESIDENT’S ADDRESS — Contd.

SHRI R. S. BHARATHI (Tamil Nadu): Thank you very much, Sir, for allowing
me to speak on this Motion of Thanks on the President’s Address. Though I thank
the President for the Address, I would also point out as to how the State of Tamil
Nadu has been totally neglected. Due to paucity of time, I would like to shorten it
and say certain words where Tamil Nadu has been totally neglected. In Tamil Nadu,
the farmers of delta area are fighting to get water for decades together. Acres of
land is dead in delta district for want of Cauvery water. Therefore, Sir, from time
immemorial, the State Government as well as the opposition has been representing
to the Central Government to take steps to ensure supply of Cauvery water to Tamil
Nadu. In spite of the court interference, we are very sad to say that no concrete

steps have been taken, and, the hon. President has also not mentioned about it.

Secondly, Sir, my learned friends from Tamil Nadu also spoke about the
postponement of NEET examination or exemption from NEET examination for the
State of Tamil Nadu. Here, I would like to bring to the notice of the House the
history of social justice, which was followed in Tamil Nadu from Justice Party period.
Till 1950, because of this reservation, so many people had been benefited, and, after
the formation of Constitution in 1950, firstly, in the Chennai High Court, Champakam
Dorairajan challenged the G.O. The Madras High Court as well as the Supreme Court
said that there will be no communal reservation in Tamil Nadu. Here, I would like
to say that since the people of Tamil Nadu were enjoying reservation, there was a
movement in Tamil Nadu under the able leadership of Thanthai Periyar, Anna and
Kamaraj, which made the Government of India Act. Here, I would like to mention,
Sir, the first amendment to the Constitution was brought because of the agitation by

the Tamil Nadu people against the cancellation of reservation and communal G.O.
(MR. DEPUTY CHAIRMAN in the Chair)

Since then, for the last 68 years, we have been enjoying reservations which
have been now struck down in the NEET examination imposed by the Central
Government. Here, I would like to mention that the State Government has passed
a Resolution unanimously and sent the same to the President. Last year, there were
so many representations. Under the leadership of our leader, Shri M. K. Stalin, we
met the President and made a representation that the Resolution passed by the State
Government should be immediately responded. There are no two opinions that all
the people are for the Resolution. In spite of that, the President has not given his
assent. My learned friend, Mr. T. K. Rangarajan, wrote a letter to the hon. President
and he received a letter stating that the President's office had not received any

such communication from the Central Government. Therefore, I blame the Central
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Government for not sending such a sensational Resolution to the President of India.

Last year, some Ministers came from the Centre telling the people of Tamil
Nadu about this. This year, there is the NEET exam. We are relying upon that.
People are being fooled. Last year we had been deprived. Now, since they are going
to have the entrance exam on May 9th, through you, I would like to request the
hon. President, at least, to call the records and sign it and let the people of Tamil
Nadu enjoy the fruits of the Resolution which has been in existence for more than
70 years fought by our great Periyar, Arignar Anna, Kamaraj and leaders like them.

Therefore, once again, I would like to say about this.

My learned friend, Mr. Navaneethakrishnan, pointed out the legal aspects. Since
I do not have much time, I do not want to go into that. People are very much
agitated about this, Sir. Likewise, the poor farmers were on the streets of Delhi for
more than six months. The sorry state of affairs is that the Prime Minister, in spite
of their begging, did not give them an appointment, did not even meet them. So,
Sir, I would request the Central Government to kindly waive the farmer loans, bring

water to delta areas and save the farmers.

Likewise, Sir, the President has mentioned about triple talag. He says that the
women folk are very much happy about it. But, unfortunately, the reality is not so.
So many associations of the Muslim community are raising their voice and protesting
against this. They are interested about the women of the Muslim community. What
about the entire women community? This House has passed Bill for reservation to
the women community. The Bill was unanimously passed in this House, but the Lok
Sabha has still not passed it. What is the reason? There is no meaning in saying
that we want to help the women. It is like, as was pointed out earlier, they are just
shedding crocodile tears. They are not doing anything for them. If at all they wanted
to do anything, they should have passed it in the Lok Sabha. They have got a very
big majority in the Lok Sabha. Why are they hesitating? They don’t have the will.

With this, Sir, I would like to conclude. I would like to thank the President for
his speech, Sir. Thank you.

it 3EHE Ued (YORI): A IUFHTIRT Sil, IISEURT ST & JFHHIEIT 9R Il
Y T gae UE W AT qeI Al B APl AT B, 39b fU § smue
gIaTE BT g

Helqd, MR St & AU R g=d1e YKITd T B gU TKdsd - b
ggd Bl Jolrdl v IR B Bl BIRRT B § 3R Pl [ 99 $o e 2, 99
PO FAFd Tl § TP T AR 6 w9 $B e T8 T 3R F9 $B wamd
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T, ¥ 8 IRE W AN O Bl

3T I AN $E 2 © (6 B9 98d 8 B ol I8 geER fBa1, I8 &,
g8 fhaTl $9@l SaE O $8i o Qa1 AfeT PR 3T 980 €1 SHAMSR &, Jgdral
gRedg €, a R IRAISMS BT MU R} Sifeolae B @ 82 ARSIATS BT g9 60
TR TeT fear 7 iR RIS # Sl rarseHe g &, a8 Wi 3l Jal 8 @l Bl
I 31t 60 TRHT THWIS &1 BAR gaa § Wt ofY, AfeT gt e ol oFR 31y 9gd
T SHMER g, A1 AlhuTd ofd) i T8l M? a8 ol oMl T8l g1 I ibure ¥ T8
13T Bl ORI § ABRa Fga &1 H $s A o Y| IFd! gors Jat of fh
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[Tt erevE UTd]

IE1 W g BT ¢ 6 ©: A1d & 918 Y ABRI H T8l Sff G| A1 IR &
Hayg S A FHRSH 33T o1, IFDT g4l 9 8, $9llY 98 W ABga e @rEe
o N e & gEt S ST e SR @ 91 7, S9H I8! 3@ A gl

"Iooael] WHH" b gR H g O el TN IqH AUl R e faar
2 9 9ad g 6 g fhas saaei fQul | 39 axie, 9 axis iR v e
PRI TR SV, oAfpsT B HHaRNT Bl o & 918 M99 fhas Riciex Wass fby
3R fhaT o Riciex of T €2 S o1 BHI 8 I&! 8, RifP AMTdHT B failure &l
Riele & M ¢ 7Y 3R 800 TUY B Y, Al I8 Hal | ATM? 9 % HeIaed
fear mar 81 99 foau U9 A1 S I Afgen B o7 €1 H o9 s WO g, dl
<@ g & a8l Ricisy & a1 Al &1 3R JaM 31 S &1 BIc! o gall §l a8
B® SIS o &, b §aqd W 9 910 P §d ST 912y & g8H S e
fRw €, 39 9§ fha AT el IdT SWIATA B I8 &1 They have again gone back
to 81 YU Ferl AR T&! YT AT 3T qd BRIBR P figures Al (A1l a9
2016 H fHels &I T H 16.2 WIC B! gig 81 T8, i @ g &I 98 R bad
9.8 TRV Bl 8H WM & & SWUd SM 9¢ Y &, oifhd SHP AI-91Y T8 qd 8T
ey 5 oM S daed QU 8, STaT sdara T fhasit Afged &) <&l Bl
I g1 ol {6 I8 WhIH Fd H A%l W&l § I Bl 8l s B

ST &1- FAFRES 8, S996 R § 3 ®8 W@ © P ITdT performance I8 &
BT Bl SH HeW SATeT YR T3 ' <2 T b g9 24 fhadier dsd & AT
g1 @ § 3R B 35-40 fHelier d& FEG I/ 2015-16 H S interview AT
T — AR TSP Sl diel § I8 &1 /e &, Soi- P8l AT—"The 'flyover man
from Maharashtra' seems to know the way to take it to a new hight and his latest
is linking Delhi with Thailand for an over 4,000-km road trip in 2016." 2016 Tefl
7| R I BET—"As he sought to implement a number of initiatives in the years

passing by to expand the road network in the country and removing the bottlenecks,

Gadkari said his target is now to take the road building capacity to 100 km a day."

319 34-35 % 915 IE Bl eI &1 2l TAR U A o1 $8 ® 9 6 R4 37 fparier
mmgléﬁ?ﬁ%,ﬂwg,ﬂﬂﬁproblemsQﬁIWGﬁW@WﬁW
g f5 R problems off 3R 6-7 feified &) average o, @fpT T g W € fh &0
22-24 fhelrficd WeF & I a1 @ T H o Aredl § 6 A T8 99S 99 W3
g, 4-oF B 601 | Fac fHa1 A1 8, 98 fhaq fhdHiex 82 3=F ed &
g9 B RRIR fHa1 & — S CRF ¥ fund FadT 8, 98 WRaR 1 o fomn, 39 w
¥ 91 § M — S9DI ATSI-AT widen b 39 TR R Td top black carpet
ﬁTITTRIIT%\rIWﬂﬂsegregateﬁﬁﬁﬁmwm,aﬁﬁﬁwg
Gﬁ?ﬁﬁﬁ'ﬁwwﬁ,ﬁwwg?mmavermew,Fﬁ\'ﬂTq?ﬁ
adT e 6 I8 22-24 fharfied & a1 ¢-7 fhariiecd & &1 g1 v anft @ @
g f &9 34 fhelMiicy 991Q91 SIH UH iR 919 HEl—"A trilateral pact between
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India-Myanmar-Thailand (IMT) is expected by March 2016." ¥ & a1 f&& 91 &1
T, ﬂ?f el HrefH! “Shri Gadkari said while adding that the landmark Bangladesh,
Bhutan, India, Nepal (BBIN) Motor Pact has already been inked with identification
of 14 routes for passenger services.” TSI-gs! I B & SaH| ITH fHaT implement
83T 8, 98 <@ &I SRd 2l Al § I8 HE1 =redl g &b Sl I8 claim &R I8 ©, Sl
STE1 PR T T, I H DDA P AR § 3R marketing & o7 $8 AR 81 ygM H3A1
HES AT F aR F A1 7 B o 3R ft S FRA O I T 7 Health Scheme,
A1 I § FeT BT TISH ST 81 HRAT A1edl offd Sl insurance companies @,
92! B B BRIET &1 SO 7 fHaHl B s Braer 8N 3R SR S g9R T &,
patients &, ! AT PV WIIQl T8 B g

Hqelgd, ¥ figures ST AT f qaM w31 UM Asd AL, S ST, AAHIed 8
St % TH W Yw g Al UPA-IL T first year ¥ 60,117 fharier dsd s 3MR
ol & B IR H 36,337 fBARIC 11 UPA-Il & Ahs $IX ¥ 45,109 fhaamiex
g1 ot 3R G & Adbs SINX H 36,449 fhoiiexr = 2l In case of National
Highways, in 2015-16, the target was 10,098 Kms. But the Government could only
build 606 Kms. In 2016-17, the target was 16,271 Kms, oifthd S8 8,231 faratiiiex
e 9l A1 S 9S1-9<] 9 81 @1 © b 9gd 3resT B[ Ha1 7, g% I8 b,
I I8 fean, § S9F T8 S =@mEdn, fed I8 S WReR B, W W 9 9gd
Bl B¢ & BN, Wl IAA HF H PE Al T8I Ghar, T $ed § BHR A 4
§_§, arrogant ARPR| ST tolerance ﬁl?g)'_d A 981§l I8 A el PR &,
et weTefiaar fiegpa 1 781 § ok sHlifey Sae ok Sff @l uigel § &l g
BT o1, 9¢ &1 o7 3R I9 Uise) # Sl &8 M1 &, 98 fdepd oM &1 Sl ARl
2, SU& ded # fegpa fhe doar 71 g9¥ Rb 9 fime offn "fosdt &1 gan 2,
o TE ¥ IWHR B R & T,

UM T ¥ U8l 94T,

ITD e w1 7, SIRERM 1 Bl
"garslt B g 3 off g,
Teitfl STg O R AR B,
TARY X @ A q9 B,

q PITS F A8 Sl 99 B &,




282 Motion of Thanks on [RAJYA SABHA] the President's Address

[sft srewe ucd]

fRBISTd STdT BRAT & ST,

3R 3riefl ¥ QR $DT g,
a9 S El

el &1 g & SR @1 ofe,

SRT ¥ WM BT P o, AT BS H I,

IYRAT, Y fawRAT 3R fogvay fhy I9RA,

TTd & SHBT I ST Bl
Y 99 & b I89rd & SraHd,

fear T symbol HIfSTY, a8 T ST

T DI ITATA,

FAE AT T8 IRaTed B,

Y gEed @) el avared e,
3R ofexi Bl & aRAT H 5,
Al P! BN d gUaTg g1l

Just one voice. There should not be another voice. 3R 3R fH<l 7 DY he
A far 3769 ST B XS B I, .81 arel Bl 99T g1, AERIE ardl B U G,
39U S dlal g9 2l Bl

Al AR o gHI &  SKisl SARII"
fpefl 1 g ©, 39 Yl H,

9 UH TN P 8 B 8l

PO IHAX BN Sl I8 qI B,
TfoRdt fF9 @8 9991 § HA @,
JH Gl 1 B BR

HR Y 77 B e v,

AR fhadr gobl, T IHIR T BT
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fe6e ®1 DI A B T,
it § wel W Bl JBN T8l B,
B9 &l 8l el gehdll...
"fh e T H PUBR 9gd I T W& T,
ITPI ORI <,
5 STa T ¥ H @ 37 Wk} 8 Y § Al
a1 319 forae Uxel €, ar fba v vEd Bl
fo=fl @1 3@ BIg B T,
2aTg 3R e B9 B &1 g Gt B
IS H, ha@™ H 8] b,
Y B BT AR 8, A SRAT fha At 8 R,
ERIERCIRII]
R 9 ST BT T HeH Hold Bial Bl
f&e &1 I BIY B T,
SR BH S8l <,
B SRS BT THd < &,
EEREREN G I CIICICI ]
TN e A1 gele S § ANl

Sl €, Pa P8l del SN, gdqT WY &1 I, IFD! YOA &l bl ol
"R el Al gefe S § @,
S Hd R & Hel, <l 8l
al I d1$S §, I del sE T amy
f& ®el <@ g1
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HqeIGd, § SII&T 9a el ol dredl Jdifd 9gd AR Sl gAR Wiehd §, I'M
BB e I8l R IR by g1 § I8! IRIERT Tel HR1 aredr & st i
B R ETA 8, FSIGII B FIT BT 8, labour laws fhd IR ¥ dilute fvg < =
2l I8 W BH $UM WM & 3R 99 2019 MG a1 F ol g o v &4 e
IR MR a1 arel &1 Rreed gl

3t AT AT (IR UST): 2018 H A BN

3l 3EAS UCd: B Ghdl B, Usl Al PR of, Wfhd IWY yBS SR TG SHT
2 O Bl 9 Bel $B Al BT TS AW AT BTa I8 © 6 BRI, offh 3R Sidn
T FE T Bel B T B Al S g a1 I nft I o gU £ fF @ fear S
Gﬁlastweapon%’,Gﬁmﬁﬁﬁaﬁ@%mawﬁﬁﬁ;ﬁﬁw
2, 98 populist FSIC BT, 984 &I popular B ST, ifdbT a8 Al flop B 1T A1 4
R 1 R # €1 o & a1g 99 39 M B &1 Hifew gl °ff 5 a9 R
— RISRYM | 1 BR Y, a1 S8 § WY 8R Y, YR 3 91 I8 Rofee 311 3
T F by-election T &I HRaT IF T2 AT B 82 MY 94T S 82 AT 282 |
273 TR AT 3 7Y — d &l 9red & 6 R & T <07 o oYl s3ft TR ¥R &l
by-elections BT fAT 3R TERT €T f&am wifh eR_+ a1l A1 A1 9 721 ared & 272
I FHH 8 9V R Y8 Td-HE minority Ta-HE 81 SITTI SHIAT byelection &l ®=dT
?%%, simultaneous election &Y d1d ®X 3B Bl

AR, § WS B SYIET g A8l o1 Al gl W Wl A Sl AR P Wsed 9,
g 9, 91 W A9 WS B T B DR DI DI Bl 81 S A1 T P &l
FEl & 9 e sEd 7 [aEl FF0 5)ga B 1 BIRRT B § AR Pel ©
6 99 o b 8, 99 B FaWd & — H B I ARG & 99 v e T80
T, 99 $B JaMd el 8l 9 IcE 9 9 I8 g9ae B IR ddR Y 9, 98
I8 H1 ®el 1 FeANR H &l <1 S8 W&l & A, AU G357 die bl
g a1, IS9P fIg § 3fueh 9gd-9gd g=idre dRal gl

MR. DEPUTY CHAIRMAN: Shri Ahmed Patelji, thank you. Now, Shri Jayant
Sinhaji, your name is there but it is in the party list. Only three minutes remaining.
I think, you speak in the end. ...(Interruptions)... Only three minutes are remaining.
It is in the party quota. So, I would suggest that you speak in the end. I will see
that you get some more time. You being a Minister, I can’t ask you to stop after

three minutes. So, you speak in the end. I will see that you get some more time.
SHRI JAIRAM RAMESH (Karnataka): You have grounded him.

MR. DEPUTY CHAIRMAN: No, no, I am giving due consideration to the hon.

Minister.
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SHRI ANAND SHARMA (Himachal Pradesh): Sir, for the benefit of the Chair
and for all the Members, I want to say that our understanding is that the time is
allocated as per the hon. Chairman’s decision to the political parties, and he has
informed the House before the debate has started. The Ruling Party and the other
parties, as per their strength, are given the time. The Government always has the
advantage because when the Prime Minister or the Leader of the House comes, he
speaks. In fact, that is not available to the Opposition. We have no objection to the
Minister’s speaking. We don’t have the intention to ground the Minister. So, you
extend the time, and that is the only way out, because under the rules, there is no
provision in such a debate or discussion that the Ministers of the Government will

be given time, separate from the allotted time.
MR. DEPUTY CHAIRMAN: That is what I have said.
SHRI ANAND SHARMA: That is what I am saying.

MR. DEPUTY CHAIRMAN: I also said the same thing that the time for him,
his party time, is only three minutes, and being the Minister, I don't want to stop
him at three minutes. So, I said, don't speak now. After everybody has spoken...

(Interruptions):

SHRI DEREK O'BRIEN (West Bengal): Sir, now is the time.

MR. DEPUTY CHAIRMAN: Then okay. Let him speak.

WOl Frt WA H Iow wA; an wifewat iR Brikw wrfaaH w3 d
I HA (ot faera Ren): W), S & A speakers @1 gell ofiforg, fhy #AT ST
e ol

SHRI DEREK O'BRIEN: What is this?

MR. DEPUTY CHAIRMAN: No, no; it is his turn. You can speak. That is
the sense of the House. But, your limit is five, seven minutes, not more than that.

See, being a Minister, I give him an extra allowance of three, four minutes. Okay.

AR e w31eg 5" w3 (sht S Risen): AT SU9Hi Sfl, dawerd
§ 3! g=ydTe <A1 dredl § MR Al Uit ®l g=idre <1 9redn g b g9 Motion
of Thanks UR HeI dIl BT JGER AT B BF ART IIGURT ST & AMYATYIT & IR H
FIl PR Y@ © R S JW HAFAG GG A8 7 Pel, I/l T ARPR b IR
H P 3R I='M JaT @I [F ITP! WBR § T M g3l § 3R AR WPR H
FIT HTH TNl Tl

IUUIIRT ST, 39d T & TSt SFIBM @l 3R Al <= =1y ik 89 S
ey P SR WRBR H &1 HM I & 3R ITd] TSR H &1 HM g3 8l MR
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B AN 3B & TR% W, A I9 WA Sl Mg ¥, I YU RISl St 9| i
ST ITSUTT SHHIYOT 3 el AT, IH H quote HRAT A8l § and I will quote. AT
IreUfeT S A S WY BHEl, "We are also burdened by gathering anxieties about
economic slowdown, job security and employment prospects. People are concerned
about the security of our women and children." ¥ {HHI P Ueufd o $8 ®
g, "They are also anxious about timely delivery of their entitlements, and about

persisting social and economic inequality. It has been a difficult year for India." Jg8

BRANT, 2013 H S GHY b UM Sft 3 BT o1 9 39 G b gRfRAfrr off| o9
A1 Weeufd St 5 31 YT 20 SHal @1 fedn, @ S8 99 Bel, "The
architect of our Constitution, Baba Saheb, Dr. Bhim Rao Ambedkar, used to say that
political democracy cannot survive without social and economic democracy. Guided
by this fundamental spirit of the Constitution, and committed to the welfare of the
weaker sections, my Government is working towards strengthening social justice and
economic democracy, and ease of living for the common man." Td I SHN @
< gRfRAfT off, 99 89 wHT & Iegufa Sft 7 w8l iR 39 99y o uRfRuft €,
S BPIGd B, S aR<ddbdl €, 98 Jaq U Sff 9 29 SFas! $1 el g 8k
ease of living for the common man, HTHTI GJ%T, ST 319 @R %8 <8 © fb I8 T
S[HeT 2, I8 EBIH el ¥ SUFWrafy SiY, ST & AT H ST ease of living for the
common man Bl Y81 &, IUb IR H, H AreT Nish H=AT A1Ed1 g, AFIY AR DI
I FTEdT g Ugell a1 oI Il AT 9Ew St 7 dal § fb gdls drdl b aR
H SR 91 HRAT F1Y1 3R §H IRKIfdeddl &I a1d &N, o g1 Udbls drdl 3 $B
Ry w1g 1 g1 Fife TR e9RIaN 9 sisT die <l 8, 981 g 9N dfear 9 afear
ST 9 ST UBhIS 99 O & 3R R gars & T8l LL(@ag)... I o frer
& &, 989 o1 o8l I el 81 T SR g8l MY, H A9l = < gl Al
&9 a8l 39 Rt gdiel € T8l ®ed, 89 S &1 ded &l 98 Sl df a_1 99 7
g, Sl 3e1 919 R R 99 W €, ST TR WHR DI i1 JEN § ST STD]
g5 ease of living el 81 Ugel, S99 JaT IS 8, difch U8l MUDb! WRBR b
AT Sl GBS el &, 9 25-30 R &6 &% W IR folam &xd o, 3 &
FIY T AT & ded SHP! 8-10 IR § vy e w2 21 s9foy S9! Sore
gg Vel € 3R e e ) €l MUPT RBR H Sl TIREN & 99R 3-89
< Bl load sheddingﬂﬂ?ﬁ@,ﬂ%eﬂﬁﬁg,a@%mﬂ?ﬁﬁa?w@ﬁ?ﬁ
WAF H gl S AN Ubls 99d 8, S AN S 96 | A E, 37 SAd] fJsted!
fireT 8 & 3R T ITfid BIpx IR F o7 I € 3R 39y SHa! It 9¢ W& Bl
..(AYT)... N gl a1l B! Ugd rhledd &89 & o aF -8l el <& o,
IHDI ST & THT H A el T Bl (). .

2 dolld HUR (FARYTS): AR, § HI 981 § a7l g1 98] R AN 4@ q W) @
gl ...(TagT). ..
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sft orda Rt 9 g9@T @) 991 <@ €1 3 Rt uger R & T8 9 ) 2, dfew
SP! WETer g9 & forg +f gfaard frat & 21 ...caagm)...

#Y ofld pAR: ¥R, § ff IRES 9 M €l 98T W AN @ I W W Tl T
H Ul I1e eI arsdl gl ... (ag). .

st Srid Rieer: ST@1 whETery @ gfaam fird =i 21 ...(@agH).. 39 I6R ¥
3N T BE-A1d BRI WHaTerd 9 T ¥ 3R SIRIGNT ¥EX B ODF §97 f&ar T3y Bl
T U8 BM EDHIDA H IR [SERT Bl ...(FIH)... I Ghle dTel DI ... (ALH). ..
SABT S GREAT 1 AT 8, ISP d8d S ANl Bl &9 SN dHax H & 2l
B AN < 99 UBls dTdl Bl & g 39 BT $3RY hax ft {37 81 39 yeR 9
SHP1 Sl A fdU MU €, S Wi QU Y E L (@aur).. SuaHfd S, g8
R R & 5 59 701 RF Iale el 96 W 7 w9, 991 17 favaw § &
9 29 A Sl MWl 994 &, gS1-91d 994 8, Uhlel d9d &, Ic 9d &, 98 Uh
XTI AT & d8d U <ot HhsHIes Wil B G| Y WIET 89 S9! ¢ 38 Bl

Mr. Deputy Chairman, Sir, there has been a lot of discussion recently about the
Budget. Many observers and commentators have said that it is the middle-class that
is not getting the benefits of the Government’s programmes. There have been many
people who argue that the middle-class is getting the benefits of the programmes.
I would like to speak about a professional woman working in Gurugram. What are
the benefits that have accrued to her in her daily life over the last few years? The
same lady, Mr. Deputy Chairman, Sir, during the time of the UPA Government was
getting the maternity leave of only 12 weeks. That same working lady is now getting
a benefit of 26 weeks for maternity purposes. When we consider her commute in
Gurugram, Mr. Deputy Chairman, Sir, it was a disastrous commute when it rained.
I myself — I am sure, many hon. Members here — have been stuck in Gurugram
when it rained. They spent two-three hours on the road because of the flyovers
that we built, because of the national highways that we built; that same working
lady can get there in thirty minutes. And she is working for a financial services
company. Because of the digitization and the formalization of the economy, that
financial services company is growing dramatically; it is flourishing. Her professional

career is also flourishing.

Importantly for the middle-class, hon. Members, please consider that during the
time of the previous Government, inflation was running at 8 or 10 per cent a year
which was impoverishing the middle-class. Now, the same middle-class is benefiting
from inflation rates running at three or four per cent and real interest rates that
are positive in the banks. When they put money in the bank, that money becomes
more valuable rather than depreciating every day. That is the benefit we provided

to the middle-class.
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If you look at taxes, if you ask about what are the benefits we provided to
the middle-class, the slab has gone from Y 2 lakhs to 2.5 lakhs; the home loan
deduction has gone to X 2 lakhs. The lowest tax rate has gone from 10 per cent
to five per cent. That same professional lady, when she goes in the evening for a
nice meal at the cyber hub, instead of paying 16 per cent GST, hon. Members, she
is just paying five per cent in indirect taxes. Those are the real benefits that are

accruing to the middle-class.

Therefore, because of what we are doing to ensure the formalization and the
digitalization of the economy, to end the use of the black economy as well, we have
learnt that if we, as a country, want to be number one, hon. Members, we have
to end number two. To be number one, we have to end number two. We have to

end the black economy.
So, these are the benefits that are accruing to the middle-class.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI JAYANT SINHA: Sir, I have several other points. Just give me a few

more minutes, Sir. ...(Interruptions)...
it NP MIET: R, IADT gl AR ... (aE™ ). ..

MR. DEPUTY CHAIRMAN: The whole programme will get upset, that is the

problem. ...(Interruptions)...

SHRI JAYANT SINHA: Sir, Mr. Chairman said that the House should be in

order ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Minister, ...(Interruptions)...

Sl w1 et (T FER): WR, B9 Sl WHI A gudd g I8 o, 379 S
AR fRER a1 R2 €, 3 I T8 g b2

SHRI JAYANT SINHA: I am summing up.

MR. DEPUTY CHAIRMAN: Do you need support like this for a Minister?
...(Interruptions)... Listen, I have no problem, I am only constrained by the fact that

the hon. PM. wants to speak at 3.00 p.m. ...(Interruptions)...

SHRI JAYANT SINHA: I am summing up. ...(Interruptions)... 1 need only two

minutes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is why I am saying it. ...([nterruptions)... I have
to make it clear that because the hon. Chairman has said that each party should be
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given its time, from where I am taking your time, I don’t know. ...(Interruptions)...

Who knows it? ...(Interruptions)...
SHRI DEREK O'BRIEN: Let him speak.
MR. DEPUTY CHAIRMAN: You cannot say this. ...(Interruptions)...
SHRI JAYANT SINHA: I am summing up in two minutes.

MR. DEPUTY CHAIRMAN: Where do you get time from? ...(Interruptions)...
All right. ...(Interruptions)...

sft sEa RieeT: W), summing upﬁ%ﬁeg—wéswm%mﬂwzﬁqa
Afeell & Sfigs # oy gRacy & IR # ff A @) 9gd v 21 IRaw, et '
T gg A BT -G YISl & ded 4 @Il &1 8, 399 A gg13il HY UM
[y e <& &, T Rafeler 378 A9 e <@1 B ..(—9YTH)... Sir, how can I sum
up if the hon. Members are not giving me the chance? ...(Interruptions)... U A&
I GR-ES F Tl H et fqoren T8 off, a't g fsten &Y Bl oS & Wy mee
3 YT e AISHT Sl R 56 URAS Al H ggE! oY, A 82 URHS WAl db
UgT gl & W, AR SEUqY §RT 89 ST81 immunization HRAT AT, g8 WY 89 o gl
frar 81 W), SX-qS & WGl & AT H H P iR 1@ 91d Y Bl g A
gl SRIT 14 J faT MM ERT 89 AFN 7 dARdl $1 gg @ B & o iy &
gl T8l Ugd SRS H Bl U qRIAT &1 U AT & ARG U FreA=1 Her dad A
3R TTal # BIC-BIC HF B dldll & U9 Pls A1EF el I, 144 T AT gRIT
B B gREAT BT 15 F 20 G FUYY ATAMT AT & MR ... (AL, AFT A5
amet gt YRR @ 9 B ¥, 9rEIiie wad ST BT § L. (QIEH). .
AT ST BT §, 98 37 I fal § G& Tard G Joe) a9 dR T M
TR FHA Bl ...(FIUM)... 3 H, ITFHTafT S, § v IR B S arean g &
AR WRBR B o HH ...(TAIM)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)...
Mr. Hariprasad, ask him to sit down. ...(Interruptions)... Please. What are you doing?

Sit down. ...(Interruptions)...

3 SEa =T Y g9 W BRA QINY L (FEUH).. $8 GRIA] BT Y&z
BTG ITFHTART Sfl, BART IRSR BT o 45, "HG 1 A1, 99 BT [AHE" 81 39
I 43 & ey H ...(TagH). ..

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)... ... (Time-bell rings)...
Y saa Rieer: €W &1 forar va Qrer YA A g

"TeAR Hel Tel W &, WX [UAfe 7 UM,

Bfe YEM WIS fod, Fufd s gorml"
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MR. DEPUTY CHAIRMAN: Mr. Minister, sit down. ...(Interruptions)... Mr.
Minister, sit down, please. Now Prof. Ram Gopal Yadav; you have fourteen minutes.

ot SRId RIeT: 89 AT 99 BT 1Y o 99 BT ARaR fIe R I8 © IR I
TR WHR T 75 8, gd<|

sft STwHMf: 91, I T ared|
Al M MY Iqed (SR US¥): WX, W fAv fhaen ersw 82
SHRI NARESH AGRAWAL: Twenty-five. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: How can 1? ...(Interruptions)..Your party time is

14 minutes and you can take two-three minutes extra.

. M MU e W), MY W URT 9gd SeR W@ €, gafory # oy 9§ g
TE B H AUHT g=gars ol § b M9 g dlel b1 Hil faan siae, reuf
HEIGY & SIWWIYY W T1 &7 9 ¥=f 9o @ B ...(auH)...

SHRI JAIRAM RAMESH: Sir, there is no Cabinet Minister.

sft faorg e ot @ AR Y &I L. (@ag™)... I B R T B ... (FIUH). ..

MR. DEPUTY CHAIRMAN: You have to bring him.

SHRI ANAND SHARMA: Sir, it shows how serious the Government is. Sir, I
have another point. Besides that, neither the mover of the motion nor the seconder
of the Motion nor a Cabinet Minister is present here. This shows how serious they
are about this Motion. It is a provoking thing. It is disrespect to the sentiments...
...(Interruptions)... It is disrespect to the House and disrespect to the President.

..(Interruptions)... T THRAT & &l o7 Bl ... (FALH)....

SHRI VIJAY GOEL: This is not right. He has just left and you are raising
the issue.

MR. DEPUTY CHAIRMAN: Goelji, a Cabinet Minister should be here. So, you
arrange it. He should be here. Propriety demands that the mover and the seconder
should also be here. You have so many Cabinet Ministers. Why is no one coming?
...(Interruptions)... Okay; he will come now. Please sit down.

SHRI JAIRAM RAMESH: Sir, you can adjourn the House till he comes.

MR. DEPUTY CHAIRMAN: No, no; they are noting it down. No need to
adjourn the House.

SHRI JAIRAM RAMESH: But you have done it in the past.

MR. DEPUTY CHAIRMAN: Shri Goel, get a Cabinet Minister as soon as
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possible. Please proceed.

1. XM MY ATEd: W1, I 9ol & GIRAT 7 &I, b g9 T WRI &, sHfery
§ F9i ...(FaU)... P IR B G gl ...(FAUH)... T ST 3 Y T, 7Y St &t
Pl Bl TS T

W, T o ¥ Ul Aeiey & AT R Tl g Ve ¥ IR 59 Tl &b
SR @RE-ARE &1 a8 & 3R $B U 6w & Jaad A g €, e § 318
gl TE BRAT AT AT H IR T S TS A P IR H $ Al T Pal
T R AT B sHG aR H PBis Nih fhar 7, § IE A U 91 URT™ B

S, 9 S & T 7l SR U W I 1 AEMRHA Ui WE SR Uew
AL, W F YR A IR USY A TN US98 W I AT F IR H FB A bl
WY, 1 g8 R #Y 9 81 I8 safay il & @) 99 § P I8 39 b1 969d g9
RIS Bl R $9a! AR Suerm &1 Sedl, a1 o9 99 & o 3= &l d @
T G B, b qR MG B G T8I g9 Fohd| Aol [RART I8 T 6 IR uew
H fparl = ygell aR F<1 W@ H IMHEAN Bl &1 I 3] B BAA G4 AE
{ RAE Bl T5 T FAT BIg 3N BT WG Tl &1 el A1l 59 Aledal 7 I8 foan
& e & UM PIg U1 TSI BT 3T S & b 997 2 & P gHM adf a8l
Tl B, ofhT uar e $H TR qu & fad $= w@ifed SN @t 9w el
T H ST GHA TART & — &1 MY S & b 59 a3 fhasil g 82 dRIs!
ANl & IRAR 9 §HMI F Tod gl AU RS F THeIAs Bl gg8 URIC AR
< 1 %, 39T J 99 d9€ 8F S W&l &1 WX, IqP! Pel Pbls a9 I8] 8l IR IQ™;
B BRI S fPAe e 8, SUb a1 gU 81 Ue 1Y fEHd @l Ju § IR gavT
gy 91g uaa g &1 81 Wi g9 (98 S g9R fRISEE & 81 896 g3 | UgE
a7 Ugel SRy MBI B ol, FIfch I AT ¥ 3], P AR =S Bl g8 I
T A, 36 BRIS BUY B °IST Bl AT ATl IFD! goig F 39 Afdd - AcHBT
PR Ml H P! I§ Y ISERVT § V&l gl S A el 9, dfes @ud Afa 9,
I g &1 7Y, 39 SHa Bl B Tt T B

ey, vl oid Rier Sff fasiell &1 a1d &< 8 o & gad o= 4, g+l SHrel
R ISTell ug= TS g1 T MUD] A © B et i [SER F 85 WA BISUEles
# faorell 8T €, SR WU & 71 TN BRI faorelt T Bl 39 a2l
fastelt &1 SReE T8 991 B €, dAaed © @ €, 99 ol FEl 9 uga S
3T YT BHIRTTI 3T YT YTaR HRINIE H Idl HIY fb fhas 1_3e gedsics
H fastell B H ®8 @1 § 5 ER # 85 WRIT SR IR Uo® H 71 W fIorel]
&l g1 I8 gIed Bl

HEIGY, SI9 T HA St §9RY Y 9, 99 SR Ig dET o7 5 gy A Far |7
AT 81 b HAl 7 B Ws PR fQu, S & fQ e faumr qman @ o, i
" 9 9gd 91 YOIRT SR el €, H#31 €1 o I 49T @1 Big iR HA &9 T
Bl ...(FIH)...
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1.00 p.m.
TH AFN AGw: TSH Sfl|

1. XM MU a1€a: $© N T8l 3N B, dfceh BRISI, 3REl DU WY PR b qIQ
A1 TR yBel | SATET Hell Bl M| RIT I§ TG 9 91 & o TAR © b S U
59 W @ Har T B, IqHI W IRE A S PRAH? I§ HAUT G & S B
Bl Ify d9at 7<) TiRE BT e U 7 Ugd, d SAREG § W WA W) ) T8H
RS YT dbalg el I8 Fhdl 5l 99d AR Iqd1 $B Q! Afeai g, S VAl SEl o
el &, ST 28}l & U 81 ©l I ysTSl W AR &, b1 UMl [dedpd Y& sIa
2l 99 @1 aoig 9 B U $ dF B 3l #, d9dt I § fid SRl § ek
el A Y1 H $AB] U Yo &l Sl gl A BH ST A, IGAT b g b U |
A FEgH B 6 T8t F 939 ol B, TH T FIA TSl T T HUWR W AW a1l
BIs T TEl 2, IRT fIeell & ATl &1 g g, §RT QT 9 21 WIS & AW W
P8 A B Y| T AT §91 A1 TR1, W Pls bM A8l ganl H vl §9RA b
el W AT A1, R Th T 8, 396 BIe} $ U 8 T o, § Afreiter g
WX TR T, SUEEHY "I W AT A1, g1 AT Ig B g & b b Re G aRE
H, T BT S QAR WY &, 98 SR qPb R I ¥ W T 81 918 $ A H 59
9T ST B, T 98 9T A1 31U "I | AT g SAB! g9 J SER °IE & A
T9-79, §19-919 e Wigell S8 a9 TS 81 3d Ife IqH DIs M&H! =ell Sl &,
a1 g8 ST T80 e urn 21 ST, dlfgdn w8l axd o & afedl &1 @ a_1, S
T W U § AT & fF ARIT B A6 BT fhaAr ST Bl R BIs SR Al
gt o1 o, A1 WA 81 @1 8l 3R o9 Afedl § A9 78l grm, a1 I Afedi g@
S MY IRITIT, WM HUR 37 T8 &, el Wal & fFIR ofdd IR 37 T8 gl &R
¥ =R B SIfery 3R BeR W T H el of W18y, Ug ged 8 TS Bl AWls &
IH W B W HM I Bl I8 2l 3R Hddl SHD! WIS & d, STD T BT UgT
T d b g g9 BRI, A A BRI, A 1 T A6 BT SR IR ARSR DI agd
T2 I R 9y W e SIEn TS S AT a9 9Tl 8, B J1 B aT
g, PO WA H Tl 37l

HEIEY, g I Gl AR $El U8 &l ¢ [P SR ye¥ # I YA W, ot
T QT 9 23 GABISER gUI U eIy @afad a1 AIgsT # ART 11, FIR 23 S8 qard]
AT b GTSeR gUI AV Sioidl 5 7 & Aot fordn, S9d aTel a7 3 gdrser
BUl U I gU? STR UG & GEIHA! A8 G & 3ieR iR dfeetds WIfET # dwd
H SN BT URON 954 A<D 8, TAX Fad H IR I FeAl | B qHhA § b ITH
SER-QER b N 37 WY, I $9 e ¥ 310 &1 @l &, Sl 3R §9 & BT TN
el gee=l & g 9 Mo, a1 35 0 {60 0 g0 &1 Afeq a1 aIs e sq@!
ST HR AHAT 82 Bl 59 d1d DI SIRCHIs B [$h T J&HAT b8 — 3D
T I ft B8 9hd I {6 (ISR & g, S 959 8, SHBI UAIRSeY B
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fear SITo, 9 & UIRISery. B QU S| Isg BT S 7 ® AT S hed Bl
TP B, S99 0t et & ARF F1 uar g @ B Bis Afdd dean g fF b
g T el A gl 39 59 g7 WAl dedl b S <31, A1 ysl S faAn v oM
TR ASPHT ST Y& AT, SHHI Mefl AR &1, afep 3ab Rgemp v Y frfaaar o9
PI qC, TP Al 323 B UAHIBIR B I9C 4 81 gel I8 FRIRT &1 g TG a1
I g1 ITURTER g Prell, ST TS, UG § U 9gd I3 STURMEN Bl gfeld dees!
A Pl B 9T U1, 98 IR HeH A fRISEre el § o & Us =a1 & J8l, S
TAUAY BT gA1d sl T, S Ugel FfRex I8 g&T A1, IS9P I8l AR TP THYAY
BI 8T BR b Y ¥ 8T A1l 3 AH-AR &7 ggel 98 gebel 1, a1 {31 Uorme
B I8, ERATN FI I8, SEfh SH W U9 3R RN F UH-UF g TUY 6
M o, A7 6 gawr &) gfery &1 gaer iy gy ok A fa fH-Al gude @
IGD! Sl § A &A1 T IFP! Y™ T remand W fordTl 319 USIE YfeRT remand
R o, 1 ST 9 Bl R IR Sl BUQ BT gAM 8, Sl gferd Bl el AR B
ORI} BT PSI B W & QY &, THAM 3TYERYT 3R AN Bl &1 PR &b QI
g, 9 dordl & Bl A4 B BR W 4-4 HEM e, ST Biel 8, T T8 6§ g
g B 81 g 98 [BRISaIe H sl 11, <fh T Tlell el dall, b FERAYR
A bR gferar e 23 <l B Mierl ARY M1 fHA $ W H AR &1, U el @
I8t W) B AT SR 3 A " §1 98 IR B 99 WRE 9 Sd I 81 T B
BIs Rl BT 919 G a1 TEl 21 AABRT S SN U T & R Jioidl &1 B
E&%?b_s?é_cﬂ%,anyTom,DickorHam,ﬁWﬂﬁﬂﬁﬁ*ﬁW,ﬁl%agW
Bl TSI 81, olfde IR AR B Al BRI SRS a1 bl 0 T8 GAT ST Feball
2l SR U< & BAR 3R I Tl & TAUIS I8f WX 93 E, they all will support
mystatement.ﬁ%ﬁ@sﬁqﬂﬁméﬁmﬁwﬁéﬁaﬁﬁmél
..(AHT B ... T TE A €, galg § A H BT @ gl A S/
g8 U8 W I3 gY AfH, IFD! IRAT BT @d gU H FW O el dadl g, i
9 PRI IR-IR T AR B repeat B, Al AGGR! H G I8 Hel gl Jgi A
e § ga At T8 FEal g, Hife 9 MMRaR gAR ff griEl €, A @i a1 ue
B TIRAT BT WA G A2

MR. DEPUTY CHAIRMAN: Okay. Ramgopalji, please conclude.

st TRI IATA: WX, AT e Pl AT of Y 3R WhaR AT8d Bl gl
HINNEESEIC SO ECIERS ]

. IR MaTe Fred: nft A1 § SR uee 9§ 91e € e Add I g L (au).
3 A1 H SR U | AR B e e ar gl

MR. DEPUTY CHAIRMAN: What to do? Your time is over. What can I do?

SHRI DEREK O'BRIEN: No, no, Sir. Let him speak.



294 Motion of Thanks on [RAJYA SABHA] the President's Address

. I MU I1ed: 3@ F 2-4 e & 3R Feqm

MR. DEPUTY CHAIRMAN: Okay.

0. IF MU qed: AeIed, § RISMRI & IR § $© Fe1 aredl gl 19 §
IR U= 3 TR Fad o g, i g8f Wi RIS 9gd SITET 81 SRISHRT &1
Iy a' & 5 o, gHalg ok digerel 6y §T &l %5 dHaR & 98 &
oI apply ®R Y@ T 919 AR SIdex AT8d 49 H31 o, 99 2013 H dod Taqde o
Reserved 3iR General Category # 1 @ 13 B9IR gt &1 off| ama 2015 # <18,
Al S ARPR B AT 2 PRI ISNR o1 arsat off, Hadl 8 &R appointments §s
21 ST, e g St & S 3 2013 9§ 1 A 13 B9IR FRgfaRTat ok 2015 § daa
8 TR iRl 390 ARPR & ST 1 =i 30+ AT =Yo-U= § HeT A7 b &4
B T 2 BRIS AN BT ISR S Y ISR A8l < V8 © SR IIad dd= IaRT §
I FAwIRE B &1 TS & 3@ Class-lll 3R Class-IV # ®ig AR FgfaT &1 ot St
3R S Wrelt ug ®, 9 9Ara fby S 53 Sff, amud e grgad Y contract WX
BRI 31d BIg regular ! ¥l AR I YD BIgel G B of ST 3MR ST B Fell
SITU, Y gaT gl T fb 98 =ell ATl TaRHE BT employee TdBT employee BIAT 9T,
d9 99 TR WRIGT YEdl o1 9 dR 9 defence, telecommunication 3R ST sensitive
faumT €, S9% AN Bl AU 8T 8NN {6 ST 9 (e el § WIgel of Y 319
TR A &, A I B ITR! BIS 781, Wifd FIZaX contract R &, TdT T8l &9 ST
Afed dell SIYI NPA &I oI} U Sof WaxT 3R Uer 81 T 8, <91 § o & 949
¥ oY Uer 8 T 8 b o i # U1 k@, O S9ST AR B BIs TRET T ',
Hifh IR & deb ga- T A € AYDT ART UAT of M 379 AT 39 W A
o %8 ¥, offdd TE A ... (@AYF)... 3R 96 GRT YA T o, A T A Ble
HR Al 99 o o IE A ar ot o g1 Rier Wree g' 99 €, 3 o W =
g1 57 fOar St 9gd wifda o, § 3l ST gaic HRA I &1 g 9 3@ Al € 3R
TAR AT I8 &1 919 § Ugell 9R 1992 § ST FHT § 3T T, he was my leader.
130 . FR H T 9o I, ST 99 ©ic 981 o Y| S SIS & IR H IE FE
o7 f5 39 @R 71 I8 S TAT BT AT 8, IFD! doI8 W Sl 5.7% T, AT
T 2% AR 3% & &9 § T | ALY o1, S STae} ared 7 W dwar on R
ATEd, YD D! I BT Wed el HRAT AMRY ATl 811 I8 B dof B &1l
(TG B °9S)... § v e SR oI 3= I8 BT of B 89 MSP @ $¢ T
S| T IIBT HAIIH B b g8+ &1 * fha1 82 89 MMUD WedH I QU &b AN Dl
g AT Aed © P S CACP B, S8 SHdI BNl 9adl AT Bl 2004 A AP
2008 H Agriculture Committee BT TIRHT T 3R 2006-2007 H WA ATgd W 39
HHST H T Y | I gad 8FT CACP & IR Bl ol 3R UB1 & s
H ga1sy 6 oy frd TR 9 MSP FaTed €27 S T b I8 SRl Bl AeH
Tl T A1RY, IFh a8 Ivi- AR 1 IdTs| AT ML BT {6 IF g g
3R g B I Biee oY, 98 I ga P MSP A SIET ofl, AN AN oI MSP |

*Expunged as ordered by the Chair.



Motion of Thanks on [7 February, 2018] the President's Address 295

SITET o1l T H fha s A8l BRI a1 R B2 (G 584 T fhar & b
Gﬁ C-2 %, Wﬁ irrigation, electricity, pesticides, fertilizers, TRaR %ﬁ ?ﬁ‘ﬁ Gl ﬁ’sr%',
T 3T 99 $© ASTd BR QA1 § iR IHB! AT PRb AN Jod Bl HH B
e 3R w8 f3ar {6 &9 MSP &1 Sg 1 &R 33 Bl

MR. DEPUTY CHAIRMAN: Yes, Ram Gopalji, please conclude. ...(Interruptions)...
What can I do?

Y. M YT gTed: AT S P AN P A1 I8 I9 Boidls] B I8 872

sft Suumafa: I MUt S, MYGT <IRH WA 8 T Bl L. (@@hgH)... § R/
P FhT §?

. M MYTA gTed: (Y MURT S I AT &, S9h 39 I et 4l 59 <9
H AN BT 49 AP ISR et 81 <) ©1 39 S Bl b * 9 Bl BT
R B I 872

st SgUTUfa: 39 FHT HR SITT

1. I MU I1ed: § U AR I 8 PR AU a1 FHS BT 18l gl
< & foIU a1 AR 9 ¥ <9 & fog w3 @R & 9 |fud g1 21 919 9 9fua
S § I 98! I el od ©f S IR H REr JeRie™ Sff 4 999 H o g

"Jig 98 R I S BT g 9g |
I e 9 AT ) 'l 9fET amae

3R 3P| g WEl [ T8l < 8T AT MY Al B 1T Bl Fel A A8l A
&, 98l I | AT T8I B &, Al ™ BT ISy BT A1 BT 39 AT A DI a8
g1 B dTel ANT 2, I8 I TRER Jodar S 98d Ugel $8 Y Al ... (AT B
Hel)... sl § I8 dem 6 oy S AP A Sl & 7d H FH BN AR
AN BT * SF B G HA BTG 59 goic & R H F=i s, O @ 9 dEe
MG o5 <=1 BT 9gd ¢ YN R * A1 T 21 9gd-9gd g=IaIe|

MR. DEPUTY CHAIRMAN: Thank you. Hon. Members, unless you speak

within the allotted time, what can the Chair do? The Chair can only request you.

The Budget discussion is also there. So, you need not complete all your points in
this speech. You can reserve something for the Budget also. So, I request everybody,

it is my humble request, to ...

St TR IATA: I B S TP o9 3R 9T <INY, FHIR Th HY SR

MR. DEPUTY CHAIRMAN: Now the decision of the House is to have the
reply at 3.00 p.m. and therefore accordingly the time is allotted. My humble request

is to speak within your time. Now, Shri Derek O’Brien. Your time is 11 minutes.

*Expunged as ordered by the Chair.
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SHRI DEREK O’BRIEN: Sir, I stand here to speak on the Motion of
Thanks on the President’s Address on behalf of my party, the All India Trinamool

Congress.

Sir, the hon. President, Rashtrapatiji, made two speeches, one in the Central Hall
of Parliament and one, on Republic Day, which many of us may have missed, and,

as we know, the speech made in Central Hall is the Government-approved speech.

Sir, I wish to first dwell on two of the points that he raised on Republic Day.
This is what the hon. Rashtrapatiji said: “Institutions should be disciplined and
morally upright and they are always more important than individuals in office.” I
only wish this was also said in the Central Hall. That would have been a strong
message at the right place. The second thing that he said in his Republic Day speech
was, “Institutions are more important than individuals.” I want to pass this message
on from the Rashtrapatiji and all of us in this House to the people concerned here.

These are the two important sentences.

Sir, after hearing the BJP President who made the maiden speech here, I thought
he was making a maiden speech and he would rise above politics, but he ended up
doing another election maidan speech. 1 will restrain myself from doing that, but I
hope that after this if anybody from the BJP speaks in this House, they will respond
to the five suggestions that I give them to run this country better, on schemes, and
to the one or two suggestions that the Trinamool Congress gives them to run this
country better overall, beyond the schemes. No rhetoric, no pakora talk! This is all
very well. We all like pakoras, but the pakora has nobody to defend himself or

herself. So, let us leave the pakora out.

Sir, I would talk about five schemes. My colleague who spoke before me
touched upon a few very important issues; I will not repeat them: simultaneous
elections — they can’t happen; it is unconstitutional — on black money, we want a
White Paper, institutions and tolerance. So, I would not speak on any of these issues,
but I would speak on five points first — women, health, agriculture, jobs, Swachch

Bharat and federalism.

First, on women, I would talk pointedly about the scheme Beti Bachao Beti
Padhao. Here are the numbers. The numbers on Beti Bachao Beti Padhao scheme
are very interesting. For the scheme, I 280 crores have been allotted this year
for the whole country. If you add it up for the last few years, it comes to about
% 1,200 crores. Use the example which has worked. Don’t do politics. Use the
example of Kanyashree. For one State, over the last four-and-a-half years, the budget is
% 5,000 crores. Number two: How many lives has Beti Bachao Beti Padhao touched?
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There are no numbers. Maybe it is 50,000 to one lakh. Here is the number for this
scheme — the lives of 45 lakh girls and women have been changed. Their marriage
age has gone up and the infant mortality rate has, in fact, dropped. These are the
real numbers of the real schemes. Look at the scheme. The United Nations has
acknowledged the scheme. Don’t do politics by putting one Beti Bachao Beti Padhao
scheme and giving it I 280 crores. That is the first example, Sir. They didn’t learn
from this scheme but maybe they can learn from another scheme, the Rupashree,

which is another scheme which Bengal has just started, without the politics.

Sir, I would make one more quick point on women and then I would move
on to health. About 70,000 to one lakh women die every year because of cervical
cancer. Why hasn’t this Government addressed this issue? I will tell you why. It is
because the RSS’s economic wing wrote to the Health Ministry — please check the
letter — saying that this should not be done. Let us rise above this kind of thinking;

put in the signs and let the doctors do their work.

Sir, from women, I am moving on to health. I would just briefly touch upon
the Insurance Scheme. I am giving you the points and I hope, whoever speaks from
the BJP would answer these five points. You have announced ¥ 2,000 crore for the
NHPS. T will give you the benefit of doubt and, I will say, you also add RSBY,
which they will probably do, and make it together you will get ¥ 4,000 crore. Sir,
the annual premium will work out to ¥ 1,200 crore. This is a flawed scheme. It
hasn’t been thought out; it has just been announced. Rather you look at the States
like my State or some other States, we offer a premium of I 1,200 per family and,
worse still, you made the grand announcement and then you say, without discussing
with anybody, 40 paise to a rupee has to be paid by the States. These schemes

don’t work; they are just announcements.

Sir, two quick points on agriculture. It is very nice to go to an election rally in
Karnataka and talk about tomato, onion or potato. Sir, it is from the Prime Minister
of the country! This is not a college debate. Come to the hard numbers. The BJP
Manifesto said in 2014 that they would double farmers’ income. The Trinamool
Manifesto in 2011 said that we would double farmers’ income. The BJP will make
it happen in 2022; the Trinamool made it happen in six years, from 2011 to 2016.
I am giving you two numbers. ¥ 94,000 per annum was left with the farmer. Now
that number has gone up to I 2,20,000 in six years; no promises, without keeping

promises.

Now, I come to the President’s Address and irrigation. You look at the President’s
Address and you look at the Budget together and you look at the numbers. Water

is a very major issue. Forty-five per cent of the farm land is not irrigated and yet
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what we do we put ¥ 300 crore for irrigation. If you calculate, it will take you 96
years beyond 2022 to reach your target. Sir, if anybody says I am not correct what
I am speaking, the Prime Minister is speaking next, I challenge the Prime Minister

to challenge my figures.

Sir, come to jobs. On jobs, a lot of people have spoken. I just want to add
one more point on jobs. As per the National Career Services Portal launched by
the Prime Minister, correct my figure, two in hundred people, who have registered,

had got jobs. Only two!

Now, I come to Swachh Bharat. My colleague, Shri Manish Gupta, made a very
nice point today about the manual scavengers. Sir, besides the manual scavengers,
there is a story in Odisha of Chotu Rautia from Odisha, a 50-year old daily wage
worker, a tribal. After he applied for PM’s Awaas Yojana, the officials finally turned
his Swachh Bharat toilet into his home. This is the reality of this programme. I am
not speaking big talk here. Even when this entire Swachh Bharat was done, yes,
which district was number one? You won’t have to guess. Yes, it is from Bengal. It
is Nadia. Sir, now come to federalism — operative federalism, cooperative federalism.
I have a few points on federalism. Federalism! We made an issue yesterday about
a high constitutional authority who is running States because the headquarters are
coming and giving the messages. I don’t want to dwell more on this; we have spoken
enough on this yesterday. Sir, come to federalism. Since we discuss the Railway
Budget, we have enough time to discuss the Railway Budget. But in the limited
time, I want to make one point about railways because the BJP would give us big
talk: No Railway Budget; it is all politicized. I would like to give some numbers
— which I was up, still very late calculating — about BJP’s States in the Railway
Budget and that is why there is no Budget Speech. Uttarakhand’s increase in budget
is 160 per cent; dispute these numbers. Rajasthan got an increase of 30 per cent;
Gujarat got an increase of 20 per cent and Madhya Pradesh 18 per cent. These are
plus, plus, plus. Now you contrast that with Delhi, Kerala and West Bengal. They
didn’t only get plus; they got minus 40, minus 30 and minus 15. What are you
talking about federalism?

The first speaker of BJP, Mr. Amit Shah, gave us a lecture on Police modernization.
When it is Police and modernization, it is BJP. What was he talking about? 1 will
tell you Police modernization numbers. Someone from the BJP should come back
and contradict these numbers that I am giving. In 2014, modernization of Police
force got ¥ 1,600 crore, then, in 2015, got I 1,400 crore. This year it is zero.

I know my friend, Shri Jayant Sinha, who is here, was trying to dispute some of
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the figures. We also heard the speech. But, there is an old saying about ...ATdT H&d
2... but we will come back to that later. Sir, besides that speech, besides those
numbers, ...(Interruptions)... 1 will take three minutes, Sir, not more. Sir, BRGF is
one. Sir, this Government talks about federalism. They advertise about federalism.
Here are two numbers. Thirty-nine major schemes, Centrally-funded schemes have been
withdrawn. In 658 important schemes, the State contribution has been increased and
that of the Central Government has gone down. And what is the BJP doing herein,
in their proposal on the Motion, they are blaming somebody ... 55 ¥Tcl 3= o,
A1 89 Al A BT, 48 IR ORIT § 8F @M. These are the poll numbers. Rise

above politics. Rise above politics, come to Parliament, make suggestions, whether

you are in Opposition or in Government. That’s why I have stayed above all politics
and only stayed on these numbers. Sir, I always don’t like to take more time.
I never like to take more time, Sir, but I just have a few more points and then
I will summarize. The Prime Minister was in Davos. He said, "Whoever controls
data is the most powerful and can shape the world". Remember Aadhaar. This is
a dangerous line. Think about it and think about Aadhaar. Sir, I don’t want to say
anything about false claims because we can write a book now on false claims. The
first seaplane ride, the first Ro-Ro ride and so on. I don't want to go there. But
I am very interested in the year 2022. Everything will happen in 2022. There is a
scientist who predicted that a man will go into Mars by 2022. I believe this scientist.
..(Time-bell rings)... Sir, two minutes. But, for all the criticisms we, the Opposition,
make against this BJP Government, we should also congratulate them once in a way.
And, I want to congratulate them because by 2022, the Oxford English Dictionary
will have a new word and that word will be defined as 'make a promise', make a
lot of hype around the promise, don’t deliver the promise and India has given many
good words to the Oxford English Dictionary — hartal, tamasha, khushi, and so
many words... shampoo is also one. The new word will come in 2022. We must all
work towards it. It is Jumla. ...(Time-bell rings)... Sir, in one minute, I will end. But
I see hope in all these and I will tell you where I see the hope. I see hope when I
study the character of Mahishasura. Mahishasura was all evil. He was all negative.

Completely evil and completely negative.
MR. DEPUTY CHAIRMAN: Your time is over.

SHRI DEREK O'BRIEN: He also felt that no man could ever defeat him. So
he kept changing his form and he forgot what he was. Finally, Sir, it took all the
good forces to come together in the shape of a woman to finish Mahishasura, once

and forever. Sir, that is my hope in this country. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri K. K. Ragesh. Your time is four minutes.
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SHRI K. K. RAGESH (Kerala): Sir, at the very outset, with due respect to the
hon. President, I would like to say that this is the same rhetoric. The President's
speech has the same rhetoric that is being repeated by the hon. Prime Minister and

his team during the last few years.
[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair]

SHRI K. K. RAGESH: Sir, they are offering a lot many things but they are
delivering nothing. They have already offered a garden for you but they are not ready
to deliver even a single flower. Sir, this Government is about to complete four years
in office. It is the right time to review the promises that they had made, what they
could deliver and the promises that they have fulfilled. They could have reviewed
that. But, they are still thinking that they are contesting the elections. They are still
on the verge, thinking that they are again contesting the elections. That hangover of

election is not leaving them.

Sir, as we all know, the UPA Government got defeated because of its policies,
its neo-liberal policies that resulted in price hike, agrarian distress, selling out of
public sector enterprises, huge corruption, etc. All these issues were the outcome of

neo-liberal policies.

Sir, this NDA Government had promised ‘good days’ for the people. They
always used to say, 9g®T A1Y, WIHT (BRI, But, Sir, has the President’s Speech

addressed that issue? Have they brought ‘good days’ for the people? Do they still
stand by that slogan of AT AT, AHI fIHNT'? Those things are missing in the
President’s Address. Why? It is true that they have come to power as the single

party majority, but they must remember that they have got only 31 percentage of the
total vote share. That means, 69 percentage of the total vote share was in opposition

to them. They must understand that point.

Sir, after coming to power, did this Government make any policy change?
They have got a lot many yojanas with prefix of Prime Minister - PM Yojanas.
Hon. LoP mentioned about those schemes. These are nothing but old wine in new
bottle. These yojanas are nothing more than that. What is the new thing that this
NDA Government has delivered? They are talking so much about the Ujjwala Scheme.
It is good if they are providing eight crore LPG connections to the poor, but, at
the same time, please see the other side of the story. The oil marketing companies
were asked to increase the prices of LPG every month, and during the last 17
months, the price of LPG cylinder has already been increased by ¥ 77, and all the
subsidies are going to be taken back. In such circumstances, how can the poor afford
to purchase the LPG cylinder? They should tell us. And, Sir, in 2014, a subsidy of
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% 42,000 crores was provided for LPG. Now, that has been slashed to less than
% 10,000 crores. The Government is taking I 42,000 crores from one pocket and
putting ¥ 1,200 crores in another pocket and saying that it has provided ¥ 1,200
crores. What does it mean? It is nothing but the * of the people. Please tell us the
amount of black money that you have already unearthed. Please tell us the names of
the Swiss bank account holders. ...(Time-bell rings)... Why are they not talking about
Panama Papers? Why are they not talking about the names that have appeared in
Panama Papers and Paradise Papers? It is because their own people’s names appear

in those papers. So, they are not talking about that.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

Your time is over.
SHRI K. K. RAGESH: Sir, I will take only three more minutes.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

Please, say your last sentence.

SHRI K. K. RAGESH: Sir, they said that after demonetization, they would find
% 4 lakh crore of black money. But, 99 per cent of the total demonetized currency
has come back. What does it mean? They allowed the black-money holders to convert
the black money into white. This is what happened. ...(Time-bell rings)... Again, Sir,
who is responsible for the misery that was caused to the common man? Who is
responsible for the utter destruction of the MSME sector, which has collapsed? Sir,

they are answerable for that.
THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Thank you.

SHRI K. K. RAGESH: They always talk about promoting digital transactions.
Then, why are they levying user charges on digital transactions, which are cheaper
than printing currency? They are allowing certain companies, like Paytm, to make
super profits through these transactions. That is why, they are asking the people to

deposit their money in the banks.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Nothing more will

go on record. Please conclude.
SHRI K. K. RAGESH: Sir, please.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Okay, just the last

sentence; only one minute.

* Expunged as ordered by the Chair.
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SHRI K.K. RAGESH: Again, you are talking about agriculture as the engine of
growth; as the largest employer, and you are talking about giving priority to that
sector but what is happening now? You said that you were going to double the
income of the farmers, but, Sir, unfortunately, the income has not doubled but the
number of suicides has doubled. The farmers’ suicide has increased by 47 per cent.

Who is responsible for that?

Now, you are coming up with a gimmick of fifty per cent profit over and above

the cost of production as MSP.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): You have exceeded

your time. ...(Interruptions)...

SHRI K. K. RAGESH: Sir, what is the budgetary allocation that you have
provided? ...(Inferruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please.
...(Interruptions)... Now, Shri Satish Chandra Misra. ...(Interruptions)... Please, please,
please. ...(Interruptions)... You have taken more than two minutes. ...(Interruptions)...
Please. ...(Interruptions)... You have concluded it. Very good. 39 EERSIEN

SHRI K. K. RAGESH: Sir, they are talking about employment generation.

...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please allow him
to speak. ...(Interruptions)... Nothing will go on record. ...(Interruptions)... Now,

Satish ji. ...(Interruptions)...

SHRI K. K. RAGESH: What are you providing to the professional graduates?

...(Interruptions)... Peanut selling! ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Okay. Now, Satish ji.
...(Interruptions)... Mike please.

SHRI K. K. RAGESH: *

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Nothing is going on
record. ...(Interruptions)... Nothing is going on record. ...(Interruptions)... Nothing

is going on record. ...(Interruptions)... Please sit down. Thank you.

it wehter d Misn (SR I<wn): ARIER, H S9! 984 SMURT § % 3T Presidential
Address TR @MY Y Motion of Thanks R Jel Sl 1 HidT f&aml Arar, § A1
URTST |Ied @l Wi Bl <@ 8] A1 IFH] $s IR U & d1a, IAD! YO3AT H

* Not recorded.
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I8 <@ @l e 6 FiffcerE & S anfficae 9, S Fieeyz™ & 91 ard

J— IET IR ST, WHRTT S HR, SThT Nieh fhar T

SR M O & 916 I8 WY ' T B democracy cannot survive without
social and economic democracy. ST TSl T 9 QU H ARIA SHIN! 99 82
GIAR ¥, 59 ¥ I8 PR ATs T, A1 AR SHABDI el M52 39 P A0 H, S
% THR &1 SIRPAT BT 8, SHH AW IKURT TSI 7 T IR ff 39 91 o
f1ep 78T T o ferdl & fory ofiR i Snfcr dem srg-gferd St & fofg @
PRI B S 2 & T WXPR T IR I8! & I T GG I8 81 R SIRAC H Pal
R 4 D] f3eh T8l 81 39 R SIRGAC Bl Py IR U b fow I8l el fb S8l
RIS I8 A W o S TE W, Safh 7 g 0l [ PR I AN © A
URTST ATeg &I AogYl &, B9 WHS ©l Pie-e 7 O qreR < {371, 99 W ST
TR AT § 3R IFB! & dier 1 1 21 SAfly I8 SIRJAC PR $I Sl 72l &,
Sl & aR # S A 8, ST S IR YT Soia & R H S 99 8,
eI ToT 598 R gy 9! Wi ¥ WY sl sfifeiy &9 ol &1 I8 9= 8
5 R SHar gt 7§ I8 94T {6 3R 39 <9 § 89 Ua gfod Jfad @1 ufrse
97 <d &, d1 <fordl & SR & U II™Ig ST 8 BIel g1 399 J8l 819 drell Bl
SI9 I% MY S9Ih R H 3[q AN TE] AT, ST A1 Sl IRATIR B T T,
I WY S AR TR 2T 8, SHD! a5 78] X, 9 I$ SThT IER B dTell
& gl 98 I 8 9&HdT Bl ey WRAG SaT 9iet w1 W g8 T8 9 6 39
T BT T HA BIs Sferd &1, Rifdp T BT A€ YT F31 & I Bt 81 I B
URTSe g} gfordl § 1% 98 Ta A9l <1 @red o {6 SRay, e U sfoa &t
URTSe 991 faaT oS 17 3MY TR YS9 H oF eifoly a1 < H @ ooy, 3R
e SITET Sdted Bt &1 81 I8T 7, A1 =1 @l &1 81 T 2

E?Fﬂglf:lﬁ,Wqﬁéﬂﬁunemploymentmgwglﬁqqﬂﬂﬂ?ﬁ?ﬁﬁm
I wel, s W Ay, 99 $o f3an 89 S sfivsi W ST T8 @, Fife T
% | WA & BRI AR Bl employment I B d1d Fel T8 o, olfdhT g T,
e ®m g2 R oA @Y already employment fiyerar e, ISRED f%f(’ JISHTR &1
Py WIRAT o1, g8 W WH B fGA7 A7 URE WH BT T I&T &l I8l ded & b
5 AT A RATGT IR Wlefl & Al P! &7 GH HR 1| Rl Glefl 82 M7 IRBR H
g, 3 I § 8, MYD! S9 GRSl Bl WRAT AT, M9 HT 78] WRT? 3R 3T 8] ¥R
g 3R ®Ed € & 3@ A UR< 5 ATal &l W S §, g9y 8 AP WH HR <
9% die Hem & g2 frae ff fivags €, e ff afers deex g™ €, S
IRBR] TRV &, STh! &R-ER MY UTsdeIgoi?{ Bf a¥h $R ST 3R UTsdergoie
gafery ®x e, Rife My S9d & ursdersoied X il d9-9% Sarmfa e
fU PR Tt B, $© a1, ST & o0 TR e 2l el & forg i 7egH
T 6 ANl b U IRAR T8 I BT g SIDI Ugdersold{ sAfery Mg fhar
ife SaH Reded @ 81 s Rerdes U U1 599 7, s aga it &faa
FAST & AR, dPHas FHS F AN, AGGAd SR, Solad & @FT St 9, 9 T
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[sh wctter @i fasm)

TFRATIHE T 1 9 TFRATIHE P 3T $3 a¥g I G B DI BIRIY Hif 3
UTSdCIgole[ $Rb SPHeR] Bl ¢ QAT SPERI & HIR Bls MRS Tel, Pls HoIeH
& ® fF T 3Rl TRy BN SR R RO S| S SheR BT ®, I8 37U
ARSI appointment T 81 ST Aol T g7l b dR-8R Roderd @t 81 W8l
3R T8l R RGN IR off, IIPT MU= WRAT §8 B A1 AREGl-oIral &b Gver |
T S H THANT g1 99 IR Yo § A 987 ARG Sl B ARPR oY, ST J =
2 off, a1 S=BIF S fUBol ®s aul A IHANT AT, Bs Gl bl AT H AT, I
R BT BM AT A1 98 BRIy d W1 Jasss 8, S99 © 6 dig 1 @
M & WA, AfhT THAN ¥R DI S8 3T RS GH B BT B R T &
IE 39 PR DI H 8| AT & 7L, Y d¥W% 3MMY HEd © [ &9 URAFC §
T 2 T, TBIST 991 IT PR BIs IIC 99dl & al HIs a4t 9ol 981 7 6 3 &,
PR A €, Sfd AYH] IE el Sl & b 39 59 b b YU Bl TRAIHS ol
TEl T @ T, T BRISl Bl AT H JATHASS 7, Ugls R URE ST Bl AR
TFAUCTS] bR AU Bies H d31 §AT &, MY SH HRYSY 3R F $ed o (&
gprel dfeql et ot SRid Riwer St 7 @y foar f e dfeg, Mo afwl ar R
S JY DI ATH 3R FE 3R YDhIS a7 Bl b Tl IH! b 37g i
UGl IR ¥, MY I UGS Bl 91 dd © AR AT S F-91g g8 ft a1 |ifee
f ST M9 T BT BBl of O I8 2l 39 < H o ver-forar =fdy B, S 3my
BRI B Y2 & P 3MIPBT 8F appointment &l § Adhd & ol MM Tdblsl STl IHH!
THe TH PR SINTYI AT 3T IAD! TOHe H IFDB! qhlsl a1 @y 3R
gre 91 Rargy, Sare 91 Riargy, wife eyt it #em ' fh 89 $9dl 89
TIh A TRATgHE <), O 3T 3R] T AMsIMeS! H UGl B ©, I el § uar
IT ¥, T ITSIMSTH § YT X8 82 SAMSARUH UG & 918 R SADH! T8I BTH HRAT
g 1 I8 B YH I BV 6 Su=-3191 F@l Pl G MY g9 Wpall 4 A AU
§ qodl §, 1 SRHd 481 A18d U ged Bl ol AT AU FeET Bl AT 395 Sl
HIS-HAIo B, D! UHIS I9M B §HH W Worl? 9 Al el P 2, M9 sy,
facer # SR Yg@x 3MIY 3MR 3BT HM BRI Al SHAGY 3R 8 TRATHT T8l <
97 %8 €, Al 39 I B WHRAT ARY R Ig HEr A1fey 6 ', 9 39 99 &b
ASTa AN B * T, BT I dlell, B! IR, S99 dle 3N SIeThy
& foran M SFd R BT B fhar iR wET {6 My gHal dle T QT 3R
BH 3MMUH! TRAIHE ¢ <A a1 39 910 Bl IYPT WhRT d§ &7 fSapd 8, 39!
WHR Aoy, ofeT I8 7d Bf2T f S 918 ydlsT 99 @7 8, I8 TRARRT gl
3R 3MY S I YRATgHS AMd & dl MY Afdemst & Ir # |y, m asfhal
F IR H ARGl T T HEN? A g W E 6 vRargHe O 39 99 9 e <= 7
ST 39 < Bl Sl AS(hAT §, I AShI F SUTET W TR ol &l ©, 3T Ug &l

*Expunged as ordered by the Chair.



Motion of Thanks on [7 February, 2018] the President's Address 305

€, 3TTBT 3N 9¢ &I &l 3 $E W2 ¥ 6 "9t gerl”, dl 9t UgIdhs & 3T IHD!
®Bl o S, 6 g W= A8 Sk w1 ®eil {6 udls Bl g W Ja3I? AT
3T AP IARN B HM H dSTHI, S ol 481 A18d 1 H81l Yo A3 S o
M A employed B T B WX, S Ygde fRadi odt &1 €, J81 UR 39 3 < &I
o 37T ATEd E1 I8t Ud AR 9ER F A gie-fRIaRT &R gRel 9% Sf 78 €, a8l
I 3R 89 $UB] PEl of O I8 & — B9 U R B AR of S I8 &1 59 39
country 3R dTEX @I countries @ &1 comparison BT @1 TST & Arordrl BT 3R T&T
P ol BT Ay <@ Bl e

IYAHTETE (S1. AIARMY Sifean): s i, emud o Ui fise 2l

it wrelter < fsm: oSt <91 H S women ¥, 96 dR # weT AT {6 IRy, g
e wfgensit & forg 9 Tard @ 919 HXG STF &F @I 91 Bl Tl 3T women
P 91 BT P EDHER & &I &1, 3P benefits B 910 BT & THAR & & 781l M
a9 o g, R8N 59 I8 Ik Women's Reservation Bill 3T &7 &1 SH®T b BT
o fear a7 59 9 T M Reservation in Promotion T b T BT ﬁﬂﬂ,
3MY Constitutional Amendment T ﬁv_éiﬂ, Y 39 3T I ol GHT § gl ¢
%’, I dXI ¥ 3MYT Women's Reservation Bill &1 Y 1w &1 &1 fhar iR g
FEd & 5 &9 370 93 € Gers-RagAa R €1 39 UBR $dT dET S7er ¥, die
P IS AT Bl AR, 3N -89 AT BT 919 el TR Bl SR W IS 910 Bl
T P 3 I B 32 BRI AN F, TRIET T (0 bIee Widd, i HHl fhrse
T B I IR 32 BRIs o T S IFBISC Wik, IAH 72 BOR BRIS BUY ST 8
g 1 ey gg ff @1 IRaY fF A 32 HRIs AT I AT ®, RN emue wEr o B 'w
15 ¥ 20 TG YUY 3Tk W § SHT BRI 1, SAAY TS IR I8 Wl GAdTy
3R TS I W ¥ Y% & BUY RE 7Y &1 q4T T 32 BRIS & 72 BSIR RIS U
9 UHR & BUY 3R IS9P @I H & al 39 MY 39+ 91 ¥R Iurd] a1 2
g1 3T g @ T 5 T 997 sl S I} U, 9% 991 dM ) AT amad
§% ardll 7 Ga Pel, AUD T 9P B Sl depleid 9aRee off, I=iH gg A
H WcHe H $el & 89 I 39¢ Y HIe T2 2l e @ # 89IR $UY 9 &H €,
9P G 9 B AEM 8H BUY HIC ofd & Jdifd d AR 9F & ST IR 2 Bl
dr 3MY 1 S BUY BT BT BH B I8 &

M 9 < ¥ fHAl @Y S ETeid B, 98 9§ W d8a) Bl 319 3 SR Ue
H qEl, B9 991 o9l W ¥ 7 9@ & IR U< & AL, ASRTG AT Fol W o
gl S J&I WAl Sl & BR P AW I8 e &b Iy 191 317e] bepl gl b gard
WW%WE‘#WWH&WV&%%@%IColdstorageﬁﬁﬁﬁﬂﬁﬂgﬂ,
T8 TET A7 3R 377e], &1 B SHA 9gd A oY {6 9 IHST v ff 781 < wad
QWWW%@COM storage ﬁﬁ‘cﬁgﬁéﬂﬁ?cold storage qrel I 99
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[t wcfter 95 fasm]

TSP TR hapl, fhaml 7 Bl — 3T Sd! VI gTeld 8l AT 8l 3 SR U9
H 1 81 9 81 22 981 W R Ud & & 9 @1 & & ARl Sian o fh
I=H BBl fh 3T encounter BRI 37T Afeel3lf b Scitsd 8l X&T ®, Sferdl &l
Iadted 81 a7 v, fhaml &1 SalsT 81 Y81 8l 3R dis g9+ &rdl 7, d Sqdl
ART B g9d! < St 8, SIb- Bl gD <1 Sl 81 a1 & Fal, a8t b ST
3R ST & 91 W W O I 81 © AR PV 8] 9 I8 8l IR IS § 39 99
S 3R ST & I W AH H TSR B ASTHR, AT D] & Racih HRIATE]
B, Sferdl & RIc® HRIATE] A, IS BT & IFeal 3R $9 a8l 8 I8 Bl
sHIfe # I8 FE 9l § 5 5% 39 9 @1 wHe T8l g 9y fF ' o
WHR H 96 €1 319 MMUYF IR ATl & Y 2 Pl Il Y& & a)B F Pal 741 {6
BART I8 ARG goIc 1 el a1d g MU 98 Fe! bell BHI-HHl qel el 3fran
2, Y& W AR 98 S 21 g dlhs AD] MG qoIe B, 3MUP] T Fole
9T HR-T BT HIBT Tai TN, S S B ST AMIBT AT g9l YT B BT HIPT
8l <9 qrell ® Hifd MUY 8 I &b NN Pl aRaIG R BT B (bAT &l Real
Estate, ST&1 TR @NT &1 &R I, ASGR B B I, IFG! g3 gTerd 8 T 81 39
< P ASIGR, [P, T W9 WA § FRifS A jobless B MY &, T Wi H I3
Y &, SP! PIs B 81 el I8T 81 3751 I HOgR 8IdhR FSh| UR 3falfeid Blby
T AT IS S WM TS © AT AGGR! H AT B! Tl 81 39 Q9 H AT I8
|9 B 72T Bl gAferg § FHE aredr € % o/ 98 4RI q9, 39 o F 9l AN, 39
Q9 & 85 URIIA &7 - Scheduled Castes, Scheduled Tribes, Minorities, @RI AR
AR 3R Backward Class & @I 37TST Y& el Ie<T <@ b &, SHD! UgdH
b & SR USAMT $ a8 Iei Ig 7 1 oIl 5, IADI QT MMIB! 81 W 1T
g b 3@ A SHIGT BB 3MYBT MYD! 37 Tl H g18% HRPp 59 goic Pl g9 3R
SART HIYOT g1 PI WA I SHIAT-BHA & AT R HRA d1al &1 gl & ad H

U T FATG BRal §, gdIe|

SHRI DEREK O’BRIEN: Sir, I seek your protection. ...(Interruptions)... Sir,

I seek your protection. ...(Interruptions)... Sir, please protect me. ...(Interruptions)...
THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Under which rule?

SHRI DEREK O’BRIEN: Sir, I will tell you. ...(Interruptions)... It is a very
serious issue. ...(Interruptions)... 1 spoke today in Rajya Sabha. The first four to six
minutes of my speech were blacked out. It was not shown on Rajya Sabha TV.
...(Interruptions)... There is no rule. ...(Interruptions)... It was not shown on Rajya Sabha
TV. ..(Interruptions).... It is the first five minutes of my speech. ...(Interruptions)...
I am a Member of the Opposition. ...(Interruptions)... I8 Cox] 32 WX, AP IR H
YT HINTUI Sir, please protect me. ...(Interruptions)...

SYAHTETE (ST, TRV SIfAT): S g g H Ul R Please sit down.
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SHRI DEREK O’BRIEN: Sir, the first five minutes of my speech were not shown
on Rajya Sabha TV. ...(Interruptions).... No, no, Sir. ...(Interruptions)... The TV started
after six minutes. ...(Interruptions)... Sir, we are getting Wi-Fi. ...(Interruptions)... Sir,

please! ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): So, we will enquire
about it and let you know what had happened. ...(Interruptions)...

SHRI DEREK O’BRIEN: No, Sir. ...(Interruptions)... Not just let me know...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please sit down.

...(Interruptions)...
SHRI DEREK O’BRIEN: Sir, give me a chance. ...(Interruptions)...
it wchter og fsm: W), I8 A1 <id I71Se B ...(aU™)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Without asking for
enquiry, how can we? ...(Interruptions)... W SN, 3PN Jet A I Tl el g
ST el g1 g8l W < Udl el o Hebdl|

fauer & a1 (37t A T IMIE): IUGIETE Held, I8 984 serious issue ©
5 Tog | @1 fafasH, orza Sforare 81 a1 S9! = § A 8, Sad
T Ul BT equally time T TRl IS $H®T oisd fadRe F81 fhar o=
98 URUT JSl P WA DI dordl & 3fede Bl oAl AR S Abs FoI 3iR 3713 Adbs
TN fuer & wewl @ off, Sied 16 Ydbs I R AU B &R wfei urc & S
URTST B 99.5 TRAC Tl I FHT & fotfdo &t diordt & fafass # d=a¢ #a
BRI IE I T BT SfAfaor Bl

G m edgn iSemdl Ly ol ST oo pde Qliz) Bl Q3o WBT
Je S ol by CwlS LS 98 R B e sly S o sdol pme

E ol gl -l b @56 JoSUl oS 380L Ghw o ool s SShwsn owe

o ol G o o G s Sen Ol e sy IS Ged CwlS LS e
g e dad 98 ue il (A D s Js8 S o A S Ol Vg
IS AT 5ol cpze S AT 9l B S GBS S ez S Odw
sl oS Sy cm o IS 16 By ol S ussede S GESgs & s
G S L )l wasd 995 S Caling ez S Gk SUs)
S B L ~zly 298 G C0sS e 039 G S -irez-r S 039

-= O3R9

T Transliteration in Urdu script.
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SHRI DEREK O’BRIEN: Sir, please assure me after the LoP has spoken. How
come these five minutes ...(Inferruptions)... $T®H! SATIRI BT ATRT

il AT T SIS TR, SHD! SRR B! MDY ... (FALYH)... SHD! grdRIRY
BT AR .. (FELT)... B9 URA! aTell W) SRR AR ... (FGUT)... I8 SRR
3t Uit wAct & Rusicfess & gRT 81 =1feyl .. (agm)....

S ool wee(Cdstin) e iy Gis IS S ol BT e pdE Qs

il SIS G s uswn o ce-(CdEIM e e Gsr @SS

G oS S ST S S 3k JT I a oo (Cdslee) -
B CAEARVS NP

SUHIETE (S1. AIIRAY Sifedn): b Bl ... (FFUM)... 5 ddb &9 TIRAT
WEd ¥ 91d el HI, q9 b SHBT 8 I W S gl ... (TIH). ..

st A T JAMETS: AR, HISAT DI MU 7T YISt BT AISAT F1AT, offp
Qe AT 3R 9T FIT & Tl Bl AU UIST BT HIFSTT A IA18Y ... (TALT)....

Sol oS bl Lde 8 G0 Gl & @ 55 L dpwss 1T o pde Gl
(Cdslae) o sl e L 8 L Gl S dir 5 e ~ezly sl g
IUHHTEIE (S1. AIARI SAfean): & T ...(AagH)... 51 6. <. T, Jadll
3resT, gordl St T8l 2, 2 1. I7eil I Bis ad g, 91 57 J9 H gF O a1
P T B I B, 37 AN g1l b IR F A9 St =t e e feur o
FHAT Bl MY AT S &1 89 99 AR AT 81 BTol o 98T 9 89 o I8l
R B 39P gR H IR H 919 I O Fhal 8, SIB! J&T B I PIs oY -l =2l

..(TIAT).... 5 V. S| DT 3G I BT G Y BT 81 NS ™ M6 e
®I TTEH ©l AT 3l avE I ey

SHRI D. RAJA (Tamil Nadu): Sir, with great agony, I rise to speak on this
Motion. Sir, the Address of the President begins with the paragraph, I quote, “The

architect of our Constitution, Baba Saheb Dr. Bhim Rao Ambedkar, used to say
that political democracy cannot survive without social and economic democracy.
Guided by this fundamental spirit of the Constitution and committed to the welfare
of weaker sections, my Government is working towards strengthening social justice

and economic democracy and to usher ease of living for the common man.”

Sir, the sad part is that this Government has been working against political
democracy in our country. You may say that Shri Jawaharlal Nehru has not contributed

anything for democracy in this country. Now, we have listened what Mr. Derek

T Transliteration in Urdu script.
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O’Brien has been saying. What is the democracy that we practice? We should
think over that. The sad part is that — with all seriousness, I make this statement,
this Government has been working against the political democracy. It has already
deepened the social and economic inequalities. Political democracy enshrined in the
Constitution and the statutes are shrinking day by day, and with all responsibility I
am saying, shrinking day by day due to Government’s policy of divide and misrule.
Emergence of a surveillance State is threatening the rights of people. This is very

dangerous. 1 appeal to all political parties to think over it.

Sir, quoting Dr. Ambedkar and acting contrary to his vision has been practice of
this Government, the present Government. The Government quotes Dr. Ambedkar and
at the same time quotes Shri Deen Dayal Upadhyay who opposed the Constitution
because it did not allow creating a Hindu Rashtra. Sir, it sounds offensive to the
very vision of Constitution and the legacy of Dr. Ambedkar. Seventy years after
Independence, we cannot afford to invoke those who opposed the very Constitution

of the country.

Sir, today, the nation is passing through a very critical period. Ever since we won
the Independence, I think, this is the first time the country is passing through such
a critical period. There is a crisis, all pervasive crisis. There is a crisis in economic
life, there is a crisis in political, social and cultural life. There is crisis in all the
organs of State. There is crisis in Judiciary, there is crisis in governance and the
Parliament is also facing grave threat. Parliament is there and Parliament’s powers
are being curtailed. The Government has weakened the Parliament by not referring
Bills to the Department-related Parliamentary Standing Committees. Even the Money
Bill route is being increasingly taken to negate discussion in the very same House
— Rajya Sabha. The entire Opposition wanted the Triple Talaq Bill to be referred to
the Select Committee. What is wrong in that? As though the Opposition does not
want Triple Talagq. You are making that issue as a big issue. The Opposition wants
a legislation but a legislation of this kind will have far-reaching implications on our
social life, on our women, their empowerment irrespective of the religions which
they belong to. That is why the Parliament should have a closer scrutiny, legislative
scrutiny of the legislation. This is what we said. Parliament is undermined by not
referring Bills to the Standing Committees. This President, Sir, has given the first
Address. But earlier we had one President, Mr. K.R. Narayanan; he had also served
as Vice-President and Chairman. Mr. Narayanan emphasized the need for having the
Committee system in order to strengthen the parliamentary democracy. The present
Prime Minister goes on saying ‘Maximum governance, minimum Government.” Now,
what is happening in reality? It is ‘Maximum Government, minimum Parliament.’

That is what is happening. Sir, this is what I would like to appeal to all the parties
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2.00 p.m.

to think over. The situation is very challenging. It is not good for the country and
its future. I am happy that the head of the ruling party has come back and is
present in the House. He made a speech, opening speech, as though he is the head
of the Government. I keenly listened to his speech. Now, I am raising the issue.
He talked about poverty. I will not claim as he claimed. He has seen poverty but
I was born in poverty; I was grown in poverty; I lived in poverty and I represent
people who live in abject poverty. Why is this happening in our country? What is
the share of the working people in the wealth of the nation? I am asking this from
all the political parties. Touch your conscience and tell me, what is the share of the
working people in the nation's wealth which they create? Who build the industries?
Who work in industries? Who cultivate land? Who produce the paddy or wheat
or anything? Who produce all that? It is all by the working people. What is their
share in the country's wealth? I am asking you as to what is their share. They are
demanding a fair share. I am asking, after this Government came, while the number
of billionaires has increased, the number of people living below the poverty line is
increasing. According to the official figures, I am quoting, "29.9 per cent of Indian
people live below the poverty line. The latest Oxfam Report has pointed out that
in India 1 per cent of rich corner 73 per cent of annual income of the country.
This share was 58 per cent in 2013 and it means during the four years of this
Government, the present Government, the cornering of wealth by rich has increased
by 15 per cent." "HIDI HIA, HID] fd®", what is the meaning of "HIhI HIY,
WP fIHN" if the working people do not have their fair share in the wealth they

create? ...(Time-bell rings)... That is exactly what the Government should think over.

Even the head of the ruling party has mentioned that this Government is working....

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Rajaji, Please

conclude. ...(Time-bell rings)...

SHRI D. RAJA: Sir, allow me a couple of minutes. He mentioned how this
Government is working in the interest of Dalits. 1 would like to ask, is it not a
fact that the attacks on Dalits is increasing in this country; also the attacks on
Adivasis and Minorities in this country. Let us be truthful to the Parliament. Let us
be truthful to the nation and to the people outside. Is it not a fact that there is an
increase in the attacks on Dalits? Sir, I take the example of Gujarat. I don't get into
Una, as to what happened in Una. But, there are reports that a Dalit boy cannot
grow moustache and he is being lynched if he does so. What kind of country are

we building? Is this the 'New India', I am asking. A Dalit boy cannot ride on a
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horse at the time of his marriage. It happened in Rajasthan and he was lynched,
and we talk of New India! What is this New India? What is this civilization are
we talking about? ...(Time-bell rings)... A Dalit family cannot take water from the
common well. What sort of India are we building? We will have to think over. And,

the Government can make tall claims but, finally, what happens to....

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Conclude now.

...(Interruptions)...
SHRI D. RAJA: Sir, allow me, I am completing.

SYAHTETE (ST IR JAfeAN): I8 F9I Ut & IR ANl &I 8, Had g7
P &l 81 39 & < fide =arer 8 Y

SHRI D. RAJA: Sir, you increase the time. We had agreed. Every party has

got more time.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): No; we have no

powers. ...(Interruptions)...
£ e =g fism: W), A% e fiee g% @ QI

IY[UTIE (ST FIARFV Sfedn): 98 df 3Mud! 1 T f3ar ik 3 1 < faam
sft ft. &. gRuTE] ...(AYT)... He spoke well, but please sit down. ...(Interruptions)...

SHRI D. RAJA: But, Sir,... ... (Interruptions)... Sir, there are problems.
#} T I TR FE &, Al R AR BT Y 2

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please, please.
...(Interruptions)... 3= Il Sft, SMudT e M dTel Bl

3l T TET: WRT U AR BT U B, HUAT PR I A ol W] AT BT
e I8 ¢ % o8 990 Ugd AR & RE ¥ U@ A1 7301 9| TS & TR® |
e AT fF MY & g1 & 3 e qrd) &1 Ay, Wed H 9 g=IdIg YR ST §
AT B! YA TR ol BT gl S Hhs . e o BT Aag Bl §
3R 19 A g /Al S Sl €, 98 1 fIdH1 @1 diel, 9 W Bl FHI-HHT
T2 gl Afh 39 977 3 fiFe gerax 12 e foe Tyl ... (caum)...

SUFHTEIE (ST, TIRMY SAfeAn): g6 W 81 Y &l ...(FIUH)...

it 3= T TSN W89 38T 9 [2 © ...(FAUM)... $AI0Y a8l AUes o9
R A AN BN . (FEEH). ..
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SY[UTIE (ST, AIARTIY SfeAT): IS ATES 7T 9t ¥2 8, o §9% Hl O+
firfe SuTeT 81 T €1 Please conclude in one sentence. ...(Interruptions)... Please.

...(Interruptions)...
SHRI SATISH CHANDRA MISRA: Sir, he is concluding. ...(Interruptions)...

SHRI D. RAJA: Sir, the other issue which I tried to bring to the notice of this

House ...(Interruptions)...

sft w<lter d@ s <fod & W 7 L (caEm). ..
SUAHTEIE (ST AITRIIYN SfeAT): FAT i, 3BT HIYUT 31sT & T Bl

it witer g fsm: 3 <fora TS & aR # a1d <8 E...(auU)... 6] de
ARTYI ..(@aIH).... I8 R U & fAdl $T S 2 ... (GLH). .

IUHHTEE (ST. AIARIY FAfeAT): FHT TR ST B ... (FaLH)... TIdg are
¥, % SIP! FAl H T ...(=IUM)... I JMA T

SHRI D. RAJA: Sir, I have two points. Even though I can speak on many

points, I will have to speak on two points and finish.
THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): You spoke well.

SHRI D. RAJA: Now, the point here is, there is increasing attack on intellectuals
and artistes in the country. We cannot forget the way Dabholkar was killed, Govind
Pansare was killed, Kalburgi was killed, Gauri Lankesh was killed. Sedition charges
are slapped on student activists and universities are tense in our country. On the one
side, Parliament’s powers are curtailed, while on the other side, there is attack on
intellectuals, artistes, journalists and those who question the Government and criticize
the Government. This is the surest way of creating conditions for fascism in this
country. Can we allow fascism to emerge in this country? And this is what I say,
unprecedented and extraordinary situation, we are confronting today after Independence.
And this has to be understood. The President’s Address does not recognize this
reality and political parties must recognize this reality. Sir, this Government claims

this Government is pro-working class.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please be brief.

...(Interruptions)...

SHRI D. RAJA: Let me take this one point and conclude, Sir. This Government
claims it is pro-working class. Even somebody said, the left has nothing to complain
against the President’s Address or Budget and the right is satisfied with this. Left or

right, I am raising the question regarding National Minimum Wage in spite of the
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recommendations of Indian Labour Conference and decisions of the Supreme Court.
T 18,000 is the common demand of all Central Trade Unions. What is the decision
of the Government? Then, disinvestment of strategic public sector undertakings and
you are inviting FDI in trade, FDI in retail trade and FDI in defence production.

...(Interruptions)... 1 am asking: Is it in the interest of the country? ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): No, please do not

elaborate. ...(Interruptions)... You make your point. ...(Interruptions)...

SHRI D. RAJA: Sir, I am asking...(Interruptions)... Sir, if 1 am raising any
irrelevant issue, you point out to me. I am asking you also, whether inviting FDI in
defence production is the way to protect our country and save the country. This is
where 1 am saying, this Government has been breaking all the strong fundamentals
of our economy, all the strong fundamentals of our democracy. And this is where
I do not think the President’s Address recognises the prevailing reality, the prevailing

crisis in our country. And this is where...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Okay; you have

taken five minutes more. ...(Interruptions)...

SHRI D. RAJA: I think all political parties must realize how to save the country,
how to take the country forward. Now, the country needs our collective efforts.

...(Interruptions)... This is what 1 am saying. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Nothing more is

going on record. ...(Interruptions)...
SHRI D. RAJA: *

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, Shri B. K.

Hariprasad. ...(Interruptions)...

SHRI B. K. HARIPRASAD (Karnataka): Thank you Vice-Chairman, Sir. I rise
to speak on the resolution moved to thank the President for his Address to the Joint
Session of Parliament. Sir, I have got all three earlier speeches of the President.
One common thing that we are seeing is, quoting of Pandit Deendayal Upadhyay.
Fortunately, this time, as rightly pointed out by Shri D. Raja, they have brought
in the name of Baba Saheb Bhimrao Ambedkar also. If you just go through the
contrast between Deendayal Upadhyay and Dr. Bhim Rao Ambedkar, as my hon.
friend, Shri D. Raja has mentioned about it, well may be, for the people who wear
black caps and khaki knickers, Deendayal Uapadhyaya may be everything, but the

country still wants to know what great contribution he has made to the Constitution

* Not recorded.
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and the freedom struggle. I do not know from where he has been mentioned. That

is the only thing which is common in almost all the speeches of the hon. President.

Sir, Dr. Bhim Rao Ambedkar who is the architect of the Constitution strongly
believes in the geographical territory of the nation, not the religious territory what
was preached by Deendayal Upadhyaya. Dr. Bhim Rao Ambedkar strongly believed
in the Constitution, I would like to know whether Deendayal Upadhyaya had got
the same confidence or belief in the Constitution. I think the hon. Member who
moved the Motion of Thanks to the President Address failed to address this issue.

Sir, what Deendayal Upadhyaya said was, UdhIcH HIFddIG| Integrate humanism.
There are some slogans which are catchy slogans of the Bharatiya Janata Party and
the NDA. When they came to power in 2014 it was e fod, YR BT @l
All slogans were there. Then, HIhT HI-FID] fq®TT. Then, they said “minimum

Government maximum governance.” After four years, I want to say where is the
Governance. There is only Government, there is no governance at all. Right from
wherever the Bharatiya Janata Party was ruling in the States there is no governance.
I do not want to elaborate. The world would have appreciated, if in the President’s
Address to the joint session of Parliament he would have mentioned about the mass
rapes that are taking place in some of the States which are barbaric and uncivilized.

But unfortunately there is no mention in the President’s Address.

Sir, majority of the people in this country would have felt happy if the hon.
President would not have compared Deendayal Upadhyaya with Dr. Bhim Rao
Ambedkar.

Sir, hon. Member, Amit Shah initiating the discussion on the Address, said that
we have opposed the National Commission for the Backward Classes Bill. Suppose,
they have brought the Bill to strengthen the National Commission for Backward
Classes, I want to submit that I have introduced a Private Member’s Bill on this
subject in this House in 2016. They have not brought anything new in the Bill. If
at all they are serious about the Backward Classes Bill, they should have moved an
amendment to the Bill in this House, to include five members from the OBC, one
woman member from the OBC, one member from the religious minority community,
either Christians or Muslims or Sikh or Budhha or Jain. Any of these religious
minorities we wanted in it. But they opposed the spirit of reservation. They opposed
the spirit of representation in the Commission. On the contrary, they are accusing us
that we are opposing the Bill, which they have brought to give strength to the NCBC.

They are talking of the latest jumla. The President of the Bharatiya Janata Party
proudly defends it. They are glorifying the habit of begging. He has defended the
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pakoda economics. Sir, every mother in the country wants that her daughter or son
to become a doctor or an engineer. But the BJP Government has made the engineers
and doctors to sell pakodas. It is a shameful act on this earth. This is the kind
of vision that they have for the people who are educated. Sir, in Para 15 of the
President's Address, the President has mentioned about the irrigation projects. Sir, let
me talk about my State of Karnataka. When it was formed way back in 1956, it
was sandwitched between the major States, Maharashtra, Tamil Nadu, Kerala, Andhra,
Telangana, and even smaller States like Puducherry and Goa. Sir, they have mentioned
that 99 irrigation projects are in progress. The people of northern Karnataka have been
demanding the Central Government and the Goa Government for drinking water from
the State. The Prime Minister has failed to call the meeting of the Chief Ministers
of three States, Maharashtra, Goa and Karnataka to sort out this problem. On the
contrary, they say that the Congress should speak to their counterparts in Goa and
Mabharashtra. Sir, it is ridiculous. The river Mahanadi or Cauvery or Krishna does
not belong to the BJP or the Congress. It belongs to the people of this country.
Whenever there is a problem, whenever there is a serious issue, it is the duty of
the Prime Minister to call the meeting of the Chief Ministers and sort out the issue.
Instead of that, they are talking like panchayat members. This is not fair. People
of northern Karnataka are seriously affected; they are facing serious drinking water
problem. If they believe in sab ka saath, sab ka vikas, the Prime Minister should

immediately intervene and get the due share of water from Goa to Karnataka.

Sir, as far as the Governmental plan of the Bhartiya Janata Party is concerned,
we have been seeing quite often that a lot of BJP people say that it is Narendra
Modi's model which has developed Gujarat. Recently, the Bhartiya Janata Party
President and the Prime Minister went to Karnataka. Let me talk where we stand
and where their model stands. Sir, I have grown with Karnataka. When 1 started
visiting Delhi way back in 1979, I had one aeroplane which used to reach Delhi via
Hyderabad. Now, Sir, over a period of forty years, we have, to and fro, almost sixty
flights from Bangalore to Delhi, and if it is a hopping flight, it is 100 flights from
Bangalore to other parts of the country. Sir, for your kind information, Bangalore
has got a third largest air traffic in the country, and it is a third largest airport.
Is it a model of Mr. Narendra Modi in Gujarat? If you talk of the healthcare, if
you talk of education, the position is like this. On the 4th, there was my question
in the Rajya Sabha. My question was on the education of the girl child in the
country. Whether with 74.4 per cent of girls between 15 and 17 years in schools,
Gujarat ranks twentieth among 21 major States? H AR S9ar Uil & ereger St
BT gAAT TS fz\\; f® the answer from Mr. Prakash Javadekar is: "Yes, Sir, as per

the sample survey registration system, based on survey-2014 of the office of the
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Registrar General of India, Gujarat has 73.4 per cent of girls between 15 and 17

years in school, and ranked twentieth out of the 21 major States." Sir, in terms of
education, if you compare Shri Narendra Modi's model in Gujarat and the Congress
model in Karnataka, we have got thirty districts; twenty-seven districts have got a
medical college, with full-fledged hospital with 300 beds, and so far as private medical
colleges are concerned, we have six major medical colleges. If you take example of
the engineering, about two lakh people pass out of these engineering colleges from
Karnataka. What is the status of Mr. Narendra Modi's model in Gujarat?

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

Your time is over.

SHRI B. K. HARIPARASAD: Sir, my time is not over ...(Interruptions)... I am
still here. I have got two more years, Sir. My time is not over. My party has got
more time. Let me speak ...(Interruptions)... AEIGY, 3R 39 ded 2 & ﬁ EE]
grerr &, O # T el

IUAUTEIE (S1. FIARME SAfean): § o I8 aredr g 6 M9 e, TR a9
gredm g f& oy ST S |

st §t. F. eRUNIE: MY YR SI=aT 9Tl & 37Ul Bl s+ odT-grel dle o
g, 89 Tl diem <91, A1 I8 B B2 § US 8 9 dld BR FH PRAT Al g

SYAHTETE (ST, AIARMYN Sfea): ifere, Myt qiel &1 <159 HH & S|
sit ft. &. eRuwe: A8Igy, § U fAee 9ia &% AUl 919 @A He
SYAHTETE (ST, AIARIY Sfean): g, T HRUl

st . F. RIS M9 I AT, FEIRYI JHE HA A WA SIS W SATBR
FEl & BT B WHR 10 IWHS HHRE okl gl TR, Ihel I HHIRE fha g,
ITd! diem T, R H A iR 10 A7 20 WRIE w1 7, H I G SR §Ib
TR 10 IR BT WG B, AN SAD] S1d BRI AGI PR & 731 & Rges v
HY dT8% AT T, A1 BH ST BIS <31 qed § gR QAT ¥ea &1 gl =18yl d
g #2AT E, TR R 81§l 9 W@ P19 A9 died &l 3P g1d & fofg
| E\ UHT 31eq FTE] e eyl We, the south Indian people are peace-loving.
Let them not go and disturb the State. They will be taught a lesson this time. Sir,

I thank you very much for giving me the opportunity to speak.

SHRI K.T.S. TULSI (Nominated): Sir, thank you and I want to speak about the
feasibility of simultaneous elections. We, in our country, have adopted Parliamentary

democracy. Parliamentary democracy does not only give the fixed term to the Houses
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of Parliament and to the State Legislatures; Parliamentary democracy also makes the
Government accountable to these elected Houses for every minute of their stay in
the Government. To say that in the interest of stability, the accountability should
be sacrificed, is to launch a lethal attack on the basic structure of the Constitution.
The basic structure of the Constitution is where our Houses are elected but the
Government remains answerable to them and the minute they lose the confidence of
the House, they are required to go. I believe that this an idea which is incapable
of being upheld because the Parliament does not have even the right to alter the
basic structure of the Constitution. Accountability in Parliamentary democracy has
been held in Keshavanand Bharati case to be a part of the basic structure of the
Constitution. I fail to understand as to how such a blatantly unconstitutional idea

is gaining currency.

I would also like to submit that it is my view that such a structure is also
destructive of the federal fabric of India. We have 30 States now. Apart from that,
it is completely impractical. How will it function in a federal structure where every
State has a fixed term? But there is accountability. The moment they lose power,
they are dissolved and fresh elections have to be held. Does the Government want to
say that there will be no accountability so far as the States are concerned? Are the
States going to give up their Parliamentary model? It is just not possible. I think,
the Government is prioritizing stability over democratic principles which is not a
good thing because, after all, we can’t expect that simultaneous elections are only
being propagated for the fact that there will be dominance of the Central leadership
in the election process. But, what about the local issues? The local issues will not
be given due importance because in this case where the national leadership has
huge amounts of funds at their disposal, the States will lose out on being able to
present the local issues in front of the people. Also, there are instances of this even
in the recent past that there is one party voted in the Centre, but within months
it loses the elections in States, like in Delhi and in Bihar. That is because of the
federal structure of our Constitution. If you don’t want to give space to States, I
am sorry to say that it will amount to a completely unconstitutional exercise. This
is a danger to democracy. I believe this is destructive of the concept that Union and
States are equal. They cannot be subjugated in this fashion through the subterfuge.
This is an idea which is mindlessly brought in for the purpose of greed to stay in
power and it tantamounts to sacrificing the democratic polity. It will also end up
only in multiplying the influence of money power and neither of this is good for

the nation. Thank you.

SHRI JOY ABRAHAM (Kerala): Sir, I thank you for giving me this opportunity
to speak. I am thoroughly disappointed with the Address of the President. It is not
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his fault. It is a Constitutional obligation and at the same time, it is ceremonial. But,

the President's Address should reflect the realities in the country. Here the President
should have spelt out Government's policies and programmes, at least, for one year.
Amit Shahji has pointed out the so-called great achievements and our LoP, Ghulam
Nabi Azadji gave a befitting reply that all those programmes are repacked ones.
But, there is one thing in the Address, there is a passing reference to Government's
commitment to double farmers' incomes by 2022. The year 2022 has an importance
because it is the 75th Anniversary of our Independence. The Government should at
least do justice to the President, to the office of the President. The President is the
Supreme Commander of the Armed Forces. There is no reference to our relations
with Pakistan and China. The standoff on Doklam, there is no reference. There is
no reference to daily casualties of our Armed Forces suffered at Line of Actual
Control or International Border. The soldiers are bleeding, the civilians are also
bleeding, and Jammu and Kashmir is bleeding. There is no reference to the alarming
situation in Jammu and Kashmir. Of course, there is a reference to the presence
of ten Heads of States in our Republic Day celebrations. It is well and good. This
is part of geopolitics, we can understand. But, there is a danger. The Free Trade
Agreement we have signed with these ten ASEAN countries is actually ruining our
domestic cultivators and cash crops. There is no remunerative price for our domestic
products. Further there is a proposal for a new treaty, RCEP, involving Japan, China,
Australia, South Korea, New Zealand and India. Ten ASEAN countries, plus these
six countries, with these sixteen, negotiations are going on. For a new treaty, we
have to be very cautious because that may ruin our agriculture and the cultivators.
They are not getting remunerative prices. Of course, there is a slogan put forward by
the Prime Minister, 'Make in India'. It is good. But there should have been another
slogan, “Grow in India”. All agriculturists are deserting cultivation because it is not
profitable. The recent cyclone, Ockhi devastated three States- Kerala, Tamil Nadu
and Lakshadweep. So many casualties were there. Many fishermen were missing.
There is no trace about them. Our searches have not succeeded. Of course, the
Central Government helped in searching. Our Armed Forces have done a good job,
but rehabilitation of Ockhi victims is a must. The Central Government has to come
with a package to help these poor fishermen. This is actually a national calamity.
There is no hindrance in declaring Ockhi as a national calamity and help the victims.
The Government must come forward. There is no reference in the President’s Speech
regarding the prevailing atmosphere in the country. Shri D. Raja was saying that there
is violence, there is intolerance, there is hatred, there is mistrust and also atrocities
against Dalits, minorities and lynching incidents by gau rakshaks, lynching of migrant

workers, communal violence in various parts of the country, including the latest
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Kasganj in UP, growing attacks on freedom of speech and expression as manifested
in the heinous killings of Gauri Lankesh, Kalburgi, Narendra Dabholkar, Govind
Pansare. The atrocities were especially on women and children. The Government has
to put down this violence and intolerance with an iron hand. There is nothing in the
Address about these things. Amit Shahji was boasting about the mandate the BJP got,
and ironically he mentioned Manipur and Goa. Ahmed Patelji gave a befitting reply.
Actually, democracy was killed brutally in Manipur and Goa. Sir, I will conclude my
speech with a few more points. Democracy should be preserved in this country at
any cost. The BJP came to power with absolute majority, but that absolute majority
is now coming down and I think, you still have got absolute majority. Together with
the allies you have got a thumping majority. So, your obligation is also great. You
have to lead the country. Democracy should be preserved at any cost and federalism
should be preserved. The State should be given its due. I have some more points
to say. I will say it during the Budget discussion. Regarding the state of affairs of
Kerala’s cultivators, especially the rubber cultivators, all the cash crop growers are in
distress in Kerala because of the wrong import policy of this Government. Nothing
was done. Only lip service was given to save the agriculturists and cultivators and
that is why I have said that cultivators are deserting agriculture. There should be
“Grow in India” to balance “Make in India.” Thank you.

el Yot aIfed (FERTS): HEIGY, AEMRH Ul it & IIeUfT 99 & 919
S gl AU HHE H AT, b URT AMUR &ad B b (oY, g=udre Iig
W die & fog § 78t w wS g H R A9-aR ge1l o e ww, ®ife ael
|l 9wl 7 98 9R el R I8f 91 231 T

qEIGd, § I IR 1S IR YA Hod, foh—

SECINCEERIREUEY]
WA TS, R A F 8 e,
S BET Bl 3T, a8 JerTl syl

HBISY, BT WST HRAT, 9RT, faue &1 ghde wul ¥ 781 a7 S adR 95
B 0 B IRA T, 99 AWR Pl I BT BM AR el 1 g b, a1 a8
AR U uiel 7 g fhar a1 § I8f W g Al g (F .@ag).. § g8
TR FAMT AEH § (b @Al AR & SR ... (FadM)... 16T, A9 g7 Aol
g9 T 7 P § ue w@oAdr SEE $ aRAR A S g1 R AT S 1916 H TER
Taie § BRY W Fe T 1§ 39 uRaR ¥ ol g, safon g9 wad=ar S
& ufd AT 79 Bl HIUNT Ul & Ue U Uit 8, T ad=dr srereT # ot
3red qfHeT WS 7, I8 91 § I81 aar dredl g1 fdd, IRge, S WeRTE 9§ 9,
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EECIRSEIR I

MY S, T8w Sfl, HIAMT ATSE Sfl, TRER ged Sil, fha- 7/ 89 AR, S S
H IS B WA ARG Tl X! Sl WRER gedd Sl Bl A AP 31T I Al
SHT N1 X2 &, § I A1l § b WRER U S 7 8 MAdaddR o Sl Pl T
gl foredt off iR gama o1 % F9191 &1 U |ie, U [aRgRT M St @ g @,

SHHT IIATERYT (AR B H T 81 I8 P A FHE &, I8 Yol ] bl ATTeI bl
T, 37 AN BT IS AGH B

HEIGY, TE® Sff 7 39 I H Uferariesd) SHmA &) Joa @l, I AT B
B IR BN G2 Ig e 4 s A Fad T8l 81 § I8 W I8 a1 =@med g &
3iTel ST Veyee PRTH BN B Wb A PREISYUC TWiFell & fy gAR &l
$feged gIa & foy @s o, RH 9 7 d.81R. srdsdr ¥ 3R gaN Asd 91 394
el Sl g PR 3N W, P 59 Fgwae &1 fqursr 8 T, a1 9 gevraal &
TaHe H TR ol T 3R §AR SFISHR Sff Bl g8 WRId 81 UST 3FISHY
ST ST IR §U, ...(AY)... 37T 31T GT AT A7 BT &1 IRGYI 59 Ipdsh
ST ORI B T, 1 3iTe SfeAT BT BHST BI afdh T HHST 7 Uh olex 99 b sAR
HERTS, &, s U & A0 s .50, @R 31 forar f6 ok & srear St &l
PREISUe QORI H AT 8, 1 981 W S8 a1 gl § 9gd AW & e
PHEAT A 6 AR & JHs U b, AR E AERTS & A’ TH.AR. SR A
ST f, aIfe STa! SE R 9 g9 BR AR SR IRR IAD! S8 W EAR
IET AT ARSI G BRI T AR I AGS H BRTICIUC Tl & d8d
Hfder foa o1 o

HEIGY, 39 RN @ a1 I8 e oY, IT61 a1 I8 Al 9 BT B I &
o1 f5 e = I &, e o R g, R% gt @ aifesr o, afes et
IR R Ufed g St 7 iR 396 AW A1l 7 S9aT faRy fean W), § Rare
W AT @TEd g P 1937 # o9 e #§ ugel R g gy, S W far St
Al FART HIRETSYUAT F g R 3 Y| 9 Ad&M B B I— b ST W= ared
i1 ST SMEH! AR CHRIST AT AT, 981 AdGT Bl ATl 91F IFIEHL off - Afqen
T P& a1, 99 IBH G491 AN BI, Alzen afed a9l @l B g8 W AdeH
P BT ARHR f&am § F81 ) 39 919 &1 Sooid HRAT e gl .. (FAHH). ..

W, AHBIAE! BT Afwx Y diad €, S9F IR H AR 8% off o1 a1l o9
HRIST-IRTA &7 9 G917 A1, 99 S-i4 §lell & 3R AIdh3el &l Afex $ig 7,
T8 1Y 21 TG YN, fagwae &t Afa orR fordt 7 3t 8, 1 dfed e A
T 39 fodt o1 oft o 81 BT 8 Ar M 81, Rrm 7 oft 'R Wy faam a8t )
IT, IM, IR BHIS, I TG S DI DR AR TG BT AGTAT BT B
PR Ufd A8 St 9 B 396 915 AT S 1| AT S ¥ & RS SfdT,
S feam" &1 ART o gfeRr el omefl, ar Sfexy St onieht A IR vd & 9w
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TP fSIo ol TS| Pl BT ICEIIBRT b A= A & forg, Tia-T8e) &
fog, R a1 # w1 981 89 far Sirar o, g8t R e ST &1 |ffiferd e
BT &M IR fheft 1 fpan 7, a1 g Sfe=r e S 7 fan g1 wofg w1ieht S & IR
H 9amT WX U a1 oreH Wy B &0 7, Rife g e ot W9 aafd O, e
gole 9 734 e Hened & AegH | Afearell B 33 U IRl AT Ml &
BART ST a1 aRwe 4 a1rg g Ay Al I8l IR 1Sy §4T H 3R a1 PR B!
g, A sud forg gH Ryt vroflg el Sft &Y gRefe @1 Sy <=1 =iyl Twenty-first
century, fST®T 21d1 2T dieid &, 88 S of ST &1 B Ioitg el S 9 faam
18 Tl & §=di bl AdG™ o &I SR 9 Iqoig et S = & =

AR, ©I. A48T (48 Sl &1 WReR ATE, 9 &9 ATl 3 O Mo gy, S9!
Y GH DI I8 Ve T, i ARSIME Ude, FgdpT goic Seid HH dx fear 8,
Be FRIRET Tge, FAN, 33 WA RdwM, I 99 A48 (8 S &l WReR |
g3 & IR wifn el St & 3 @ oy |9 H Afgensll Bl 33 Wi Rode
¥ 9T e aiRa o= fan, <fes § amet gag ff 39 W diell § {5 o R g
Y geBT-2IfRT 81, S A4 H Wie 7 &I, S S}l § Wi 7 &, dl dldp qu1 §
ST Sl gd IR AN g PR MY &, d §AAN dlerd & b AR T g PR 371Y &,
ST ATATITANT 98 AT 7, TATY Afeel & folv 33 e RS9 w) <A1 91yl

W, § FEl W 1 Aredl § 6 I BHA e W& & [P 60 Al H $B ALl
fean 9f v @t udd) B, g9y S-dF fidew § & W fmar fawn 5 &
YT 9 A | - [HAT B, W g3 Are § 6 SR-pER BT Uh 9l
e, o g™ &1 e g1 cd, [Sdl Igaled A Je H31 Al.l St o
Tl g8 et Uy WRBR ¥ 1 3R IFHhI Sgared Hial St o fhar, oAfdb= Al
St T 9 fhar 6 60 W H g H $9 € gon gl 4 Sfef R WS BleN
STl BT IGECH IR I8 U, SUl T & 99 H TS Bhx d dlokd © b 60 AT |
PO el fHarl § AL S F 7T A SRR WeAd g [P IR 60 Wi § B |7 $9
81 fobar, A1 W1e A ATl § Y S PR Ab, g8 89 T8l PR UGl U AN Dl
ﬁWWWSﬁ’\’reSUictionWW@W%&#W,W%M
el H epa w1 721 fHa)
g1 HETfed Irgufr St 7 rae AT F fRami % aR #H ¥g dren A @
S A1 wHEEdl <9 @1 ol #R foran 21 59 dey # Sl @rEERE S @l S e
RIS 8, IHD! AT AN PR Bl 98 MaIDHAT &, i o9 &= F § ot g, §
HERTE, 9§ Ml §, IR AIEd IJ8f 93 &, T8 W |ig I |l H 13 R @l o
T B & WAl & TR Yo & &= uifed 6 U [hae &, R #3re
H gz W3l & I § SR favas R o &R areHEen aR Al
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(&t Swwumfa #7E1ed florfiT v

o1 o1 © % PR aMuast W&l #en © & feami &1 w'a & Sy, a1 feami
Bl AW AT A $ U TP A1 Foll Jfaxa g1 a1y R ORI, 9P oy
MILIDR UG PR AR

AR, 2020 H BART g Wad A1 < 8F 11 2, FI9 AT AT R
fege™ 3 8 arel 81 wee H#3) Sff 7 Rardd Al fQar o1 6 g9 2 dRis arl @l
ISR <31, offhT AT 9 Tell § S819 2 g NN Bl AT ISR S T BIfRreT
T8l B, 9fcsh BAR dedi PI Il a1 I2 © 1P 39 Ig I, 98 i J3I ol ©
5 IR QT FT IS, I} BT TOU TR TR T, AT & AUAT AT FHff
SRR

R, H ofd H A & A b Irgufy St A g, "9gid $eddd”| S
“TqYIT PCAPH” PRB YOI DI, b AT T H A b HUR, AGEd $ S,

B U B SR, foIe & W, WH-IH & HIR &R ANl & FUR IS Fod 2l

MR. DEPUTY CHAIRMAN: Time over. Rajaniji, your time is over.

Scht IOt wifed: W=, § o e # S/l 919 FHW Bl gl HERTE H 8T
B H HMIR T B °gcT g5 3R g °cHl I8 @ifhd Bl & & ANl Bl 3199
H TSR S &1 81 49 TP 95 A<l ofls+ Ugl ofl, 'When I crossed my street, they

asked my caste; when I crossed my district, they asked my religion; when I crossed

my State, they asked my language. I became an Indian only after when I crossed
my country. S¥ & I H YA WU FAG H<ll g, TS|

MR. DEPUTY CHAIRMAN: Now, Shri Sanjay Singh. I know it is your maiden

speech. That’s why you can take a maximum of 15 minutes.

sft s e < e 89 o) SuwaMfT ARGy, Wed W "emiEH
Il Ay & SIHHYU WX A g=gdle UG IR AU 37 dier ol Hiebl feam,
596 oY | MUl gwgare <dl g

AT e S T M YT § e fawal w =t @Y, fauer 5 I8l s
R Fs g A1 IoIY, B gl R AXBR BT & ATHTA BRI DI BRI DI, AfhT
ITH S [IH TSI Y&l AT AT &, 98 < b Albdd DI g4 B Gel gl 37T
39 T BT AlDbA WX H 8l IS 91 89 Wihlid T8l B8 I8 ©, 3§ A& DI Pbly
S U1 81 B8 BT &, dich fergwid &I Gdied AR & IR Hifssd =i
9, 3TSIET & 18 Ugell IR < H I8 "l g5, Od IR IRERN 7 UH A Bl
5 o5 &1 didpdd @R ¥ &, RgE & didbdd I g9 & awgdal ol
R & dIdhdd IR AT R JHR & Th-F -d1¢ gA%T &Hll &1 X8 & — I8
Al s B9 ST | BINIS T8 gall 2, ATSal 84 AN 4 B1¥d 81 g8 ©, I8
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g B9 9gd AT W BRI T8l gl 39 Q¥ & WAYM 3fR S7Sial dI 9
& fog wrdle oo wia (g 1, g@ed |, JISw 1, 9 e [ |, srererh
Jodllg 1, XIoig forgs! o, YERM 99 F AU Pl &Il 9 9§ 1T TETeHT
M T MR FART, STh AN AR Ffelar A Ig < 3fole gl ol [l woll
TSCATE] & QN 3R IfIa™ | I8 ST JATSME 6] goll gl ... (FaeH)....

H gl faTEargds MUy el aredl § b 3l 9 JeR <% ¥ gred UeT
Py 11 32§, Aedifye 1 F T g8 AR B, W IR B O gds 9894
H T B AT A AL, S9 WRBR B T T8l 71 Al — de g8 T A B
WABR Bl AT facell &l PR 8 — Uo Malfed waR, 5 70 § & 67 fqumgsi &1
TgAa Ad, 99 39 Q9 @l WRPR B T G ©, G FHel el Al

Al | AR TN AP |, ¥ S YGM A S A, 9 9 P gGH AfdHEaes
g, I3 PN &, BT o, 59 91d B! el § & 9 I & qg Jad 7 WAl
HoM 9 T8 [ aRfdg FoRIaTd (& Taqadral 8, $9 STl § 9ol <1 A1feyl 31 39
1T B! dhAB g, GIeT 8 fb S I BT UIH Addh TP ATk Bl TRIAdIG] HED
T Sar 21§ S 2T @er o £ g = S, @' dieds B, oREd B,
SHIGH g, S8t 91 Aiferd gkl g1 RN ST aredl ® 98 Sid § ST § iR
Sar o aTedt B, 98 fum 9w | S g1 99 @ S 7 67 fQurael & A
IRfAT BoRiare Bl faeell e w1 § 97 & iR 9 faumas! & A ARG Sear
91t BT ST F Ao BT B BT B

¥ 931 fT9dYd®d MUA Hed1 aAedl g, ...(FAYH)... THIA Bl g W
g &1 I ...(FAYM)... AI8ad &l §FIE W TR el ...(FadmH). .
3T 3MMSH! BT AT BT T B IR AT BRI ... (FGLUH)... Fel A7 DI &
MUl ...(@aEM)... § FEA Al § fF I T A9 T LL(@auH).. S 39 I B
IREIE HRAT I18d &l A I ANT & S drotied &l diedl died &l o9 89 IgT Y
dl 3o B9 Wiy s 6 59 <21 & Afg @ & B, $9 < B Gahdn 3R
SRESAT DI AEJUT I, <Afh Y31 SIRT IATSY, STd DT Ueb g1 3Tl [qemdd bl
g & dromed safay dre <1 ARy, Rifh I el 7 911 21§ Hel g §
& o pga AR 9@ dIe STl Hife IH W JIA! 7 -1 .. (FFEH). .. TIfAarie
A dre STEl, < HT AU Haq At drs Srdl, ...(@auH)... § $eA1 9Bl §
fergw fhdl Tadeare &1 givare 9= T8l 9l .. (FagH). .

MR. DEPUTY CHAIRMAN: Please sit down. Don't make such comments sitting

there. Don't do that. You are in the Treasury Benches. You should be more responsible.

3l o Rg: oR |l AR | BRI B1 99T 8, g @l JF o ST
2, ..(AUM)... ¥ Hed & & 9RI, Hel, AN B RaE B AR T FEd § fF
TER AN PI 3METE BRI I8 BHART TSI BT 39T Bl
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MR. DEPUTY CHAIRMAN: You should be more responsible.

oY worg Rig: g8 M-SR dEeie @1 39 B U8 98 <9 § el fafreen @
P WeATs Hhe-Ardd & Afex H Yol 8l IE 98 W & S8l Afdrd Jeee Sl
ueHTad fergd €1 g8 98 < € T8l HIgwIE B! A A 8§ — W AF M H a9
qrel M, S b W, § AR, § I T A" 3R 39 <% & e THRA
B G BT S, WI5 F HIS Bl dic dl a1d DI Sl g § JHad ™ Bl dsM
BT 91 B G, IFTST-UBeT MR Sfera-waof @ ard &1 S, a1 991 9gd A
2 5 59 <9 F Abdd DI S $9 TBR A Pac Bl HIRTE B 1 2T 5l et
% 3feR e I IReR gl 39 Faffad IReR & gRaar 2 sRfde FoREe B
T IAE § 9 ORI Bl SR H1? T ITHT I8 A8 2 & a8 vl om
T W I B2 91 I8 TAE 7 6 a8 9 e ol 22 91 I8 e T fh o'
Al BT 50,000 $UY URT TFCIR FaATT 31?7 FIT g 18 & 6 89 "Higeo
FAID" EIeT? HeR, 91 §9RI I€ A6 & b e & wiR &l g fegear o
F dER M BT B fRA1? TART A8 T T2 TART WY R I8 ¢ 6 &
TS Gl §s AXPR Bl AT & Y FAIfId HRAT I8 8?7 hoRidld dl ARBR Bl
dlc WEd $ $$ A AT I A 8l dAlC AT P S DI §d A Aol Tb
MY Tl I8 &1 GRT I AYD! <W 8] 8l $HD! dRA1G BRI DI DIRILT AT IS
IRIES H 9+ Faifed aReR @ g o) fadn wiear & sier v fadss o
AIBR 1 <, M AR H fIhsd § TRER 1 ofl 3R 319 IFD! 3T+ IuAf
RFT 81 dldbdd &1 d9M B Sxd gl A9aR, § MUY He1 aredl g (b S
71 JpR A fIeell & 3iaR aRfdg BoRiard Bl ARBR DI, AT Udh gl §s ARPR
BY, 70 H A 67 fAUTIRI aTell AN Bl 3R I WRBR 8l I ¢ el 8, d s9dT
A dldds H BHARI DIy IMMRAT Tl gl ...(FAUM)... Albdd H SARI DIy RAT
el gl Us fee, g1 Ul a1 de SIfTYl oM o9 dld %2 9, A1 89 g I 9l

AR, § AR Hel aedl § (& 39 ARPR 1 01 HIvn-u3 § §9-g9 dQ
fPT | AIYUI-U5 ST & A1 3AMYDH] IR BT 81 < & Y H3il « gArd) ferdi
H 9$-93 g2 fBU 9, g8 AYHT 59 < Bl ST & T BIR &, S dla Bl MqD!]
URT HRAT FIRYI AU BT AT, SA1 BIeAl 8 AT 6 B S+ & @ H 15 A g
SO ST B S| AT I 15 B9AT WY {6} e+t & @ 3 721 ugall ... (ae). .
H IRE a1 A1 {6 oreyer S Il 2| My A H Fel [ a1 dRIs garadl Bl
ISR &1 ISTIR BT aT&T 3TqH R 8] {51l 3MIh BRIGIA H 84 Ui ISR
el 21 MU fRaml & HE1, Holl AT BN SR IQ9 $ 3fe” Ja #3157 At
el # @81, 89 ol A% S, oS 991 fAudgde § wer @ g 5 e
SR S & Al & A1 g% TS B HT B {HAT Tl I Th T BT Bl
A% BT, &1 BYY BT Holl A% BT, T BYA BT oIl A6 [HAT| YD ARBR
9 IR U & [PAE] b A TP BHR AP B BT B [HAN SRR TH ARl
B T BN, A R AR T AUBT 3qT B W IoT PR < Bl IWBR a1 &I,
T MY 9 A8 § o HR AMYH! A9 dled 9y, S9 <9 & ARl | e
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T I §, SR BHP] Id18YI Usel Alcdal a1 ©, R Sivde! oW 7, ) Rea
H 100 RTeId UHSIeE bR 3T 8, 314 DI Sl gal-gal ghbM &, ITd! HIfeiT
HYPh TN el § ISP IOl BT M A &l MU 7 ARG RG] Bl RAS
fopaml amoe fpamt o * fem, smus FiotaE o ¢ fedn, e wraRar & * e,
MU 9 T F I 3MH b * faar iR oMy wed € fF My 39 < B dRadb!
P I R A ST IR L, AT 3H Y P SA b I W o O B B

HAIAR, TS A AT Ut B faeell Bl ARPR Bl 3R IP g+ gY Uiy
Pl $H WHR 1 VP $ g8 g3, 9 ave A Sl o= &1 oM foar & i gar
15 fAgrI®l B ARER $Rb S § S1d a1 M1 fAgre! &1 @ Sid d S1eT g7
@I 919 2, TIR UHh fAgrae st G R €, S9F $d B gdhe & oy et
gfeRT & 40 STETT UgD &, 40 STAF! U8 T IMUD! WHR| 9 TR ¥ M9 faRiferi
& RIAT® BRATS B Ig &l ITPBT Tl °icd B, STdb! dlbdd Bl T BT DI
3T PIRTE PR L & MU faeell & g7 431 & Sy W RIS BT 81U Soldl
e, sy Rrem w2t & Fratey W BT Soar T, U §AR WY HAl & OER
W BT Sal &1 39 fIeell & 3E% Udh Al §s WRAR Pl g q8l a1 ared
IS Aftd 9 % A UR S B8R 20 fAUTRIRl @ ASwIdT € HRdT 1l 98l
daery Afaa o gRan # wewIdr 5 T8 gk, 981 994y |fud o fEarae ueer
AT X5 T8l BIdl, 81 Iy Afa & 9o9 § GERIdT ]E 8l sidl, 98] G9er
Afaa o A IR SR § AewIdl ¥ 8] 8idl, offd oot § 20 fqgrasi ot
AERIAl € B MM Aldbad B &A1 B gl ...(FAYT)... Albaid Al &l
3T Pac BT BM PR & ol AW AEH PI AT Bl TdTT BT DIRRT AT DI
.(FAGH)... § T WRPR A B8l el g b 3Rfde $ORET bl dlc A8d b
S W TAM B BIRM A BRI, 8 O aT & 7T H B B @ 8 3R B =2

& ST & WR o YET § JawTS I,
TR Bferdl & R AT STerr 3+ 1Y 9,
JE! ITET BRAT & $9 T DI @S BII"

AT 39 AT DI IBGATS BT AT PR L ol MY 59 Job &b N &b Ga Bl
TS B BIRR HRY| I8 AT BT < 8, F€ el BT < 8, I§ SL.UL BT < &l
1. oifRar = ART e o, "reufa 8 A1 aRR & A9, G9! Rien gh wq e
3R ©1. difear 5 I8 W ART fam of f& "Se de q@n §H6E W8, 9=l W B
" FRES $ 3SR B <4l B 11 WA B gedl Fanl, HT-HG BE PR AR
ST 1 70 ATl & 918 AT Y 9 & ¥ TR IET ¥ 3R TP AR DI, Ig§ *
B PR 8, g * 81 ol g A, T A @l 997 P 3fex 7R @ & MR 3

*Expunged as ordered by the Chair.
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3.00 p.m.
MR. DEPUTY CHAIRMAN: Why do you comment? Let him speak.

...(Interruptions)...

2 dora fE: U 919 & fo § 59 WReR A 98ud §, Ue ad & forg H s
WHR B ARG a1 AR fa9er & A3, 81 a1 & 934 98dd 9 8l ... (agH)...

MR. DEPUTY CHAIRMAN: There is a shortage of time. Please don't provoke.

...(Interruptions)...

sft o1 Rig: Afe orR SfaRI=y wrvor ufaifiar &1 & 9Ie df F%R U )
g WRHR AT, & TR W T8l QM| AIGR, € H B8 Fhal gl g3 R IbI
2, WGl T 39 WHR & HUR| [N, f6d TSR BT g MY 997 I8 81?7 39
40 BSR ¥YY BT Holl AMSaMl Dl PR IR-GR G&I-JaT-JaT I o A9 B
el oW & Is-gs YOlUfdl Pl &l &, STh! w1 9 Gl arei? Regd gu i)
TS AR T B9R PRI§ BT doll, d&r<l 0 TR Tdh oG A E9R PRIS Bl
Holl, TR G4 TR TS AR Y 8OIR DS Pl Poll, QT U TR 96 TR BRI
B BN, U YU R 75 AR BRIS BT Holl, OL.UH.S<g YU WX 58 TR HRIS BT
FHol, SI.UASR. Jd W 47 TAR BRIS Pl Hofl, oic I W 47 TR RIS BT ol
ST gu 4R 45 IR FRIS HI Holl, Aol 4 R 33 BOIR BRI Bl Boll,
P 8 MG 55 BOIR RIS BT Holl ge-d SNl HI dic f&am argax, Ak
S Bl WRHR Pedl & 6 9 BAR &I Holl @Al Al A Sid | STl feam e,
AP BART &g H 931 g5 AR HEdl & (b 9 TR BRIIS B Bl ANl Al STaTol
H o1 ded ugar e S ARER, J I8 B BRAl dled ol AR, A o9
Y DI ArSA ARG &, 39 S Bl WN-SHA deolld Bl aRA1G HIAT ATed 81 31
9 I BT Albd WaX H 81 B WHhdl & Pl Bl Pls Urel dl A I, B gEd
OISt F H G, AT AT BARI AMETS Bl GG Fdhd © 3R I 3MIBT o W qHS
H 3 %81 ¥ 5 o et urdt & <M |ivIE oMM & 918 YR 94T uiet & ga
o fraax f5e TeR 9 Ta eneHt @t wig T8 89 < @ £ I8 U IRgaee
B A 1 IR A BT, H 6 A1 I8T I AR UH-Uah & 3MIdh oIy Jiedwe
BT faT BN GieTel B 2 B el A, SHB! W SUTR B, Y[R &R I8 8,
SEHT W SWER HNA, lynching HRT IR B, TGN HT ITFR BT 3MH EHT DY
AT B W &1 B <3| Al F ATRAT BT o I 8l 9P Raarp
TSI, T P 3fER AFRIME! &1 X2 8l, IS9P Rl W sl 89 gU & drel ARl
T2 2l ... Bt EdY)...

MR. DEPUTY CHAIRMAN: Okay; time over. ...(Interruptions)...

it ot fRyE: o ISl Y 3MMATST BI S ST & ISR SIAT Tl I AhdT Bl
MU g™ @l STollal § &1 38 87 ... (aum)...

MR. DEPUTY CHAIRMAN: Please, your time is over. ...(Interruptions)...
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i 3o RrE: et g @ Teiel H T SR8t 87 3179 §ORl Bl ’1sgdrg
BT Afcfhde gicd g1 3T AIH] ITfhe™ ol aTed &! ...(aHH)... ¥, Udh e
§ 3ifed g e o @redr g ... (age). .

£33 A AE: W3, I8 7D maiden speech B, T© dle SINIYI ... (IFE). ..

MR. DEPUTY CHAIRMAN: It is for me to decide. ...(Interruptions)...

sft sora Rig: 3 99dT Ui 9o aed 81 9Pl IISdIE BT YHO-U
gicd B! ..(ag).. $Td! Sl A1g WRAT 8, IRYATH, I AT BRI IR 52 AT
e o 81 weEvm, I e &1 Afcfhde gied g1 L. (aum)...

MR. DEPUTY CHAIRMAN: Mr. Sanjay Singh, your time is over. ...(Interruptions)...

Now sit down. ...(Interruptions)...

sft dora RiE: 3 Wgare @1 Afdfhae gied €1 R usHeie § arsuwens
Bl AR AR WBIG] Bl A BRIE, d AN ISEAIE BT FH-UF AR ! i
IIERT e ... (FAEH). ..

sft STMHTIRY: 3MIHT SIZH AT &1 AT €l ...(FALH)... 31T 93T ... (=ae). ..

Please sit down. ...(Interruptions)...

3t dorg Rig: dic H garell Wi U $W W Tdhel TN, d BHY EAlE B
|fcfhde AR B!

MR. DEPUTY CHAIRMAN: Okay; Shri Abdul Wahab. ...(Interruptions)...

3t dorg Rig: S aheiel Y% B wEe A dlell Gl &b |1 SH-hR W
WHR FA T ...(FAUF)... I TAY Igale PI Aicfhre AN 81 AIaR, § md
HEAl Bl § ...(FAYF)... § AN 9gd f[ITudargdd we dedr g b aEreme

Pl 39 < H AMBY| ... (@FUF)... TERME A S Tl ol ... (FagH)... Ig 9
AETRIE | ST&1 Tolil, Ioed | I8 < 8l ol ... (HIEH). ..

MR. DEPUTY CHAIRMAN: Not going on record. ...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I have a point of order.

...(Interruptions)...
sl e sgpr (R ueen): I8 S 781 2l .(aum)..
MR. DEPUTY CHAIRMAN: What is your point of order? ¥iwig f&g Sit, afsul

Your time is over. ...(Inferruptions)... What is your point of order? ...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: It is under Rule 235, sub-rule (ii). It says,
"Whilst the Council is sitting, a Member shall not interrupt any Member while

speaking by disorderly expression or noises." And this House has a convention when



328 Motion of Thanks on [RAJYA SABHA] the President's Address

[Shri Sukhendu Sekhar Ray]
a new Member speaks, when it is his maiden speech, nobody should interrupt. But
the Treasury Benches all along disturbed him. ...(Interruptions)... That should be

condemned by each and everybody present in this House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Listen to me. ...(Interruptions)... 1 uphold the point
of order. I agree that the convention in this House is that maiden speech is never

interrupted. I told the interrupters many a time, yet interruption came. ...(Interruptions)...
SHRI SUKHENDU SEKHAR RAY: They should be named. ...(Interruptions)...
3l AT IATA: 3T w255 AU

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... 1 have already
said that I don’t approve of that interruption, especially when it is against the
Member making his maiden speech. ...(Interruptions)... However, the one who makes
his maiden speech also, he is expected to obey the Chair. ...(Interruptions)... Time
allotted to him is fifteen minutes. That is over. You should now take your seat.

...(Interruptions)... Listen to me. ...(Interruptions)... Sit down. ...(Interruptions)...

Mkt g SR PR IT@ Ut &GS UF Hel 9ld 9ahd § o I ;i
TE 91 FHd? ... (). ..

st dorm R -, § $ad I e &1 999 IR i ...(aum). .
st fae@ SgR: 3R 4 US Hel dld Wahd & A I &l A8l aldd dbd?
...(TGHT). ..

SHRI MADHUSUDAN MISTRY (Gujarat): Let him speak. ...(Interruptions)...
He spoke for one hour. ...(Interruptions)...

st SuRpTafar: AR ST, g dfsul -..(TIYT)... Mistryji, sit down. ...(Interruptions)...
Listen to me also. ...(Interruptions)... Please listen to me. ...(Interruptions)... Already
my throat is not good. So, have some sympathy on me. Before he started, I told
him that his time is fifteen minutes. He spoke for seventeen minutes. I have noted
it. ...(Interruptions).. There is a tendency of some Members that when the speech is
palatable they want it to continue. But when the speech is not palatable, they want
the Chair to stop it. ...(Inferruptions)... This cannot be allowed. The Chair cannot act
according to the whims and fancies of Members. So, you sit down ...(Interruptions)...
Mr. Wahab. Nothing else will go on record...(Interruptions)... Mr. Wahab will speak.

sit dor e 9=, § Q1 e 3 @® w) i L ae). ..

MR. DEPUTY CHAIRMAN: It is not going on record. Mr. Sanjay Singh, you

sit down ...(Interruptions)...
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3t dor fe:

MR. DEPUTY CHAIRMAN: Mr. Wahab, you speak. Your time is only five

minutes.

SHRI ABDUL WAHAB (Kerala): Thank you, Mr. Deputy Chairman, Sir. First of
all, after Shri Sanjay Singh's speech, it is very difficult to speak here. I appreciate
Mr. Sanjay Singh. In his maiden speech, he was doing this. I hope, I had been
like that 10 years back. When I was to make my maiden speech, I could not speak
one word. But now he is taking his fifteen minutes plus. Anyway thank you. With
all the differences amongst the Opposition Bench, I appreciate the Government of
Modiji! 1 appreciate because they are taking great care in Muslim women's case!
As a Muslim, I am appreciating the efforts taken by the Government to protect the
rights of Muslim women. Sending them to streets, and their husbands to jail and you
see, I am very much appreciating! And more than that ...(Interruptions)... about the
Triple Talaq Bill ...(Interruptions)... There were some efforts made by the Ministry of
External Affairs. There was the initiative for changing the passport colour to orange
instead of blue for classifying the Indians under different category — working class,
business class and all. That was also under pipeline. I don’t know what happened.
It was there in the newspapers. I appreciate these sort of activities because 2019
election is coming up. So, the people can take a decision now itself. I hope that
these sorts of actions will continue. And under the leadership of Mukhtar Abbas
Naqviji, the Minorities have got a lot of hope on Abbasji about looking after the
minority issues and all. And especially in the case of Haj, they are taking good
steps by reducing whatever subsidy we have. They have already taken it back. The
Supreme Court had given ten years, but now the Government has taken it back in 8
years itself. So, they are taking good steps. So, these aspects, as member of IUML,
I appreciate! And, it should continue just like this! This sort of Muslim appeasement
should be continued, so that we can come in more numbers to this House! So,
this is my sincere submission. I am not taking much of the time. Everything has
been told by Sanjay Singhji. I don’t want to say the same again and again. Almost
everything has been talked about. Whatever our President had given — not this one,
the first promise on the Republic Day — about the Central law, that was his Address.
This Address was given to him by the Government. This is the normal ceremonial

speech. He has to speak whatever is written.**

MR. DEPUTY CHAIRMAN: No reference to Governor of Kerala. That is

expunged.

* Not recorded.
**Expunged as ordered by the Chair.
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SHRI ABDUL WAHAB: Okay. So, these are the things happening in this country.
#fl AT IAT: AN, TIR W Al I8 B D! gl ... (FAYH)....

MR. DEPUTY CHAIRMAN: No; he mentioned about the action of the Governor
in Kerala.

it AR SATS: S, TR W Al 39 GG H 989 81 gDl 5l TaR AT
T8 Bl TR IR A1 gR feF e § 989 g3 Bl ... (EaUH)...

MR. DEPUTY CHAIRMAN: He was mentioning about the action of the Governor.

it AT IUATEA: 3T &1 UIPeR] el & MR UR 989 §s, bl Wl §g 3R 3N
T gs 2l

MR. DEPUTY CHAIRMAN: That is not the issue.

Y XY IJUATA: IR TBIT B IR Bg (o1, dI KT Teld Hg (Tl
...(TAHT). ..

MR. DEPUTY CHAIRMAN: He was mentioning about the action of the Governor
and criticizing the action of the Governor in the Assembly.

SHRI NARESH AGRAWAL: It is my right. ...(Interruptions)... &9 faferg 3y
22 89 gk & forg arell a9im & forg o € ey 21 (e, ..

SHRI ABDUL WAHAB: 1 was praising him. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He can criticise the Government, not the Governor.

...(Interruptions)...

SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, he was praising the Governor.

...(Interruptions)...

SHRI ABDUL WAHAB: * So, I am praising. ...(Interruptions)... It was not
happening in the case of our hon. President. ...(Interruptions)... Sir, you had given
me some minutes. I am not speaking much. I want to give my spare time to Mr.

Sanjay Singh. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Sanjeev Kumar can speak for two

minutes. You gave the name only now.

3t ¥olld PIR: HAEISY, SIRES B tribal homeland ®aT ST &1 IMEURT St &
Iftreer § I8 576 fhan mar o fh Rg-Rr s # rs9a wifaeRal =1 o
Bl Iels d A fordn o1, g8 W RS T SMew SR gREs H 1 g =yforaH
M BT 91 Ui Sff F ANWYer H HEr Y Bl AR, IRES H 99 9 U8

*Expunged as ordered by the Chair.
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HifdRT fetdr Al g 9, RTeiM 1700 & S96 H IH G & §dl IRl &
Polger Pl AR ART AT 3R I© AFEQR H 9 Sire widt &) A1 o, 59 R
ATl dip HET ST &1 SHP 915 1800 b TUADH H AT B, dig T T IfgreT
fpar o, R 25 BOIR & AU WATd CIsael WX | Heled, § 98d g9 & Y
garT aredl g 6 del Sl SR dfe WRa @1 el WY feae § P R T8 B
TgT g b giferanic & fdl ¥ B ¥ T3] Bis TR Tl 81 gafearw afe ufvrse
T8 B Y9IV H $9 91 BT 37k 3T 8, a S Al Bl Fa 91 Hgioffel I8 srft
5 376 fawg # TAAseRel &R o) fohdmal # ugrm oMy ok urferam™ie 3 3fd
S8 IR P! TR eVl S|

AEIGY, I8 91 W) Pl WY ¥ & SIRES 3R < # THId problem €€ @ Bl
HEIGY, THRIA problem & T TR FIT fHaT T B, 3D Ieoi@ H FeH § R gl
gl gIRAT # 15 a1y afearfy @l 1 Mell AR a1 T (ST AFIRGR ST
q 39 90 & U RAR B BedR Rt 81 3l 9 HF B Sfid 9o &t g1 HA
IE 919 ISRf oY 3R 39 dord g8l & g wwr ue faT ot el =l wEey,
IE UEAT HibT BN b faams w91 § goie 391 989 & wiRT &< foram Tl weiey,
STEl TP DI AT Bl I B, < H I§ Ugell "o s & war ufiue o1 g
= T BN P WAR TR TS) el <11 IE 910 5 9ad Bl gardt off iR 39 91 @l
g Bl 9491 f’egd & criticize BRAT TIRVI HBIGY, I8 910 Rbris H Bl I8 91 99
Pl IHAR AT & AlG GG H A1, Firder b1 =g A1 Mol S

RIS, YEER $ 910 Fel SRl 81 IRES & &1 g4 927 afyal I IeER &
3RIT H BT IS & Gl & 3R AART urgveliss d & 39 ggr= w21 St & ity
J gl T € 3R B Wahd1 & T ua-al fom § S e wvl weIgy, Shd %
R g[S1 Gous & <okl el g & d1d ad I8! 2l

HEIGd, I8l 9ar il AT {H HAml B g96d SNl B S JeIed, IRES H
AN 9 | WR 2 & HEIGd, IRES b Y <idl did X8 ¥ b g8 Iod-TdAPR Tabisl
Raetrar 1 381 8, A a8 a1d T8 IRt 7= 5 981 | v 9 W ) §) ARy,
IRES § B N foae e T8l &rar o, 39 a8l Ht a8 e B IET Bl

MR. DEPUTY CHAIRMAN: That’s okay. Now, sit down. Shri Anand Sharma.

3 Wolla $aR: S 5, § 9 AT gl

st e Tt AR SUWYRT HEISY, AR TS Sft & STIIHTYUT TR S
ggare g Faq H ol AT wE i 9 ukgd fhar 8, 99 R ¥ o fqeR erad
PR &b U ST gal g SR qeT I & 9T <1 $ o 3T & Uiy SMHR e
BT g

HqBIGY, Y3l I Hed gU @ Bl © b EGEM &I el & 918 I8 A"
Irecufer Sft 7 SIRYHTIOT e R AT B 3 AU H, S UG BT YA B,
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Sifth ARBR DI 3R qg= A1 ST DI BRI 99 D! 81 39 JMAAEO § T aqIEl
@I 91 8, QR GIF&l BT Bl b T8l 81 3HH TSR b Al I A BT 4 DIy
fexre-fpar €1 81 899 39 AIfNWIYOr § 39 A8 B 91 W B1 39 IE Wi sl
2 f6 WReR & I I8 & 5 SN 2014 F P81 o1, YRT & AN BT IR T 2,
e fPY 9, 7 F9 gR B NI I AHHEU ST gPIba Bl THRAT 81 IfT 3
39 JYUTYOT BT TS, AT AT IdT ol b SUP g W Hel ©, ST H
9% foIq <R 2reg &1 9N 5 g1 IS 31T QR AT Il St & Afdwro
e, I U9 fF WRAR B dR% | A1 99T & S g, fONd 9 o Bl §
3R g8 Wl Y- H ) 37<ST T 2l $HP A1 & A g8 AU IR
BIAT 81 I8 Hias & oy IRfe Sl ® 3R s < & YAl 9 geal & favy |
I B S 7, e 9 Afrarer § #15 O 919 TE 1 g9H QR Arerelt @
&I R TR 8, S ASEN gg= 731 S 7 IR @l off, 9 o] dal 8 R
& g3 B, SHHT BIs NIh 81 81 B4 2022 & FUH Pl IGH FB oI Bl B
T T A1 AU & AR TRBN UTd Aiedll & ol & FABR A &l AID! a1
B FF § PET Bl TAdhedl A1 el 81 T52 A9 2019 H R & AN T P
2022 H f2@ B9 Q2 MU U ¥ B ¥ &R forn fF 2022 # Ut & fFE
ST B, YIS 3MMUd! I§ TOT [ 7 Bl ..(FIUM).... NHHNU Bl Tgh oIl &
f &9 age X SR B9 Sl are fbU 2, oY 9P aR H 79 yBl P STHT a1
BTl 3T &Y fede wa ARN, Ri% gad @1, Hife <o T o MY § 3R 7Y
ARA & A0 BT SRR @ & 81 R I8! s a7 € &6 <1 &1 o g
g, S FAR-RE R @ &, ¥ F AoaE gw 7, e g aee wae $=5h
3R TRBR P Fellg g, 3 W Hel 11 § fb & Ao ISR <78l argdn, afed
3ST T AIoTaTd ¥CTE-39 dredl &l 98 Y 8l AR Y&T S, a1 &l &1 BRI
B 91 off, 39 T Il A BRIS B ZAG 271 37T S B YR&T & FT 8T &,
9 AN § gABT B 16 T 1 I8 ggar AW g, s wRd @ fagw
Hfd, pe NI & FWR ve eeg W1 T81 81 399 bl Vs 81 I $el TS 8, 9l 9
3R AFRAGAT 99 gal T fF dgell IR 9Ra 31 ukreT siaRisy w4 ) a3l gl I8
B 91 7 6 exvHa aIc offts SIRed § YRd & ST9T Siid &< 31 U1 Jg HRA
& forg Rt @1 9@ & % 9 S| @R o T I8 Fel 11 6 a8 eHSA & a8
R 9 Bl JIRS B, oifb I8 el qardn & 9 A-gelae gU §1 37 fog fam1 srre
&, S HImEe & It < A FHA faIr o 9 mae w3 S1. A9Hed g Sh
9, I8 IS GABR MY A, I§ el ATqH| 39 AN F gHH HE b T8 T fF
TS IR < B A6l IR w1 gRFRARRT €1 9 39 1oy & SIRT <97 &l 94drd
6 99 & WA R I gs, SIHAM DI Sl FERAT AT AN o, I8 GER TG d8l
396 915 W R RAFT CFaR g9 Q7 U2 39 Ao § 3961 Brs i 781
T YT P T R SR WY AP 82 9 IR O} W R & 8, drereid § ®a
Bl 8T 87 3UGT HIs NI 81 Bl 3R 99 T SIF T, PRI 2, O & A9
Il S P AT § PIg [ T8 BT A12Y? H I PR B ARPR 9k
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®h AN P fAdd BI, ITBI T B, IRAIHAT DI IS Bl ITdh] &9dT Bl Th
Tgd g1 AR T R8T 21 3l 1T eme S 7 ugelr Wi AT A1 S st Wiyl
o, ofer fan ...caem)...

aETE g 3iR fERar dare™ § Iow @3 (3h YMENT SrSTa): 3rTsT o

#t T W R T QRIS B2 MY R VH WAN B 87 S Py AN
FEll BH I91 §E@ o, SId WERI &1 & e¥& I8 be g I [d 3yl R
H e 9 <9 & IR @reft 3k g #§ fRT wRa e afe g=rare wrama
H g8 H8I 9 & ATee] & a6 & Egwe § S Ul 55 Ad db ARPR H &,
I 1 o, @1 g9 B gS 6 A W S99 979 R @ 22§ TS B AW H
Al REd 21 AT 2014 H B T <= W MY A2 QAT LT 2l S < H IUSAAT g8
g iR gl S 7 ARl &1 wH fBar g1 oreeT Bial {6 59 AFRAedr B
PN UYEF FHAT 3R ST Bl IRBR I8 WIHR B b 599 U8l & Y= Al o
Al g o1 &1 1 R 21 L@, <9 S99 Ugd W Suderdt gs ol
..(FAIH)... IFH] WHR T AL, YRA & 9 M Arl dl, e[ g &1
JATeITE HRIAT R A 918 SHBT o107 fhar, e <o 4 98 Syaferi afsd
P, AR I AR IS B, I8 R IAHR 8, S forg Y szt 8 & ey
I AN B STATERIT BT T T BV, S9 WIHR Y| WRAR I g4l s &)
3UET B SN 21 HIP T8T W I Bel T T, SAOY H ATIeIH FHSI g, TP
A g 5 59 <9 H e WRe¢ &, Rien & R a9 g8t 959 &, D
&b, URATY] AT P, qen b, siicRe f4em & A a7 3PR § agasers i
Indian Institutes of Technologies & oY &g I MY HRT & AT 3R Fcr=ar
TUH h TH ARG Ufed STaeRdld 189, RTaid 1951 H Ugd Iselsc! &l
WA B oY, g I A ANl e SKISe 3 HIoHe ... (FagH)... SR
G [ UfST Sarevelldl 8% & ¥HI H Ufd Indian Institutes of Technologies a9 b
J| ...(HAYH)... I ¥ Ud 78S & WHI H I T TIT A1 ...(FAYUF)... Sl H
HE, & FIA T8l 1951 H WM H 1 o7l 7=+ i eme Sft, Fifs omo ag
aid Bel oY, I ¥ H Pl d1edl g b g AIH © b AYHT ST Aar, 1964
F N AT, R SATERATA TS S 7 AP AEHGEIG F 1961 H SMINSYH I faan
o7 TS I§ Al I SRR B B 1961 H, Il BT € # 2008-09 I fEgwE
BT YBl AR THATH el SICYE 3t (SSiIs, 1961 H Ufed STaexard 8%
q EHCEE ¥ 9911 A7l 39 <9 § O U. SarERdid q48% &1 A, SHdl o
IS, SIP S P 1250 ATel BT Nsh B | AT Tholl® BT 8, S=-I 1954 |
Department of Atomic Energy d9TIT 1, fST®!] 89 Bhabha Atomic Research Centre
FHEd T, SAD! WA U8l 1954 F g AN ITHT AEET BT STl o1, I Atomic
Energy Establishment Trombay. T8 1957 ¥ &1 SH®I ST B4 99T & M W, 1967 H
HIHT BT T &A1 711 wge N 4R 9 $© 81 g U1, Sd oy I8 W g
TR BT 6 i WF e g9 T o, 98 W Ui R, JIRHSEIE H 1966
H sfhrcht Sfa=r e 7 gvarar e 97 EfeRT ME SN 7 SEweEE H 1966 H Sardnl
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RIT TS & ST St BT A9 9 of? Sd! SIH-IAIET MY, FT IABT A1 7 of?
HHTYOT H IrET FETET el B o ufed Seare SUTE Sft 9 @, 31ad
AT B, 31T PR, fpT 3fae SU TR F8] dYdl, T & I8 I IR B Al
2l fexT St & &1 A1 §U, 9T 81 BT 87 §A el Arad (& arorudt S b a9 |
VAT 81 Al A7 A Al 1971 H =T S @f weisa &1 oY, S 9@ Iuafert o,
ST ARG DI | TE I G BT ¥, I A B <9 9917 €l FR g A BN
5 21 & AP oMy €, I AR BT 3 < W SR el 8, I DI ;TS
B Il BT AHR T 8, < P g9 dTall BT AHR T2 &, I SHH 9¢ B
S B 9 URA P g &1 8 Fhalll AT Fel P amud! Mo e 7 farma
# 1 fere §9 dr onft ufed AEe St &1 ok foean, #9 a1 EfemT St & g @
et 1 RTeh fopan, oIIe 3! I8 Ht ATS HRET BT, Filfh 3= R fhar, st
g1d 8, PRAN AIMBY, HRA DI GRHATY AR I Sl gAE 1 gar &1 URed 789 Sff
B, AT 1974 ¥ URERUT H UBell IR URAIY fIbIe B SIaRT el St 7 gFam &l
HowT T IHG WY AR & &5 H had @I, AU Sl g garl, g8 Al 1974 |
BTl ST &1 AHY R Bl JeT F3A1 <% P A8 <Idl 3R S B YBIe SfaxT Wil
St offl gAY & 2T BIeT H BUG F Sl FEed (g St ger w3 9, <9 H ers
SIS SRETeyeH 3ip SoFIarS a1 A I X gal 2, e H FHI A, $9ferg
o g fiorar m, PR g Are dr ge ff gl 9 Y $fee SRiIced 3%
HIoHE g9, IR Y SfeaT SXIcycy 3% WIed 9+, dardul 2008 H S U8 W
AT T 3R FIAA BT 2013 H A @ B (SATI 319 PR el Ig 4 8l b
AR YA 2014 BT TR B &l i, T MBI AF g, AR I H U FRaxar
Bl Bl 3R MMUh FHY § BT HTH BN, ol 8RN 3iex a7 98w+ © fF &7 S
WHR AT 6 e a8 fhar 7, 9918 81, <9 B 9918 B

St AT IATA: RT3 TP A8l FaN?

st A I sAfaT 59 <9 B A SUdfEi g, S9d v I8 | b
PO el gall, IE Dol [ P T8I gaNl, I8 SKIEN &l AUH &, T Hwall Bl
UHM B, AUl ISPl BT AUHT B, I BT UAM &l FAT MMUDI 2014 H AR
AR frern o, femeF ffgwam e g #9 smue! qarn 6 s Suaferi § ok
qAT & TF A1 & AN 4 7.9 iR Sied &1 &= off I8 R ARS off, I8
T3 AR 781 off, 75 IR oFR o, a1 FRAER IR a1t s9a1 fefre 3§ St &
X gedl oYl 9 faeg # 2008 ¥ O Joe oman, a1 avg 3 99 999 YRd & YU
H3 W U1 g A& B, SF MY, 2000 DI S-20 Pl oad H WA gs, Al fIvg &
Faait 7, et gieavo ot smier & gd rgufa . sRie Slem ¥e T,
99 fawg & ameil 9 Si-20 B AU Jo6 gl PR P 1. HAHIET g S A Bl
5 50 9®c & fog &9 99 @1 i @1 o<1 =@ifey? a8 § A€ ®E W@, g8 S99
<@ & IIURT SR ygT HA P8 W§ & IR Y Ped © b pw A8l fan
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HRA BT 811 2004 H U fhar o1, 99 fEgwi &1 480 fafergd SleR @1 GDP
off| 519 R & 3R Ugell Sl Hifd g, 96 915 AT focd, el soie
BB ST 8, SHB! AU GDP Bl GNAT B H 12 99 o TN | g Al
Eﬁﬁ%[aﬂ—si?ﬁ, STg 3MR®BT & 31X mass production lines El—*'ﬁ?ﬁ, 1940 %Wﬁ,
TG FHRDT BT AU GDP Pl ST BT H 12 ATl oIl 3R AT H Pls Ugall <2
o1, f9 e H U& 9@ $ IR, 10 A P WIAR 37U GDP Dl SIAT foba,
Al g8 U Bl ORI Q¥ ASY BIRYT 11 Yb g% § GDP &I frar foar A=
9 3R 3R US TP & 3f<X Bl 97 7 GDP &I IR AT fpar, a1 foegwm -,
AR 1, YUY & AT Bl H1 Jg Tg H Tl ganl g o1l 2.3 feforaT sier &t
economyEﬂTﬁ:lﬁEF-ﬁlWW@@%IWW%%WW@%
FIfRT fF 3MUPG M | U8l HRA BI Uga™ el off, HRd B IIaR] HHAGIR o,
<o e on, <o # fARrem off, amem @t fowor AET o1 MY MM B HIATA ADR
3MY, IRIGT B TP GAM o B MY, S e Tad Aifad gUl 37T Jg! SR B
& warer 4o o I® Bl

UG IAAAT AR H 3MIH P, § FHS Fhdl § (b NI I Hel b B qret
W9 g d6 a1 A &l a7 VaRifie 9 81 31 MY SAd! T8l d9df Whd ¥,
gTclifep BIBT T daell S Xal &) a7 sfaer ff a9/ o7 J&T1 8, 9 =37 sfear
T, 71 SRE W Bl FE-®s T8 91 &4 A DI el B AW gae w#3 Sf
BT T8 ©1 S8l 3ee] [T, I8 I8 B 4T fhar 6 Tga I F9 H SRS
AT f&aG9, International Yoga Day' HHATATl 361 d1d §51 89N A § I WRA &I
RP H U AT TP &5 TP International Day FHTIT TRAT AT| I8 AT HETHT e}
B ST, 2 SIESCN @I 'International Day of Non-violence'. I, 2007 H R WBR
& A unanimously FYT 15 A8 7 U AT fhar ol I|aT 51 ot TE1 377l
s T B I FTHI B B SR A SRR @ 9 B, $B a1 B 99 B, R/
AERY § YuE H301 S &) IR WRGR &I {6 <9 & e &1, <9 & J2ai &1, <9
BT foRTad 1, < BT AT BT, AIHT I BT AT VA TR UL BI, S
e fqudia 21 o/ o8l 2, MU &xe a1 el dwR el a1 781, 31 drs
gy &, W Il M1 ARy, MUSHT W iR I &1 Hl MBI Yo |ra <E,
T WY Wdhd gl deare R BT 87 SR I8 i ¥, e URAR, S Sreidl @
SIS ¥ HUSRd W81, IR Nfedi 1 Fey iR Fail, dfelar| Sarevde gw a9d
TS Y IS B ot § 2 I, 14 a9] sfexy e &R oia el <o & fog wdie
BU 1 BHB! A1 15T § D! HaHl, I9d AY R Id IiIGM WR| WRT Bl 39 W
B T 3BT 81 8, W I8 < AR I I8, T9H 4 9T IHPT ITE I

Ig |el 7 & o | arare gkt 7, Ry g1 7, 9e-faars g g, dare
BIT €l 319 Farg Fei glarl arg-faare, 98 9 Wer §, smera ff Wier 8, )
TSI |, A SUHIRT Ay, U SR ufauer, M1 1fary €1 89 <9 | @i
JA T2 ©? P81 Ol 8T 8— BN Jad ARA IG1 3R HTS! BIIF o a1 31T ORI
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[#) am—= o]

@ W T g9 Fb, Al ARA Pl B FARIN? I§ HIUF okl o] 81 Abdll I§ Sl
ARGl 8, I8 IRAY AMNIGAT 8§, il fId1 @ 91 g1 A% Mg 81 o 3y 39
ARG TR ATST YATER B, Hife T8 &I dTell el &1 I 133 |lel YR HTST
g, RNt g1 ikgwy sfoe™ J81 21 3R W dxIsl dRibdl 8, ol 9uy W &R
STA 8 IR Stard ff 391 S €1 89 ®El 9 aTdl T8l 21 I7EHE WIS 3 gar &
U 7 g, W H I & o1l 5 fhat WS wEf o) S el af o} H
3TFHIET BT §, oMb o gdY, fI8R arel Iu-g1a AT bypolls I8 MY &, SRT d
HAT MY, dIfds et 91 a1 3R 91

qEIed, § e IS W, T MU, MMIST TWHR J I AT Jea 7241 St 4§
PIs JAIIIS eI d1ed &l R ARSRI B, R JGM A>T BT A1 IR TS
BT B A A fHAT THOGT BT S”d © 3R T &l 8T AN 8, b et § rad
U IS gl b BAR 3fex 98 ARpld &, WHR § 3R A9 8 f$ g4 4 I8 91a
T8l Bedl b dordt gorT 4RA S9I6A| A W S 9% b WIS B, A Wl B Bl
fIaRYRT & ©1 AMUHT 3R FART J9IRS R g IR 98 27N, 98 FRaR ©, fbw
g g Fel T8l 51 I8 Ah B g ASHRIS e Bl A BI AT SABI 8l G, I8
ISIRE | T8l 81 I8 ArE s ) W e gganil 2, Jrerd ggan 8 iR
2 H ST I§ BM Al < I8 a9 R gER fou T8 8, Jwm faved g@ &
forg &, wifs omy oY ared € f5 M & AW Il # v WeR 9, R Q9 7
3YD! ARBR &, d1H! DI -1 8l 3R Y D! B (& T8 §HARI 741 Hisd 8, AT
SfeaT &, = SHIHAT 81 g8 1 B H 39 91d Bl g1 NaR) & A1 B8 bl gl

H P a1 B8 ol €, W Sl SO dK &, ST PV Al H bl AU gy
& ANYYOT F 3ieN FeT fb AR IS YWl e W 8 & R, offed 98
fegar 18t &, Fife ar ot Wefled €, 9 iR o €1 o8t &R wg # e @t <=
34 ufcrerd oft, ST a8 26.9 Ui 7, It 7 ufoera R 18 81 ST S Sl ot
g, 98 DIs Ud Gl AT BT 7Tel, 63 ATl B qdd BH ol & TJ SN T8l o I8
g, i 981 81 = %, ﬁmﬁﬁ?ﬁ gl 'Make in India’ & advertisement
W SIIE] @i 8l YeT gl Xer HA 931 g% &1 FDI @l Hif o, S AR wHy d i
ofl, 98 9acl & TS| HET 1T b el &3 § HifqPpRI e e I8 9gd dageie
fow g1 € 9T FDI ifd § Cabinet Committee on Securityﬁﬁmwwﬁ?a%’
IHD! QYd BT AT HET T high end technology 3TTIN, IHHT S H assimilation
B, fHsror B SR <er # €1 AT g a8t 98 R BRe SR’ ®, STl S gul
XINETT P TIRY AT defence preparedness CARCISRC G %, dfes § ¥ <@ wR did
T % 3MUF INFTHTA & 3G FDI in Defence 1 BRI 13 oG Bl VT &8 @il 3R
g, of @ frafd @t a8 a1 sefeyaven @t aa &1, § O JE FEm & g o'l
34 vfererd R 1997 &% BIs B U ¥, W&l 320 AT Sfad &1 TRIgIe Bl &)
MY <, Y AT HRIBIA GRT 8 P MR 9RA Bl g8f b Al ggar <3, a1 39
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S W IS HUT BN SUFHIUNT HEIGY, ST8l b &l $I 91d o, JAHIT H§ B8 171
b private sectoraﬁpartioipation %WWWWW?@T%IﬁWWW
PRAT TS 8, AU Pel b ATH PR F YRRl 8, S T8l &1 391 Hel &
B SAMGRI ¥ $ IX I § IR 89 W IR el § g A= a1 o 5 § S
g BT § AT 781, P 6 G PRIS ¥UYY & HICTel Sl g AD! RS I del TS,
R gt IR 12 g HRIs 2UY Bl A HicTell 81 A1l 3d 37 ARMYI B FIRT PR
P MY G H Al S Y, b a8 BHL TSI X§ Febdll, Hifp ARIY H FIA BN
=1yl fo iRy 7 30 < &1 qa g1 =icTa @, S O A+ gervyor, S
JIe TRAF 3R T SN FFT-F1 A8l 2

Wel ST A YD1 | A BT gl ey S A URAaT H HET 3R Wl B 9rd
PEl, Tl SfSAT B 919 HEIl MBI W fhbe F W I e 7l 8 W fhpe
Wold A1 Ma A1 fhhe &1 9 T = DI 991 faa, Rifd I e d ud]
WIIST B3N ATl ST BIIGT Gl 2T, ol faTard « gar fear f6 fvan |= of iR
foe=T e

HEIGY, 1S Udh 9dTd & 3R g8 Rafale deal &1 IT Rafale jet & WXIE &Il q9
2005 | AR dradid oo el off 3R 3 WdY H global tender SR AT TR oMl
A AT o Y G| AT BUFRET P A S8 shortlist 8T A1 ITH TP Rafale jet
fighter T, QANT Eurofighter Typhoon 3R TR, S Swedan @ Saab U & SHHT
Gripen STETST 27| I T shortlist T I FALIDBT BT STETST IR B AT AT 3R WF B
STETS W1 18R 81 A7 o7l H ATEERA & MMYR R I I e I8l g H bel dradl
g & oo w't uRefar 7€ §, afcs Su &) QRem | AT g Bl MY HEd ©
5 PIS scam &1, § RN & W Feal § R § 59 G99 § S G 6
Rafale jet FIH FST scam Tl § ¥9g § o< A 4§ &1 g H7 a1 R & 3l
1 T8l BN B B IR BY o J fagary 81 fhan, o wol g fhar 8
U U ® fh AR 9T | 126 fighter jet WRIGT & foIT global tender faram T 2
gy 2012 H AR I 97 & T oft, R uiss @) 919 <7 T ot 9 Wy g W
T B T AT fF 18 fighter jet finished state ® MU, I &9 §9Y MU 3MR 108
HRT H F°1 7 9Rd H H.A.L. T Hindustan Aeronautics Limited 378 §9TQT 98
PHYAT public sector BT Bl 39 IR H FYl S &1 SHH transfer of technology BT
9T technology, H.A.L. Defence PSU T feiifl 3R I¥d A1 36 BGR HRIS BUY BT
offset W HAL &I fHelilT, T8 HRR ATl 3MYBI (BT &1 o, ay 2015 H a1 gl
TS| Ig FHedl oedd 8NN fF 'R S 99 fRar o, S9 9ed AT A US Rafale
jet BT BT 526 BRI BUY T g AN, T Dassault Company ST 81 39 Hafe #
H.A.L. 3R Dassault § 108 STETST 991 3R offset & agreement UX gXAI&IN ?f NN ST
39 SHd 915 MBI WRBR = I8 AT {6 IJg el el 2l 7w 8 3miet, 2015 &I
T F g A SN URE @R Wi o &1 9 fhan 99 9wy & fagwy afua A
Tdh U9 S Bl MR 519 I BT AT {6 RIT Rafale jet BT FAHIIT IT agreement
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[t am= ¥mif]

WIS 81T, O Saig el 6 YR & Werd #@:l Of9 91e} 9 ¥, o Jem il o
WS- BRI b Pl THHS T8l Bl The Prime Minister of India does not g0 on
State visit to negotiate defence deals or to sign defence agreements. IR < 7 BT
f St 91 g1 10 WA BT IAB! I8 AT AT Y= HAT S A, AR S A <,
DI G I TSI §, ASIE (U1 S AR 8, ITd1 Sl A4l &, AB! RaR B, Seine
river, STH JT! fHEI H Ibr | SHSP dla IBi- g8 gR= =Iyo &R o {6 &9
36 T8I WRIQH| YR AI&T 1, YR d7 TR, Make in India 81 W1, transfer of
technology B TRITl $HH FIT HIWA T §s- 1,570 BRIS| 526 PRIS I 1,570 BRIS!
I8 2015 BT &1 HAL BT FIT B3M, FTG- 108 ST&TS &9 U- HAL dT8R AR Hel b
g9 foft &3 &1 A ST) ?*IT&, but not at the cost of the nation and the defence
PSU, U= 3T @RJI| S FSfl &3 3T ) €, 981 SN ygr 93 & A1 S
SR AT 91 T gE I &R T ST 108 HAL &f o™ &1, 9 S9d 9N A1 HAL &1 i1
36,000 BIIS BT offset T o1, a8 H1 39 ol H7=t &1 f&ar T

TEh 3R 9d P 2017 H, TIER FEN H, HOR Td Bl ob o, HAR A 12
IMhel S WIS AR Tdh oI B P 694 4 R &9 2015 H 1,570 Hre f&d1 o
9 R AT T B, Al RN B2 FIT <2 59 W gY 22 I8 Fardl Al SO 3R
STarg ot QAT tI@_,THI W] T B IE Hel T fF emergency purchase P o |
g3ATl ...(cHa4T)... I BT I8 Hel T b emergency purchase Qﬁ, STNd Qﬁ, sHI?*N
g Bae A wer #3 St A fean 16 126 STl @ 919 Sie 9 o, 108 STET
HAL &1 FT&1 a9 2, 526 HRIS B SIdb el I, 1,570 BRIS H HILT 36 SISl WRIGT
3R 91PT WTgde Waex 3T I IR T BT I8 BB Tl 3R emergency purchase
Qﬁ, @ defence acquisition |t &1 Sooigd @t fHAT? The Cabinet Committee on
Security ¥ U8el GRIT Sl TweX T, SHBD! Y& B DI AN BT @MY T A1
g™ HAT \_rﬁ, AP IRT F I P d1], post-facto approval Cabinet Committee on
Security ®I g% &1 399 H PIs TAd a0 g, Al G AT G b § Tl by @
gl 1 3T & HAT BT A1 T of SR, CCS BT AYddd 7 of, defence acquisition rule
98d <, AN AT DI 9¢ T L..(FI DY G3)... HAL Pl 918X PR @, o I FaTd
IS ...(THT BT ES)...

MR. DEPUTY CHAIRMAN: Time is over. ...(Interruptions)... Your time is over.

...(Interruptions)...
sft 3V vl Sy HY @8l 6 R o &Ed € ...(aEM)...
MR. DEPUTY CHAIRMAN: Now, please conclude. ...(Interruptions)...

sft < Il IR 3MY Ped § [P IRSEAr 8, 91 39 9t &1 a9 89
IrEd Bl ...(IU)...
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MR. DEPUTY CHAIRMAN: Anand Sharmaji, please conclude. ...(Interruptions)...

Your time is over. ...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, we still have time. ...(Inferruptions)...

There are 45 minutes. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Look at the board. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, I will complete my speech. ...(Interruptions)...
TP A 9ew: 9, Wl 45 fFeH €1 ...(aum)...

#Y 3= vl W), orEl 91d 1 @ B Bl FEl a1 ged Ul ged qf o
TE TI WX < 6 il 519 &9 91 ) €, 98 I 991 St H T W8T & A BIS iR
HIHH el I 87 ...(FAUM)... Td I8 &, d SIP gl ...(qag™)...

MR. DEPUTY CHAIRMAN: No, no. Your time is over. That is my problem.

...(Interruptions)...
SHRI ANAND SHARMA: My time is not over. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

sft 3 el e WA SN W ®EA, onft o ' ShAT g1 erfl dEl SR
..(TIU).... W dT -7 I8 B ...(TGET)....

MR. DEPUTY CHAIRMAN: No, no. The time allotted to you. ...(Interruptions)...
3t v T W), H 2022 9F WER Z (@A), W TR L..(TET). ..

MR. DEPUTY CHAIRMAN: I am saying, the time allotted to you for this
discussion. That is all. ...(Interruptions)...

3l 3= T A HAT S Bl AR YA TISH @ (AT WA A 7 HRY,
CELICEECTI LY

HR, IS G FHEAT BN 6 S IR @ 919 B, O R ICER & oy &
BT §2 R AR Bl &1 IRAEY 82 T IRENT 98, T4 ST TR AR B
RIY ST 81 3R U ORI GRYTNT 3 fofg! U Bl U9 & il & g,
g AT P g, aMudl WRBRI &b Q! S fquer & g A4l R, fauer @
WRPRI TR b GUIGAT A [TRIHT ST ST T §1 3MTqh Igf Q9 H AT T Bl 3MR”
TR $1 GOUAN 8l IET &, Y 9l B! 9G4TS 8l I8 8, 3[C JPHeH a9y o
g T Y ¥ U FEl BT TIf2VI I§ ThNIg W] el &l SR Ig Hyl v b gAN
T {1 T SN S, 99 U UBSISIAR $R Gl Al e = /O A @ 9 al,
ol ghs o ¢ 4, siTe § R A ge w9 ol ava €, ol e
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[ == ]

S 8, Mg At ol feg 81, ety ger w3 Sf, o9 12 A gy WAl 21 g9
AT 7 % 6 A Ths SN Gl TS, A1 R 9@ Al 5" R iy, R a8
i Bl § & sIR g @3 9 ¢ A, AfeT e exire ff Sa B, AE uew
§ I &, 3MUP SR B @ &, g8 N 3P 8, 3Myd Tor 9@ dd 81 &
g1 o B 8?2 &1 A $Y BRI? g1 gRYNIY B 8ifl? =R 8T @1iEyl g
H SEAT AR .. (AT B E...

MR. DEPUTY CHAIRMAN: Now, please conclude.

sft 3 IMT: SMUDI T BT U P efte F Q@A AIMBY, g&l BT WIGHT I 3
foRiferat &1, oifae faRIRY &7 959 BRA1, UdIfsd axA1, I8 dls (BT a1d
Bl 81 ART IMMUY AT © [ Y $9 ARSI DI AR A $H AR BT GOUINT
8l Y8l 8, I BT IRl 7, AT DI aidiaryl 2, Sollhl &7 6Y gl, JdIers, s
B M T, B fR B gwat |1, g8 R/ gSldd 22 ...(WEd B E).. R’ TE
MBI T IRA 82 ...(TIHH)...

MR. DEPUTY CHAIRMAN: Anand Sharmaji, please. The Congress Party's time

is over. Please, please, please. ..(Interruptions)..

sft 3= vl 519 §AR IR ¥ B8l AT 7, Riifh U8l 9 SIdE}ard 98w o
IoTTa el feam iR S faReRT & S o oIk €, R a8 et & wRa
BIS! Ieras &1 faR1Y fhar iR S &1 a1 e, omsr 9 89 weufed &) 91a
qd1 I8 Bl ...(ag™)... I8 VRG99 Bl L.L(AET Bl OE)...

MR. DEPUTY CHAIRMAN: Please, please, please. ...(Interruptions)...

3l 3= T HEIGY, Y Uh AR U BRI © 3R 98 H 3MUdb HAegH | U
HHN ...(HIUH)... SIdh &, T8 BN & Udh 9 gl H9 dl IFT & IR § dal, H4
Al D! ATgex d H el [ A9 AN B HEAR FuE HqA S Al A8l A, oAreT-agd
I § ot Har o, oieT A WY o b SfaRIsE T I feawy & )71 3 faRiy 781
2, I8 ATV B ¥, W MU 3 | ygal H I8! wel o1 & gfoera o1, deai @,
ST Bdied Bl MU d7 B SIY, FE B 8, AU Ol grie 6y 9, S96
IR H g7 &, S T8 Y, Ih IR H a7 < 6 I R T g2 <« H F AU 99
IR IR 4 Bl ...(au™)...

MR. DEPUTY CHAIRMAN: Now you conclude. ...(Interruptions)...

sft Y ¥MI: 3R MY AR © ...(FAYH)... W TART GAT Tl ...(FIYH)...

MR. DEPUTY CHAIRMAN: Now, you can stop. Anand Sharmaji, now you

conclude. ...(Interruptions)... Please stop. ...(Interruptions)... You need not repeat.
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...(Interruptions)... Please, ...(Interruptions)... Anand Sharmaji, please conclude.

...(Interruptions)...

3t 3T ¥ TR, AT G3I conclude BT BT FHI W < 77
MR. DEPUTY CHAIRMAN: Please stop. ...(Interruptions)...
st e Tl U9 B2, (FIAUF)... W HA B FhAl 87 ... (FIHF). .

MR. DEPUTY CHAIRMAN: Anand Sharmaji, whatever you have spoken in the
House, the hon. Prime Minister has heard it in his office. Therefore, you need not

repeat it. ...(Interruptions)...

#} o= Il WR, § o SUY SR HRAT g b g o aMUS ARET Bl SR
2l En a1 gfiueg & €, g9 g 2, I8 O Uh 9T B, 99 89 U U o o,
IRAT BE1? 9 AT Sellfdord gHd! fo@mar §, 5 SRgIR Bl &, BTl WX & §9RI
FRIe & AT 396 U €, TN U $B T8l 7, 89 al b gad I8d ©l 89 R’
B, fHEd M A2 I8 9N 99T HieR gl ... (HaU)...

it oo Te: W), 39F 91 84 goic R A =4l Y/ DIl Bl (). TS
DI TIBT 81 ZoNll...(TFET)....

MR. DEPUTY CHAIRMAN: Anand Sharmaji, please conclude. ...(Interruptions)...

Anand Sharmaji, please conclude. ...(Interruptions)...

it 3= ¥ IR, Y9I &1 Aol dedl §l 91 Al gar Tal, R {6 bs |
T 3reS1-3ree URI-ARRT B, WAfhT I8 THR B ($ e IRGY IR & A1 I,
e I fAfor &1 &M fear, g o SuAfel &1 §FHE PG, U | gd
AIBRI BT TAM AT PN, Ugell IR HRA S UgdM A1 § 78l gs, Ig Ard Teld
T 37TST S \WaTel MU 7, BIel(S 59 910 B! Ugal $g a1 1 g1 g9 b v &
ESEIERCI A

EH 38 W MR € Al B 9 & 989,
I Beat H B €, I gdf TR BN L (HAUH). .

it STUMfT: 99 8 T ... (@agH)... 95Tl ..(aE). .

# v T g WY W Uwd 8 SR H Ul a1 Bl WeH BRar gl AU
g Bl faRM 9 A Ugd HEA1 aredl § b

(Tafa wEed dlordiT §9)

T TR IR B I bR, I41 el T, Biithal,
B MESHI A TR T8, TN &I BT AT gl

gIdiq|
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4.00 p.m.
sft |umafa: o= eMi Sft, e=gdr€| Now, hon. Prime Minister will reply to the
debate.

guE w30t (3 Ry A nexvfia wumfy i, Aemfdd gt St & arfdmyor
TR AN gIdIE TG R ORd @9l $9 989 H §s © IR B9 38 AR Aa
q 3o fqaR IBl XY Sl AT WiE & A, 20 JaETs ' A I8 IR dad
H 3@ o1, e o 4. weeds St 9 999 f6an 96 918 o T4l 3Tsie
SiY, SLYl. Rrdt S, yHie ) Sfl, WReR gdfder g v Sfl, TR sard i,
TINaHwE Sf, fEefiu $aR fat S, do I=8d Sfl, < eHT Sff, <& 3iTeTsT
SHY, St 7T Sff, o (g oft, guivg USRI off, SLF. RS Sff, LSl dees
S |fEd oFid AT GeRl o U IR |ed H | 18 98 SRR B A9 2,
BT FaTe Bl, 'STYGHAT RS ST 8l — U 3 [qwai o) |4l o7 oo R e
H Y B A T S Bl Al HY FET GoBR G AT, Tl AR FER Bl 37q
B H 98B I, 39 98 oI STd! body language S@T BT @wx |l fyerm 59
J deEre R g9 IR I8 I 3R U IRAR @I 99M & foly Sl $B F' W@ I, 9
HY I ARG ST o R8T AN 3l H s el St BT T g Y@ A1l JA™
& ST q ABR 3T M Sl T IR AR A& AU YR ERBR DI dTd
FAT BT AIBT o G | GEX Al Dly GAAT ol 8, SAAY AT Al PEAT B TS
..(FAYUT)... TR, BT ISt AT {5 JAoTad YISl Bl T BT A1y, I9 W g0
PO BB Bl &P 6l 1 3R T Y31 PV DAl &1 AU I8 AYHE AR ST
B =G B, oMb IR0 AT MRS iR foeT &1 — sWReT & Aled, faeT &
Hisdl 3R R B AP AT § SHIF-3MEN &1 SidR 81 Dlg dIST 98] ahd
81, ST}l T8l f$ g8 g9IR I8l W 9hd 8l $© dIsi g8 A% 8 Fadl & ol
BAR FEl W 9BR 8 — YT AP Sld 8] &l BH AU <¥ Bl e | Ara a1yl
g SAY BIAT & I ITHT BRI 50-55 ATl Al 3 & MR bR S 4 He
ST — U1 BT 9gd W@IIad B S BRY A9 H 39 YHR Bl faER o o
Igd @rifas 2, Aft § T8 A 5 30 9 @IS 39 919 ¥ oEAd BT 5 'R
Y W ARFY & &F H Igd Y B DI JAWIHAT &l I8 O B DI ATILIDRAT
%,itdoesnotmean%wﬁﬁmfﬁﬁﬁwﬁ,ﬂﬂ@ﬁﬁmlﬁﬁ
PO I a1 8 8N, AfPT 980 B I DI MAIDHAT 8, 99 dl 89 STBR Tal
PR Ghdd| SAY BH =l B g9 a1 Bl AT qHS! [ 97 B ATRIT-370erall & Agwy
B9 PV dl Bl HY B Fdd ol

39 g8 3P T [P 89 "SMYWHM ARG Yo" PR MY T, B Fhdl & S
Bl 8, olfd ARIRSR I Aol <2 & v &, fosdft a1 & fog a1 & =€ |
B Y 3R "IN WRA ASHT" B TSl Y| 3R IqH $B Bl 8, df |
Ge $B FHI G IUP] JAfceHc I T 87 IqP] JAfecHe e 8, < H WIg
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3R fr-Hegd o &1 gRAR| FR dMRY S9F &R # el 7, 1 S o5 W 9
fpar-axmar 8, 98 e SfR1 0R SR 37edh Sl &, AHfed Fell Sl 81 HW SHHI
JEER! ¥ &9 W I ofdR STER IR ISl B FH 98 AEdr 7 fF JSt @
FHol H I TR 7, R 9 o, Rl @9 81 S, 1 81 MU I8 psyche
gs 2l fraq o, fem =18 fovan, 70 arell # i 781 gonl, 3 9N |aTd 36 dahdd
g, Afed 78 ==t &1 vy 98 € & w1 & WA B w7 AIRY AT TE B
IEY? ARPHR S ! §, A Sl ARI A 81 § [P WEM 7 99 B 89 o
& §1 89 A © 1% J8f 9 H g9 W $s 1 fIgM iR gwdl & €1 S9a!
fagdT, ST 3JWd B9 A9 &1 I8 & a8} W 39 < 4§ 9gd 9§ 3R 3rgwdl
T §1 89 Ma-od) I8 Wik [ 1 89 AP WRA AISHT" Bl S P 40-50
PRI AN TP UZaAThR ITH 310 WReF & oY U favary a1 o= 9o €7 I8
TP SR THIT Bl 89 S & {6 SR A f5d yoR &7 g gl g1 gafery
golc & WIS aiRE & T9 HP ICHT Bl AMIhAl T8l 5, IS4 U] 4 8H
Tei-wifd aRfId &, ofes <o & W9 & g9 o e, § 79ar § 5 ast fan
3! fegwa T2 B =R 81, AT a FRA F 9IS FO AT 7S Bl 3R IT W
&1 el T 8l 3R 9 AT Bl &, o 98 Sl 21 I8 Il gea b dqiRkTs
gl ol U AT 1 WIS faaR uRgd gon 1 84 I8 |ra @Ry 6 & fAdax
IHT 3R 3<eT B AN sAfg H a1 A B o gIna o =@ifRwl S @
AR AT b WOl Bl ST UR G B, STH AT ART 3MUB © b R Y S $o
gl Wihge diSt ¢ 9hd §, @ ARG 98 T F W F fAg B 31 5 B
T eI B g1 § 991 g 5 89 99 Aad) $9 a1d B AN 9@

I8 91d 92! ¢ & oFR § U8l d8x oo ¥ 9 foraan g, o1 § &l A1 § &
Il Jo1 Bis Afdd 39 a1 A STHR BN P I8 9 &, «ifdb g8 o a1l 31 a8
6 fomm § s # ¥st 9 forg, a1 § oId Tl g, oMb 3@ AUd! g8 6 ez
g, @ § R Hww, Hife MY g8f 95 Tl 31T Pls g1 I8 9ag b R fegwd
@1 'Ease of Doing Business'ﬁﬁ?qﬁ@“\jwm%,ﬁ%ﬁg:@ﬁﬁﬂ%&"?
HIT 39 QU P B ANIRSG DI 74 8l 841 912V b 'Ease of Doing Business' B3,
ST # BRI e Bfd g7 <9 & fU I8 Ue o<l a1 I ©l o/ B [,
3o fopar, 9 He1 99 &9 gA7a # S, 99 Wl offl, dAfhe o9 <9 #Y 91 gl
g, 1 31%8T §| 89 I8l & dcl 9K & [P o9 &9 Bl ST okl ®1 I8 <, df &84
W EHAT diorl BT HHT BT B B, A I ST Todl W E gHell a9l ol B
g & g o TE1 B B Bl-® A1 H orgwd IR @ § b STl
AR S UIEl B ATAEAT BRAT FMSY, SR P B! d1BY, 3MIBT &b ol
HIT B 3fTAleHT BT AMSY, SHPR P DR @MY, qTe] Ara o @Y1 SHIbA!
H 3MMIHT [T 8F B, WA WISIUT & FRISAT BRI-FRal AT ol S & R WRA B
RIS B W I &1 M9 Bl S 21 3779 A1l IR SHel dled-diend fega™ uR
SITHR BHAT dlcd ol &l ST8l db 9IoTdT 3R Al BI RIS BRI DI d1d 8, IS
T 3TBT gb & 3R 3MYPBT BT W FMRT, AfhT $qb BN T HIYST ofd o &
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[sh g #1el]

3R SHP PR < P g8 JHAM BN &1 I§ Sl & [ MY Ig Bl T8I WdR
PR UG fF T8t TR SN AN 93 il B WHRA? AUS! Gel gH 9 9 T,
cIfh HERET HRb VAT HA DI 6 <=1 BT JHAM 81, 9 DI gim H gg=r 8l

39 I8l W Y fAwg AT IASURT S T AT AT H R SfSTT B HegAT B
gl W fJger= 9 W 79 9RT B ==l B R, et Wl @ J Sfear @l A
P ¥, BAR Q4 IMSUNT Sfl, 9 9 98 &R ¥, 79 I=M A T 9RA Bl Hhed
B 91 b oAl g g T 3= 1 W & 5 3 ped ¥ 6 g =g sfear
FRYI & I SIRT 98 WRA 1Ry, &4 R ¥R @12yl

MR. CHAIRMAN: Please. ...(Interruptions)... 1 would request all the Members

not to make loose commentary while sitting. If any Member has ...(Interruptions)...

They can raise their hands. I will recognize them and call them. Please don’t disturb
when the Prime Minister is addressing the House and also participating in a debate.

We must show 'maryada’.

sft Ry A} g TR aren wRa AfRY, g N MmN aren wRd ARy, wife
T S 7 BT o1 6 Soel A gabl B, @ BN Bl Pl SR T8I 8, HIUA
B IR <1 F1BYI I8 B9 qad 9RA AlG] BT IR 81, I8 M BT 8 B
I 39 ysfogl W e & YA H 21 3 3MYP! 98 HRd a1y, 39 dEd & fh
B4 dI 98 dTell 9RA @I3Y, 7 /A1 $ SiY "Ield gl WRd, T ugul =il
Tell HIRd, 9T ST |ieTel aTal HRd, &1 Sfefdiey dieTel aTdl HRA? A9 =]
gfear 921 A1fRy, Mud! 98 WRA AIfRY? AMUR! RO ITell, SMUTddble darafl, <3
BT SAGMET 9T S ITell, STAVBIY TRV, ARRS WS A8 O Al &l o §
§¢ B I, < H Gl AR Bl Ol H g8 B dTell SHROINT dTell ¥R a1fav?
JMIHT VAT IR ATRY? ATBAiG ATBRI B B9 o1, < & SRGIRI TR dTel o
A1, I8 YR 3MMUB! TIRTI 3MUBT BiF IT YR MV, I8 9Rd b g1 Us iRT &
g8 BRI a1 Rl &1 Beiad 81 SIY, 3MUd] I8 WRd M8q? AMTD! "= ST
gl 913y, 3MMUD! WRA @MYl MB!I 98 WRA ARy ... (FaHH)...

3t g9 Tas (TERTY): MeRT B & BRI ... (FILH). .

MR. CHAIRMAN: Please sit down.
#t g AGY: AUB] 98 R 12y, T9 gR P Bl 8l AR GEIR AN

& AE YR g <hdl 817 ...(FAHM)... 3YH! 98 ARd dMeY? BRI Al df
Hid & AR Bl fHM § fA8TPR SH <9 & 918% of SN Sy, 3MUd] 98 HIRA
FRY? ...(TAUH)... 13 | M W 77 I, ST § &9 77 &, oifhd g fooedt
@I gt ddx & fHA B Ao T - 3MUBT 98 YR FA1MRY? ... (FALH)... MIBT "]
fear 98 =1fe? ...(@au™)... I8 W I St 7 S-G9 JIoFT B Soold




Motion of Thanks on [7 February, 2018] the President's Address 345

T 21 T "S- Ao B A e a6l oYl e wEl f6 I' @ g 9
g, Ugdl gl ATl H =W 6 w7 q A JAl Bl gq WHR BN, ifdfcddl S
I 8, dleld 21 Sl 89 31 BRI S-89 HTSed &I 91 &R 8, 9 IR & AR
2014 H BARI WRPR T & g€ Sl Gol 8, So! b ol 59 record Pl DIy dadl el
HHT &, I8 record IUA Bl gAY H Fr&ar § b M9 Jedl B SR b PR of
Tl 3BT ENMI MU IE U HEl {6 &9 1 name changer %, game changer T2 gl
IR 3T AR HRIGAT] Dl ST 3R FedTs I BT SN dF 3T Bl fb g9 o
aim chaser & 89 d&I BT YBT B dTel @ € 3R o6 UT $xh Y&d &l gdfery
B O e iR #xd 8, S 9HT AT § UR BRA & U ST R BRd
%\:', resources Ea mobilize W%, ?b_\fﬁ Hed $hNd %, drfe ?ﬂﬁﬁ?ﬂﬂ?ﬁﬁﬂ%
e & faen § &9 W $© ANEM PN HBIGd, HIUW P IRATT 9gd @D &
5 TRl SI-SER BRI, B IR-9R UG BRI, & S8 X &H AT BRI — 3!
g $B] X1 9gd WHIdd &1 I8 G- MMID! e 81 T & & 395 Ryary
BIg dIS1 3fex fthe &1 el il &1 g3 g 8 — AT record dH HR AOIQ & 15
T I ATA(hel TR MG RTa gemd w31 §U &, S U] & Jed 731, Sl 39
S b JUN HA Y €, SAP AN H R 3R WHR B, AT 3R 97 ARBR
®1, fOIh ERT 39 < B Walls & (Y I HM N 81, ITBT Iooid bl &l
§ g S dfdel P AR A Pedl g b S IS S8l UgAT B, AT Ib bl A
AR HT IFH ANEE 8, I I BRI BT ANEHE gl 399 dbrd Ta) 8l
FIRY| ...(FA)... B 39 91 & oIy deUd T8l & & 3y e St &1 9W I
P BH TSI & El ... (FAUM)... AT A9GL) § g 7 B A1 S B SAMUBT S
M S o1, Y SRl 3Ta gB Al FE QAT 1P 2014 I gl Sl B W gal, W
IS WA H| Hfee o B 91 0T 8l W&l gl e 79 ff 98 91 & &1 919
B BIC ¥, 7T H fhdhe W arell @l <@d ¥, dI BIe-BIC 9ed Wold ¥ 3R 919
H e @d 9 end ¥ SITST BIAT T 1 &4 ST M9y &1 of & @i ot af Wl
B ¥ 3R 39 T W} Bl i <@ fb Sa1 v e g1ar an e g1y | 9T g
o1, 9% ST FRAT o1 SR S € g8 <Se BT U, 98 ol of 6 H gean gl
Mg AT W TE € I T B STyl & et qr? iR o afdw FE faeh
ar arelr fb &9 AT 9 B (). .

sft wumafa: g8 ufgd &1 81 What is happening? What is happening to the

people? You are all hon. Members. You are supposed to listen to the other side.

And, afterwards, if you want to say something, you will get an opportunity.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, we expected

something better than this.
MR. CHAIRMAN: That is your expectation.

sft g AEY: 3 MYR BT 91 A 8, a1 MY Hed & fb B SART § 3R
BfST T of W B, 3R MY UE HEd & Al AT gl ofh MBI Jg AT I8
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[ T A<l

ey fF 7 TS, 1998 BT S a1 #, AR AT St I9 T S Ga & Ao
o, I 7 TS, 1998 Bl I gl Gad H as a Member T FaTdl JoT AT AR 9
& T8 HA & AT W7 msaArh Sft 7 g Wed H Jae faAr of ok S @ #
I HET oI, "Multipurpose National Identity Cards will also be used for issuing
Passports, Driving Licences, Ration Cards, healthcare, admission in educational

institutions, employment in public and private sector, life and general insurance, as
also for maintenance of land records and urban property-holdings." 3MER T dlof
JEl 81 20 ATl U ...(FGE)....

MR. CHAIRMAN: Some people have got ...Pradhan Mantriji, one minute. I
would like to tell everyone ...(Inferruptions)... What happened to you, Renukaji?
...(Interruptions)...If you have some problem, go to a doctor, please. ...(Interruptions)...
Sit down. ...(Interruptions)... Sit down, Smt. Renuka Chowdhury. ...(Interruptions)...
Sit down. ...(Interruptions)... This is not the way. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: I cannot resist... ... (Interruptions)...

MR. CHAIRMAN: I have to name you. ...(Interruptions)... Please, don't do that.

...(Interruptions)...
$it g A HTIRT ST, MY 31TST YU[HT ST Bl O Ad Biey...

MR. CHAIRMAN: I am suggesting to the Secretariat and also media not to
report such loose talk and unruly behavior. ...(Interruptions)...

#ft S¥g A GUIRT St A-T STad W1 § 319 3MTST XU Sil Bl $B Ad Byl
MR ARAS & are WAl & G BT A AT Hell g1 L (FaeT).

SHRI ANAND SHARMA: Sir. ...(Interruptions)...

MR. CHAIRMAN: You control your Members, please. ...(Interruptions)... 1 have to
control everybody. ...(Interruptions)... Mr. Anand Sharma, this is not the way. This unruly
behaviour cannot be appreciated. The entire country is watching us. ...(Interruptions)...
We should not become a laughing stock before the country. ...(Interruptions)...

#t 3= el ¥ B9 A1 )1, A1 €9 A1 39 ...(FauH)..

it |uTafa: S5 €9 A1 38T 81 81 TG T8l © ...(FAUM)... TIH! SEDHL AN
TAWE ...(a9YT)... Nothing will go on record.

SFrRt Yup @ted: +
g WAt d1 I iR gaRer w3 (st |fa Spfes s ¢

*Not recorded.
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sft g #HiEk: 20 AT U= I8 vision 3cd [TER) aroruft &1 o1 Afdhd Hi
Fedl © & R IS9P fBar @1 ff 84 ol fse 3 3§ Tdheli® T8 2l IMER
JATART| B T I 3T S BT W] ® AR gAR o7 &1 R <wrfed v&ar 81 st
Bfec o & forg oy 919 &, 989 @rIfRAE Tl SIT 790 & fog gie #1c 7 amew
far o, g 9 AT A& 9@ ol 8T fan, 98 wfse ama & &1 S anful
A Ugell SIT &1 o+ fhar, afdhT T &g Fdd & f6 AR ame VAT vy ama
T BT g9 & RIATh BRATS BT BT bhige W HUT WHR B ofl BT 7 28
AT TP M FHERT BT BT A1 T8 fBa1, IHBT HiSe 9 37T o ARyl

st < IMI: ATpUTT BT fhgdT <2

sft TR A 3@ TH 3500 BRI TYI H SIGT FHRT — YIB! gaT 1 A1f_Y,
A 3 Sfl, 3N o 3RY dd I8 98 § iR dle™ & eua! fauiy s
Hf ¥ SR MU A1 % FHT B SRR W iU Fhd, e gar o T T, dfee
IE IR R BT DI 28 ATl Ugel UIRG &1 bl &, Sl Aai H§ IR 8 gabr
o, olfh SHP wed el g1, ACHE Tel fHa1 iR 8 3edhT ol o1l 596 oy
gT! fham T, 396 forg fader RreR 281 o1, I8 SIMeRt & oy 81 931 s/en
T P M S TRIT BT W FB...| 3T b 3500 BIIS DY DI T TR STed
B Bl 3 3MMUP HRIBIT H o+l 9= TR g1, dF sfee o e TRyl smud
%IK’@QTRTE%%E%IWmaﬂ?ﬂg,ﬁﬂﬁwé%mlnwlvenoyand
Bankruptcy Code T STH &1 Tl Wfh DI e S @12 6 98a <R &
o1 3MYY D! 8] oI, $hfsc TP SIHT a1y |

I F ST HaeR DI, T HRIFET B R & TfT faward U= 81, 9Rd
& fraHl ok @Al & ufd faea Yo @), ' s foag fofe el @1 Y@, 99
Uerd & oy IR S9d 6 < DI ARG H g Slihd I8 AR 500 PRIS BT qoIc ABY
F FAE H g M, R g a7 gH N P @ w1 w2 99 8F MM, 1 T
<@l fb Rele a& 1 9, 39 A5 Bl 980 IRID! A @ AR SF 871 3AD! o]
forar, a1 11,000 BRI TIT BT SR TSIl T 500 PRI H 3 b <o, al 3@ I

IR ST MYHT & S

GST & fog #&g fy 31 TR goll, B9 -1 $9dT deshR fhar a9 g
MY 33U I§ o & HEl 3BT BIR Bl Hfee fra S iR g a1 a1
T AMI, MY S B W B I2 B, GST & WeY § gqa! Ryt ff FRfefadt g, ag
M @ H ST 8 el § 3R B W 3R 9w & fewrT # fhe g g 3y
ST AT — 9@ BT o o {1 iR ge 31 pfee e 2

G F PIET P I AR 3MUBT TR%  Hal T b SHB! 8941 Y= b
o1 fRT =TS BT 319 3MTeEfl-3rgdl Bl < 3R AT 59 W Y oW < b 397 AW T8
ST 8, 99 99 IS BT a9 8N & JdhIael Jhard Sarel gl gl MRavdR 4
DI $ Yo &1 vy A, 1 smue! 6 M o911 U, JRAT BT qrbd F gfg Bl
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[sff g =Adl]

2, 3aforg fram &1 &9 gRAT | &M Id Fhal 81 ORI, d@ifereied oot ST ¥,
qifes IcTeT A ghg Bkl B, I8 A gs 9ra ol IRAT fFamei & u S & g9,
IE BREMEI H Tl Sl o1, [ foa™ & 9 W Hedr o, afrs! foae & W
W hedl off 3R I8 SREE! H Il Al A7 3R ggs TR H19 BT Bt 2,
a1 I8 gRAT fHAT PRET H P T8 MY, I§ AIHT T Ul 211 $qD! 35 FRIerd
FRT b 915 65 UfaRId BT gRaren fhad foy gel @, I8 sfse § fFaa § ok
gAY H |HeT g 6 g9 WiT & Ui 89 o1, Sa91 81 78, 1 sHIcs gRAT
AT &, SdT WY 3 | Ugd AH BT Bt 81 DT | 34 & Ugal M BT
B T 3R I &1 gRvm § fF oot IR @t B fheaa T8 Bkt av § @
a1 o7 A1 g9 8% a9y cl-de ffgat ggm $3 S B gRar & g fore i gscdt
offl § 519 Isf oman, o 9l 9w fiffRed & IR & IR 7 fagh amdt ol ot g
gl T2l oMt § 3R T S JdiaTSt BT § aifs gRAT RN Bl e w81 71 Al
$B dIol gl Sl Fahdl ol

T & 5 Ao & a0 81 A1 F & 8, B9 TeR O$ | B, B $e IJ g,
J&I & < g1 fBR I &1 g a1 a2 Y < 84 YaId $ goic H =Ny
d BT UST| QAT R gaN? A <@ B R WRARI A 1500 A ST VA e
B oG GIT B <7 off, Rie 918 § $Ig <@ drerr & 9 A7l Uh 3T 'ed A
arferat g1 T, foddt eRgaR # ©U AT, S UHG q &3 | SITHR ATATY UgH off iR
I T B TR S culture W I T IgA JHAM g3 Tl MY B B, F AR
# technology &1 ITANT R U AN b Aolaed & dR H initiative AP STHT
review BTl ST AWl ITT & A AshedIST 3 ATSH Bl §, YR WHR & aH)
afeg B0 2 iR H ofiFarsT 99 & i Joa1 € AT W BRI TR A V-0
groiged AU Slfd 30-40 AT Ugdl 9d gY, Ry 8 M, «ifed a8 § drre
R 39 ddR W e 781 &, T &) U9 R H UH-Uh Uoide BT review HIA
M R HY I§ 8l Pel P I8 A R ARPR BT 2, 39 4 W 1 REER 82
JMRER IT T TP continuity &, AIHN AT, SIY, MY I3, TR §0, ARRT 90, 84
A P Bl Fhd Hifh TIR J&f Aldhad 7, ofhd WRBR | & o Jg T8l daidl
fo o8 O SR Y St &% TR § g o1, 39 WY ATl e, Q4T e g 2
MY BRM BHT 0 G RIS | SAET & U Woided H9 3@ dF clear fhy &1 89
AR ARG 1 f98r iR w81 & S o1 81, 32 &)1 ol 8 U 30-40 AT YR
gl 39 TE 3R IW T B AT BT A1 UTAE T PO TAR BRIS H B I, A
3ITST 9-10 TR BRIS &b WIoldes 91 Y| AT T BT &H B 2 &l 3Mu ff IRaBR
Tt g, 81 W gl °2 & 3R S W) WHR §91q1 7, 9 I8 o el ¥ Riifd
I8 9 P! DIERY 8l 7, fbs 89 39 W9 ol ®I el dRg ¥ I & 319
g 98 W YRR o 8, 39 &l & 91 21 31d df IS ol @R Bt ARl 4t &%
$ U B, Afh Hfee ¥ AT B AT 81 A AISHG 3MMYdT B |
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3 YT BAR AW |89 7 Food Security Bill @1 10 &1 3R 9 date & T
grell 39 I I§ i Al goI P 31T 7 N date <1, AfbT 89 A1 9 F 919 A,
U A d1a 37| AT 7 U ATl ¥ 9 SN i 781 fbar? g I8 A1 wel fb
9 IR § GUW IS o YOl MY B g1 81 A1y 6 $el, STET 31y &l ARDR
off, 39 7 39 WIPR & a1 o1 iR G IS 7 ST 9RT A1, fdh 31 M9 I8
ff BIR R ST <d 21 98 o1 I HxA1 A1y A1 § Al g 6 S g oy o,
I RT B B IR & 1Y I BRAT MY 3fd BICAGOR b BREM Wikl b
R W G 3T BT 2§ P TR wHI A gam, fbd d W @1 MU & WA H gy,
BRI ART SRISHIR 4T 41 39 F9g 3 gl IAP oY W1 A1 ise oyl gafery
3ITST B9 ¥ W[ HR T & 3R AT g8l PR &b bR X@ &l 37 <, 377 gai d
TREYR, IR 4 ), gIREs 3 Ried 4 gRIT & &l dREM §8 I I, 3T &9
qoT I | S 9gM & oIy 9 9= 2 T SERIgR sfegar iy dsd @ S9d
[ ST Bl U8 AN 9gara fhar 7 arfe S= I i 9Y ek S8 aRE™ 3l
T A GlaEr 81 Sl 3T I8 < BT g8 FATHT 8, T8l R 39 YPR B AT
H qd WRA & AP @ F91ET 9¢ SMEt 4 9 WS el 8, Sfgf WRAR Sial Tt
BT 3T BEI VBT 8l ¥ & oy I8 Sl ® 6 qd 9Rd & <Al &1 A g
Y, < 1 G [ 8191 A1yl 89 Qepa Ael-Arell Saoiwic &1 IR &
IMIR TR HM IR I &l 1 fawars g % ama g7 A<l 1 appreciate ¥

TAR A G &1 31T W8 &1 AT g3l 3R eI 78] o' b 3ATSTe
AEd 7 IFH | Ig FIofax Marer & e 31 ovar Wiy f&an, WReR ued &
IR G eI dIel? g ST o b MU WRER WIEd &l I1e B .. (@aum). ..
Il $o & &7 gY ORI | FAd gY I SR dIgdell I8 R 90 gU Bl 9 A
H B Ut & &R fIgaR § ARER A18d J1 31 I8 ShBR 984 78] ol fd =l
ggd ATl & 915 g 7 Al 3, § Araar of & I8 wReERT 91 S 1, Al JoRT
BT GG A GIAT 3R IS8T YD ISt BT U HIRIBHH ATl AT 1 3 )+ o
T Hhd ©, dhgd W Hel W 4 IWER d8d &1 &7 T8 31 S9 99 IRIGRI
q forer %t 9wE & 915 8 NMUP & BRIHH 8l Y81 § 3R WReER W8d g
gl B9 AXGR 9189 &1 9M < I8 8, TN A Sl 7 Soold el (Tl I SHPBT
STINT TRA B IR B, A 37 I8 Wt Iig I 6 WRER A18d iR 961 a1
ISP Bl "YRT ¥’ B FHe? ST 9T 99 H R FT TAT? AT T B, 3T
JMRIY &Y, Jg Al eyl St & AMIYOT & 918 &1 fawyg o, afes R off emus
IO, Tl < 91 B 99 g V¥ vy Iord €, @ AR Iufert g' @ ) Bk
g, 39 g8 7 Hol, & AT Hel Bl

MY e 2 B8R {6 89N 2 # 9 ISR ¥ &M gU 21 8 Fdhdl ¢ &
AP BRI F 59 YR B gRIfbAT § S BT I WG 8l SNl BT I8
AT 38T 5 § 989 9 o 9% g #Y 3T g oene Ared ff gw W @ g,
S9fery S9! UdT ® f 9gd aRIfBdl # ST gsdl g1 RS S 9 98d o o A
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[sft g #A<t]

&g w3l 2 €, 39! ual B 6 9gd aRifeal § S usdr g1 g 6l 3ER-SER
TEI S Whdl §l 89 99 Sl I8 W g HIA I8 &, 9! Udl 7 b I8l W =
HH @1 9gd B Id ¥, IS oMy &, A1 Bler 91 yurdHe dax ' E R R e
TSI HM T AT 8, AGIY Te1 Bl I8 3Med W H¥ 31 & 2 89X <9 # o
gui 3§ S Ri=rs & gioide GOR gY, O S 99 AT 81T, offd g gl R 87 I8
9t et & fAIU 81 899 40-40, 50-50 ATl db BT cdd & Tal a9RIl A DS
HTAT BN Ahdl § I8 B: HRTAT FbH 9910 AR I8 WIRGY 3R forde ot =
B, A1 UH-U9 B gU | 3 SH 9 99 Bl AESICHhIg fhal, &9RI, HRISl 39T &
AT B are] fan feari & o ot ugd, 39 faRn § & fear B e 50
IS QR &1 B! &1 Tl Bl AN Seal I IR 8, 39 Qe 9 &9 9d &7 8
HaTd &, 3MIT IR, BT TN 3BT HF 653, T 7, b A 37, B
3FERT 3R U 7Y AT GROmE Al TET Al 38T BidT PR BIFeRig 8, feics
uord giell, BifRed WY BIl, 1 39 & & qHI Sl BM 8Y &, I9H Wl 3R I ¥
T BId, I I BT T BT ATYT 81 BT, Ig H T8l B8 &l §, b P& B
SR BM B B MY, ITH TP 9gd d! HHI I8 M| -] e &1 &1
IR et B, SH A BT Ig <RI 991 B, SAfTY MU <|@r B8 fb g |«
H 3PN U g1 d5old fhaT 81 BAR I § SIGTR goic Ucllhe[ 89 Bl & SI1aT
HAYSTS AT ST g dTell 991 Sl §, 98 Yaldbe 81 A7 JSed & a¥bh <@
qrell WA 980 HH 7, AScYc W S aTell =T ITH |l HH 7 3MR ASTHA Bl
a1 =9t g T e ol T W1 9% Hoak YA F91 QAT 5 WRPR T MU W1
T 3R uiferamie # arsedd RUE v@d €, a1fe udn oo 96 & o &9 & fog
YT pett o1, 98 S dM H T fh T8 T v R TN QST dH WX
a1 <9 @) feen # & =Ry

Aeled, [Pami B el 96T & 9y BT I8f @4l gs 2l § &% g & foar
P IS ST BF WX fHAD! TRTS 8 Fhdl 82 39 W Bl B BIs TR Tl
Bl FHdT Bl 89 gAY e ®E W@ T fF SUS Y $Ig o 7, afew aw 9
sl 90 B Ffda & e H & [ U8 TP VAT BM ® S BH PRl Ayl I8 P
BRM? S & TS ded off 2 &l URAR &I T 9l & — 3R IFd! & gl
S B, 98 d7di | §¢ Skt 8, 9 &1 95", Ue 97 RRy § 31 ST 81 Ig HiSATs
Bl BH THIAINSIdGe $exded, Tl <aeild R STHT 81 USTT, 84 modernize BIFT &
TSN PR &7 I8 &R & Al gaelld il

W, Soil health card Ud UIMNg Bl Per drop-More drop, micro irrigation U
TN B

"eIed, f¥deR — Udh SHMET o1, 519 89R <9 H fham dad o & flood irrigation
& 41 YIRS 1 & TE Ahd1l I8 5 PIaaR drell ATl g8 Je! A o b T
B Wl P Y WA Il A Adeld 9RT BT AU Wfb gHa & — § 1 ORI
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H o1, AT @ o) M o, 39 dheR § YRS 81 W@ 8 iR PR dee &l
odd 9gd Hdl AR §l 3d Ig gR-IR I W H 8 I8T o1 39 U gol U by
TN €1 Ugel Sl BIAT o1, 98 89 9ad! AIH © P Sl bel DI Wl PR oA, Pl DI
Wl B Tt I AN, ol BT Bl He & 91, SHDT Sl I GST ¥&dl 7, SHDI
frare™ & forv S U1 <97 =l o, Siife U Uhs WX 5 89K, 10 891K, 15 B9
PUY BT 9 I ATl BAR Igi Yidbedrd a7 < uRom e 2, 396
AR IBIM Pel & a7 H F Wigd I, HUs I 3R (G Igd diear @]
& BUS g9 & 81 3 B eI, S8l g g &, I IqD! a8l PeHR S AT
ST 1 98l 90 Al T Us-uig a1 U & M 9 Adhd 21 3G I AT AT, I8
Je # fopue gam 2 iR ST SHS! o & folg @l o1d 21 31d 9 10 B9IR, 15 &SR
I T UHS ¢ X8 8l BIR ¥ H UMideak &1 ol R 8, I 89 99 W o ©
Al 89 ITB! 3R I DI §AHA B H AGS IR Ghd &l TAN < ¥ IS I8 PR
TG &1 WY, A1 | fFaM A7, &9 81 Sy, df 91 fam Wl PR & SRRR
haeRyt fHaml & gRT TS §s &1 897 Ugid H ethanol blending 10 TR¥E &) T,
9 BRU 9, O F99 PR B A1fde W 99 I8 IR Y, Rifd 39 W AEA
SHIgE BT §, d9 ethanol TR SRIAC BTl SHY [HAM &I JR&AT B FHIGT 817

g1 "fhaE |uer AreEr &1 gH Ao © P gHR o, dRisl $Ud gHdfey
RGBT T & HFIfh Td A PR Afhe T B 99 § B3 b Wy & IPREFR
® 4P @Eed gl 99 BHRI dIS I gI9R T Bl U YRI comprehensive approach
B, T STT) T BT SR swfey g4 99 fawn # oM ) w8 81§ #ran g b
TR T A B — "M AT ot URY g8 Bl s g 8, Rl e
USIUH ¥e ¥ Sl 98ard d)AT 912V o1, 98 3l WY 921 fhar g1 HE-aRd 36 B
FRIS BT BT RIER gl I§ fHA™ 9 "SHH Ao ) iars bl wxd foar
2l 36 YR IR & GRIAR AU 3T H §T BT T 3R Ig UF Y9 Yoard gl |
JHI g 6 g8 BT AN SN BH ey, YRS WX ST IS SR fhar &
e 991 B, A IS9P IFBT 9gd HH U1 e 2, dfbd R i arer B g,
Tl BIdR UISSXY a1l B, UTSSY g9Ih] Sqd! Ufhi Bl §, 3R I8 Ufdh 7 aredt
IRE ¥ FifST Bl &, O fHAE B A Fodl 81 BH doy YRS IR ST B 89
frdT™ BT allied equity - TS WA & 3iER AR TSI BT B SIIST oIl Ahdl 2l I
fpam B T 99T b1 Bl AleN 99 STH! faorell W ST B Fhdl 2l I8 Ao
U9 gl AHdT 7, Sioldl BT Gd HH HR AHdl 8, [Soiell & T B B ddhdl &
3R g8 fIsTell I TR g 1 Fohell ©1 IEY AP W9 H U dgd dl Al
Bl 91, 95 @1 90 |Idl ¥, JMMUBT I el 8, 90 A F S a1 &A1 6 I
dqlE 2, 39 Bl T8 Wad, 99 {6 ARY AT W SR U 21 319 D] I8 BRAT
1Y o, @ BREC MTH! ST FHF G, 3 B 97 BT TN BT BN H 7T
21 3T P o Wa & qreR, die} W IR $I Wdll B Fhal 8l T Bl Wl F
IHD A Pl Pl JHAM T8l g, g8 ARIRE 21 377 BRI ORI BRIS BUY
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[t Rz =<l

FER W A ¥, IReR b U 9% 98} W oM &1 I§ Y VIl W &RRT 8, S
fra™ @ M g™ ® drhd @1 B

qgHadl, 31T § e g, WYARE F &F H AT BM B Fha1 A1, T IR
T& PR gl H WE g 5 @ T8 S ag? 39 A &9 IR aut 7 11 Integrated
Bee-keeping Development Centres @@ﬁ?‘(’%l JTST ¥18E & ST H 38 TRHT ésﬁ\lw
B3l 7 3R Jg ¥18s g1 & IRl # ST o 21 999 I8! 91d, o i) 84 &
S B SRA B, 3T gﬁm holistic health care &I TR el &, ‘gﬁm eco-friendly
life BT TG HITF s & 3R IHD PRI chemical wax B oI bee wax DI AN T
Bl Bl 8ART T8 honey bee &1 HTH Fa+! 3ifF AT H bee wax ®I 9a1 & AHdT €,
g HRT M a1t fe=ii § &9 dgd dST global market capture X AHd Tl BRI
P 1SS H U US & 1 d3HY I8 B B Fdbdl §l IUTeH, fisheries, poultries,
value addition, V¥ %3 diol 8, NPT 3FR &4 Udh 1Y Sile o) fhaml & &) ddb
AT, @1 H ¥8 e AFal § 6 A @ et g dRA H Bls fIawd @
Al gl fHar Bl BTeld Yok Fhdl §1 B9 Ad DI YART R Bl AR 89 99 TART
B, Al IR SR el BRT S99 feen |y I 91yl L (as). .

SHRI SUKHENDU SEKHAR RAY: Sir, only bhasan; no action. We are staging

a walk out.

SHRI DEREK O’BRIEN: Sir, only bhasan; we are not getting any answer.
...(Interruptions)... No action; only bhasan. ...(Interruptions)... We have made a non-

political speech. ...(Interruptions)...
MR. CHAIRMAN: Only walk out; no talk out. ...(Interruptions)...

SHRI DEREK O’BRIEN: We want serious answers. ...(Interruptions)... No action;

only bhasan. ...(Interruptions)...
(At this stage some hon. Members left the Chamber)

sft g AIE): IS AR S H We® AR AMNAM BT Acld I/ ol IET T,
P 39 SfSUT BT 9oMd SSAT ST BT §, S8 AT BT Fqolld ISAT S &l
2, JIMRISIT gar f&aq &1 dod ISMRT S BT 7, Sl g9 W 8 @ HRAw!
BT HAOMSG ISR Ol BT 2, ...(;ALH)... FAThd I¢gd R Fdlel 3¢ o I8 g,
& AUl 39 9eT § 39 HACT H STAl, 39 ST H TTall, dcHl ISl gl 91 8F 39
B Bl T8l B FDHd &2

sit ft. &. sRuwE: T e T .. (auE)...
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st wumafa: §feu, i

MR. CHAIRMAN: This is not the way. ...(Interruptions)... Mr. Hariprasad, sit

down. ...(Interruptions)... This is not going on record. ...(Interruptions)..

sft g A I8 TP, ...(FIUF)... Ig MU AFT H1E 7 SO < faar 2
B DT 1 BN 8, ...(TIU).... AT S MNRA AT & gfRmers S €, et i
JNERT FATST STTRd g3l 2, AEIT U gl & folg HE # 3T B ...(ae ). ..
MA@ TSI Gl I SR HI f7mId &l el 8, gafely Femamil & g,
AfPT < HT MERT AT T BT <7 dTell § W Bl I8 IR 3T §h HITT
g, d § Mg do M [ IO Bl e 3R T5-9% ol Sied & AW W) 39
b= BT YA B & god 39DT UIRT BN o9 dollh, 3R Ydh! T & &b
A T & vy R Y R JbR &1 B dred ©, B bl o1 AUHI? 30
AT UBCl IS AR 3Mqh BIAT H SMTIT AT| AYH] SIAT BIIA @MY AT, AT 1
AT HRAT Al T, AfhT MMYDT IS, MY & & T H3AT BT &8F H W0y o7 foh
DT TolTd T ST A1fRY, <ifbs 519 IRl dR% ¥ 3MMATS] Sol, XeHig IS, die
9% G § US T, O [@EG H S WAl DI W ST UST 3R S e @1 oft
ST 9Tl S SRYT AT ST R8T 8, 98 g & 8% i[d 1 & 3<x sl
FAT B, T S logic & I® 8, AN B FHdl 2l 3R & 7 ol @t g 31, a8
R P] FHA dCT 8, 30 WA DI SH &, g¢ A-4Y €, AT IADb Sl S BT BT
R R, ¢ A-GqY T @IY? TP &g &1 AT B, 98 S gl SY, SAD oy
[T 81, d9 3MUh! Ig R =21 omn fb S9e uRaR & < @ @i el 7!
gafery § |9 § 6 P18 W SHHT SeuaE W, A1 I9d! e 8NN fF 3y
e dE & a9 IR B T HW-Hf q oI 7, IUe gR R St 7 g1 gHedl
fa@rg o1, 9 FReRU FR @ A, I§ HEl Al Biod &, dfbd d 980 $Y $8 8 Ul
W S| B9 A1 qaaEntt €1 gl S I8t 99 81 15 91 9% g9 91 $B ol ©,
B A 8, Wb BT BT BT B B b T R SR 39 I8l ®e b fHd &
IS BT BT S IET B, IFB WA fHAT S @ 8, 3R R B fHAT S =T B
H el g f6 RS9 UBR P 9 B b 89 PBIIT Bl SIS IR @ © AT A81?
IE BIH T S fF a1 gl SHifY 519 omT wEd § fF Aee o}, 0 W A
A%g I, A1 fha g PR B BfIdT & Ik g,

g DI gl § YoReY O gy

Afgerelt W @R § TE A g 6 Al W) r@mER, 98w, doid),
9 91l A1 Bl Ut o1 fawg g1 81 & T8 Gan S [T oo Sar g, 98 o

*Not recorded.
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[sft g #A<t]

Igd WIS B, ST SIS WIEd - 9dig| SHY H ATt fohel | I8 ded & fowd
B ot & Il & forg a1 agad oo ®el Sl 8, dfdbd Hig a1 ol & 9e1 wm
B IR F W RN AT 7, BIs o I8! & 91 FHal o 7, fraa! faar g, a8 @
fiar &) f5 92i @1 W ABR <7 B STHIT B R EH 99 P @R ST AR
P TAHIAR & Fhdl, S ARl & FHIR T8 Ao, I RMeTdi BT AGSR 8]
Ahd? MRER a8 fuedl 9 fosdt &1 a1 921 &, S fd 9t & S IA™R H &
gl g8 fo=ft 7 foo=ft @1 Y 927 ®1 R B9 99 TS wWR H 39 vy W 9L 9 Gad
2?7 MRERPR T8 U AFINIG UUT & 3R I a1 Sarer &9 fid ax &M avl,
A1 3BT B g § Aredn g (6 g6 39 ARy el 4 i $R Fer Ayl
ISTAT AT ARAT FRTRIBRUN BT Yeb 95 g1 M l ofbd 84 1 I8 |
BRM IR § @1 =15 SR $9 WaT & AIH 9§ WIS dldll ¥ W 38 Bl
ﬁigﬁéﬂﬁcleancookingﬁWﬁW%ﬁWﬂT@?lﬁW?ﬁwm
TR A T Feal BT gAMAYE 8l, dlfh TRIG BT WHT GbM & folg b 41 =
g 7 8 3R 9 gUIceE & Wd W 99 S, 39 & 8 § AleR ool Bl Fave]
Bl JMYFTH AT A VA Foo 99 Ahd ol Folld Hichal, BHAR AHIND Siad & o,
T & oy, Aftemell & wWrRey & foly emaedd Bl A Is IoHiad goiel &
BrIHH T8 8, ¥ 2T $ B9 T 89 -9 B 3P M gl

39 T4l gs b W8 IRA & Tsdcigoric W ga-1 @l gafll § VAl 3Is 91 Her
&I aredr g, i1 el @ g o, AfbT T W AR H W@ € AR AT FrdSiie
St & Sfia 21 viare a1 wesar W fawg 8, S fSaHT /T 7 infrastructural
issues &, IY STGT behavioural issues & I8 3ATad &I favg 2, AT H 39 vy
TR EIIT HR Il & Afdd 4 Ig FHEl B 9d MY WRBR A o, 9 M1 4 gt
TR BIHT o fh 514 TF behavioural changes T8l 3T &, T TF $HH breakthrough
& 8 Ihal g1 39 U S Usdcigeiice T O €, d IRBR &b HrRIHHE B
STTHIES 8l ©, $¢ ATETH ¥ behavioral change & foTT BICI-BIET TeAmsll & faxar
PP, ANl Bl RIferd HT BT B B BT 2l I§ 9 bed ¥ U 89 I8 T ol
6 g e & U W WO H AN Y 99 ¥ YRAR &b PV ANl b STHIaT TR
IEARI W UH-Udh USl & YSIcigoiicd BYAT $Rd QU U | I9H < & fha
S0 W9 U, ST 39%1 2@ ff & <fifvrgl e & 9RaR & @il & SfeT &
ysacissie WR fhaw TW @9 gU BRI, 3T SHH! GABR didh S| olfdh I8 Sl
4t gofl %, g behavioral change KINA:Z f%fq %, ISEED %I'Q TH Dbl TATH DAl
S| ST&T R3B! 5T ARBR &, MY S9d! W BV f& behavioural change &
fore g9ie gare ol ol B Rifea w3 .. (cagr)...

sft 3 Tl: UM S BRI RIS TUY W9 By ...(Haum)...
sft uTafey: oMY 95 S1SY, @S| ... ()., SId ¥, 3T 93 8T ... (GEH). .

This is not going on record.
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sft s wmHil: *

MR. CHAIRMAN: Why are you wasting your energy? ...(Interruptions)... Why
are you setting a bad precedent? ...(Interruptions)... When nothing is going on record,

why should you waste your energy and set a bad precedent? ...(Interruptions)...
SHRI ANAND SHARMA: It is not a bad precedent. ...(Interruptions)...
MR. CHAIRMAN: It is a bad precedent. ...(Interruptions)...
sft g At g9l Sft, gIR Il St 7 L ccaaem)...

SHRI ANAND SHARMA: I am following your ruling. ...(Interruptions)... I am

following your direction. ...(Interruptions)...

MR. CHAIRMAN: It is a bad precedent. ...(Interruptions)... Hundred per cent, it is
a bad precedent. ...(Interruptions)... You are disturbing a speaker and suddenly standing

up without the permission of the Chair. It is a bad precedent. ...(Interruptions)...

SHRI ANAND SHARMA: You had said that if we want to ask something, we
should stand up.

MR. CHAIRMAN: Yes, afterwards. ...(Interruptions)...
SHRI ANAND SHARMA: You did not say ‘afterwards’. ...(Interruptions)...

3 g AGY: GUURT S, F8T W AR AHRI 3ol 9189 1 BRI & g Bl
Ts foRAR | F8T1 3R I81 HIST o7 B IR B ... (@AYH)... § $O F4ICH g
gTedl g1 I FhICH HIUF & U aiRes FA1 iR q1e § Ffqarfed g+ Ty rguf, i
IR, THeIHUT Sl B HBAT BT WA Tl STH! MHBAT & — "SI H Ireeyfey o'
9 ITDH! GATBIT OL.IAR.SI. TET ¥ By, S9 AP BT DRI I8 9 fhae 3
forer g1 s¥9 Se forar &, "TIel 3 ®81 div 3R N &l Hiai § Iqeiig el a1
ITh UREAR B 14 3T &1 AT 7 G 8l, cfh $qDI THRAT b B8N P HIU|
el B Pl HHRME eI HeA" I8 § JHeAv S P B Ug BT g, s W
U $B el ol I I foRdT B, "S® ol AT % 1980 & I8 | Il
I deT T8I A T § SR Uit BT gdt U Wil R e arel BHIE A derdn
TI" |HYRT AEIGY, I8 o IR, ddedd Sit 94 B8l °1l 4 3MUp g3 aRss =idT 3iR
T 32 1 get W) B aRaRare @t 9 o, O 991 g gon 3R R ot e
gl gg O a1 WHIfds a1d & 3R § ) 781 Aredn g & amgd @ fHA @l o
®I dIlc ygdl I8 H TSl A, ofp 3y & F v werm, el Aifsar § Rurd
3ﬂ—§ %\, I9H I8 T Hel-"Sultanate gone, but we behave like Sultans."” ?je_vlTFﬁ
Al TS, T 89 39 Wl G Bl IRE behave BR X8 &1 H SIRH WY Sl & 39
Golud & oy a1 S8 qu1s <dl gl

*Not recorded.
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[sT g Adl]
5.00 p.Mm.

wEIey, <9 § -9 i 3R 99 i R HEIS BT Ge SIIe] U9Td Bl
Bl Ugdl HEMS dal dd ugdl ofl, 9% IY ¥ S &l B DR B 7 & "Es
2 ¥ 6 ufaerd & da FRifFa @ R aoh 9 &R R B8 | "1ETs 9¢ &l o,
IR T ¥ SR Ioft | gt &<, o 3o #eud 99 iR fF=1-Hegq aif &1 Sfen
fhaTT gfedar 81 SITaTl ST MY W T Y Ao ol S HaAl DI SoTHY AL
3R foreT-He il & gRART BT YRET PR 3R IS¢ g9 b1 HH gA1 BT 2

HEIGY, TN R 7egH ¥ & URAR I 3199 Hb™ 9941 918d ©, af 9 Bl
TSl &% § PRI B b 3R I S PR I WA B BT g1 AR Aeaqul
B 39 AR o fhar &1 "veg= 9= e Ao " § g4 A8 et i
B E 3R BR G b Y 9 AT BUYY Tb b Dbl H 4 U B ge &S §
gl w2 T B URARIE B § P 98 Ul 'R 91Y, SS9 URIREE B RT
B BT B oM Bl AT 12 ARG BT T B ADE ©, I 191 7 3 whererd Rarga
o1 &1 BM fhar g1 gl YPR A Wal b 3feR e R)RE W) €, 39 b gRar
g1 8 T B, [ R P OKR AT & I IFH P HHRI I9H1 § AT & FAY
I &, O 2 G YT dF ol § g 3 Ui Raga <F 81 3 9 Aol 9emm
1 SR f-Heg 0 Pl SO URARIT B 91 HRA H 9gd 1 A dTel vy g

qEIed, I AR ¥ Rud wee Weled Tae A R’ SR TR Bl AR
I S ST FHH I &b oy KT I8ar o1, S $He ATeH ¥ R USH dl
TS 21 891 99H Py Jengd by €, a1 av qEmy a1 bl Aol g1 dogHr
TSR T 3R IH HogiR THmERHe W W 9 a1 81 i &1 It a1 fired,
gd oy IR o9 Sfiufy Fgh &t Mo @t 7 3R 800 W AT gAY 98 W
# < g3 <@l B8R fh S AT 39 SamRll &1 Wad X I8 ¥, Sdl gdeil i)
3d 60 W 70 URAC db HH WAl 81 I8 8l AT I TRACH B @I A BT Bl
T T BT Gd HH fhaTl

HqEIGY, TN S # 37 &A1 fhet @ I9w 9gd <€ §8 € 89N I8 weA
TRl § SRIfaR™ & fou fSRede gsdaexr a1 98 98} d STHT gsdl o1l &9
e e drs § &M fan $309 500 W e Rrell § 9gd 8 A a6l )R I8
SHAIfART BT HaHe I 1 319 T81 9P g9 Ugd &, 39 b B W JABRI ¢ b
PRI 22 ARI W ET SRAfART & ARE gUl A AR Al B efte F B drel
P T, R W a7 9 331 31 TosS! 969 & HRO T A9 8 IET 8, IE A
Hell-HifT S I8 81 BRI IRIS B0 H&9H 93 &l oid H 99 I8 T, HIG-dd 15
IR RIS ¥W 99 I3 B

Ireafay S 9 UH fATT S Wieor § FEl € iR 99 vy # W1 Aa § fh uw
Pl AR BT B o] 8 AR 9 8 I8 foxft < &1 &M 7, 9w <o o) o=t
o 2, O 9l ATl @1 I8 M B SR 39 Wad H 99 gU R B &1 B § aen
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AR R B gl 98 a9y Isgufy it 7 et foan ugel <19 o |1 gyt o,
q9 I W) Soorg fHar a7 iR 399 U8l W By ol 7 39 A9y W) evH fauR
T £ 98 ¥ — AIp 91 SR g wwiett &% g |1 wRarnl 98 dd § 6 ey
FHT H S 31T B, ID! I A DY AT-Grd T BNl T L. (FAEH).... S SAlD FH
3R 5 T SFl A I €, SP! Ul 81 B AN GRINIT BB gl | I19h FHI
F Ugad B, STd W Ig gWd T 5 a1 Sf3s el B, ofe & dremr e
..(TAYT)... & AT B8R 6 U R IRAERT 81, Rifdh HRA BT Aldc s Il
FoR gall 21 1 89 99 fed o U @ WRART & fawm # o 9d 82 #
HEAT A1 § 6 1967 TH I§ Il 81 <P 99 AR fIas 991 gara 9 U T
T8 W 1967 T el §l IEH WIS Uh-31 3UdI 81 Whd o, olihd Ig defl gl
I qHY Al 1 Bl dPellb T8l gs, olfdb dla H B 7 fbdl o HRoi
W ariger UaT ganm &R oS '9 < € % U A o, 9% URT gaN ol gEN
TR 81 SR 2, SORT GRT 1T 2, A1 R | 31d S9P] 41 $g TWHR TR iR I
BRI TR IEd] 8l B FFaR & < U g@a YCHBIR 8H1 A1feYl g1 &
IR-B: HE B9 FHY Gbd & & -, H-H = Y, ifdb aR-d¢ IR |rel O B4
A P9 89 AA-d8 BR ¥ & [ dM BR qb, TARI g3 Alad dM 3 o1, 39 e
¥ g P PRA1 A1feg) H el g (& S9 fQwn 7 ve e a9l 81 g <
3§ 9 Al |HT B gA1d 81T, A1 IR 5T AP A1 53N, TSI, FBuITed
IR Sfifeem HfSATgAT RT €, 98 8H Woll-Hild S 21 2009 H Ald AT b A
H HYG-PIIG 1,000 FIIS T §YI 2014 H I§ BRIG-HG 4,000 BRIS IR TgaTl AT
ITE 1,000 ¥ 4,000 B AT S B 21, 2014 F I1§ ARl & S 919 Y &, STH
g TP PI-PRIG 3,000 BRIS T gUI AT 8F I8 Hod-] HR Al © b ARG SIdl
&R 9,30,000 HIfONT W R U HRIS I SIGT AN DI YS! Rl &, 9gd def
=1 # ReiRE BRIS g weed 3 € @t €, KRS & a9a 4 -1
ToioTsl IWRA S © SR ARI B 99 IS4l ™ H ol I8! 81 I8 ver-fue 4 v
o1 fawy & <wfed & fawy o, 8 91 & & s9d qaue A 81, dfed Ib @1 =i
I, H-H A T B, Ub A uidAd 3 89 989 B, -9 PR Pls I @l
TS AT & {6 89 S o 991 ¥ 9%hd 8 9dhd ©l 89 U 9gd 9 ol {6 €,
591 gfn & <wii @1 98 orofar o ® 6 't sa wiiéat @, st Y ok
B Tl B! olfd gl Fed # 9 gU AN 7 qaddd 5 R g1 g o fay €,
3T arelt difedi @ W uger arel ol feg 81§ wwerar § 6 R ve aR S
Feq § 93 gU 9 HEMHEl F AEH Udh §91 WM U g B f5 8 3@ ol
A |TAfT S, |t AergEEl 3 B v Iere 21 Irgufy St &1 SIfHIeT S
3o ot SfdwTyor 71 faem @m B, R R B, SR R/ IR 9 Aedt $ fRdl
PI foem 4 89 HY M 9% I2 ©, NI 9T AHT & 8, SIH ST Uh TP
G FhHd 8, I8 T&T BT I T fHA1 81 89 99 FdGHT | 3eRoiy Ireufa
St P AHTT Bl WPl < R gydre UR<g UIRA B ST T IUET P 1Y
3OT AT < gU, H oraen anft ®1 faRmy qa1 §, 9gd-9gd g=ars|
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=t JUafd: g=are, U= H@a Sl 3T Sl
(MR. DEPUTY CHAIRMAN in the Chair)

SHRI A.K. ANTONY (Kerala): I am sorry to say that the statement of the Prime
Minister that your Government has taken a decision on One Rank, One Pension is
factually wrong. The decision on One Rank, One Pension was taken by the UPA
Government headed by Dr. Manmohan Singh. My colleague, Shri P. Chidambaram,
in his Budget Speech in February 2014 announced that our Government’s agreeing to
the long-pending demand of service personnel of One Rank, One Pension and that it
would be implemented from 1.4.2014 onwards. After that, within a few days, I took
a meeting with all the three Vice-Chiefs of the armed forces and Defence Secretary
and Secretary, Defence Finance, and we had clarified what means One Rank, One
Pension. One Rank, One Pension means the service personnel, who served in the
Armed Forces, of the same rank with the same length of service, whichever may
be their date of retirement, they will get the same pension. It was our decision,
and in the same meeting, we took a decision. We directed the Secretary, Defence
Finance, to seek more funds from the Finance Ministry because we needed substantial
increase. ...(Interruptions)... That decision was taken by our Government and we had

also taken steps to implement that decision.

THE MINISTER OF LAW AND JUSTICE AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOEY (SHRI RAVI SHANKAR
PRASAD): Sir, these clarifications are not allowed. ...(Interruptions)...

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, how can this
be allowed? ...(Interruptions)... It was I 11,000 crore...(Interruptions)...

MR. DEPUTY CHAIRMAN: I shall now put the Amendments to vote.

...(Interruptions)...

SHRI ANAND SHARMA: It was not a regular Budget. ...(Interruptions)... The
Budget had to come after...(Interruptions)...

MR. DEPUTY CHAIRMAN: I shall now put the Amendments, which had been
moved, to vote. ...(Interruptions)... Amendment (Nos.1 to 75) and Amendment (Nos.78
to 81 had been moved by Shri Vishambhar Prasad Nishad. Are you withdrawing
the Amendments?

sft femR v e (SR U99): AT SYRYiT Sft, 9 ST |ened
Y 9, J 95 Ae@yUl I d e B GHRT $ IR H A, Fife IgUlT S b
J TN JolIT o) I ¥, 981 9gd [Jhe whwn 8, 99 & g @l aen 81 g9 99m
ARSI B ddY TA I A I
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MR. DEPUTY CHAIRMAN: Are you pressing or withdrawing the Amendments?

...(Interruptions)...

2 R s fure: w8iey, 89 I8 SEiT oRd O b Sig A vg Ha
S ST TR &I, 99 d §aa@s b dR H e, dfdbd Jacds & An sdrel iR
fARTeT 81 7Y, gaerds B fBAr S X8 W1 37 g8f BT [HA ajdre gl T gl

3t Iyl 39 o g1 AFER B reply 81 1, Al H MU I§ QoA
e § & 3T withdraw &R & a7 &1 B 82

it faemR ywre fAure: #8igy, afelv 89 withdraw &R Bl

The Amendment (Nos. 1 to 75 and 78 to 81) were, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Now, Amendment (Nos. 91 to 95) by Shri V.
Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY: Sir, the mike is not working.
MR. DEPUTY CHAIRMAN: Just check it.

SHRI V. VIJAYASAI REDDY: Sir, I will proceed. Sir, consequent on bifurcation
of the State of Andhra Pradesh, whatever injustice has been meted out to the people
of Andhra Pradesh can be remedied by only one person in this country who is
none other than the Prime Minister of this country — the hon. Prime Minister Shri
Narendra Modi.

MR. DEPUTY CHAIRMAN: Are you pressing or withdrawing?

SHRI V. VIJAYASAI REDDY: Sir, I request the hon. Prime Minister to kindly
grant special category status to the residuary State of Andhra Pradesh so that justice
can be done to the people of Andhra Pradesh. Yes, I press my Amendments.

MR. DEPUTY CHAIRMAN: Okay. I shall now put Amendment (Nos. 91 to
95) by Shri V. Vijaysai Reddy to vote. The question is:—

91. That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the grant of Special
Category Status to the residuary State of Andhra Pradesh inspite of the
assurance given by the then Prime Minister on the floor of Parliament
on 20th February, 2014 and the then Union Cabinet decision on 3rd
March, 2014.”

92. That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s

commitments made in Schedule 10 of the Andhra Pradesh Reorganisation Act,
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2014 including establishing a Railway Zone headquartered at Visakhapatnam,
an Integrated Steel Plant at YSR District, a port at Duggirajapatnam etc., in
Andhra Pradesh.”

93. That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s
commitment to bear the complete costs of the Polavaram National Project

at the current, post-2014, price levels.”
94. That at the end of the motion, the following be added, namely:—

“but regret that the address does not mention about fulfillment of the
assurance given to the successor State of Andhra Pradesh that package for
backward districts of Rayalaseema and North Andhra region would be given
on the lines of Bundelkhand in UP and MP and KBK districts in Odisha,
as mentioned in the Andhra Pradesh Reorganisation Act 2014.”

95. That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention that the Government is
committed to greater political participation of women by securing passage
of the Constitutional Amendment Bill for the reservation of seats for women

in Parliament and State Legislatures at the earliest.”
The Amendment (Nos. 91 to 95) were negatived.

MR. DEPUTY CHAIRMAN: Now, we shall take up Amendment (Nos. 96 to
107) by Shri Naresh Agrawal.

sft TR SpraTe: SUFHIURT Sft, &= H A 31T ¥E Sft 3R 81T Sieedt St
90 gU ©1 39 <9 & i § @iell Udh & Bl ST Tl I8 5l ... (FEUH). .. T
7= St T & T B ART HISS I B IR B 2l ...(FaLH)... H9 5t &
I B HAM F forg T2 FET H FEr 5 S SrE a9 €, 99 $T6 9 HEd ©
@ T IH-IR @A S (@A) H B B 9T B BaE & forg a1 e
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MR. DEPUTY CHAIRMAN: Okay.

The Amendment (Nos. 96 to 107) were, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Now, we shall take up Amendment (Nos. 108 to
188) by Dr. T. Subbarami Reddy.

DR. T. SUBBARAMI REDDDY (Andhra Pradesh): Sir, I want to draw the
attention of the President of BJP, Shri Amit Shah. The Telugu people are very, very
unhappy and also upset and angry with BJP, and as President of BJP, you must
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solve their problem. Now, a new capital has to be built. Till today, you have not
given sufficient funds. Every time the Finance Minister says that he is giving; the
Finance Secretary is coming for discussion. But, that is not sufficient. We have seen
that every day, there are agitations in the House by all political parties for giving

more funds.
MR. DEPUTY CHAIRMAN: Are you pressing or not?

DR. T. SUBBARAMI REDDY: Sir, I have a chance to speak on this occasion. I
have 80 Amendments, not one or two. Therefore, I would like to draw the attention
of the Finance Minister also to see that justice is done to the six crore people of
Andhra Pradesh. Otherwise, Amit Shahji, 3TdhT ThATT gl SITET, A oI & 9+
# oMt &1 9 WRI9 B S MY YT A9 HRYI T Do justice. I am not pressing

the Amendments.

MR. DEPUTY CHAIRMAN: Okay.
The Amendment (Nos. 108 to 188) were, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Now, we shall take up Amendment (Nos. 194 to
217) by Shri Kiranmay Nanda.

sft fPma AT (SR URED): H9 ST erfsHew fau o, wue w5 &% Srare
H, ITH 9 5 &1 po Rears T8 Har 99§ RERT & AR, H U spieHed
withdraw BT gl

MR. DEPUTY CHAIRMAN: Okay.
Amendment (Nos. 194 to 217) were, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Now, we shall take up Amendment (Nos. 218 to
231) by Shri T.K. Rangarajan.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I press Amendment (No. 228).
MR. DEPUTY CHAIRMAN: So, the other Amendments you are withdrawing!
SHRI T. K. RANGARAJAN: Other Amendments I am withdrawing.

MR. DEPUTY CHAIRMAN: Therefore, let me first do that. ...(Interruptions)...
SHRI D. RAJA: Sir, in this regard ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not your Amendment. ...(Interruptions)...
SHRI D. RAJA: I have an Amendment (No. 245) ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will come to you. ...(Interruptions)...
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SHRI D. RAJA: Sir, Amendment (No. 245) is a similar Amendment.
...(Interruptions)... It is the same Amendment. I will read out. “but regret that the

Address does not mention about the delay in passing the legislation...”

MR. DEPUTY CHAIRMAN: Rajaji, let us not confuse. ...(Interruptions)... 1 will

come to your Amendment. At that time, you say that.
SHRI GHULAM NABI AZAD: Sir, it is the same Amendment. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: At that time, you can say, ‘similar Amendment is

withdrawn.” That is enough. ...(Interruptions)... Now, let me do with it. ...(Interruptions)...

SHRI GHULAM NABI AZAD: We are asking for the voting together.
...(Interruptions)... Amendments are the same. So, why do you not put it together?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, No. ...(Interruptions)... Are you also pressing?

...(Interruptions)...

SHRI GHULAM NABI AZAD: Yes, he is also pressing. ...(Interruptions)...
Amendments are same. ...(Interruptions)... Why do you not club these together and

have voting together? ...(Interruptions)...

SHRI D. RAJA: Sir, it is Amendment (No. 245). That is what I am saying.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have to see Amendment (No. 245). ...(Interruptions)...
SHRI D. RAJA: I can read that out for the benefit of the House. ...(Inferruptions)...

SHRI T. K. RANGARAJAN: This Government is much worried about women.

Just now, the Prime Minister also spoke about women. ...(Interruptions)...
SHRI D. RAJA: Sir, it is Amendment (No. 245). ...(Interruptions)...

SHRI T. K. RANGARAJAN: My point is this. It is a long pending demand.
...(Interruptions)... This House had already passed it and because the other House

did not pass it, it lapsed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One second. ...(Interruptions)... Let me see.

...(Interruptions)...

SHRI T. K. RANGARAJAN: All the BJP Members had supported it.
...(Interruptions)... Now, let me see. I am pressing the Amendment (No. 228).

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay, Mr. Rangarajan. ...(Interruptions)... There is

no problem. ...(Interruptions)... You can press. Let me do my job. ...(Interruptions)...
SHRI D. RAJA: Sir, Amendment (No. 245). ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... His Amendment (No. 228)
is, “That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the Government’s
failure to pass Women Reservation Bill.” It is Amendment (No. 228). And

yours is?
SHRI D. RAJA: Sir, it is Amendment (No. 245).

MR. DEPUTY CHAIRMAN: Amendment (No. 245). ...(Interruptions)... Let me
see whether it same. ...(Interruptions)... Let me see. Amendment (No. 245) is, “That

at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the delay in passing the
legislation on Reservation for women in the Parliament and State Assemblies.”

Let me see, one second. No, both are not same.
SHRI D. RAJA: It is the same' Sir.

MR. DEPUTY CHAIRMAN: No, you see. ...(Interruptions)... One is, “but regret
that there is no mention in the Address about the Government’s failure to pass...”
The other is, “but regret that the Address does not mention about the delay in

passing..." Both are materially different. ...(Interruptions)...
SHRI D. RAJA: No, Sir. ...(Interruptions)... The idea is the same. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Both are materially different. ...(Interruptions)...
SHRI HUSAIN DALWALI: Sir, my Amendment is also the same. ...(Interruptions)...
SHRI D. RAJA: The idea is the same. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What about you? ...(Interruptions)... I will get your
case. ...(Interruptions)... Mr. Raja, 1 will call your name. Then, you deal with that.

...(Interruptions)...
SHRI HUSAIN DALWALI: Sir, my Amendment is also the same. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, what is the number of your Amendment?

...(Interruptions)...

SHRI HUSAIN DALWAI: Amendment (No. 302). ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: ‘302’ is a very dangerous number. ...(Interruptions)...
Amendment (No. 302) is, “but regret that the Address does not mention about the
lack of interest of the Government to introduce the Women’s Reservation Bill...” That
is also different. That is about introduction. ...(Interruptions)... You cannot club like
that. You can only club if both are substantially and materially the same. These three
are different. One is about intention of introducing. The other is about the delay, so
I will have to take them separately. So, let me come to Amendment (Nos. 218 to
231) by Shri Rangarajan, out of which he is only pressing Amendment (No. 228).

Therefore, let me first.....(Interruptions)... Are you withdrawing? ...(Interruptions)...
SHRI T. K. RANGARAJAN: No, I am pressing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Except Amendment (No. 228), the remaining you

are withdrawing! ...(Interruptions)... Therefore, you say that. ...(Interruptions)...
SHRI T. K. RANGARAJAN: I am pressing for Amendment (No. 228).

MR. DEPUTY CHAIRMAN: But you have to say that you are withdrawing
others. ...(Interruptions)... No, No. ...(Interruptions)... You have to say that you are

withdrawing the other Amendments. ...(Interruptions)...

SHRI T. K. RANGARAJAN: Sir, I am withdrawing others but pressing for
Amendment (No. 228).

SHRI ARUN JAITLEY: I do not think, in principle, Members of the House
have any difficulty accepting the suggestion. Therefore, let me assure my learned
friends who have moved this, since all three are different, we will again try and
call meeting with all political parties and try and evolve a consensus to see that if

it is possible on this issue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, do you agree? ...(Interruptions)...
SHRI T. K. RANGARAJAN: No, Sir. We have sufficiently waited. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He has given an assurance. ...(Interruptions)...

SHRI T. K. RANGARAJAN: Sir, we have sufficiently waited. ...(Inferruptions)...
Only after putting this Amendment, the Government says that it will create a

consensus. I am pressing this.
MR. DEPUTY CHAIRMAN: Okay, all right. ...(Interruptions)...
SHRI TAPAN KUMAR SEN (West Bengal): Sir, please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, nobody else can speak. ...(Interruptions)...
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No, no, I can't allow that. ...(Interruptions)... Then, I will have to again allow others

also. ...(Interruptions)... No please, don't do that. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, this is a matter of collective understanding.
The thing is, the problem with this Women’s Reservation Bill is to arrive at a

consensus for different reasons. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, now, has he the leave of the House to
withdraw Amendment Nos. (218 to 231) except Amendment No. 228? I hope the
House agrees. Therefore, Amendments Nos. (218 to 231) except Amendment (No.
228) are withdrawn. Okay.

The Amendment (Nos. 218 to 231) except Amendment (No. 228)

were, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Now, I am putting Amendment (No. 228) to vote.

The question is:

228. That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the Government’s

failure to pass Women Reservation Bill.”

SHRI T. K. RANGARAJAN: I demand division. ...(Interruptions)... Sir, those who
wanted it the last time, now they say, 'No'. Let the world see this. ...(Interruptions)...

Sir, 1 want division. ...(Interruptions)...
SHRI GHULAM NABI AZAD: Mr. Chairman, Sir... ... (Interruptions)...

SHRI ARUN JAITLEY: Sir, when I already assured my friend that in spirit we
all agree with what he is saying. ...(Interruptions)... Ordinarily, we don't amend the

President's Address. ...(Interruptions)... That is all. ...(Interruptions)...

SHRI T. K. RANGARAJAN: Sir, I want division. ...(Interruptions)... 1 want

division. ...(Interruptions)...

SHRI ARUN JAITLEY: Ordinarily, we don't have voting on the President's
Address. ...(Interruptions)... Therefore, please don't press it. But, in principle, we

accept it and we will make an effort. ...(Inferruptions)...

SHRI T. K. RANGARAJAN: Sir, last year also we had voted. ...(Inferruptions)...
Sir, I want division. ...(Interruptions)... 1 think this Government will not bring that.

I want division. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Rangarajanji, I am only saying one point.
...(Interruptions)... Let me say. ...(Interruptions)... It is with regard to the Address



366 Motion of Thanks on [RAJYA SABHA] the President's Address

[Mr. Deputy Chairman]
of the President and it is unusual to have an Amendment, especially, when the

Government is giving an assurance. ...(Inferruptions)...
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SHRI TAPAN KUMAR SEN: Last time on this, we had voting here in this
House on this issue. ...(Interruptions)... So, it is not that T TR¥RT & 21 And on
subject I differ with Naresh Bhai. 98 3TeT a1 gl That the House will decide.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; only this much. ...(Interruptions)... The Member
has the right to press, I have no problem. ...(Interruptions)... But I am only saying that
it is quite unusual to have Amendment to the President's Address. ...(Interruptions)...

That is number one. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Two times in the past, we had moved an
Amendment and the Amendment was carried out. ...(Interruptions)... 1 think, one of

the Amendments was my Amendment. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But, here, the Government is giving an assurance
that they will.... ... (Interruptions)...

SHRI GHULAM NABI AZAD: Sir, we have passed this Bill in this House and,

in spite of that, they have not taken any step to pass it. ...(Interruptions)...

SHRI T. K. RANGARAJAN: With a huge majority in that House, they were
not prepared to pass it. ...(Inferruptions)... What prevented them from passing it?

...(Interruptions)...

SHRI ARUN JAITLEY: I want the LoP to know that after it was passed in
this House, we supported it. And, for three years, you were still in power and did

nothing. ...(Interruptions)...

SHRI GHULAM NABI AZAD: On this, we didn't have the majority and you
have the majority. We were running a coalition Government and some partners of
coalition Government did not want it. ...(Interruptions)... We brought that Bill but
some coalition partners did not want it because we didn't have the majority in the

other House. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: My suggestion is... ... (Interruptions)... My suggestion

is... ... (Interruptions)...

SHRI D. RAJA: One second, Sir. This House passed the Bill on Women
Reservation. It is true that the Rajya Sabha passed it and it has to be taken up
in Lok Sabha and passed by the Lok Sabha. ...(Interruptions)... Why is the delay?
...(Interruptions)... Why is the delay? I am asking all the political parties. The Leader
of the House is correct that there is a common understanding but why it is delayed.
...(Interruptions)... Why is it not being taken up? That is what my Amendment says.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; it is time for voting. ...(Interruptions)... Now,
you sit down. ...(Interruptions)... It is time for voting. Now, the point is, I am only
requesting that instead of this kind of an argument, let us all try to pass that Bill,
the Women's Reservation Bill. All of you should sit together ...(Interruptions)..

SHRI T. K. RANGARAJAN: Mr. Deputy Chairman, Sir, I want division on this.
MR. DEPUTY CHAIRMAN: Are you sticking to that?
SHRI T. K. RANGARAJAN: Yes; definitely.

MR. DEPUTY CHAIRMAN: I am putting it to vote. I shall now put the
Amendment to vote. Amendment is already read out. You all know the Amendment.

I shall now put the Amendment to vote. Do you want division?
SHRI T. K. RANGARAJAN: Yes, Sir.
MR. DEPUTY CHAIRMAN: Okay; let the lobbies be cleared.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, since the Government

has given assurance to bring the Bill in Lok Sabha, we are supporting.

MR. DEPUTY CHAIRMAN: What to do? It is not my job. What can I do?
I requested them. What more can I do? I have to go by the rules. I can only
request; otherwise, I have to go by the rules. You can pursue the Member. Mr.

Navaneethakrishnan, you can pursue the Member even now.
SHRI T. K. RANGARAJAN: No, Sir. I want division.

MR. DEPUTY CHAIRMAN: No, no. I did not talk to you. Okay, have the lobbies
been cleared? ..(Interruptions).. Please go to your seats. ...(Interruptions)... Please go to
your seats. Are Lobbies cleared? ...(Interruptions)... The Secretary-General will explain
the voting procedure ...(Interruptions)... Order, please. ...(Interruptions)... Sit down.

...(Interruptions)... Order, please. ...(Interruptions)... Order, please ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, I put the Amendment No.228 moved by Shri
T.K. Rangarajan to vote.

SHRIMATI RENUKA CHOWDHURY: You are all anti-women. Thank you!

SHRIMATI SMRITI ZUBIN IRANI: Why did you not do it when you were in
power?... (Interruptions)... The whole country has witnessed you...(Interruptions)...

You had no courage to do it when you were in power...(Interruptions).

MR. DEPUTY CHAIRMAN: I am a failure before the shouting of women
Members. We are seeing women empowerment in India. Now, the question is:
228. That at the end of the Motion, the following be added, namely:—
“but regret that there is no mention in the Address about the Government’s

failure to pass Women Reservation Bill.”

The House divided

Ayes : 57
Noes : 86
AYES : 57

Abraham, Shri Joy

Anand Sharma, Shri

Azad, Shri Ghulam Nabi
Babbar, Shri Raj

Bajwa, Shri Partap Singh
Banerjee, Shri Ritabrata
Batra, Shri Shadi Lal

Bora, Shri Ripun

Budania, Shri Narendra
Chavan, Shrimati Vandana
Chidambaram, Shri P.
Chowdhury, Shrimati Renuka
Dalwai, Shri Husain

Dullo, Shri Shamsher Singh
Elangovan, Shri T. K. S.

Fernandes, Shri Oscar
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Gowda, Prof. M. V. Rajeev
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Kalita, Shri Bhubaneswar
Khan, Shri K. Rahman
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Patel, Shri Ahmed
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Ravi, Shri Vayalar
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Sen, Shri Tapan Kumar
Shukla, Shri Rajeev
Singh, Shri Sanjay

Sinh, Dr. Sanjay
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Soni, Shrimati Ambika
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Syiem, Shrimati Wansuk
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Dasgupta, Shri Swapan
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Dhindsa, Sardar Sukhdev Singh
Dudi, Shri Ram Narain
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Jaitley, Shri Arun
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Panchariya, Shri Narayan Lal
Patil, Shri Basawaraj
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Thakur, Dr. C. P.
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The Amendment (No. 228) was negatived.

MR. DEPUTY CHAIRMAN: I shall now take up Amendment (Nos. 232 to 259)
by Shri D. Raja. Shri D. Raja, are you pressing your Amendments?

SHRI D. RAJA: Sir, among my Amendments, the Amendment (No. 245) was
similar to the Amendment which we voted upon. But, among other Amendments,
I thought the Prime Minister will squarely respond to certain issues, that is, the
increasing attack on the ideals of our Constitution. The Prime Minister did not
respond at all. He did not touch upon that point at all, So, I have no other option

but to press these Amendments.
MR. DEPUTY CHAIRMAN: So, I am going to put it to vote. Now, I am
putting Amendment Nos. (232 to 259) by Shri D. Raja to vote. The question is:—
232. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not reiterating India's commitment to

pursue an independent foreign policy."
233. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not refer to the continuous attack on

the ideals enshrined in the Constitution of the country."
234. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not refer to the increasing attack on the

constitutional and democratic rights of the citizens."
235. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not refer to the issue of judicial
accountability and to the prevailing crisis in judiciary in general and higher

judiciary in particular.”
236. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not express its serious concern over the
increasing incidents of atrocities on people of Dalit communities in the

country."
237. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the need to repeal

the archaic sedition law which is not needed in the democratic India."
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238.

239.

240.

241.

242.

243.

244.

245.

246.

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of attempt to take away
the land rights of tribals given under the Forest Rights Act to facilitate

coal mining in certain tribal villages."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the need to enact a
central legislation for the welfare and security of the agricultural workers
in the country.”

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the attempts to curtail

trade union rights of the workers in the name of ease of doing business."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the prevailing crisis
in the agriculture sector and increasing incidents of farmers committing

suicide in the country.”
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the abnormal increase
in the Non-Performing Assets (NPAs) of the public sector banks and the
need to take stringent measures to recover the defaulted loans from the

wilful defaulters particularly in the corporate sector.”
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the continuous slow

down in the growth rate of economy."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note to attract the continuous

decline in India's export during the last few years."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the delay in passing
the legislation on Reservation for Women in the Parliament and State
Assemblies."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the deteriorating quality

of education, particularly at the higher level in the country."
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247.

248.

249.

250.

251.

252.

253.

254.

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the increasing
commercialization of education sector making it impossible to get quality

education for the common people."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the deteriorating condition
of the public health facilities in the country compelling the poor patients

to avail medical treatment from costly private medical institutions."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the increasing incidents

of crime against women and children in the country.”
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the failure of the
Government to solve the problem of unemployment particularly of the

educated youth in the country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the need to recognize
the 'scheme workers' numbering a crore in the country mostly women
working under various schemes of the Government of India, as workers,
as per the recommendations of the 45th Indian Labour Conference making

them eligible for PF, ESI and other social security benefits."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the increasing attacks

on the tribal people in the country, particularly in Chhattisgarh."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the fact decision of
demonetization of currency notes of I 500 and ¥ 1000 denominations
pushed the economy as well as the common people into a distressful

condition.”
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take note of the fact that certain
right wing forces in the country are trying to destroy the secular-democratic
fabric of the country by attacking the Universities, all educational and
cultural institutions, freedom of speech, right to dissent, minorities, dalits,

tribals and progressive activists.”
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255. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the diversion of

allocations made for sub-plans for Tribals and SC/ST.”
256. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the increasing number
of derailments in Railways due to deterioration of safety standards and
ignoring the recommendations of various reports on accidents in the
Railways.”

257. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the continued protest
of the Ex-service men demanding full implementation of the One-Rank-
One-Pension (OROP).”

258. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the thousands of

villages still remain without electricity in the country.”
259. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the disinvestment of
the public sector undertakings thereby weakening the fundamentals of the

economy.”
The Amendment (Nos. 232 to 259) were negatived.

MR. DEPUTY CHAIRMAN: I shall now take up Amendment Nos. (261 to 268)
by Shri K. Rahman Khan. Mr. Khan, are you pressing these Amendments?

SHRI K. RAHMAN KHAN (Karnataka): Sir, I move my Amendment regarding
the statement of the President to Parliament that for decades, the dignity of the
Muslim women has remained a captive, political cost benefit. Now, the nation has

an opportunity to emancipate them ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, order please.
SHRI K. RAHMAN KHAN: *

because 1400 years back, this Islam had given dignity for women. Today, don't
make it a political issue. You have not studied Islam. We are not in favour of triple
talaq. Nowhere, was there triple talaq. It was a convention remaining. After the

Supreme Court's decision, it became illegal, unconstitutional. Purposely, deliberately,

*Expunged as ordered by the Chair.
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this Government has brought this Bill. There was no need for this Bill because
she remains your wife. Even if you pronounce three talags, she remains your wife.
Then, we had not opposed the Bill. We only wanted discussion. Just now, the hon.
Finance Minister and Leader of the House said, ‘We will consult on the Women’s
Bill; we will have a consultation.” Why not on this Bill? Why are you adamant?
We are saying that there are many lacunae. It is legislation and please take care.
Then we will legislate it. We want this Bill. We did not say that we don’t want
this Bill. What we said is that there is a need. It is insulting the community and
insulting Islam. Under the Constitutional mechanism, you have to consult; but you
have not consulted the Muslim community. You have not consulted the other political

parties. You are insisting that...
MR. DEPUTY CHAIRMAN: So, are you pressing?
SHRI K. RAHMAN KHAN: I am pressing for my Amendments.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (Nos. 261 to 268) by

Shri K. Rahman Khan to vote. So, the question is:i—
261. That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention about the dignity and pride
that a Muslim woman enjoys under Shariah Law and has therefore,

undermined the status of Muslim women."
262. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the condition of the
85% women from religions other Muslim in the country, who are facing
daily harassment and are fighting legal battles after their husbands have
deserted them for years without any maintenance and without even giving

divorce, and the Government's policy about such women."
263. That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention that the relaxation given to
the women above 45 years of age to perform Haj Pilgrimage in a group
of four is as per the new guidelines and exemptions given by the Saudi
Government from the ensuing Haj season and that the Indian Government

has adopted the new Saudi policy."
264. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take notice of the plight of the
Muslim women who are socially and educationally backward and have

negligible representation in Government Services."
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265.

266.

267.

268.

That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention the reasons as to why subsidy
on Haj had to be abolished with immediate effect and the amount of

subsidy Government was paying."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not take notice of the increased incidents

of Communal violence's in the country."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the alarming financial
health of the Indian Banks due to increase in NPA's of the Public and
Private sector Banks which according to Finance Ministry stands at
T 7,73,974 crore and X 1,02,808 crore, respectively as on 30.09.2017."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention the reasons as to why the
Petrol and Diesel prices were not reduced proportionately in spite of a

huge fall in the oil prices at the international market.”

The Amendment (Nos. 261 to 268) were negatived.

MR. DEPUTY CHAIRMAN: Now, we shall take up Amendment (Nos. 269 to
272) moved by Shri K.K. Ragesh. Mr. Ragesh, are you pressing?

SHRI K. K. RAGESH: Sir, I am really concerned about the growing attacks on

the freedom of speech and expression. We have seen assault on democracy in our

country. Gauri Lankesh, Kalburgi and others have been killed. Media persons are

also being killed. Sir, I am pressing for the Amendments.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (Nos. 269 to 272) by
Shri K. K. Ragesh to vote. So, the question is:—

2609.

270.

That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention in the Address about the growing
attack on freedom of speech and expression as manifested in the henious
killings of Gauri Lankesh, Kalburgi, Narender Dhabolkar, Govind Pansare,

n

etc
That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention in the Address about the drastic cut

in subsidies including fertilizers, LPG, Diesel etc."
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271. That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention in the Address about the growing
NPA in public sector banks and the Government's decision to write off
the NPA as book adjustment."

272. That at the end of the Motion, the following be added, namely:—

"but regret that there is no mention in the Address about the injustice by
State Bank of India in imposing fine on poor account holders who are

unable to maintain monthly average balance."
The Amendment (Nos. 269 to 272) were negatived.

MR. DEPUTY CHAIRMAN: We shall now take up Amendment (Nos. 273 to
297) by Shri Motilal Vora. He is not present. He has already moved the Amendments.

Therefore, I am putting those Amendments to vote.
The Amendments (Nos. 273 to 297) were negatived.

MR. DEPUTY CHAIRMAN: We shall now take up Amendment (Nos. 298 to
324) by Shri Husain Dalwai. Mr. Dalwai, are you pressing?

ot g9 TAaS: W), e & AW W AN b Wi AT Bl I 7 AR Sforai
F PR AERTE, ORI, IORAN 3R IR U< # 98 M R 3919 8 =T 81 |
TEf WX T 9] IEAT ATET gl S oS & FW g9 TN W yfeased ' W E,
GrIHR Gs, AT H glRrsed Bl k2§ § I8 sFsHe U9 R Bl gl

MR. DEPUTY CHAIRMAN: I shall now put Amendment (Nos. 298 to 324) by

Shri Husain Dalwai to vote. The question is:—

298. That at the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about rising intolerence
in the form of attacks on minority communities by vigilante groups and

failure of Government to protect these communities."
299. That at the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about attacks on Dalits in

states like Maharashtra, Gujarat, Rajasthan and Uttar Pradesh."
300. That at the end of the Motion the following be added, namely:—

"but regret that there is no mention in the Address about the inability of
the Government to ensure protection of women from sexual and physical

abuse, to utilise the Nirbhaya Fund and to criminalise marital rape."
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301.

302.

303.

304.

305.

306.

307.

308.

That the end of the Motion the following be added, namely:—

"but at regret that there is no mention in the Address about the failure of
the Government in addressing concerns of the transgender community in
the Transgender Persons (Protection of Rights) Bill, 2016 and extending

reservation benefits to them."
That at the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about the lack of interest of the

Government to introduce the Women's Reservation Bill on a priority basis."
That at the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about the rising Non-
Performing Assets (NPAs), failure of Public Sector Banks to recover these
NPAs even though banks go about collecting charges from account holders

who are unable to maintain minimum balance."
That at the end of the Motion the following be added, namely:—

"but regret that the Address does not condemn the inability of the
Government to take adequate steps for welfare of unorganized sector

workers."
That at the end of the Motion the following be added, namely:—

"but regret that the Address does not mention the need to reduce dependence
of farmers on informal sources of capital and instead increase access to
formal institutionalized source of capital and the need to encourage organised
retail to prevent market dominance as well as allow easy access to land

through leasing and contract farming models."
That at the end of the Motion the following be added, namely:—

"but regret that the Address does not mention about the fall in prices of
crops as well as climate change induced temperature and rainfall ariability

affecting farmer's earnings leading to rise in farmer suicides."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about rising income
inequality in India."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the failure of the Government
to adequately address the issue of manual scavenging despite the enactment
of the Prohibition of Employment as Manual Scavengers and their

Rehabilitation act."
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309. That at the end of the Motion, the following be added, namely:—

310.

311.

312.

313.

314.

315.

316.

"but regret that the Address does not mention the issue of low adoption
rate of technology, in rural areas due to lack of technology enablers,
which is making schemes related to e-health, e-governance, e-education

and e-commerce ineffective."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the problem of
malnutrition faced by India, which ranks 100 out of 119 countries on the
Global Hunger Index."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention that while providing
Constitutional status to the National Commission of Backward Classes, there

are apprehensions over diluting the existing powers of the Commission."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the attempts being made
to dilute the protection provided to tribals under the Forest Rights Act,
through several measures, for instance by delay for the formulation of
rules under the Compensatory Afforestation Fund Act, 2016."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not condemn the mistreatment of activists
protesting against increasing height of Sardar Sarovar Dam and displacement
of several people without adoption of adequate rehabilitation measures."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about attacks on free speech
and the inability of the Government to protect journalists, RTI activists,
whistleblowers who stand for free speech."

That at the end of the Motion, the following be added, namely:—

"but regret that the Address fails to mention that the introduction of
electoral funds will adversely affect transparency in election funding and
strengthen the business political nexus.

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the lack of steps
taken to ensure preparedness and build capacity to deal with natural
disasters of many States suffered immense loss of life and property due
to Cyclone Ockhi, one of the most intense cyclones in the country, due

to their unpreparedness."”
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317.

318.

3109.

320.

321.

322.

323.

That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about the failure of the
Government to stabilize the situation in Jammu and Kashmir and the
lack of clarity with respect to the role of representative of the Indian

Government appointed to conduct talks with different stakeholders."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention that India is one of the
four worst performing countries (ranked 177 out of 180 countries) in the

Environmental Performance Index 2018."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the increasing number of
road accidents and inadequate measures to upgrade quality of roads and
incomplete and slow construction work on NH-66, connecting Mumbai to
Goa, which has caused several road accidents killing many people every

year."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention that anganwadi workers are

not receiving timely payment of wages."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the issues faced due to linkage
of Aadhaar, including security issues like bank frauds, authentication failures
leading to exclusion deaths and disruptions in availability of entitlements

under various welfare schemes."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the increasing train accidents,
poor railway infrastructure and inadequate investment is safety as in a short
period of 1 August and 30 November, 2017, 30 train accidents killed 35
people and injured more than 180 people resulting in the highest death

toll from train derailments in 2016-17."
That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention about high rates of GST on
basic necessities like sanitary napkins and assistance devices for persons

with disabilities."
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324. That at the end of the Motion, the following be added, namely:—

"but regret that the Address does not mention the insufficient investment
in welfare of fishermen to create necessary infrastructure and protect their

rights and interests."
The Amendment (Nos. 298 to 324) were negatived.
MR. DEPUTY CHAIRMAN: Now I shall put the Motion to vote.
The question is:—

“That an Address be presented to the President in the following terms—

‘That the Members of the Rajya Sabha assembled in this Session are deeply
grateful to the President for the Address which he has been pleased to deliver
to both Houses of Parliament assembled together on January 29, 2018°.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: Let the lobbies be cleared.

STATUTORY RESOLUTION
Increasing the rate of Basic Customs Duty (BCD) on chana (chickpeas)

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE
AFFAIRS (SHRI ARUN JAITLEY): Sir, I move that:

"In pursuance of Section 8A (1) of the Customs Tariff Act, 1975, read with
sub-section (3) of Section 7 of the said Act, this House hereby approves of
Notification No0.25/2018-Customs, dated 6th February, 2018 which seeks to
increase the rate of Basic Customs Duty (BCD) on chana (chickpeas) falling
under tariff item 0713 20 00, of the Customs Tariff Act from 30% to 40%.”

The questions were proposed.

WITHDRAWAL OF MEMBER — Contd.

MR. DEPUTY CHAIRMAN: Along with the Budget, you can speak about the
Resolution also. Now, we will take up discussion on the Union Budget 2018-19
and Resolution also you can discuss. ...(Interruptions)... Hon. Shri P. Chidambaram.
...(Interruptions)... No, no. ...(Interruptions)... That was only assured. ...(Interruptions)...

What is your problem? ...(Interruptions).. Order, please. ...(Inferruptions).. You please
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[Mr. Deputy Chairman]
take your seats. ...(Interruptions)... All of you please sit down. ...(Interruptions)...

What is this? ...(Interruptions)... This is bad. ...(Interruptions)... You raised this
issue yesterday. ...(Interruptions).. You listen. ...(Interruptions)... The Chair was also
very sympathetic to you. ...(Interruptions).. Listen to me. ...(Interruptions)... Please
listen. ...(Interruptions)... Please sit down. Already 1 am not well. ...(Interruptions)...
Treasury Benches, please sit down. ...(Interruptions)... Already my throat is agitated.
...(Interruptions)... That is why I cannot shout now. ...(Interruptions)... Please listen
to me. ...(Interruptions)... Mr. Ramesh, you are my friend. All the three, you are
my friends. ...(Interruptions)... Yesterday, you raised it. ...(Interruptions)... Listen.
...(Interruptions).. 1 also, from the Chair, supported you. ...(Interruptions)... 1 said
...(Interruptions)... You are not allowing me to speak. ...(Interruptions)... If you
don’t want to listen me, then what will I do? ...(Interruptions)... You please listen.
Yesterday you raised this issue. ...(Interruptions)... Yesterday, you raised this issue.

...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): In the morning, Mr. Ramachandra Rao

was asked to leave. ...(Interruptions)... Why don’t you name them, Sir?

MR. DEPUTY CHAIRMAN: I know what to do. ...(Interruptions)... Let me solve
it. ...(Interruptions)... Mr. Ramesh, are you ready to listen to me? ...(Interruptions)...
All the three, are you ready to listen to me? Treasury Benches also, please listen.
...(Interruptions)... Yesterday the question of Andhra Pradesh Division and the assurance
given at that time was raised by these three hon. Members. They came to the Well,
they were agitated. From the Chair also, I supported them actually. I said that an
assurance was given, while I was sitting in the Chair, by the then Government. So,
I also supported. The Government was very considerate. Hon. Finance Minister and
Leader of the House stood up and gave you an assurance. If you think that in one
day the assurance will be implemented, you are in fools' paradise then. How can it
be? ...(Interruptions)... You go back to your seats. ...(Interruptions)... No question,
go back to your seats. ...(Interruptions)... No, no, you have to go back to your
seats. ...(Interruptions)... 1 tell you, you are assured of action, so you go back to
your seats. ...(Interruptions)... Please go back to your seats. ...(Interruptions)... Mr.
Ramesh, you please don’t do this. Please go back to your seats. Shri Ramesh, it is
my advice to you. Don’t make me take action against you. I know this is a burning
issue. ...(Interruptions)... If you do not go back to your seats, I will have to take
action. Yesterday I did what I could do for you. Yesterday the Government gave

you an assurance. ...(Interruptions)... Please go back to your seats. ...(Interruptions)...

sft TRET I[ATA ([ITR U<): olfeh qolc H Hifge & 81 B
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it Ig@HThT: TR S, $ABI AR
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SHRI JAIRAM RAMESH: Why was Dr. Ramachandra Rao named and they are
not being named? Why this double standard? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will have to name you. This is my humble request.
Please go back to your seats. ...(Interruptions)... How much time I need! Why are
you asking me? ...(Interruptions)... You listen to Rule 255. I will read it out. You
should know this rule. ...(Interruptions)..You do one thing. You give notice. I will
convey your feelings to the hon. Chairman. ...(Interruptions)... You give notice. I
will convey your feelings to the hon. Chairman. Do you want me to invoke Rule
255? ...(Interruptions)... Don’t make me do that. ...(Interruptions)... Please go back

to your seats.

SHRI JAIRAM RAMESH: If you want justice, you withdraw support, Shri

Ramesh. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You please go back to your seats.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, in
the afternoon, one of our MPs was doing this. We did not allow him to do that.

...(Interruptions)... We allowed the Chairman to take action. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ramesh, now, you go back to your seats.
...(Interruptions)... Mr. Ramesh, don't do that. ...(Inferruptions)... Mr. Ramesh, please
go back to your seats. ...(Interruptions)... Otherwise, I will have to invoke Rule 255.

...(Interruptions)...
sft RT1 3FmETe: WX, HA 255 H RIT BIAT B?

MR. DEPUTY CHAIRMAN: I am going to invoke Rule 255. ...(Interruptions)...
Rule 255 says, 'the Chairman may direct...' ...(Interruptions)... See, I am going to
invoke Rule 255. ...(Interruptions)...

SHRI KIRANMAY NANDA: Sir, you adjourn the House. ...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): Sir, you adjourn the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Chidambaram, do you want to speak?

...(Interruptions)...

SHRI P. CHIDAMBARAM (Maharashtra): Sir, how can I speak in the din?

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: What to do? ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, in the morning, one of our Members was
sitting in the Well of the House. ...(Interruptions)... So, I requested the hon. Chairman
that he can take any action according to Rules, because my party is not responsible
for his conduct and behaviour. ...(Inferruptions)... So, we requested the hon. Chairman
and he warned him. Otherwise, we agreed to throw him out. ...(Inferruptions)... So,
there cannot be two formulae. ...(Interruptions)... And, our speaker cannot speak in

this din. ...(Interruptions)...
st YT IATA: TR, B 255 R 82 AT UG <IFT

THE MINISTER OF RAILWAYS; AND MINISTER OF COAL (SHRI PIYUSH
GOYAL): Sir, this is exactly what the Congress Party did in the other House.
...(Interruptions)... They did not allow the hon. Prime Minister to speak. And, here,
they are giving us sermons! ...(Interruptions)... This is exactly what the Congress

Party did in the other House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, all of you sit down. ...(Interruptions)... See,
I am going to invoke Rules 255. ...(Interruptions)... I am going to invoke Rule 255.
...(Interruptions)... 1 am going to read the Rule first. ...(Interruptions)... Please stop
this. ...(Interruptions)... Please stop shouting. ...(Inferruptions)... 1 am asking you
to stop this. ...(Interruptions)... What are you doing? ...(Interruptions)... Is it a fish
market? ...(Interruptions)... No, no. 1 will not allow. ...(Interruptions)... Yesterday, I
gave you all freedom and the Minister gave an assurance. ...(Interruptions)... Now,
please listen to me. ...(Interruptions)... My request is, either you go to your seats
or I will have to take action. ...(Interruptions)... It is my request. ...(Interruptions)...

I am requesting you. ...(Interruptions)... 1 am invoking Rule 255. ...(Interruptions)...

Y AV ITATA: SUFUTYRT SN, Y USI BT G IIRAT ATET Bl gl

STl

MR. DEPUTY CHAIRMAN: I am reading Rule 255. It says, 'The Chairman may
direct any member whose conduct is in his opinion grossly disorderly to withdraw
immediately from the Council and any member so ordered to withdraw shall do
so forthwith and shall absent himself during the remainder of the day's meeting.'
...(Interruptions)... I am first naming Shri C. M. Ramesh. ...(Interruptions)... I am asking
you, Mr. Ramesh, under Rule 255, to withdraw from the House. ...(Interruptions)...
Mr. Ramesh, look at me. I am asking you to leave the House under Rule 255.
...(Interruptions)... You have to abide. You have to go out. ...(Interruptions)... You go
out. ...(Interruptions)... No, no. I cannot allow. ...(Interruptions)... Mr. Ramesh has to

go out; either he will go out, or, he will have to be removed. ...(Interruptions)... You
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6.00 p.m.

please go out, or, you will be removed. ...(Inferruptions)... Mr. Ramesh, you please
go out. ...(Interruptions)... Mr. Ramesh, please go. ...(Interruptions)... Mr. Ramesh,
please go. ...(Interruptions)... Mr. Ramesh, please obey the Chair. ...(Interruptions)...

Please go out. ...(Interruptions)...
The House is adjourned for fifteen minutes. ...(Interruptions)...
The House then adjourned at one minute past six of the clock.

The House reassembled at sixteen minutes past six of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

ft RS IR (SR TSI): ITFHURT S, TASIY & &1 #7301 & ... (=ag™)... S
Bl W ofg Wl AEd € L..(FaHE)...

SHRI DEREK O'BRIEN (West Bengal): Sir, I have a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is your point of order? ....(Interruptions)..

SHRI DEREK O'BRIEN: Sir, listen to my point of order. ...(Inferruptions).. It
is under Rule 255. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: I know. ...(Interruptions)..

SHRI DEREK O'BRIEN: They should be out of here. ...(Interruptions)...
Why are they disturbing the House? ...(Interruptions)... Sir, it is under Rule 255.

...(Interruptions)...

sft IR IR I W9 ACH @B @ ...(FAYF)... T AN ACh B B ©
...(TAHT)....
MR. DEPUTY CHAIRMAN: I will adjourn the House. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, please look at Rule 255. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Mr. Derek, I will allow you. ...(Interruptions)...

One minute. ...(Interruptions)...

Mr. Ramesh, 1 have named you. ..(Interruptions)... If you have any respect for

Parliamentary democracy, you go back to your seat. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, ...(Interruptions)...

it TR IR I 31y U HT AT © ... (FAUH)... 3T M1 /il 9 R
BRIYI ... (FGLTH). ..

MR. DEPUTY CHAIRMAN: I can't hear anything. ....(Interruptions)...
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SHRI DEREK O'BRIEN: Sir, Rule 255. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: No. ...(Interruptions).. 1 have named a Member. If
he is standing here, I cannot continue with the House. ...(Interruptions).. I am not
going to continue with the House. ...(Interruptions).. No, no. ...(Interruptions).. What

is your point of order, Mr. Derek? ...(Interruptions)..

SHRI DEREK O'BRIEN: Sir, please look at Rule 256. ....(Interruptions).. You have
already invoked Rule 255. ...(Interruptions).. What is going on, Sir? ...(Interruptions)...
See 256. ...(Interruptions)... You have to invoke 256. Sir, my point of order is, under
Rule 255, why are they in the House? ...(Interruptions)... Where are the Marshalls?
...(Interruptions.).. Where are the Marshalls? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The House is adjourned for another ten minutes.

...(Interruptions)... Just ten minutes adjournment.
The House then adjourned at twenty-one minutes past six of the clock.

The House reassembled at thirty-one minutes past six of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SOME HON. MEMBERS: Sir, no adjournment. ...(Inferruptions)...

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, we want discussion on the
Budget. ...(Interruptions)...

#t T ol WM (SR URY): W, 8 I Od BN A B 0TI gar Bl
...(TLT)....

= n Alad B Nz wih Sl e 0 G wgle Ole
---(cdblu)---

MR. DEPUTY CHAIRMAN: Hon. Members, since I don’t want to precipitate
any ugly scenes in the House by enforcing my direction, I am adjourning the House.

...(Interruptions)....
The House stands adjourned till 1100 hours on Thursday, the 8th February, 2018.

The House then adjourned at thirty-two minutes past
six of the clock till eleven of the clock
on Thursday, the 8th February, 2018.

T Transliteration in Urdu script.
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